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MINISTRY OF LAW AND JUSTICE
(Legislative Department)

New Delhi, the 12th April, 2017/Chaitra 22, 1939 (Saka)

The following Act of Parliament received the assent of the President on the
12th April, 2017, and is hereby published for general information:—

THE CENTRAL GOODS AND SERVICES TAX ACT, 2017

No. 12 or 2017
[12th April, 2017.]

An Act to make a provision for levy and collection of tax on intra-State supply of
goods or services or both by the Central Government and for matters
connected therewith or incidental thereto.

BE it enacted by Parliament in the Sixty-eighth Year of the Republic of India as
follows:—

CHAPTER 1
PRELIMINARY

1. (1) This Act may be called the Central Goods and Services Tax Act, 2017. Short title,

extent and

(2) It extends to the whole of India except the State of Jammu and Kashmir. commencement.

(3) It shall come into force on such date as the Central Government may, by notification
in the Official Gazette, appoint:
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Provided that different dates may be appointed for different provisions of this Act and
any reference in any such provision to the commencement of this Act shall be construed as
a reference to the coming into force of that provision.

Definitions. 2. In this Act, unless the context otherwise requires,—

(1) “actionable claim” shall have the same meaning as assigned to it in section 3
of the Transfer of Property Act, 1882; 4 of 1882.

(2) “address of delivery” means the address of the recipient of goods or services
or both indicated on the tax invoice issued by a registered person for delivery of such
goods or services or both;

(3) “address on record” means the address of the recipient as available in the
records of the supplier;

(4) “adjudicating authority” means any authority, appointed or authorised to pass
any order or decision under this Act, but does not include the Central Board of Excise
and Customs, the Revisional Authority, the Authority for Advance Ruling, the Appellate
Authority for Advance Ruling, the Appellate Authority and the Appellate Tribunal;

(%) “agent” means a person, including a factor, broker, commission agent, arhatia,
del credere agent, an auctioneer or any other mercantile agent, by whatever name
called, who carries on the business of supply or receipt of goods or services or both on
behalf of another;

(6) “aggregate turnover” means the aggregate value of all taxable supplies
(excluding the value of inward supplies on which tax is payable by a person on reverse
charge basis), exempt supplies, exports of goods or services or both and inter-State
supplies of persons having the same Permanent Account Number, to be computed on all
India basis but excludes central tax, State tax, Union territory tax, integrated tax and cess;

(7) “agriculturist” means an individual or a Hindu Undivided Family who
undertakes cultivation of land—

(a) by own labour, or
(D) by the labour of family, or

(c) by servants on wages payable in cash or kind or by hired labour under
personal supervision or the personal supervision of any member of the family;

(8) “Appellate Authority” means an authority appointed or authorised to hear
appeals as referred to in section 107,

(9) “Appellate Tribunal” means the Goods and Services Tax Appellate Tribunal
constituted under section 109;

(10) “appointed day” means the date on which the provisions of this Act shall
come into force;

(11) “assessment” means determination of tax liability under this Act and includes
self-assessment, re-assessment, provisional assessment, summary assessment and
best judgment assessment;

(12) *“associated enterprises” shall have the same meaning as assigned to it in
section 92A of the Income-tax Act, 1961; 43 of 1961.

(13) “audit” means the examination of records, returns and other documents
maintained or furnished by the registered person under this Act or the rules made
thereunder or under any other law for the time being in force to verify the correctness
of turnover declared, taxes paid, refund claimed and input tax credit availed, and to
assess his compliance with the provisions of this Act or the rules made thereunder;

(14) “authorised bank” shall mean a bank or a branch of a bank authorised by
the Government to collect the tax or any other amount payable under this Act;
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(15) “authorised representative” means the representative as referred to in
section 116;

(16) “Board” means the Central Board of Excise and Customs constituted under
54 of 1963. the Central Boards of Revenue Act, 1963;

(17) “business” includes—

(a) any trade, commerce, manufacture, profession, vocation, adventure,
wager or any other similar activity, whether or not it is for a pecuniary benefit;

(b) any activity or transaction in connection with or incidental or ancillary
to sub-clause (a);

(c) any activity or transaction in the nature of sub-clause (a), whether or
not there is volume, frequency, continuity or regularity of such transaction;

(d) supply or acquisition of goods including capital goods and services in
connection with commencement or closure of business;

(e) provision by a club, association, society, or any such body (for a
subscription or any other consideration) of the facilities or benefits to its members;

(f) admission, for a consideration, of persons to any premises;

(g) services supplied by a person as the holder of an office which has been
accepted by him in the course or furtherance of his trade, profession or vocation;

(h) services provided by a race club by way of totalisator or a licence to
book maker in such club ; and

(i) any activity or transaction undertaken by the Central Government, a
State Government or any local authority in which they are engaged as public
authorities;

(18) “business vertical” means a distinguishable component of an enterprise
that is engaged in the supply of individual goods or services or a group of related
goods or services which is subject to risks and returns that are different from those of
the other business verticals.

Explanation.—For the purposes of this clause, factors that should be considered
in determining whether goods or services are related include—

(a) the nature of the goods or services;

(b) the nature of the production processes;

(c) the type or class of customers for the goods or services;

(d) the methods used to distribute the goods or supply of services; and

(e) the nature of regulatory environment (wherever applicable), including
banking, insurance, or public utilities;

(19) “capital goods” means goods, the value of which is capitalised in the books
of account of the person claiming the input tax credit and which are used or intended
to be used in the course or furtherance of business;

(20) “casual taxable person” means a person who occasionally undertakes
transactions involving supply of goods or services or both in the course or furtherance
of business, whether as principal, agent or in any other capacity, in a State or a Union
territory where he has no fixed place of business;

(21) “central tax” means the central goods and services tax levied under
section 9;
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(22) “cess” shall have the same meaning as assigned to it in the Goods and
Services Tax (Compensation to States) Act;

(23) “chartered accountant” means a chartered accountant as defined in
clause (b) of sub-section (/) of section 2 of the Chartered Accountants Act, 1949;

(24) “Commissioner” means the Commissioner of central tax and includes
the Principal Commissioner of central tax appointed under section 3 and the
Commissioner of integrated tax appointed under the Integrated Goods and Services
Tax Act;

(25) “Commissioner in the Board” means the Commissioner referred to in
section 168;

(26) “common portal” means the common goods and services tax electronic
portal referred to in section 146;

(27) “common working days” in respect of a State or Union territory shall
mean such days in succession which are not declared as gazetted holidays by the
Central Government or the concerned State or Union territory Government;

(28) “company secretary” means a company secretary as defined in clause
(c) of sub-section (/) of section 2 of the Company Secretaries Act, 1980;

(29) “competent authority” means such authority as may be notified by the
Government;

(30) “composite supply” means a supply made by a taxable person to a
recipient consisting of two or more taxable supplies of goods or services or both,
or any combination thereof, which are naturally bundled and supplied in conjunction
with each other in the ordinary course of business, one of which is a principal

supply;

Lllustration.— Where goods are packed and transported with insurance,
the supply of goods, packing materials, transport and insurance is a composite
supply and supply of goods is a principal supply;

(31) “consideration” in relation to the supply of goods or services or both
includes—

(a) any payment made or to be made, whether in money or otherwise, in
respect of, in response to, or for the inducement of, the supply of goods or
services or both, whether by the recipient or by any other person but shall
not include any subsidy given by the Central Government or a State
Government;

(b) the monetary value of any act or forbearance, in respect of, in
response to, or for the inducement of, the supply of goods or services or
both, whether by the recipient or by any other person but shall not include
any subsidy given by the Central Government or a State Government:

Provided that a deposit given in respect of the supply of goods or
services or both shall not be considered as payment made for such supply
unless the supplier applies such deposit as consideration for the said supply;

(32) “continuous supply of goods” means a supply of goods which is
provided, or agreed to be provided, continuously or on recurrent basis, under a
contract, whether or not by means of a wire, cable, pipeline or other conduit, and
for which the supplier invoices the recipient on a regular or periodic basis and
includes supply of such goods as the Government may, subject to such conditions,
as it may, by notification, specify;

38 of 1949.

56 of 1980.
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(33) “continuous supply of services” means a supply of services which is
provided, or agreed to be provided, continuously or on recurrent basis, under a contract,
for a period exceeding three months with periodic payment obligations and includes
supply of such services as the Government may, subject to such conditions, as it may,
by notification, specify;

(34) “conveyance” includes a vessel, an aircraft and a vehicle;

(35) “cost accountant” means a cost accountant as defined in clause (c) of
23 of 1959. sub-section (/) of section 2 of the Cost and Works Accountants Act, 1959;

(36) “Council” means the Goods and Services Tax Council established under
article 279A of the Constitution;

(37) “credit note” means a document issued by a registered person under
sub-section (/) of section 34;

(38) “debit note” means a document issued by a registered person under
sub-section (3) of section 34;

(39) “deemed exports” means such supplies of goods as may be notified under
section 147;

(40) “designated authority” means such authority as may be notified by the
Board;

(41) “document” includes written or printed record of any sort and electronic
21 of 2000. record as defined in clause (f) of section 2 of the Information Technology Act, 2000;

(42) “drawback” in relation to any goods manufactured in India and exported,
means the rebate of duty, tax or cess chargeable on any imported inputs or on any
domestic inputs or input services used in the manufacture of such goods;

(43) “electronic cash ledger” means the electronic cash ledger referred to in sub-
section (/) of section 49;

(44) “‘electronic commerce” means the supply of goods or services or both,
including digital products over digital or electronic network;

(45) “electronic commerce operator’” means any person who owns, operates or
manages digital or electronic facility or platform for electronic commerce;

(46) “electronic credit ledger” means the electronic credit ledger referred to in
sub-section (2) of section 49;

(47) “exempt supply” means supply of any goods or services or both which
attracts nil rate of tax or which may be wholly exempt from tax under section 11, or
under section 6 of the Integrated Goods and Services Tax Act, and includes
non-taxable supply;

(48) “existing law” means any law, notification, order, rule or regulation relating
to levy and collection of duty or tax on goods or services or both passed or made
before the commencement of this Act by Parliament or any Authority or person having
the power to make such law, notification, order, rule or regulation;

(49) “family” means,—
(i) the spouse and children of the person, and

(ii) the parents, grand-parents, brothers and sisters of the person if they
are wholly or mainly dependent on the said person;

(50) “fixed establishment” means a place (other than the registered place of
business) which is characterised by a sufficient degree of permanence and suitable
structure in terms of human and technical resources to supply services, or to receive
and use services for its own needs;
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(51) “Fund” means the Consumer Welfare Fund established under section 57,

(52) “goods” means every kind of movable property other than money and
securities but includes actionable claim, growing crops, grass and things attached to
or forming part of the land which are agreed to be severed before supply or under a
contract of supply;

(53) “Government” means the Central Government;

(54) “Goods and Services Tax (Compensation to States) Act” means the Goods
and Services Tax (Compensation to States) Act, 2017;

(55) “goods and services tax practitioner” means any person who has been
approved under section 48 to act as such practitioner;

(56) “India” means the territory of India as referred to in article 1 of the
Constitution, its territorial waters, seabed and sub-soil underlying such waters,
continental shelf, exclusive economic zone or any other maritime zone as referred to in
the Territorial Waters, Continental Shelf, Exclusive Economic Zone and other Maritime
Zones Act, 1976, and the air space above its territory and territorial waters; 80 of 1976.

(57) “Integrated Goods and Services Tax Act” means the Integrated Goods and
Services Tax Act, 2017,

(58) “integrated tax” means the integrated goods and services tax levied under
the Integrated Goods and Services Tax Act;

(59) “input” means any goods other than capital goods used or intended to be
used by a supplier in the course or furtherance of business;

(60) “input service” means any service used or intended to be used by a supplier
in the course or furtherance of business;

(61) “Input Service Distributor” means an office of the supplier of goods or
services or both which receives tax invoices issued under section 31 towards the
receipt of input services and issues a prescribed document for the purposes of
distributing the credit of central tax, State tax, integrated tax or Union territory tax paid
on the said services to a supplier of taxable goods or services or both having the same
Permanent Account Number as that of the said office;

(62) “input tax” in relation to a registered person, means the central tax, State tax,
integrated tax or Union territory tax charged on any supply of goods or services or
both made to him and includes—

(a) the integrated goods and services tax charged on import of goods;

(b) the tax payable under the provisions of sub-sections (3) and (4) of
section 9;

(c) the tax payable under the provisions of sub-sections (3) and (4) of
section 5 of the Integrated Goods and Services Tax Act;

(d) the tax payable under the provisions of sub-sections (3) and (4) of
section 9 of the respective State Goods and Services Tax Act; or

(e) the tax payable under the provisions of sub-sections (3) and (4) of
section 7 of the Union Territory Goods and Services Tax Act,

but does not include the tax paid under the composition levy;
(63) “input tax credit” means the credit of input tax;

(64) “intra-State supply of goods” shall have the same meaning as assigned to
it in section 8§ of the Integrated Goods and Services Tax Act;

(65) “intra-State supply of services” shall have the same meaning as assigned to
it in section 8§ of the Integrated Goods and Services Tax Act;

(66) “invoice” or “tax invoice” means the tax invoice referred to in section 31;

(67) “inward supply” in relation to a person, shall mean receipt of goods or
services or both whether by purchase, acquisition or any other means with or without
consideration;
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(68) “job work” means any treatment or process undertaken by a person on
goods belonging to another registered person and the expression “job worker” shall
be construed accordingly;

(69) “local authority” means—
(a) a“Panchayat” as defined in clause (d) of article 243 of the Constitution;

(b) a “Municipality” as defined in clause (e) of article 243P of the
Constitution;

(c) aMunicipal Committee, a Zilla Parishad, a District Board, and any other
authority legally entitled to, or entrusted by the Central Government or any State
Government with the control or management of a municipal or local fund;

(d) a Cantonment Board as defined in section 3 of the Cantonments
41 of 2006. Act, 2006;

(e) a Regional Council or a District Council constituted under the Sixth
Schedule to the Constitution;

(f) a Development Board constituted under article 371 of the Constitution;
or

(g) aRegional Council constituted under article 371 A of the Constitution;
(70) “location of the recipient of services” means,—

(a) where a supply is received at a place of business for which the
registration has been obtained, the location of such place of business;

(b) where a supply is received at a place other than the place of business
for which registration has been obtained (a fixed establishment elsewhere), the
location of such fixed establishment;

(c) where a supply is received at more than one establishment, whether the
place of business or fixed establishment, the location of the establishment most
directly concerned with the receipt of the supply; and

(d) in absence of such places, the location of the usual place of residence
of the recipient;

(71) “location of the supplier of services” means,—

(a) where a supply is made from a place of business for which the
registration has been obtained, the location of such place of business;

(b) where a supply is made from a place other than the place of business
for which registration has been obtained (a fixed establishment elsewhere), the
location of such fixed establishment;

(c) where a supply is made from more than one establishment, whether the
place of business or fixed establishment, the location of the establishment most
directly concerned with the provisions of the supply; and

(d) in absence of such places, the location of the usual place of residence
of the supplier;

(72) “manufacture” means processing of raw material or inputs in any manner
that results in emergence of a new product having a distinct name, character and use
and the term “manufacturer” shall be construed accordingly;

(73) “market value” shall mean the full amount which a recipient of a supply is
required to pay in order to obtain the goods or services or both of like kind and quality
at or about the same time and at the same commercial level where the recipient and the
supplier are not related;

(74) “mixed supply” means two or more individual supplies of goods or services,
or any combination thereof, made in conjunction with each other by a taxable person
for a single price where such supply does not constitute a composite supply.

Lllustration.— A supply of a package consisting of canned foods, sweets,
chocolates, cakes, dry fruits, aerated drinks and fruit juices when supplied for a
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single price is a mixed supply. Each of these items can be supplied separately and is
not dependent on any other. It shall not be a mixed supply if these items are supplied
separately;

(75) “money” means the Indian legal tender or any foreign currency, cheque,
promissory note, bill of exchange, letter of credit, draft, pay order, traveller cheque,
money order, postal or electronic remittance or any other instrument recognised by the
Reserve Bank of India when used as a consideration to settle an obligation or exchange
with Indian legal tender of another denomination but shall not include any currency
that is held for its numismatic value;

(76) “motor vehicle” shall have the same meaning as assigned to it in clause (28)
of section 2 of the Motor Vehicles Act, 1988;

(77) “non-resident taxable person” means any person who occasionally
undertakes transactions involving supply of goods or services or both, whether as
principal or agent or in any other capacity, but who has no fixed place of business or
residence in India;

(78) “non-taxable supply” means a supply of goods or services or both which is
not leviable to tax under this Act or under the Integrated Goods and Services Tax Act;

(79) “non-taxable territory” means the territory which is outside the taxable
territory;

(80) “notification” means a notification published in the Official Gazette and the
expressions “notify” and “notified” shall be construed accordingly;

(81) “other territory” includes territories other than those comprising in a State
and those referred to in sub-clauses (a) to (¢) of clause (//4) ;

(82) “output tax” in relation to a taxable person, means the tax chargeable under
this Act on taxable supply of goods or services or both made by him or by his agent
but excludes tax payable by him on reverse charge basis;

(83) “outward supply” in relation to a taxable person, means supply of goods or
services or both, whether by sale, transfer, barter, exchange, licence, rental, lease or
disposal or any other mode, made or agreed to be made by such person in the course
or furtherance of business;

(84) “person” includes—
(a) an individual;
(b) aHindu Undivided Family;
(c) a company;
(d) afirm;
(e) a Limited Liability Partnership;

(f) an association of persons or a body of individuals, whether incorporated
or not, in India or outside India;

(g) any corporation established by or under any Central Act, State Act or
Provincial Act or a Government company as defined in clause (45) of section 2 of
the Companies Act, 2013;

(h) any body corporate incorporated by or under the laws of a country
outside India;

(i) a co-operative society registered under any law relating to co-operative
societies;

59 of 1988.

18 of 2013.
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(j) alocal authority;
(k) Central Government or a State Government;
21 of 1860. (D) society as defined under the Societies Registration Act, 1860;
(m) trust; and
(n) every artificial juridical person, not falling within any of the above;
(85) “place of business” includes—

(a) aplace from where the business is ordinarily carried on, and includes a
warehouse, a godown or any other place where a taxable person stores his
goods, supplies or receives goods or services or both; or

(b) a place where a taxable person maintains his books of account; or

(c) a place where a taxable person is engaged in business through an
agent, by whatever name called;

(86) “place of supply” means the place of supply as referred to in Chapter V of
the Integrated Goods and Services Tax Act;

(87) “prescribed” means prescribed by rules made under this Act on the
recommendations of the Council;

(88) “principal” means a person on whose behalf an agent carries on the business
of supply or receipt of goods or services or both;

(89) “principal place of business” means the place of business specified as the
principal place of business in the certificate of registration;

(90) “principal supply” means the supply of goods or services which constitutes
the predominant element of a composite supply and to which any other supply forming
part of that composite supply is ancillary;

(91) “proper officer” in relation to any function to be performed under this Act,
means the Commissioner or the officer of the central tax who is assigned that function
by the Commissioner in the Board;

(92) “quarter” shall mean a period comprising three consecutive calendar months,
ending on the last day of March, June, September and December of a calendar year;

(93) “recipient” of supply of goods or services or both, means—

(a) where a consideration is payable for the supply of goods or services or
both, the person who is liable to pay that consideration;

(b) where no consideration is payable for the supply of goods, the person
to whom the goods are delivered or made available, or to whom possession or
use of the goods is given or made available; and

(c) where no consideration is payable for the supply of a service, the
person to whom the service is rendered,

and any reference to a person to whom a supply is made shall be construed as a
reference to the recipient of the supply and shall include an agent acting as such on
behalf of the recipient in relation to the goods or services or both supplied;

(94) “registered person” means a person who is registered under section 25 but
does not include a person having a Unique Identity Number;

(95) “regulations” means the regulations made by the Board under this Act on
the recommendations of the Council;

(96) “removal” in relation to goods, means—
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(a) despatch of the goods for delivery by the supplier thereof or by any
other person acting on behalf of such supplier; or

(b) collection of the goods by the recipient thereof or by any other person
acting on behalf of such recipient;

(97) “return” means any return prescribed or otherwise required to be furnished
by or under this Act or the rules made thereunder;

(98) “reverse charge” means the liability to pay tax by the recipient of supply of
goods or services or both instead of the supplier of such goods or services or both
under sub-section (3) or sub-section (4) of section 9, or under sub-section (3) or sub-
section (4) of section 5 of the Integrated Goods and Services Tax Act;

(99) “Revisional Authority” means an authority appointed or authorised for
revision of decision or orders as referred to in section 108;

(100) “Schedule” means a Schedule appended to this Act;

(101) “securities” shall have the same meaning as assigned to it in clause (/) of
section 2 of the Securities Contracts (Regulation) Act, 1956;

(102) “services” means anything other than goods, money and securities but
includes activities relating to the use of money or its conversion by cash or by any
other mode, from one form, currency or denomination, to another form, currency or
denomination for which a separate consideration is charged;

(103) “State” includes a Union territory with Legislature;

(104) “State tax” means the tax levied under any State Goods and Services Tax
Act;

(105) “supplier” in relation to any goods or services or both, shall mean the
person supplying the said goods or services or both and shall include an agent
acting as such on behalf of such supplier in relation to the goods or services or both
supplied;

(106) “tax period” means the period for which the return is required to be furnished;

(107) “taxable person” means a person who is registered or liable to be registered
under section 22 or section 24;

(108) “taxable supply” means a supply of goods or services or both which is
leviable to tax under this Act;

(109) “taxable territory” means the territory to which the provisions of this Act
apply;

(110) “telecommunication service” means service of any description (including
electronic mail, voice mail, data services, audio text services, video text services,
radio paging and cellular mobile telephone services) which is made available to
users by means of any transmission or reception of signs, signals, writing,
images and sounds or intelligence of any nature, by wire, radio, visual or other
electromagnetic means;

(111) “‘the State Goods and Services Tax Act” means the respective State Goods
and Services Tax Act, 2017,

(112) “turnover in State” or “turnover in Union territory” means the aggregate
value of all taxable supplies (excluding the value of inward supplies on which tax is
payable by a person on reverse charge basis) and exempt supplies made within a State
or Union territory by a taxable person, exports of goods or services or both
and inter-State supplies of goods or services or both made from the State or Union
territory by the said taxable person but excludes central tax, State tax, Union territory

42 of 1956.
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tax, integrated tax and cess;
(113) “usual place of residence” means—
(a) in case of an individual, the place where he ordinarily resides;
(b) in other cases, the place where the person is incorporated or otherwise
legally constituted;
(114) “Union territory” means the territory of—
(a) the Andaman and Nicobar Islands;
(b) Lakshadweep;
(c) Dadra and Nagar Haveli;
(d) Daman and Diu;
(e) Chandigarh; and
(f) other territory.
Explanation.—For the purposes of this Act, each of the territories specified
in sub-clauses (a) to (f) shall be considered to be a separate Union territory;

(115) “Union territory tax” means the Union territory goods and services tax
levied under the Union Territory Goods and Services Tax Act;

(116) “Union Territory Goods and Services Tax Act” means the Union Territory
Goods and Services Tax Act, 2017;

(117) “valid return” means a return furnished under sub-section (/) of section 39
on which self-assessed tax has been paid in full;

(118) “voucher” means an instrument where there is an obligation to accept it as
consideration or part consideration for a supply of goods or services or both and
where the goods or services or both to be supplied or the identities of their potential
suppliers are either indicated on the instrument itself or in related documentation,
including the terms and conditions of use of such instrument;

(119) “works contract” means a contract for building, construction, fabrication,
completion, erection, installation, fitting out, improvement, modification, repair,
maintenance, renovation, alteration or commissioning of any immovable property
wherein transfer of property in goods (whether as goods or in some other form) is
involved in the execution of such contract;

(120) words and expressions used and not defined in this Act but defined in the
Integrated Goods and Services Tax Act, the Union Territory Goods and Services Tax
Act and the Goods and Services Tax (Compensation to States) Act shall have the same
meaning as assigned to them in those Acts;

(121) any reference in this Act to a law which is not in force in the State of Jammu
and Kashmir, shall, in relation to that State be construed as a reference to the
corresponding law, if any, in force in that State.

CHAPTER I
ADMINISTRATION

3. The Government shall, by notification, appoint the following classes of officers for  Officers under
the purposes of this Act, namely:— this Act.

(a) Principal Chief Commissioners of Central Tax or Principal Directors General of
Central Tax,

(b) Chief Commissioners of Central Tax or Directors General of Central Tax,

(c¢) Principal Commissioners of Central Tax or Principal Additional Directors
General of Central Tax,

(d) Commissioners of Central Tax or Additional Directors General of Central Tax,
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(e) Additional Commissioners of Central Tax or Additional Directors of
Central Tax,

(f) Joint Commissioners of Central Tax or Joint Directors of Central Tax,
(g) Deputy Commissioners of Central Tax or Deputy Directors of Central Tax,

(h) Assistant Commissioners of Central Tax or Assistant Directors of
Central Tax, and

(i) any other class of officers as it may deem fit:

Provided that the officers appointed under the Central Excise Act, 1944 shall be deemed
to be the officers appointed under the provisions of this Act.

4. (1) The Board may, in addition to the officers as may be notified by the Government
under section 3, appoint such persons as it may think fit to be the officers under this Act.

(2) Without prejudice to the provisions of sub-section (/), the Board may, by
order, authorise any officer referred to in clauses (a) to (k) of section 3 to appoint officers of
central tax below the rank of Assistant Commissioner of central tax for the administration of
this Act.

5. (1) Subject to such conditions and limitations as the Board may impose, an officer of
central tax may exercise the powers and discharge the duties conferred or imposed on him
under this Act.

(2) An officer of central tax may exercise the powers and discharge the duties conferred
or imposed under this Act on any other officer of central tax who is subordinate to him.

(3) The Commissioner may, subject to such conditions and limitations as may be
specified in this behalf by him, delegate his powers to any other officer who is subordinate
to him.

(4) Notwithstanding anything contained in this section, an Appellate Authority shall
not exercise the powers and discharge the duties conferred or imposed on any other officer
of central tax.

6. (1) Without prejudice to the provisions of this Act, the officers appointed under
the State Goods and Services Tax Act or the Union Territory Goods and Services Tax Act
are authorised to be the proper officers for the purposes of this Act, subject to such
conditions as the Government shall, on the recommendations of the Council, by notification,
specify.

(2) Subject to the conditions specified in the notification issued under
sub-section (/),—

(a) where any proper officer issues an order under this Act, he shall also issue an
order under the State Goods and Services Tax Act or the Union Territory Goods and
Services Tax Act, as authorised by the State Goods and Services Tax Act or the Union
Territory Goods and Services Tax Act, as the case may be, under intimation to the
jurisdictional officer of State tax or Union territory tax;

(b) where a proper officer under the State Goods and Services Tax Act or the
Union Territory Goods and Services Tax Act has initiated any proceedings on a subject
matter, no proceedings shall be initiated by the proper officer under this Act on the
same subject matter.

(3) Any proceedings for rectification, appeal and revision, wherever applicable, of any
order passed by an officer appointed under this Act shall not lie before an officer appointed
under the State Goods and Services Tax Act or the Union Territory Goods and Services Tax
Act.

1 of 1944.
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CHAPTER III
LEVY AND COLLECTION OF TAX
7. (1) For the purposes of this Act, the expression “supply” includes—

(a) all forms of supply of goods or services or both such as sale, transfer, barter,
exchange, licence, rental, lease or disposal made or agreed to be made for a consideration
by a person in the course or furtherance of business;

(b) import of services for a consideration whether or not in the course or
furtherance of business;

(c) the activities specified in Schedule I, made or agreed to be made without a
consideration; and

(d) the activities to be treated as supply of goods or supply of services as
referred to in Schedule II.

(2) Notwithstanding anything contained in sub-section (/),—
(a) activities or transactions specified in Schedule III; or

(b) such activities or transactions undertaken by the Central Government, a
State Government or any local authority in which they are engaged as public
authorities, as may be notified by the Government on the recommendations of the
Council,

shall be treated neither as a supply of goods nor a supply of services.

(3) Subject to the provisions of sub-sections (/) and (2), the Government may, on the
recommendations of the Council, specify, by notification, the transactions that are to be
treated as—

(a) a supply of goods and not as a supply of services; or
(b) a supply of services and not as a supply of goods.

8. The tax liability on a composite or a mixed supply shall be determined in the following
manner, namely:—

(a) a composite supply comprising two or more supplies, one of which is a
principal supply, shall be treated as a supply of such principal supply; and

(b) a mixed supply comprising two or more supplies shall be treated as a supply
of that particular supply which attracts the highest rate of tax.

9. (1) Subject to the provisions of sub-section (2), there shall be levied a tax called the
central goods and services tax on all intra-State supplies of goods or services or both, except
on the supply of alcoholic liquor for human consumption, on the value determined under
section 15 and at such rates, not exceeding twenty per cent., as may be notified by the
Government on the recommendations of the Council and collected in such manner as may be
prescribed and shall be paid by the taxable person.

(2) The central tax on the supply of petroleum crude, high speed diesel, motor spirit
(commonly known as petrol), natural gas and aviation turbine fuel shall be levied with effect
from such date as may be notified by the Government on the recommendations of the
Council.

(3) The Government may, on the recommendations of the Council, by notification,
specify categories of supply of goods or services or both, the tax on which shall be paid on
reverse charge basis by the recipient of such goods or services or both and all the provisions
of this Act shall apply to such recipient as if he is the person liable for paying the tax in
relation to the supply of such goods or services or both.
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(4) The central tax in respect of the supply of taxable goods or services or both by a
supplier, who is not registered, to a registered person shall be paid by such person on
reverse charge basis as the recipient and all the provisions of this Act shall apply to such
recipient as if he is the person liable for paying the tax in relation to the supply of such goods
or services or both.

(5) The Government may, on the recommendations of the Council, by notification,
specify categories of services the tax on intra-State supplies of which shall be paid by the
electronic commerce operator if such services are supplied through it, and all the provisions
of this Act shall apply to such electronic commerce operator as if he is the supplier liable for
paying the tax in relation to the supply of such services:

Provided that where an electronic commerce operator does not have a physical presence
in the taxable territory, any person representing such electronic commerce operator for any
purpose in the taxable territory shall be liable to pay tax:

Provided further that where an electronic commerce operator does not have a physical
presence in the taxable territory and also he does not have a representative in the said
territory, such electronic commerce operator shall appoint a person in the taxable territory for
the purpose of paying tax and such person shall be liable to pay tax.

Composition 10. (/) Notwithstanding anything to the contrary contained in this Act but subject to

levy. the provisions of sub-sections (3) and (4) of section 9, a registered person, whose aggregate
turnover in the preceding financial year did not exceed fifty lakh rupees, may opt to pay, in
lieu of the tax payable by him, an amount calculated at such rate as may be prescribed, but
not exceeding,—

(a) one per cent. of the turnover in State or turnover in Union territory in case of
a manufacturer,

(b) two and a half per cent. of the turnover in State or turnover in Union territory
in case of persons engaged in making supplies referred to in clause (b) of paragraph 6
of Schedule II, and

(c) half per cent. of the turnover in State or turnover in Union territory in case of
other suppliers,

subject to such conditions and restrictions as may be prescribed:

Provided that the Government may, by notification, increase the said limit of fifty lakh
rupees to such higher amount, not exceeding one crore rupees, as may be recommended by
the Council.

(2) The registered person shall be eligible to opt under sub-section (1), if:—

(a) he is not engaged in the supply of services other than supplies referred to in
clause (b) of paragraph 6 of Schedule II;

(b) he is not engaged in making any supply of goods which are not leviable to tax
under this Act;

(c) he is not engaged in making any inter-State outward supplies of goods;

(d) he is not engaged in making any supply of goods through an electronic
commerce operator who is required to collect tax at source under section 52; and

(e) he is not a manufacturer of such goods as may be notified by the Government
on the recommendations of the Council:

Provided that where more than one registered persons are having the same Permanent
Account Number (issued under the Income-tax Act, 1961), the registered person shall notbe 43 of 1961.
eligible to opt for the scheme under sub-section (/) unless all such registered persons opt to
pay tax under that sub-section.
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(3) The option availed of by a registered person under sub-section (/) shall lapse with
effect from the day on which his aggregate turnover during a financial year exceeds the limit
specified under sub-section (/).

(4) A taxable person to whom the provisions of sub-section (/) apply shall not collect
any tax from the recipient on supplies made by him nor shall he be entitled to any credit of
input tax.

(5) If the proper officer has reasons to believe that a taxable person has paid tax under
sub-section (/) despite not being eligible, such person shall, in addition to any tax that may
be payable by him under any other provisions of this Act, be liable to a penalty and the
provisions of section 73 or section 74 shall, mutatis mutandis, apply for determination of tax
and penalty.

11. (1) Where the Government is satisfied that it is necessary in the public interest so
to do, it may, on the recommendations of the Council, by notification, exempt generally, either
absolutely or subject to such conditions as may be specified therein, goods or services or
both of any specified description from the whole or any part of the tax leviable thereon with
effect from such date as may be specified in such notification.

(2) Where the Government is satisfied that it is necessary in the public interest so to
do, it may, on the recommendations of the Council, by special order in each case, under
circumstances of an exceptional nature to be stated in such order, exempt from payment of tax
any goods or services or both on which tax is leviable.

(3) The Government may, if it considers necessary or expedient so to do for the
purpose of clarifying the scope or applicability of any notification issued under
sub-section (/) or order issued under sub-section (2), insert an explanation in such
notification or order, as the case may be, by notification at any time within one year of
issue of the notification under sub-section (/) or order under sub-section (2), and every
such explanation shall have effect as if it had always been the part of the first such
notification or order, as the case may be.

Explanation.—For the purposes of this section, where an exemption in respect of
any goods or services or both from the whole or part of the tax leviable thereon has been
granted absolutely, the registered person supplying such goods or services or both shall
not collect the tax, in excess of the effective rate, on such supply of goods or services or
both.

CHAPTERIV
TIME AND VALUE OF SUPPLY

12. (1) The liability to pay tax on goods shall arise at the time of supply, as determined
in accordance with the provisions of this section.

(2) The time of supply of goods shall be the earlier of the following dates, namely:—

(a) the date of issue of invoice by the supplier or the last date on which he is
required, under sub-section (/) of section 31, to issue the invoice with respect to the
supply; or

(b) the date on which the supplier receives the payment with respect to the
supply:

Provided that where the supplier of taxable goods receives an amount up to one
thousand rupees in excess of the amount indicated in the tax invoice, the time of
supply to the extent of such excess amount shall, at the option of the said supplier, be
the date of issue of invoice in respect of such excess amount.
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Explanation 1.—For the purposes of clauses (a) and (b), “supply” shall be
deemed to have been made to the extent it is covered by the invoice or, as the case may
be, the payment.

Explanation 2.—For the purposes of clause (), “the date on which the supplier
receives the payment” shall be the date on which the payment is entered in his books
of account or the date on which the payment is credited to his bank account, whichever
is earlier.

(3) In case of supplies in respect of which tax is paid or liable to be paid on reverse
charge basis, the time of supply shall be the earliest of the following dates, namely:—

(a) the date of the receipt of goods; or

(b) the date of payment as entered in the books of account of the recipient or the
date on which the payment is debited in his bank account, whichever is earlier; or

(c) the date immediately following thirty days from the date of issue of invoice or
any other document, by whatever name called, in lieu thereof by the supplier:

Provided that where it is not possible to determine the time of supply under
clause (a) or clause (b) or clause (¢), the time of supply shall be the date of entry in the
books of account of the recipient of supply.

(4) In case of supply of vouchers by a supplier, the time of supply shall be—
(a) the date of issue of voucher, if the supply is identifiable at that point; or
(D) the date of redemption of voucher, in all other cases.

(5) Where it is not possible to determine the time of supply under the provisions of
sub-section (2) or sub-section (3) or sub-section (4), the time of supply shall—

(a) in a case where a periodical return has to be filed, be the date on which such
return is to be filed; or

(b) in any other case, be the date on which the tax is paid.

(6) The time of supply to the extent it relates to an addition in the value of supply by
way of interest, late fee or penalty for delayed payment of any consideration shall be the date
on which the supplier receives such addition in value.

13. (1) The liability to pay tax on services shall arise at the time of supply, as determined
in accordance with the provisions of this section.

(2) The time of supply of services shall be the earliest of the following dates, namely:—

(a) the date of issue of invoice by the supplier, if the invoice is issued within the
period prescribed under sub-section (2) of section 31 or the date of receipt of payment,
whichever is earlier; or

(b) the date of provision of service, if the invoice is not issued within the period
prescribed under sub-section (2) of section 31 or the date of receipt of payment,
whichever is earlier; or

(c) the date on which the recipient shows the receipt of services in his books of
account, in a case where the provisions of clause (a) or clause (b) do not apply:

Provided that where the supplier of taxable service receives an amount up to one
thousand rupees in excess of the amount indicated in the tax invoice, the time of
supply to the extent of such excess amount shall, at the option of the said supplier, be
the date of issue of invoice relating to such excess amount.

Explanation.—For the purposes of clauses (a) and (b)—
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(7) the supply shall be deemed to have been made to the extent it is covered
by the invoice or, as the case may be, the payment;

(if) “the date of receipt of payment” shall be the date on which the payment
is entered in the books of account of the supplier or the date on which the
payment is credited to his bank account, whichever is earlier.

(3) In case of supplies in respect of which tax is paid or liable to be paid on reverse
charge basis, the time of supply shall be the earlier of the following dates, namely:—

(a) the date of payment as entered in the books of account of the recipient or the
date on which the payment is debited in his bank account, whichever is earlier; or

(D) the date immediately following sixty days from the date of issue of invoice or
any other document, by whatever name called, in lieu thereof by the supplier:

Provided that where it is not possible to determine the time of supply under
clause (a) or clause (b), the time of supply shall be the date of entry in the books of
account of the recipient of supply:

Provided further that in case of supply by associated enterprises, where the
supplier of service is located outside India, the time of supply shall be the date of entry
in the books of account of the recipient of supply or the date of payment, whichever is
earlier.

(4) In case of supply of vouchers by a supplier, the time of supply shall be—
(a) the date of issue of voucher, if the supply is identifiable at that point; or
(D) the date of redemption of voucher, in all other cases.

(5) Where it is not possible to determine the time of supply under the provisions of
sub-section (2) or sub-section (3) or sub-section (4), the time of supply shall—

(a) in a case where a periodical return has to be filed, be the date on which such
return is to be filed; or

(b) in any other case, be the date on which the tax is paid.

(6) The time of supply to the extent it relates to an addition in the value of supply by
way of interest, late fee or penalty for delayed payment of any consideration shall be the date
on which the supplier receives such addition in value.

14. Notwithstanding anything contained in section 12 or section 13, the time of supply,
where there is a change in the rate of tax in respect of goods or services or both, shall be
determined in the following manner, namely:—

(a) in case the goods or services or both have been supplied before the change
in rate of tax,—

(i) where the invoice for the same has been issued and the payment is also
received after the change in rate of tax, the time of supply shall be the date of
receipt of payment or the date of issue of invoice, whichever is earlier; or

(if) where the invoice has been issued prior to the change in rate of tax but
payment is received after the change in rate of tax, the time of supply shall be the
date of issue of invoice; or

(iii) where the payment has been received before the change in rate of tax,
but the invoice for the same is issued after the change in rate of tax, the time of
supply shall be the date of receipt of payment;

(b) in case the goods or services or both have been supplied after the change in
rate of tax,—

Change in
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(i) where the payment is received after the change in rate of tax but the
invoice has been issued prior to the change in rate of tax, the time of supply shall
be the date of receipt of payment; or

(if) where the invoice has been issued and payment is received before the
change in rate of tax, the time of supply shall be the date of receipt of payment or
date of issue of invoice, whichever is earlier; or

(iii) where the invoice has been issued after the change in rate of tax but
the payment is received before the change in rate of tax, the time of supply shall
be the date of issue of invoice:

Provided that the date of receipt of payment shall be the date of credit in
the bank account if such credit in the bank account is after four working days
from the date of change in the rate of tax.

Explanation.—For the purposes of this section, “the date of receipt of
payment” shall be the date on which the payment is entered in the books of
account of the supplier or the date on which the payment is credited to his bank
account, whichever is earlier.

Value of 15. (/) The value of a supply of goods or services or both shall be the transaction

21’;?;6 value, which is the price actually paid or payable for the said supply of goods or services or
both where the supplier and the recipient of the supply are not related and the price is the
sole consideration for the supply.

(2) The value of supply shall include—

(a) any taxes, duties, cesses, fees and charges levied under any law for the time
being in force other than this Act, the State Goods and Services Tax Act, the Union
Territory Goods and Services Tax Act and the Goods and Services Tax (Compensation
to States) Act, if charged separately by the supplier;

(b) any amount that the supplier is liable to pay in relation to such supply but
which has been incurred by the recipient of the supply and not included in the price
actually paid or payable for the goods or services or both;

(c) incidental expenses, including commission and packing, charged by the
supplier to the recipient of a supply and any amount charged for anything done by the
supplier in respect of the supply of goods or services or both at the time of, or before
delivery of goods or supply of services;

(d) interest or late fee or penalty for delayed payment of any consideration for
any supply; and

(e) subsidies directly linked to the price excluding subsidies provided by the
Central Government and State Governments.

Explanation.—For the purposes of this sub-section, the amount of subsidy
shall be included in the value of supply of the supplier who receives the subsidy.

(3) The value of the supply shall not include any discount which is given—

(a) before or at the time of the supply if such discount has been duly recorded in
the invoice issued in respect of such supply; and

(D) after the supply has been effected, if—

(i) such discount is established in terms of an agreement entered into at or
before the time of such supply and specifically linked to relevant invoices; and

(ii) input tax credit as is attributable to the discount on the basis of
document issued by the supplier has been reversed by the recipient of the

supply.
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(4) Where the value of the supply of goods or services or both cannot be determined
under sub-section (/), the same shall be determined in such manner as may be prescribed.

(5) Notwithstanding anything contained in sub-section (/) or sub-section (4), the
value of such supplies as may be notified by the Government on the recommendations of the
Council shall be determined in such manner as may be prescribed.

Explanation.—For the purposes of this Act,—
(a) persons shall be deemed to be “related persons” if—
(i) such persons are officers or directors of one another’s businesses;
(ii) such persons are legally recognised partners in business;
(iii) such persons are employer and employee;

(iv) any person directly or indirectly owns, controls or holds twenty-five
per cent. or more of the outstanding voting stock or shares of both of them;

(v) one of them directly or indirectly controls the other;
(vi) both of them are directly or indirectly controlled by a third person;
(vii) together they directly or indirectly control a third person; or
(viii) they are members of the same family;
(D) the term “person” also includes legal persons;

(c) persons who are associated in the business of one another in that one is the
sole agent or sole distributor or sole concessionaire, howsoever described, of the
other, shall be deemed to be related.

CHAPTER V
INPUT TAX CREDIT

16. (I) Every registered person shall, subject to such conditions and restrictions as
may be prescribed and in the manner specified in section 49, be entitled to take credit of input
tax charged on any supply of goods or services or both to him which are used or intended to
be used in the course or furtherance of his business and the said amount shall be credited to
the electronic credit ledger of such person.

(2) Notwithstanding anything contained in this section, no registered person shall be
entitled to the credit of any input tax in respect of any supply of goods or services or both to
him unless,—

(a) he is in possession of a tax invoice or debit note issued by a supplier registered
under this Act, or such other tax paying documents as may be prescribed;

(D) he has received the goods or services or both.

Explanation.—For the purposes of this clause, it shall be deemed that the
registered person has received the goods where the goods are delivered by the supplier
to a recipient or any other person on the direction of such registered person, whether
acting as an agent or otherwise, before or during movement of goods, either by way of
transfer of documents of title to goods or otherwise;

(c) subject to the provisions of section 41, the tax charged in respect of such
supply has been actually paid to the Government, either in cash or through utilisation
of input tax credit admissible in respect of the said supply; and

(d) he has furnished the return under section 39:

Provided that where the goods against an invoice are received in lots or
instalments, the registered person shall be entitled to take credit upon receipt of the
last lot or instalment:

Provided further that where a recipient fails to pay to the supplier of goods or
services or both, other than the supplies on which tax is payable on reverse charge
basis, the amount towards the value of supply along with tax payable thereon within a
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period of one hundred and eighty days from the date of issue of invoice by the
supplier, an amount equal to the input tax credit availed by the recipient shall be added
to his output tax liability, along with interest thereon, in such manner as may be
prescribed:

Provided also that the recipient shall be entitled to avail of the credit of input tax
on payment made by him of the amount towards the value of supply of goods or
services or both along with tax payable thereon.

(3) Where the registered person has claimed depreciation on the tax component of the
cost of capital goods and plant and machinery under the provisions of the Income-tax
Act, 1961, the input tax credit on the said tax component shall not be allowed.

(4) A registered person shall not be entitled to take input tax credit in respect of any
invoice or debit note for supply of goods or services or both after the due date of furnishing
of the return under section 39 for the month of September following the end of financial year
to which such invoice or invoice relating to such debit note pertains or furnishing of the
relevant annual return, whichever is earlier.

17. (I) Where the goods or services or both are used by the registered person partly
for the purpose of any business and partly for other purposes, the amount of credit shall be
restricted to so much of the input tax as is attributable to the purposes of his business.

(2) Where the goods or services or both are used by the registered person partly for
effecting taxable supplies including zero-rated supplies under this Act or under the Integrated
Goods and Services Tax Act and partly for effecting exempt supplies under the said Acts, the
amount of credit shall be restricted to so much of the input tax as is attributable to the said
taxable supplies including zero-rated supplies.

(3) The value of exempt supply under sub-section (2) shall be such as may be prescribed,
and shall include supplies on which the recipient is liable to pay tax on reverse charge basis,
transactions in securities, sale of land and, subject to clause (b) of paragraph 5 of Schedule
I1, sale of building.

(4) A banking company or a financial institution including a non-banking financial
company, engaged in supplying services by way of accepting deposits, extending loans or
advances shall have the option to either comply with the provisions of sub-section (2), or
avail of, every month, an amount equal to fifty per cent. of the eligible input tax credit on
inputs, capital goods and input services in that month and the rest shall lapse:

Provided that the option once exercised shall not be withdrawn during the remaining
part of the financial year:

Provided further that the restriction of fifty per cent. shall not apply to the tax paid on
supplies made by one registered person to another registered person having the same
Permanent Account Number.

(5) Notwithstanding anything contained in sub-section (/) of section 16 and sub-
section (/) of section 18, input tax credit shall not be available in respect of the following,
namely:—

(a) motor vehicles and other conveyances except when they are used—
(7) for making the following taxable supplies, namely:—
(A) further supply of such vehicles or conveyances ; or
(B) transportation of passengers; or

(C) imparting training on driving, flying, navigating such vehicles
or conveyances;

(i) for transportation of goods;

43 of 1961.
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(D) the following supply of goods or services or both—

(i) food and beverages, outdoor catering, beauty treatment, health services,
cosmetic and plastic surgery except where an inward supply of goods or services
or both of a particular category is used by a registered person for making an
outward taxable supply of the same category of goods or services or both or as
an element of a taxable composite or mixed supply;

(i) membership of a club, health and fitness centre;
(iii) rent-a-cab, life insurance and health insurance except where—

(A) the Government notifies the services which are obligatory for an
employer to provide to its employees under any law for the time being in
force; or

(B) such inward supply of goods or services or both of a particular
category is used by a registered person for making an outward taxable
supply of the same category of goods or services or both or as part of a
taxable composite or mixed supply; and

(iv) travel benefits extended to employees on vacation such as leave or
home travel concession;

(c) works contract services when supplied for construction of an immovable
property (other than plant and machinery) except where it is an input service for further
supply of works contract service;

(d) goods or services or both received by a taxable person for construction of an
immovable property (other than plant or machinery) on his own account including
when such goods or services or both are used in the course or furtherance of business.

Explanation.—For the purposes of clauses (¢) and (d), the expression
“construction” includes re-construction, renovation, additions or alterations or repairs,
to the extent of capitalisation, to the said immovable property;

(e) goods or services or both on which tax has been paid under section 10;

(f) goods or services or both received by a non-resident taxable person except
on goods imported by him;

(g) goods or services or both used for personal consumption;

(h) goods lost, stolen, destroyed, written off or disposed of by way of gift or free
samples; and

(i) any tax paid in accordance with the provisions of sections 74, 129 and 130.

(6) The Government may prescribe the manner in which the credit referred to in
sub-sections (/) and (2) may be attributed.

Explanation.—For the purposes of this Chapter and Chapter VI, the expression “plant
and machinery” means apparatus, equipment, and machinery fixed to earth by foundation or
structural support that are used for making outward supply of goods or services or both and
includes such foundation and structural supports but excludes—

(7)) land, building or any other civil structures;
(ii) telecommunication towers; and
(iii) pipelines laid outside the factory premises.
18. (1) Subject to such conditions and restrictions as may be prescribed—

(a) a person who has applied for registration under this Act within thirty days
from the date on which he becomes liable to registration and has been granted such
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registration shall be entitled to take credit of input tax in respect of inputs held in stock
and inputs contained in semi-finished or finished goods held in stock on the day
immediately preceding the date from which he becomes liable to pay tax under the
provisions of this Act;

(b) a person who takes registration under sub-section (3) of section 25 shall be
entitled to take credit of input tax in respect of inputs held in stock and inputs contained
in semi-finished or finished goods held in stock on the day immediately preceding the
date of grant of registration;

(c) where any registered person ceases to pay tax under section 10, he shall be
entitled to take credit of input tax in respect of inputs held in stock, inputs contained in
semi-finished or finished goods held in stock and on capital goods on the day immediately
preceding the date from which he becomes liable to pay tax under section 9:

Provided that the credit on capital goods shall be reduced by such percentage
points as may be prescribed;

(d) where an exempt supply of goods or services or both by a registered person
becomes a taxable supply, such person shall be entitled to take credit of input tax in
respect of inputs held in stock and inputs contained in semi-finished or finished goods
held in stock relatable to such exempt supply and on capital goods exclusively used
for such exempt supply on the day immediately preceding the date from which such
supply becomes taxable:

Provided that the credit on capital goods shall be reduced by such percentage
points as may be prescribed.

(2) A registered person shall not be entitled to take input tax credit under
sub-section (/) in respect of any supply of goods or services or both to him after the expiry
of one year from the date of issue of tax invoice relating to such supply.

(3) Where there is a change in the constitution of a registered person on account of
sale, merger, demerger, amalgamation, lease or transfer of the business with the specific
provisions for transfer of liabilities, the said registered person shall be allowed to transfer the
input tax credit which remains unutilised in his electronic credit ledger to such sold, merged,
demerged, amalgamated, leased or transferred business in such manner as may be prescribed.

(4) Where any registered person who has availed of input tax credit opts to pay tax
under section 10 or, where the goods or services or both supplied by him become wholly
exempt, he shall pay an amount, by way of debit in the electronic credit ledger or electronic
cash ledger, equivalent to the credit of input tax in respect of inputs held in stock and inputs
contained in semi-finished or finished goods held in stock and on capital goods, reduced by
such percentage points as may be prescribed, on the day immediately preceding the date of
exercising of such option or, as the case may be, the date of such exemption:

Provided that after payment of such amount, the balance of input tax credit, if any,
lying in his electronic credit ledger shall lapse.

(5) The amount of credit under sub-section (/) and the amount payable under
sub-section (4) shall be calculated in such manner as may be prescribed.

(6) In case of supply of capital goods or plant and machinery, on which input tax credit
has been taken, the registered person shall pay an amount equal to the input tax credit taken
on the said capital goods or plant and machinery reduced by such percentage points as may
be prescribed or the tax on the transaction value of such capital goods or plant and machinery
determined under section 15, whichever is higher:

Provided that where refractory bricks, moulds and dies, jigs and fixtures are supplied
as scrap, the taxable person may pay tax on the transaction value of such goods determined
under section 15.
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19. (1) The principal shall, subject to such conditions and restrictions as may be
prescribed, be allowed input tax credit on inputs sent to a job worker for job work.

(2) Notwithstanding anything contained in clause (b) of sub-section (2) of section 16,
the principal shall be entitled to take credit of input tax on inputs even if the inputs are
directly sent to a job worker for job work without being first brought to his place of business.

(3) Where the inputs sent for job work are not received back by the principal after
completion of job work or otherwise or are not supplied from the place of business of the job
worker in accordance with clause (a) or clause (b) of sub-section (/) of section 143 within
one year of being sent out, it shall be deemed that such inputs had been supplied by the
principal to the job worker on the day when the said inputs were sent out:

Provided that where the inputs are sent directly to a job worker, the period of one year
shall be counted from the date of receipt of inputs by the job worker.

(4) The principal shall, subject to such conditions and restrictions as may be prescribed,
be allowed input tax credit on capital goods sent to a job worker for job work.

(5) Notwithstanding anything contained in clause (b) of sub-section (2) of section 16,
the principal shall be entitled to take credit of input tax on capital goods even if the capital
goods are directly sent to a job worker for job work without being first brought to his place
of business.

(6) Where the capital goods sent for job work are not received back by the principal
within a period of three years of being sent out, it shall be deemed that such capital goods
had been supplied by the principal to the job worker on the day when the said capital goods
were sent out:

Provided that where the capital goods are sent directly to a job worker, the period of
three years shall be counted from the date of receipt of capital goods by the job worker.

(7) Nothing contained in sub-section (3) or sub-section (6) shall apply to moulds and
dies, jigs and fixtures, or tools sent out to a job worker for job work.

Explanation.—For the purpose of this section, “principal” means the person referred
to in section 143.

20. (1) The Input Service Distributor shall distribute the credit of central tax as central
tax or integrated tax and integrated tax as integrated tax or central tax, by way of issue of a
document containing the amount of input tax credit being distributed in such manner as may
be prescribed.

(2) The Input Service Distributor may distribute the credit subject to the following
conditions, namely:—

(a) the credit can be distributed to the recipients of credit against a document
containing such details as may be prescribed;

(b) the amount of the credit distributed shall not exceed the amount of credit
available for distribution;

(c) the credit of tax paid on input services attributable to a recipient of credit shall
be distributed only to that recipient;

(d) the credit of tax paid on input services attributable to more than one recipient
of credit shall be distributed amongst such recipients to whom the input service is
attributable and such distribution shall be pro rata on the basis of the turnover in a
State or turnover in a Union territory of such recipient, during the relevant period, to
the aggregate of the turnover of all such recipients to whom such input service is
attributable and which are operational in the current year, during the said relevant
period;
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(e) the credit of tax paid on input services attributable to all recipients of credit
shall be distributed amongst such recipients and such distribution shall be pro rata on
the basis of the turnover in a State or turnover in a Union territory of such recipient,
during the relevant period, to the aggregate of the turnover of all recipients and which
are operational in the current year, during the said relevant period.

Explanation.—For the purposes of this section,—
(a) the “relevant period” shall be—

(i) if the recipients of credit have turnover in their States or Union
territories in the financial year preceding the year during which credit is to
be distributed, the said financial year; or

(i) if some or all recipients of the credit do not have any turnover in
their States or Union territories in the financial year preceding the year
during which the credit is to be distributed, the last quarter for which
details of such turnover of all the recipients are available, previous to the
month during which credit is to be distributed;

(D) the expression “recipient of credit” means the supplier of goods or
services or both having the same Permanent Account Number as that of the
Input Service Distributor;

(c) the term “‘turnover”, in relation to any registered person engaged in
the supply of taxable goods as well as goods not taxable under this Act, means
the value of turnover, reduced by the amount of any duty or tax levied under
entry 84 of List I of the Seventh Schedule to the Constitution and entries 51 and
54 of List II of the said Schedule.

21. Where the Input Service Distributor distributes the credit in contravention
of the provisions contained in section 20 resulting in excess distribution of credit to
one or more recipients of credit, the excess credit so distributed shall be recovered
from such recipients along with interest, and the provisions of section 73 or section 74,
as the case may be, shall, mutatis mutandis, apply for determination of amount to be
recovered.

CHAPTER VI
REGISTRATION

22. (1) Every supplier shall be liable to be registered under this Act in the State or
Union territory, other than special category States, from where he makes a taxable supply of
goods or services or both, if his aggregate turnover in a financial year exceeds twenty lakh
rupees:

Provided that where such person makes taxable supplies of goods or services or both
from any of the special category States, he shall be liable to be registered if his aggregate
turnover in a financial year exceeds ten lakh rupees.

(2) Every person who, on the day immediately preceding the appointed day, is registered
or holds a licence under an existing law, shall be liable to be registered under this Act with
effect from the appointed day.

(3) Where a business carried on by a taxable person registered under this Act is
transferred, whether on account of succession or otherwise, to another person as a going
concern, the transferee or the successor, as the case may be, shall be liable to be registered
with effect from the date of such transfer or succession.

(4) Notwithstanding anything contained in sub-sections (/) and (3), in a case of
transfer pursuant to sanction of a scheme or an arrangement for amalgamation or, as the case
may be, demerger of two or more companies pursuant to an order of a High Court, Tribunal
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or otherwise, the transferee shall be liable to be registered, with effect from the date on which
the Registrar of Companies issues a certificate of incorporation giving effect to such order of
the High Court or Tribunal.

Explanation.—For the purposes of this section,—

(i) the expression “aggregate turnover” shall include all supplies made by the
taxable person, whether on his own account or made on behalf of all his principals;

(i) the supply of goods, after completion of job work, by a registered job worker
shall be treated as the supply of goods by the principal referred to in section 143, and
the value of such goods shall not be included in the aggregate turnover of the registered
job worker;

(iii) the expression “special category States” shall mean the States as specified
in sub-clause (g) of clause (4) of article 279A of the Constitution.

23. (1) The following persons shall not be liable to registration, namely:— Persons not

. . . . liable for
(a) any person engaged exclusively in the business of supplying goods or  egistration.

services or both that are not liable to tax or wholly exempt from tax under this Act or
under the Integrated Goods and Services Tax Act;

(b) an agriculturist, to the extent of supply of produce out of cultivation of land.

(2) The Government may, on the recommendations of the Council, by notification,
specify the category of persons who may be exempted from obtaining registration under this
Act.

24. Notwithstanding anything contained in sub-section (/) of section 22, the following  Compulsory
categories of persons shall be required to be registered under this Act,— registration in
certain cases.
(7) persons making any inter-State taxable supply;
(i) casual taxable persons making taxable supply;
(iii) persons who are required to pay tax under reverse charge;
(iv) person who are required to pay tax under sub-section (5) of section 9;

(v) non-resident taxable persons making taxable supply;

(vi) persons who are required to deduct tax under section 51, whether or not
separately registered under this Act;

(vii) persons who make taxable supply of goods or services or both on behalf of
other taxable persons whether as an agent or otherwise;

(viii) Input Service Distributor, whether or not separately registered under this
Act;

(ix) persons who supply goods or services or both, other than supplies specified
under sub-section (5) of section 9, through such electronic commerce operator who is
required to collect tax at source under section 52;

(x) every electronic commerce operator;

(xi) every person supplying online information and database access or retrieval
services from a place outside India to a person in India, other than a registered
person; and

(xi7) such other person or class of persons as may be notified by the Government
on the recommendations of the Council.

25. (1) Every person who is liable to be registered under section 22 or section 24 shall ~ Procedure for
apply for registration in every such State or Union territory in which he is so liable within ~ registration.
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thirty days from the date on which he becomes liable to registration, in such manner and
subject to such conditions as may be prescribed:

Provided that a casual taxable person or a non-resident taxable person shall apply for
registration at least five days prior to the commencement of business.

Explanation.—Every person who makes a supply from the territorial waters of India
shall obtain registration in the coastal State or Union territory where the nearest point of the
appropriate baseline is located.

(2) A person seeking registration under this Act shall be granted a single registration
in a State or Union territory:

Provided that a person having multiple business verticals in a State or Union territory
may be granted a separate registration for each business vertical, subject to such conditions
as may be prescribed.

(3) A person, though not liable to be registered under section 22 or section 24 may get
himself registered voluntarily, and all provisions of this Act, as are applicable to a registered
person, shall apply to such person.

(4) A person who has obtained or is required to obtain more than one registration,
whether in one State or Union territory or more than one State or Union territory shall, in
respect of each such registration, be treated as distinct persons for the purposes of this
Act.

(5) Where a person who has obtained or is required to obtain registration in a State or
Union territory in respect of an establishment, has an establishment in another State or
Union territory, then such establishments shall be treated as establishments of distinct
persons for the purposes of this Act.

(6) Every person shall have a Permanent Account Number issued under the Income-
tax Act, 1961 in order to be eligible for grant of registration:

Provided that a person required to deduct tax under section 51 may have, in lieu of a
Permanent Account Number, a Tax Deduction and Collection Account Number issued under
the said Act in order to be eligible for grant of registration.

(7) Notwithstanding anything contained in sub-section (6), a non-resident taxable
person may be granted registration under sub-section (/) on the basis of such other documents
as may be prescribed.

(8) Where a person who is liable to be registered under this Act fails to obtain
registration, the proper officer may, without prejudice to any action which may be taken
under this Act or under any other law for the time being in force, proceed to register such
person in such manner as may be prescribed.

(9) Notwithstanding anything contained in sub-section (/),—

(a) any specialised agency of the United Nations Organisation or any
Multilateral Financial Institution and Organisation notified under the United
Nations (Privileges and Immunities) Act, 1947, Consulate or Embassy of foreign
countries; and

(b) any other person or class of persons, as may be notified by the Commissioner,

shall be granted a Unique Identity Number in such manner and for such purposes, including
refund of taxes on the notified supplies of goods or services or both received by them, as
may be prescribed.

(10) The registration or the Unique Identity Number shall be granted or rejected after
due verification in such manner and within such period as may be prescribed.

43 of 1961.

46 of 1947.
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(11) A certificate of registration shall be issued in such form and with effect from such
date as may be prescribed.

(12) A registration or a Unique Identity Number shall be deemed to have been granted
after the expiry of the period prescribed under sub-section (/0), if no deficiency has been
communicated to the applicant within that period.

26. (1) The grant of registration or the Unique Identity Number under the State Goods
and Services Tax Act or the Union Territory Goods and Services Tax Act shall be deemed to
be a grant of registration or the Unique Identity Number under this Act subject to the
condition that the application for registration or the Unique Identity Number has not been
rejected under this Act within the time specified in sub-section (/0) of section 25.

(2) Notwithstanding anything contained in sub-section (/0) of section 25, any rejection
of application for registration or the Unique Identity Number under the State Goods and
Services Tax Act or the Union Territory Goods and Services Tax Act shall be deemed to be a
rejection of application for registration under this Act.

27. (1) The certificate of registration issued to a casual taxable person or a non-
resident taxable person shall be valid for the period specified in the application for
registration or ninety days from the effective date of registration, whichever is earlier and
such person shall make taxable supplies only after the issuance of the certificate of
registration:

Provided that the proper officer may, on sufficient cause being shown by the said
taxable person, extend the said period of ninety days by a further period not exceeding
ninety days.

(2) A casual taxable person or a non-resident taxable person shall, at the time of
submission of application for registration under sub-section (/) of section 25, make an
advance deposit of tax in an amount equivalent to the estimated tax liability of such person
for the period for which the registration is sought:

Provided that where any extension of time is sought under sub-section (/), such
taxable person shall deposit an additional amount of tax equivalent to the estimated tax
liability of such person for the period for which the extension is sought.

(3) The amount deposited under sub-section (2) shall be credited to the electronic
cash ledger of such person and shall be utilised in the manner provided under
section 49.

28. (1) Every registered person and a person to whom a Unique Identity Number has
been assigned shall inform the proper officer of any changes in the information furnished at
the time of registration or subsequent thereto, in such form and manner and within such
period as may be prescribed.

(2) The proper officer may, on the basis of information furnished under sub-section (/)
or as ascertained by him, approve or reject amendments in the registration particulars in such
manner and within such period as may be prescribed:

Provided that approval of the proper officer shall not be required in respect of amendment
of such particulars as may be prescribed:

Provided further that the proper officer shall not reject the application for amendment
in the registration particulars without giving the person an opportunity of being heard.

(3) Any rejection or approval of amendments under the State Goods and Services Tax
Act or the Union Territory Goods and Services Tax Act, as the case may be, shall be deemed
to be a rejection or approval under this Act.

29. (1) The proper officer may, either on his own motion or on an application filed by
the registered person or by his legal heirs, in case of death of such person, cancel the
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registration, in such manner and within such period as may be prescribed, having regard to
the circumstances where,—

(a) the business has been discontinued, transferred fully for any reason including
death of the proprietor, amalgamated with other legal entity, demerged or otherwise
disposed of; or

(D) there is any change in the constitution of the business; or

(c) the taxable person, other than the person registered under sub-section (3) of
section 25, is no longer liable to be registered under section 22 or section 24.

(2) The proper officer may cancel the registration of a person from such date, including
any retrospective date, as he may deem fit, where,—

(a) a registered person has contravened such provisions of the Act or the rules
made thereunder as may be prescribed; or

(b) a person paying tax under section 10 has not furnished returns for three
consecutive tax periods; or

(c) any registered person, other than a person specified in clause (b), has not
furnished returns for a continuous period of six months; or

(d) any person who has taken voluntary registration under sub-section (3) of
section 25 has not commenced business within six months from the date of
registration; or

(e) registration has been obtained by means of fraud, wilful misstatement or
suppression of facts:

Provided that the proper officer shall not cancel the registration without giving
the person an opportunity of being heard.

(3) The cancellation of registration under this section shall not affect the liability of the
person to pay tax and other dues under this Act or to discharge any obligation under this Act
or the rules made thereunder for any period prior to the date of cancellation whether or not
such tax and other dues are determined before or after the date of cancellation.

(4) The cancellation of registration under the State Goods and Services Tax Act or the
Union Territory Goods and Services Tax Act, as the case may be, shall be deemed to be a
cancellation of registration under this Act.

(5) Every registered person whose registration is cancelled shall pay an amount, by
way of debit in the electronic credit ledger or electronic cash ledger, equivalent to the credit
of input tax in respect of inputs held in stock and inputs contained in semi-finished or
finished goods held in stock or capital goods or plant and machinery on the day immediately
preceding the date of such cancellation or the output tax payable on such goods, whichever
is higher, calculated in such manner as may be prescribed:

Provided that in case of capital goods or plant and machinery, the taxable person shall
pay an amount equal to the input tax credit taken on the said capital goods or plant and
machinery, reduced by such percentage points as may be prescribed or the tax on the
transaction value of such capital goods or plant and machinery under section 15, whichever
is higher.

(6) The amount payable under sub-section (5) shall be calculated in such manner as
may be prescribed.

30. (/) Subject to such conditions as may be prescribed, any registered person, whose
registration is cancelled by the proper officer on his own motion, may apply to such officer
for revocation of cancellation of the registration in the prescribed manner within thirty days
from the date of service of the cancellation order.
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(2) The proper officer may, in such manner and within such period as may be prescribed,
by order, either revoke cancellation of the registration or reject the application:

Provided that the application for revocation of cancellation of registration shall not be
rejected unless the applicant has been given an opportunity of being heard.

(3) The revocation of cancellation of registration under the State Goods and Services
Tax Act or the Union Territory Goods and Services Tax Act, as the case may be, shall be
deemed to be a revocation of cancellation of registration under this Act.

CHAPTER VII
TAX INVOICE, CREDIT AND DEBIT NOTES
31. (/) A registered person supplying taxable goods shall, before or at the time of,—

(a) removal of goods for supply to the recipient, where the supply involves
movement of goods; or

(D) delivery of goods or making available thereof to the recipient, in any other
case,

issue a tax invoice showing the description, quantity and value of goods, the tax charged
thereon and such other particulars as may be prescribed:

Provided that the Government may, on the recommendations of the Council, by
notification, specify the categories of goods or supplies in respect of which a tax invoice
shall be issued, within such time and in such manner as may be prescribed.

(2) A registered person supplying taxable services shall, before or after the provision
of service but within a prescribed period, issue a tax invoice, showing the description, value,
tax charged thereon and such other particulars as may be prescribed:

Provided that the Government may, on the recommendations of the Council, by
notification and subject to such conditions as may be mentioned therein, specify the categories
of services in respect of which—

(a) any other document issued in relation to the supply shall be deemed to be a
tax invoice; or

(b) tax invoice may not be issued.
(3) Notwithstanding anything contained in sub-sections (/) and (2)—

(a) a registered person may, within one month from the date of issuance of
certificate of registration and in such manner as may be prescribed, issue a revised
invoice against the invoice already issued during the period beginning with the effective
date of registration till the date of issuance of certificate of registration to him;

(D) a registered person may not issue a tax invoice if the value of the goods or
services or both supplied is less than two hundred rupees subject to such conditions
and in such manner as may be prescribed;

(c) aregistered person supplying exempted goods or services or both or paying
tax under the provisions of section 10 shall issue, instead of a tax invoice, a bill of
supply containing such particulars and in such manner as may be prescribed:

Provided that the registered person may not issue a bill of supply if the value of
the goods or services or both supplied is less than two hundred rupees subject to
such conditions and in such manner as may be prescribed;

(d) aregistered person shall, on receipt of advance payment with respect to any
supply of goods or services or both, issue a receipt voucher or any other document,
containing such particulars as may be prescribed, evidencing receipt of such payment;
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(e) where, on receipt of advance payment with respect to any supply of goods or
services or both the registered person issues a receipt voucher, but subsequently no
supply is made and no tax invoice is issued in pursuance thereof, the said registered
person may issue to the person who had made the payment, a refund voucher against
such payment;

(f) a registered person who is liable to pay tax under sub-section (3) or
sub-section (4) of section 9 shall issue an invoice in respect of goods or services or
both received by him from the supplier who is not registered on the date of receipt of
goods or services or both;

(g) a registered person who is liable to pay tax under sub-section (3) or
sub-section (4) of section 9 shall issue a payment voucher at the time of making
payment to the supplier.

(4) In case of continuous supply of goods, where successive statements of accounts
or successive payments are involved, the invoice shall be issued before or at the time each
such statement is issued or, as the case may be, each such payment is received.

(5) Subject to the provisions of clause (d) of sub-section (3), in case of continuous
supply of services,—

(a) where the due date of payment is ascertainable from the contract, the invoice
shall be issued on or before the due date of payment;

(b) where the due date of payment is not ascertainable from the contract, the
invoice shall be issued before or at the time when the supplier of service receives the
payment;

(c) where the payment is linked to the completion of an event, the invoice shall
be issued on or before the date of completion of that event.

(6) In a case where the supply of services ceases under a contract before the completion
of the supply, the invoice shall be issued at the time when the supply ceases and such
invoice shall be issued to the extent of the supply made before such cessation.

(7) Notwithstanding anything contained in sub-section (/), where the goods being
sent or taken on approval for sale or return are removed before the supply takes place, the
invoice shall be issued before or at the time of supply or six months from the date of removal,
whichever is earlier.

Explanation.—For the purposes of this section, the expression “tax invoice” shall
include any revised invoice issued by the supplier in respect of a supply made earlier.

32. (1) A person who is not a registered person shall not collect in respect of any
supply of goods or services or both any amount by way of tax under this Act.

(2) No registered person shall collect tax except in accordance with the provisions of
this Act or the rules made thereunder.

33. Notwithstanding anything contained in this Act or any other law for the time being
in force, where any supply is made for a consideration, every person who is liable to pay tax
for such supply shall prominently indicate in all documents relating to assessment, tax
invoice and other like documents, the amount of tax which shall form part of the price at
which such supply is made.

34. (1) Where a tax invoice has been issued for supply of any goods or services or
both and the taxable value or tax charged in that tax invoice is found to exceed the taxable
value or tax payable in respect of such supply, or where the goods supplied are returned by
the recipient, or where goods or services or both supplied are found to be deficient, the
registered person, who has supplied such goods or services or both, may issue to the
recipient a credit note containing such particulars as may be prescribed.
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(2) Any registered person who issues a credit note in relation to a supply of goods or
services or both shall declare the details of such credit note in the return for the month during
which such credit note has been issued but not later than September following the end of the
financial year in which such supply was made, or the date of furnishing of the relevant
annual return, whichever is earlier, and the tax liability shall be adjusted in such manner as
may be prescribed:

Provided that no reduction in output tax liability of the supplier shall be permitted, if
the incidence of tax and interest on such supply has been passed on to any other person.

(3) Where a tax invoice has been issued for supply of any goods or services or both
and the taxable value or tax charged in that tax invoice is found to be less than the taxable
value or tax payable in respect of such supply, the registered person, who has supplied such
goods or services or both, shall issue to the recipient a debit note containing such particulars
as may be prescribed.

(4) Any registered person who issues a debit note in relation to a supply of goods or
services or both shall declare the details of such debit note in the return for the month during
which such debit note has been issued and the tax liability shall be adjusted in such manner
as may be prescribed.

Explanation.—For the purposes of this Act, the expression “debit note” shall include
a supplementary invoice.

CHAPTER VIII
ACCOUNTS AND RECORDS

35. (1) Every registered person shall keep and maintain, at his principal place of business, ~ Accounts and
as mentioned in the certificate of registration, a true and correct account of— other records.

(a) production or manufacture of goods;

(b) inward and outward supply of goods or services or both;
(c) stock of goods;

(d) input tax credit availed;

(e) output tax payable and paid; and

(f) such other particulars as may be prescribed:

Provided that where more than one place of business is specified in the certificate of
registration, the accounts relating to each place of business shall be kept at such places of
business:

Provided further that the registered person may keep and maintain such accounts and
other particulars in electronic form in such manner as may be prescribed.

(2) Every owner or operator of warehouse or godown or any other place used for
storage of goods and every transporter, irrespective of whether he is a registered person or
not, shall maintain records of the consigner, consignee and other relevant details of the
goods in such manner as may be prescribed.

(3) The Commissioner may notify a class of taxable persons to maintain additional
accounts or documents for such purpose as may be specified therein.

(4) Where the Commissioner considers that any class of taxable person is not in a
position to keep and maintain accounts in accordance with the provisions of this section, he
may, for reasons to be recorded in writing, permit such class of taxable persons to maintain
accounts in such manner as may be prescribed.

(5) Every registered person whose turnover during a financial year exceeds the
prescribed limit shall get his accounts audited by a chartered accountant or a cost accountant
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and shall submit a copy of the audited annual accounts, the reconciliation statement under
sub-section (2) of section 44 and such other documents in such form and manner as may be
prescribed.

(6) Subject to the provisions of clause (h) of sub-section (5) of section 17, where
the registered person fails to account for the goods or services or both in accordance
with the provisions of sub-section (7), the proper officer shall determine the amount of
tax payable on the goods or services or both that are not accounted for, as if such goods
or services or both had been supplied by such person and the provisions of section 73
or section 74, as the case may be, shall, mutatis mutandis, apply for determination of
such tax.

36. Every registered person required to keep and maintain books of account or other
records in accordance with the provisions of sub-section (/) of section 35 shall retain them
until the expiry of seventy-two months from the due date of furnishing of annual return for
the year pertaining to such accounts and records:

Provided that a registered person, who is a party to an appeal or revision or any other
proceedings before any Appellate Authority or Revisional Authority or Appellate Tribunal
or court, whether filed by him or by the Commissioner, or is under investigation for an
offence under Chapter XIX, shall retain the books of account and other records pertaining to
the subject matter of such appeal or revision or proceedings or investigation for a period of
one year after final disposal of such appeal or revision or proceedings or investigation, or for
the period specified above, whichever is later.

CHAPTER IX
RETURNS

37. (1) Every registered person, other than an Input Service Distributor, a non-resident
taxable person and a person paying tax under the provisions of section 10 or section 51 or
section 52, shall furnish, electronically, in such form and manner as may be prescribed, the
details of outward supplies of goods or services or both effected during a tax period on or
before the tenth day of the month succeeding the said tax period and such details shall be
communicated to the recipient of the said supplies within such time and in such manner as
may be prescribed:

Provided that the registered person shall not be allowed to furnish the details of
outward supplies during the period from the eleventh day to the fifteenth day of the month
succeeding the tax period:

Provided further that the Commissioner may, for reasons to be recorded in writing, by
notification, extend the time limit for furnishing such details for such class of taxable persons
as may be specified therein:

Provided also that any extension of time limit notified by the Commissioner of State
tax or Commissioner of Union territory tax shall be deemed to be notified by the
Commissioner.

(2) Every registered person who has been communicated the details under
sub-section (3) of section 38 or the details pertaining to inward supplies of Input Service
Distributor under sub-section (4) of section 38, shall either accept or reject the details so
communicated, on or before the seventeenth day, but not before the fifteenth day, of the
month succeeding the tax period and the details furnished by him under sub-section (/) shall
stand amended accordingly.

(3) Any registered person, who has furnished the details under sub-section (/) for
any tax period and which have remained unmatched under section 42 or section 43, shall,
upon discovery of any error or omission therein, rectify such error or omission in such
manner as may be prescribed, and shall pay the tax and interest, if any, in case there is a
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short payment of tax on account of such error or omission, in the return to be furnished for
such tax period:

Provided that no rectification of error or omission in respect of the details furnished
under sub-section (/) shall be allowed after furnishing of the return under section 39 for the
month of September following the end of the financial year to which such details pertain, or
furnishing of the relevant annual return, whichever is earlier.

Explanation.—For the purposes of this Chapter, the expression “details of outward
supplies” shall include details of invoices, debit notes, credit notes and revised invoices
issued in relation to outward supplies made during any tax period.

38. (1) Every registered person, other than an Input Service Distributor or a
non-resident taxable person or a person paying tax under the provisions of section 10 or
section 51 or section 52, shall verify, validate, modify or delete, if required, the details
relating to outward supplies and credit or debit notes communicated under sub-section (/)
of section 37 to prepare the details of his inward supplies and credit or debit notes and may
include therein, the details of inward supplies and credit or debit notes received by him in
respect of such supplies that have not been declared by the supplier under sub-section (/)
of section 37.

(2) Every registered person, other than an Input Service Distributor or a non-resident
taxable person or a person paying tax under the provisions of section 10 or section 51 or
section 52, shall furnish, electronically, the details of inward supplies of taxable goods or
services or both, including inward supplies of goods or services or both on which the tax is
payable on reverse charge basis under this Act and inward supplies of goods or services or
both taxable under the Integrated Goods and Services Tax Act or on which integrated goods
and services tax is payable under section 3 of the Customs Tariff Act, 1975, and credit or debit
notes received in respect of such supplies during a tax period after the tenth day but on or
before the fifteenth day of the month succeeding the tax period in such form and manner as
may be prescribed:

Provided that the Commissioner may, for reasons to be recorded in writing, by
notification, extend the time limit for furnishing such details for such class of taxable persons
as may be specified therein:

Provided further that any extension of time limit notified by the Commissioner of State
tax or Commissioner of Union territory tax shall be deemed to be notified by the Commissioner.

(3) The details of supplies modified, deleted or included by the recipient and furnished
under sub-section (2) shall be communicated to the supplier concerned in such manner and
within such time as may be prescribed.

(4) The details of supplies modified, deleted or included by the recipient in the
return furnished under sub-section (2) or sub-section (4) of section 39 shall be
communicated to the supplier concerned in such manner and within such time as may be
prescribed.

(5) Any registered person, who has furnished the details under sub-section (2) for any
tax period and which have remained unmatched under section 42 or section 43, shall, upon
discovery of any error or omission therein, rectify such error or omission in the tax period
during which such error or omission is noticed in such manner as may be prescribed, and
shall pay the tax and interest, if any, in case there is a short payment of tax on account of such
error or omission, in the return to be furnished for such tax period:

Provided that no rectification of error or omission in respect of the details furnished
under sub-section (2) shall be allowed after furnishing of the return under section 39 for the
month of September following the end of the financial year to which such details pertain, or
furnishing of the relevant annual return, whichever is earlier.
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39. (1) Every registered person, other than an Input Service Distributor or a
non-resident taxable person or a person paying tax under the provisions of section 10 or
section 51 or section 52 shall, for every calendar month or part thereof, furnish, in such form
and manner as may be prescribed, a return, electronically, of inward and outward supplies of
goods or services or both, input tax credit availed, tax payable, tax paid and such other
particulars as may be prescribed, on or before the twentieth day of the month succeeding
such calendar month or part thereof.

(2) A registered person paying tax under the provisions of section 10 shall, for each
quarter or part thereof, furnish, in such form and manner as may be prescribed, a return,
electronically, of turnover in the State or Union territory, inward supplies of goods or services
or both, tax payable and tax paid within eighteen days after the end of such quarter.

(3) Every registered person required to deduct tax at source under the provisions of
section 51 shall furnish, in such form and manner as may be prescribed, a return, electronically,
for the month in which such deductions have been made within ten days after the end of
such month.

(4) Every taxable person registered as an Input Service Distributor shall, for every
calendar month or part thereof, furnish, in such form and manner as may be prescribed, a
return, electronically, within thirteen days after the end of such month.

(5) Every registered non-resident taxable person shall, for every calendar month or
part thereof, furnish, in such form and manner as may be prescribed, a return, electronically,
within twenty days after the end of a calendar month or within seven days after the last day
of the period of registration specified under sub-section (/) of section 27, whichever is
earlier.

(6) The Commissioner may, for reasons to be recorded in writing, by notification,
extend the time limit for furnishing the returns under this section for such class of registered
persons as may be specified therein:

Provided that any extension of time limit notified by the Commissioner of State tax or
Union territory tax shall be deemed to be notified by the Commissioner.

(7) Every registered person, who is required to furnish a return under sub-section (/)
or sub-section (2) or sub-section (3) or sub-section (5), shall pay to the Government the tax
due as per such return not later than the last date on which he is required to furnish such
return.

(8) Every registered person who is required to furnish a return under sub-section (/) or
sub-section (2) shall furnish a return for every tax period whether or not any supplies of
goods or services or both have been made during such tax period.

(9) Subject to the provisions of sections 37 and 38, if any registered person
after furnishing a return under sub-section (/) or sub-section (2) or sub-section (3) or
sub-section (4) or sub-section (5) discovers any omission or incorrect particulars therein,
other than as a result of scrutiny, audit, inspection or enforcement activity by the tax authorities,
he shall rectify such omission or incorrect particulars in the return to be furnished for the
month or quarter during which such omission or incorrect particulars are noticed, subject to
payment of interest under this Act:

Provided that no such rectification of any omission or incorrect particulars shall be
allowed after the due date for furnishing of return for the month of September or second
quarter following the end of the financial year, or the actual date of furnishing of relevant
annual return, whichever is earlier.

(10) A registered person shall not be allowed to furnish a return for a tax period if the
return for any of the previous tax periods has not been furnished by him.



51 of 1975.

51 of 1975.

SEec. 1] THE GAZETTE OF INDIAEXTRAORDINARY 35

40. Every registered person who has made outward supplies in the period between
the date on which he became liable to registration till the date on which registration has
been granted shall declare the same in the first return furnished by him after grant of
registration.

41. (1) Every registered person shall, subject to such conditions and restrictions as
may be prescribed, be entitled to take the credit of eligible input tax, as self-assessed, in his
return and such amount shall be credited on a provisional basis to his electronic credit
ledger.

(2) The credit referred to in sub-section (/) shall be utilised only for payment of self-
assessed output tax as per the return referred to in the said sub-section.

42. (1) The details of every inward supply furnished by a registered person (hereafter
in this section referred to as the “recipient”) for a tax period shall, in such manner and within
such time as may be prescribed, be matched—

(a) with the corresponding details of outward supply furnished by the
corresponding registered person (hereafter in this section referred to as the “supplier”)
in his valid return for the same tax period or any preceding tax period;

(b) with the integrated goods and services tax paid under section 3 of the Customs
Tariff Act, 1975 in respect of goods imported by him; and

(c) for duplication of claims of input tax credit.

(2) The claim of input tax credit in respect of invoices or debit notes relating to inward
supply that match with the details of corresponding outward supply or with the integrated
goods and services tax paid under section 3 of the Customs Tariff Act, 1975 in respect of
goods imported by him shall be finally accepted and such acceptance shall be communicated,
in such manner as may be prescribed, to the recipient.

(3) Where the input tax credit claimed by a recipient in respect of an inward supply is
in excess of the tax declared by the supplier for the same supply or the outward supply is not
declared by the supplier in his valid returns, the discrepancy shall be communicated to both
such persons in such manner as may be prescribed.

(4) The duplication of claims of input tax credit shall be communicated to the recipient
in such manner as may be prescribed.

(5) The amount in respect of which any discrepancy is communicated under
sub-section (3) and which is not rectified by the supplier in his valid return for the month in
which discrepancy is communicated shall be added to the output tax liability of the recipient,
in such manner as may be prescribed, in his return for the month succeeding the month in
which the discrepancy is communicated.

(6) The amount claimed as input tax credit that is found to be in excess on account of
duplication of claims shall be added to the output tax liability of the recipient in his return for
the month in which the duplication is communicated.

(7) The recipient shall be eligible to reduce, from his output tax liability, the amount
added under sub-section (5), if the supplier declares the details of the invoice or debit note
in his valid return within the time specified in sub-section (9) of section 39.

(8) A recipient in whose output tax liability any amount has been added under
sub-section (5) or sub-section (6), shall be liable to pay interest at the rate specified under
sub-section (/) of section 50 on the amount so added from the date of availing of credit till
the corresponding additions are made under the said sub-sections.

(9) Where any reduction in output tax liability is accepted under sub-section (7), the
interest paid under sub-section (8) shall be refunded to the recipient by crediting the amount
in the corresponding head of his electronic cash ledger in such manner as may be prescribed:
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Provided that the amount of interest to be credited in any case shall not exceed the
amount of interest paid by the supplier.

(10) The amount reduced from the output tax liability in contravention of the
provisions of sub-section (7) shall be added to the output tax liability of the recipient in his
return for the month in which such contravention takes place and such recipient shall be
liable to pay interest on the amount so added at the rate specified in sub-section (3) of
section 50.

43. (I) The details of every credit note relating to outward supply furnished by a
registered person (hereafter in this section referred to as the “supplier”) for a tax period shall,
in such manner and within such time as may be prescribed, be matched—

(a) with the corresponding reduction in the claim for input tax credit by the
corresponding registered person (hereafter in this section referred to as the “recipient”)
in his valid return for the same tax period or any subsequent tax period; and

(b) for duplication of claims for reduction in output tax liability.

(2) The claim for reduction in output tax liability by the supplier that matches with the
corresponding reduction in the claim for input tax credit by the recipient shall be finally
accepted and communicated, in such manner as may be prescribed, to the supplier.

(3) Where the reduction of output tax liability in respect of outward supplies exceeds
the corresponding reduction in the claim for input tax credit or the corresponding credit note
is not declared by the recipient in his valid returns, the discrepancy shall be communicated
to both such persons in such manner as may be prescribed.

(4) The duplication of claims for reduction in output tax liability shall be communicated
to the supplier in such manner as may be prescribed.

(5) The amount in respect of which any discrepancy is communicated under
sub-section (3) and which is not rectified by the recipient in his valid return for the month in
which discrepancy is communicated shall be added to the output tax liability of the supplier,
in such manner as may be prescribed, in his return for the month succeeding the month in
which the discrepancy is communicated.

(6) The amount in respect of any reduction in output tax liability that is found to be on
account of duplication of claims shall be added to the output tax liability of the supplier in his
return for the month in which such duplication is communicated.

(7) The supplier shall be eligible to reduce, from his output tax liability, the amount
added under sub-section (9) if the recipient declares the details of the credit note in his valid
return within the time specified in sub-section (9) of section 39.

(8) A supplier in whose output tax liability any amount has been added under
sub-section (5) or sub-section (6), shall be liable to pay interest at the rate specified under
sub-section (/) of section 50 in respect of the amount so added from the date of such claim
for reduction in the output tax liability till the corresponding additions are made under the
said sub-sections.

(9) Where any reduction in output tax liability is accepted under sub-section (7), the
interest paid under sub-section (8) shall be refunded to the supplier by crediting the amount
in the corresponding head of his electronic cash ledger in such manner as may be prescribed:

Provided that the amount of interest to be credited in any case shall not exceed the
amount of interest paid by the recipient.

(10) The amount reduced from output tax liability in contravention of the provisions of
sub-section (7) shall be added to the output tax liability of the supplier in his return for the
month in which such contravention takes place and such supplier shall be liable to pay
interest on the amount so added at the rate specified in sub-section (3) of section 50.
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44. (1) Every registered person, other than an Input Service Distributor, a person
paying tax under section 51 or section 52, a casual taxable person and a non-resident taxable
person, shall furnish an annual return for every financial year electronically in such form and
manner as may be prescribed on or before the thirty-first day of December following the end
of such financial year.

(2) Every registered person who is required to get his accounts audited in accordance
with the provisions of sub-section (5) of section 35 shall furnish, electronically, the annual
return under sub-section (/) along with a copy of the audited annual accounts and a
reconciliation statement, reconciling the value of supplies declared in the return furnished
for the financial year with the audited annual financial statement, and such other particulars
as may be prescribed.

45. Every registered person who is required to furnish a return under sub-section (1)
of section 39 and whose registration has been cancelled shall furnish a final return within
three months of the date of cancellation or date of order of cancellation, whichever is later, in
such form and manner as may be prescribed.

46. Where a registered person fails to furnish a return under section 39 or section 44 or
section 45, a notice shall be issued requiring him to furnish such return within fifteen days in
such form and manner as may be prescribed.

47. (1) Any registered person who fails to furnish the details of outward or inward
supplies required under section 37 or section 38 or returns required under section 39 or
section 45 by the due date shall pay a late fee of one hundred rupees for every day
during which such failure continues subject to a maximum amount of five thousand
rupees.

(2) Any registered person who fails to furnish the return required under section 44 by
the due date shall be liable to pay a late fee of one hundred rupees for every day during which
such failure continues subject to a maximum of an amount calculated at a quarter per cent. of
his turnover in the State or Union territory.

48. (1) The manner of approval of goods and services tax practitioners, their eligibility
conditions, duties and obligations, manner of removal and other conditions relevant for their
functioning shall be such as may be prescribed.

(2) Aregistered person may authorise an approved goods and services tax practitioner
to furnish the details of outward supplies under section 37, the details of inward supplies
under section 38 and the return under section 39 or section 44 or section 45 in such manner
as may be prescribed.

(3) Notwithstanding anything contained in sub-section (2), the responsibility for
correctness of any particulars furnished in the return or other details filed by the goods and
services tax practitioners shall continue to rest with the registered person on whose behalf
such return and details are furnished.

CHAPTER X
PAYMENT OF TAX

49. (1) Every deposit made towards tax, interest, penalty, fee or any other amount by a
person by internet banking or by using credit or debit cards or National Electronic Fund
Transfer or Real Time Gross Settlement or by such other mode and subject to such conditions
and restrictions as may be prescribed, shall be credited to the electronic cash ledger of such
person to be maintained in such manner as may be prescribed.

(2) The input tax credit as self-assessed in the return of a registered person shall be
credited to his electronic credit ledger, in accordance with section 41, to be maintained in
such manner as may be prescribed.
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(3) The amount available in the electronic cash ledger may be used for making any
payment towards tax, interest, penalty, fees or any other amount payable under the provisions
of this Act or the rules made thereunder in such manner and subject to such conditions and
within such time as may be prescribed.

(4) The amount available in the electronic credit ledger may be used for making any
payment towards output tax under this Act or under the Integrated Goods and Services Tax
Act in such manner and subject to such conditions and within such time as may be prescribed.

(5) The amount of input tax credit available in the electronic credit ledger of the registered
person on account of—

(a) integrated tax shall first be utilised towards payment of integrated tax and the
amount remaining, if any, may be utilised towards the payment of central tax and State
tax, or as the case may be, Union territory tax, in that order;

(D) the central tax shall first be utilised towards payment of central tax and the
amount remaining, if any, may be utilised towards the payment of integrated tax;

(c) the State tax shall first be utilised towards payment of State tax and the
amount remaining, if any, may be utilised towards payment of integrated tax;

(d) the Union territory tax shall first be utilised towards payment of Union territory
tax and the amount remaining, if any, may be utilised towards payment of integrated tax;

(e) the central tax shall not be utilised towards payment of State tax or Union
territory tax; and

(f) the State tax or Union territory tax shall not be utilised towards payment of
central tax.

(6) The balance in the electronic cash ledger or electronic credit ledger after payment
of tax, interest, penalty, fee or any other amount payable under this Act or the rules made
thereunder may be refunded in accordance with the provisions of section 54.

(7) All liabilities of a taxable person under this Act shall be recorded and maintained in
an electronic liability register in such manner as may be prescribed.

(8) Every taxable person shall discharge his tax and other dues under this Act or the
rules made thereunder in the following order, namely:—

(a) self-assessed tax, and other dues related to returns of previous tax periods;
(b) self-assessed tax, and other dues related to the return of the current tax period;

(c) any other amount payable under this Act or the rules made thereunder including
the demand determined under section 73 or section 74.

(9) Every person who has paid the tax on goods or services or both under this Act
shall, unless the contrary is proved by him, be deemed to have passed on the full incidence
of such tax to the recipient of such goods or services or both.

Explanation.—For the purposes of this section,—

(a) the date of credit to the account of the Government in the authorised bank
shall be deemed to be the date of deposit in the electronic cash ledger;

(D) the expression,—

(i) “tax dues” means the tax payable under this Act and does not include
interest, fee and penalty; and

(if) “other dues” means interest, penalty, fee or any other amount payable
under this Act or the rules made thereunder.

50. (1) Every person who is liable to pay tax in accordance with the provisions of this
Act or the rules made thereunder, but fails to pay the tax or any part thereof to the Government
within the period prescribed, shall for the period for which the tax or any part thereof remains
unpaid, pay, on his own, interest at such rate, not exceeding eighteen per cent., as may be
notified by the Government on the recommendations of the Council.
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(2) The interest under sub-section (/) shall be calculated, in such manner as may be
prescribed, from the day succeeding the day on which such tax was due to be paid.

(3) A taxable person who makes an undue or excess claim of input tax credit under
sub-section (/0) of section 42 or undue or excess reduction in output tax liability under
sub-section (/0) of section 43, shall pay interest on such undue or excess claim or on such
undue or excess reduction, as the case may be, at such rate not exceeding twenty-four per
cent., as may be notified by the Government on the recommendations of the Council.

51. (1) Notwithstanding anything to the contrary contained in this Act, the Government
may mandate,—

(a) a department or establishment of the Central Government or State
Government; or

(b) local authority; or
(c) Governmental agencies; or

(d) such persons or category of persons as may be notified by the Government
on the recommendations of the Council,

(hereafter in this section referred to as “the deductor”), to deduct tax at the rate of one
per cent. from the payment made or credited to the supplier (hereafter in this section referred
to as “the deductee”) of taxable goods or services or both, where the total value of such
supply, under a contract, exceeds two lakh and fifty thousand rupees:

Provided that no deduction shall be made if the location of the supplier and the place
of supply is in a State or Union territory which is different from the State or as the case may
be, Union territory of registration of the recipient.

Explanation.—For the purpose of deduction of tax specified above, the value of
supply shall be taken as the amount excluding the central tax, State tax, Union territory tax,
integrated tax and cess indicated in the invoice.

(2) The amount deducted as tax under this section shall be paid to the Government by
the deductor within ten days after the end of the month in which such deduction is made, in
such manner as may be prescribed.

(3) The deductor shall furnish to the deductee a certificate mentioning therein the
contract value, rate of deduction, amount deducted, amount paid to the Government and
such other particulars in such manner as may be prescribed.

(4) If any deductor fails to furnish to the deductee the certificate, after deducting the
tax at source, within five days of crediting the amount so deducted to the Government, the
deductor shall pay, by way of a late fee, a sum of one hundred rupees per day from the day
after the expiry of such five days period until the failure is rectified, subject to a maximum
amount of five thousand rupees.

(5) The deductee shall claim credit, in his electronic cash ledger, of the tax deducted
and reflected in the return of the deductor furnished under sub-section (3) of section 39, in
such manner as may be prescribed.

(6) If any deductor fails to pay to the Government the amount deducted as tax under
sub-section (7), he shall pay interest in accordance with the provisions of sub-section (/) of
section 50, in addition to the amount of tax deducted.

(7) The determination of the amount in default under this section shall be made in the
manner specified in section 73 or section 74.

(8) The refund to the deductor or the deductee arising on account of excess or erroneous
deduction shall be dealt with in accordance with the provisions of section 54:

Provided that no refund to the deductor shall be granted, if the amount deducted has
been credited to the electronic cash ledger of the deductee.
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52. (I) Notwithstanding anything to the contrary contained in this Act, every electronic
commerce operator (hereafter in this section referred to as the “operator”), not being an
agent, shall collect an amount calculated at such rate not exceeding one per cent., as may be
notified by the Government on the recommendations of the Council, of the net value of
taxable supplies made through it by other suppliers where the consideration with respect to
such supplies is to be collected by the operator.

Explanation.—For the purposes of this sub-section, the expression “net value of
taxable supplies” shall mean the aggregate value of taxable supplies of goods or services or
both, other than services notified under sub-section (5) of section 9, made during any month
by all registered persons through the operator reduced by the aggregate value of taxable
supplies returned to the suppliers during the said month.

(2) The power to collect the amount specified in sub-section (/) shall be without
prejudice to any other mode of recovery from the operator.

(3) The amount collected under sub-section (/) shall be paid to the Government by the
operator within ten days after the end of the month in which such collection is made, in such
manner as may be prescribed.

(4) Every operator who collects the amount specified in sub-section (/) shall furnish a
statement, electronically, containing the details of outward supplies of goods or services or
both effected through it, including the supplies of goods or services or both returned through
it, and the amount collected under sub-section (/) during a month, in such form and manner
as may be prescribed, within ten days after the end of such month.

(5) Every operator who collects the amount specified in sub-section (/) shall furnish
an annual statement, electronically, containing the details of outward supplies of goods or
services or both effected through it, including the supplies of goods or services or both
returned through it, and the amount collected under the said sub-section during the financial
year, in such form and manner as may be prescribed, before the thirty first day of December
following the end of such financial year.

(6) If any operator after furnishing a statement under sub-section (4) discovers any
omission or incorrect particulars therein, other than as a result of scrutiny, audit, inspection
or enforcement activity by the tax authorities, he shall rectify such omission or incorrect
particulars in the statement to be furnished for the month during which such omission
or incorrect particulars are noticed, subject to payment of interest, as specified in
sub-section (/) of section 50:

Provided that no such rectification of any omission or incorrect particulars shall be
allowed after the due date for furnishing of statement for the month of September following
the end of the financial year or the actual date of furnishing of the relevant annual statement,
whichever is earlier.

(7) The supplier who has supplied the goods or services or both through the operator
shall claim credit, in his electronic cash ledger, of the amount collected and reflected in the
statement of the operator furnished under sub-section (4), in such manner as may be
prescribed.

(8) The details of supplies furnished by every operator under sub-section (4) shall be
matched with the corresponding details of outward supplies furnished by the concerned
supplier registered under this Act in such manner and within such time as may be prescribed.

(9) Where the details of outward supplies furnished by the operator under
sub-section (4) do not match with the corresponding details furnished by the supplier under
section 37, the discrepancy shall be communicated to both persons in such manner and
within such time as may be prescribed.

(10) The amount in respect of which any discrepancy is communicated under
sub-section (9) and which is not rectified by the supplier in his valid return or the operator in
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his statement for the month in which discrepancy is communicated, shall be added to the
output tax liability of the said supplier, where the value of outward supplies furnished by the
operator is more than the value of outward supplies furnished by the supplier, in his return
for the month succeeding the month in which the discrepancy is communicated in such
manner as may be prescribed.

(11) The concerned supplier, in whose output tax liability any amount has been added
under sub-section (/0), shall pay the tax payable in respect of such supply along with
interest, at the rate specified under sub-section (/) of section 50 on the amount so added
from the date such tax was due till the date of its payment.

(12) Any authority not below the rank of Deputy Commissioner may serve a notice,
either before or during the course of any proceedings under this Act, requiring the operator
to furnish such details relating to—

(a) supplies of goods or services or both effected through such operator during
any period; or

(b) stock of goods held by the suppliers making supplies through such operator
in the godowns or warehouses, by whatever name called, managed by such operator
and declared as additional places of business by such suppliers,

as may be specified in the notice.

(13) Every operator on whom a notice has been served under sub-section (/2) shall
furnish the required information within fifteen working days of the date of service of such
notice.

(14) Any person who fails to furnish the information required by the notice served
under sub-section (/2) shall, without prejudice to any action that may be taken under
section 122, be liable to a penalty which may extend to twenty-five thousand rupees.

Explanation.—For the purposes of this section, the expression “concerned supplier”
shall mean the supplier of goods or services or both making supplies through the operator.

53. On utilisation of input tax credit availed under this Act for payment of tax dues
under the Integrated Goods and Services Tax Act in accordance with the provisions of
sub-section (5) of section 49, as reflected in the valid return furnished under sub-section (/)
of section 39, the amount collected as central tax shall stand reduced by an amount equal to
such credit so utilised and the Central Government shall transfer an amount equal to the
amount so reduced from the central tax account to the integrated tax account in such manner
and within such time as may be prescribed.

CHAPTER XI
REFUNDS

54. (1) Any person claiming refund of any tax and interest, if any, paid on such tax or
any other amount paid by him, may make an application before the expiry of two years from
the relevant date in such form and manner as may be prescribed:

Provided that a registered person, claiming refund of any balance in the electronic
cash ledger in accordance with the provisions of sub-section (6) of section 49, may claim
such refund in the return furnished under section 39 in such manner as may be prescribed.

(2) A specialised agency of the United Nations Organisation or any Multilateral Financial
Institution and Organisation notified under the United Nations (Privileges and Immunities)
Act, 1947, Consulate or Embassy of foreign countries or any other person or class of persons,
as notified under section 55, entitled to a refund of tax paid by it on inward supplies of goods
or services or both, may make an application for such refund, in such form and manner as
may be prescribed, before the expiry of six months from the last day of the quarter in which
such supply was received.
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(3) Subject to the provisions of sub-section (/0), a registered person may claim refund
of any unutilised input tax credit at the end of any tax period:

Provided that no refund of unutilised input tax credit shall be allowed in cases other
than—

(i) zero rated supplies made without payment of tax;

(it) where the credit has accumulated on account of rate of tax on inputs being
higher than the rate of tax on output supplies (other than nil rated or fully exempt
supplies), except supplies of goods or services or both as may be notified by the
Government on the recommendations of the Council:

Provided further that no refund of unutilised input tax credit shall be allowed in
cases where the goods exported out of India are subjected to export duty:

Provided also that no refund of input tax credit shall be allowed, if the supplier of
goods or services or both avails of drawback in respect of central tax or claims refund
of the integrated tax paid on such supplies.

(4) The application shall be accompanied by—

(a) such documentary evidence as may be prescribed to establish that a refund
is due to the applicant; and

(b) such documentary or other evidence (including the documents referred to in
section 33) as the applicant may furnish to establish that the amount of tax and interest,
if any, paid on such tax or any other amount paid in relation to which such refund is
claimed was collected from, or paid by, him and the incidence of such tax and interest
had not been passed on to any other person:

Provided that where the amount claimed as refund is less than two lakh rupees,
it shall not be necessary for the applicant to furnish any documentary and other
evidences but he may file a declaration, based on the documentary or other evidences
available with him, certifying that the incidence of such tax and interest had not been
passed on to any other person.

(5) If, on receipt of any such application, the proper officer is satisfied that the whole
or part of the amount claimed as refund is refundable, he may make an order accordingly and
the amount so determined shall be credited to the Fund referred to in section 57.

(6) Notwithstanding anything contained in sub-section (5), the proper officer may,
in the case of any claim for refund on account of zero-rated supply of goods or services or
both made by registered persons, other than such category of registered persons as may
be notified by the Government on the recommendations of the Council, refund on a
provisional basis, ninety per cent. of the total amount so claimed, excluding the amount of
input tax credit provisionally accepted, in such manner and subject to such conditions,
limitations and safeguards as may be prescribed and thereafter make an order under
sub-section (5) for final settlement of the refund claim after due verification of documents
furnished by the applicant.

(7) The proper officer shall issue the order under sub-section (5) within sixty days from
the date of receipt of application complete in all respects.

(8) Notwithstanding anything contained in sub-section (5), the refundable amount
shall, instead of being credited to the Fund, be paid to the applicant, if such amount is
relatable to—

(a) refund of tax paid on zero-rated supplies of goods or services or both or on
inputs or input services used in making such zero-rated supplies;

(b) refund of unutilised input tax credit under sub-section (3);
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(c) refund of tax paid on a supply which is not provided, either wholly or partially,
and for which invoice has not been issued, or where a refund voucher has been issued;

(d) refund of tax in pursuance of section 77;

(e) the tax and interest, if any, or any other amount paid by the applicant, if he
had not passed on the incidence of such tax and interest to any other person; or

(f) the tax or interest borne by such other class of applicants as the Government
may, on the recommendations of the Council, by notification, specify.

(9) Notwithstanding anything to the contrary contained in any judgment, decree,
order or direction of the Appellate Tribunal or any court or in any other provisions of this Act
or the rules made thereunder or in any other law for the time being in force, no refund shall be
made except in accordance with the provisions of sub-section (8).

(10) Where any refund is due under sub-section (3) to a registered person who has
defaulted in furnishing any return or who is required to pay any tax, interest or penalty, which
has not been stayed by any court, Tribunal or Appellate Authority by the specified date, the
proper officer may—

(a) withhold payment of refund due until the said person has furnished the
return or paid the tax, interest or penalty, as the case may be;

(b) deduct from the refund due, any tax, interest, penalty, fee or any other amount
which the taxable person is liable to pay but which remains unpaid under this Act or
under the existing law.

Explanation.—For the purposes of this sub-section, the expression “specified date”
shall mean the last date for filing an appeal under this Act.

(1) Where an order giving rise to a refund is the subject matter of an appeal or further
proceedings or where any other proceedings under this Act is pending and the Commissioner
is of the opinion that grant of such refund is likely to adversely affect the revenue in the said
appeal or other proceedings on account of malfeasance or fraud committed, he may, after
giving the taxable person an opportunity of being heard, withhold the refund till such time as
he may determine.

(12) Where a refund is withheld under sub-section (/7), the taxable person shall,
notwithstanding anything contained in section 56, be entitled to interest at such rate not
exceeding six per cent. as may be notified on the recommendations of the Council, if as a
result of the appeal or further proceedings he becomes entitled to refund.

(13) Notwithstanding anything to the contrary contained in this section, the amount
of advance tax deposited by a casual taxable person or a non-resident taxable person under
sub-section (2) of section 27, shall not be refunded unless such person has, in respect of the
entire period for which the certificate of registration granted to him had remained in force,
furnished all the returns required under section 39.

(14) Notwithstanding anything contained in this section, no refund under sub-section (5)
or sub-section (6) shall be paid to an applicant, if the amount is less than one thousand rupees.

Explanation.—For the purposes of this section,—

(1) “refund” includes refund of tax paid on zero-rated supplies of goods or
services or both or on inputs or input services used in making such zero-rated supplies,
or refund of tax on the supply of goods regarded as deemed exports, or refund of
unutilised input tax credit as provided under sub-section (3).

(2) “relevant date” means—

(a) in the case of goods exported out of India where a refund of tax paid is
available in respect of goods themselves or, as the case may be, the inputs or
input services used in such goods,—
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(i) if the goods are exported by sea or air, the date on which the ship
or the aircraft in which such goods are loaded, leaves India; or

(i) if the goods are exported by land, the date on which such goods
pass the frontier; or

(iii) if the goods are exported by post, the date of despatch of goods
by the Post Office concerned to a place outside India;

(D) in the case of supply of goods regarded as deemed exports where a
refund of tax paid is available in respect of the goods, the date on which the
return relating to such deemed exports is furnished;

(c) in the case of services exported out of India where a refund of tax paid
is available in respect of services themselves or, as the case may be, the inputs
or input services used in such services, the date of—

(i) receipt of payment in convertible foreign exchange, where the
supply of services had been completed prior to the receipt of such payment;
or

(i) issue of invoice, where payment for the services had been received
in advance prior to the date of issue of the invoice;

(d) in case where the tax becomes refundable as a consequence of judgment,
decree, order or direction of the Appellate Authority, Appellate Tribunal or any
court, the date of communication of such judgment, decree, order or direction;

(e) in the case of refund of unutilised input tax credit under
sub-section (3), the end of the financial year in which such claim for refund
arises;

() in the case where tax is paid provisionally under this Act or the rules
made thereunder, the date of adjustment of tax after the final assessment thereof;

(g) in the case of a person, other than the supplier, the date of receipt of
goods or services or both by such person; and

(h) in any other case, the date of payment of tax.

55. The Government may, on the recommendations of the Council, by notification,
specify any specialised agency of the United Nations Organisation or any Multilateral Financial
Institution and Organisation notified under the United Nations (Privileges and Immunities)
Act, 1947, Consulate or Embassy of foreign countries and any other person or class of
persons as may be specified in this behalf, who shall, subject to such conditions and restrictions
as may be prescribed, be entitled to claim a refund of taxes paid on the notified supplies of
goods or services or both received by them.

56. If any tax ordered to be refunded under sub-section (5) of section 54 to any
applicant is not refunded within sixty days from the date of receipt of application under sub-
section (/) of that section, interest at such rate not exceeding six per cent. as may be specified
in the notification issued by the Government on the recommendations of the Council shall be
payable in respect of such refund from the date immediately after the expiry of sixty days
from the date of receipt of application under the said sub-section till the date of refund of
such tax:

Provided that where any claim of refund arises from an order passed by an adjudicating
authority or Appellate Authority or Appellate Tribunal or court which has attained finality
and the same is not refunded within sixty days from the date of receipt of application filed
consequent to such order, interest at such rate not exceeding nine per cent. as may be
notified by the Government on the recommendations of the Council shall be payable in

46 of 1947.
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respect of such refund from the date immediately after the expiry of sixty days from the date
of receipt of application till the date of refund.

Explanation.—For the purposes of this section, where any order of refund is made by
an Appellate Authority, Appellate Tribunal or any court against an order of the proper
officer under sub-section (5) of section 54, the order passed by the Appellate Authority,
Appellate Tribunal or by the court shall be deemed to be an order passed under the said
sub-section (5).

57. The Government shall constitute a Fund, to be called the Consumer Welfare Fund
and there shall be credited to the Fund,—

(a) the amount referred to in sub-section (5) of section 54,
(b) any income from investment of the amount credited to the Fund; and
(c) such other monies received by it,

in such manner as may be prescribed.

58. (1) All sums credited to the Fund shall be utilised by the Government for the
welfare of the consumers in such manner as may be prescribed.

(2) The Government or the authority specified by it shall maintain proper and separate
account and other relevant records in relation to the Fund and prepare an annual statement
of accounts in such form as may be prescribed in consultation with the Comptroller and
Auditor-General of India.

CHAPTER XII
ASSESSMENT

59. Every registered person shall self-assess the taxes payable under this Act and
furnish a return for each tax period as specified under section 39.

60. (1) Subject to the provisions of sub-section (2), where the taxable person is unable
to determine the value of goods or services or both or determine the rate of tax applicable
thereto, he may request the proper officer in writing giving reasons for payment of tax on a
provisional basis and the proper officer shall pass an order, within a period not later than
ninety days from the date of receipt of such request, allowing payment of tax on provisional
basis at such rate or on such value as may be specified by him.

(2) The payment of tax on provisional basis may be allowed, if the taxable person
executes a bond in such form as may be prescribed, and with such surety or security as the
proper officer may deem fit, binding the taxable person for payment of the difference between
the amount of tax as may be finally assessed and the amount of tax provisionally assessed.

(3) The proper officer shall, within a period not exceeding six months from the date of
the communication of the order issued under sub-section (/), pass the final assessment
order after taking into account such information as may be required for finalizing the
assessment:

Provided that the period specified in this sub-section may, on sufficient cause being
shown and for reasons to be recorded in writing, be extended by the Joint Commissioner or
Additional Commissioner for a further period not exceeding six months and by the
Commissioner for such further period not exceeding four years.

(4) The registered person shall be liable to pay interest on any tax payable on the
supply of goods or services or both under provisional assessment but not paid on the due
date specified under sub-section (7) of section 39 or the rules made thereunder, at the rate
specified under sub-section (/) of section 50, from the first day after the due date of payment
of tax in respect of the said supply of goods or services or both till the date of actual
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payment, whether such amount is paid before or after the issuance of order for final
assessment.

(5) Where the registered person is entitled to a refund consequent to the order of final
assessment under sub-section (3), subject to the provisions of sub-section (8) of section 54,
interest shall be paid on such refund as provided in section 56.

61. (1) The proper officer may scrutinize the return and related particulars furnished by
the registered person to verify the correctness of the return and inform him of the discrepancies
noticed, if any, in such manner as may be prescribed and seek his explanation thereto.

(2) In case the explanation is found acceptable, the registered person shall be informed
accordingly and no further action shall be taken in this regard.

(3) In case no satisfactory explanation is furnished within a period of thirty days of
being informed by the proper officer or such further period as may be permitted by him or
where the registered person, after accepting the discrepancies, fails to take the corrective
measure in his return for the month in which the discrepancy is accepted, the proper officer
may initiate appropriate action including those under section 65 or section 66 or section 67,
or proceed to determine the tax and other dues under section 73 or section 74.

62. (/) Notwithstanding anything to the contrary contained in section 73 or section 74,
where a registered person fails to furnish the return under section 39 or section 45, even after
the service of a notice under section 46, the proper officer may proceed to assess the tax
liability of the said person to the best of his judgement taking into account all the relevant
material which is available or which he has gathered and issue an assessment order within a
period of five years from the date specified under section 44 for furnishing of the annual
return for the financial year to which the tax not paid relates.

(2) Where the registered person furnishes a valid return within thirty days of the
service of the assessment order under sub-section (/), the said assessment order shall be
deemed to have been withdrawn but the liability for payment of interest under
sub-section (/) of section 50 or for payment of late fee under section 47 shall continue.

63. Notwithstanding anything to the contrary contained in section 73 or section
74, where a taxable person fails to obtain registration even though liable to do so or whose
registration has been cancelled under sub-section (2) of section 29 but who was liable to pay
tax, the proper officer may proceed to assess the tax liability of such taxable person to the
best of his judgment for the relevant tax periods and issue an assessment order within a
period of five years from the date specified under section 44 for furnishing of the annual
return for the financial year to which the tax not paid relates:

Provided that no such assessment order shall be passed without giving the person an
opportunity of being heard.

64. (1) The proper officer may, on any evidence showing a tax liability of a person
coming to his notice, with the previous permission of Additional Commissioner or
Joint Commissioner, proceed to assess the tax liability of such person to protect the interest
of revenue and issue an assessment order, if he has sufficient grounds to believe that any
delay in doing so may adversely affect the interest of revenue:

Provided that where the taxable person to whom the liability pertains is not ascertainable
and such liability pertains to supply of goods, the person in charge of such goods shall be
deemed to be the taxable person liable to be assessed and liable to pay tax and any other
amount due under this section.

(2) On an application made by the taxable person within thirty days from the date of
receipt of order passed under sub-section (/) or on his own motion, if the Additional
Commissioner or Joint Commissioner considers that such order is erroneous, he may withdraw
such order and follow the procedure laid down in section 73 or section 74.
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CHAPTER XIII
AupIT

65. (1) The Commissioner or any officer authorised by him, by way of a general or a
specific order, may undertake audit of any registered person for such period, at such frequency
and in such manner as may be prescribed.

(2) The officers referred to in sub-section (/) may conduct audit at the place of business
of the registered person or in their office.

(3) The registered person shall be informed by way of a notice not less than fifteen
working days prior to the conduct of audit in such manner as may be prescribed.

(4) The audit under sub-section (/) shall be completed within a period of three months
from the date of commencement of the audit:

Provided that where the Commissioner is satisfied that audit in respect of such
registered person cannot be completed within three months, he may, for the reasons to be
recorded in writing, extend the period by a further period not exceeding six months.

Explanation.—For the purposes of this sub-section, the expression “commencement
of audit” shall mean the date on which the records and other documents, called for by the tax
authorities, are made available by the registered person or the actual institution of audit at
the place of business, whichever is later.

(5) During the course of audit, the authorised officer may require the registered
person,—

(i) to afford him the necessary facility to verify the books of account or other
documents as he may require;

(ii) to furnish such information as he may require and render assistance for
timely completion of the audit.

(6) On conclusion of audit, the proper officer shall, within thirty days, inform the
registered person, whose records are audited, about the findings, his rights and obligations
and the reasons for such findings.

(7) Where the audit conducted under sub-section (/) results in detection of tax not
paid or short paid or erroneously refunded, or input tax credit wrongly availed or utilised, the
proper officer may initiate action under section 73 or section 74.

66. (1) If at any stage of scrutiny, inquiry, investigation or any other proceedings
before him, any officer not below the rank of Assistant Commissioner, having regard to the
nature and complexity of the case and the interest of revenue, is of the opinion that the value
has not been correctly declared or the credit availed is not within the normal limits, he may,
with the prior approval of the Commissioner, direct such registered person by acommunication
in writing to get his records including books of account examined and audited by a chartered
accountant or a cost accountant as may be nominated by the Commissioner.

(2) The chartered accountant or cost accountant so nominated shall, within the period
of ninety days, submit a report of such audit duly signed and certified by him to the said
Assistant Commissioner mentioning therein such other particulars as may be specified:

Provided that the Assistant Commissioner may, on an application made to him in this
behalf by the registered person or the chartered accountant or cost accountant or for any
material and sufficient reason, extend the said period by a further period of ninety days.

(3) The provisions of sub-section (/) shall have effect notwithstanding that the
accounts of the registered person have been audited under any other provisions of this Act
or any other law for the time being in force.
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(4) The registered person shall be given an opportunity of being heard in respect of
any material gathered on the basis of special audit under sub-section (/) which is proposed
to be used in any proceedings against him under this Act or the rules made thereunder.

(5) The expenses of the examination and audit of records under sub-section (7), including
the remuneration of such chartered accountant or cost accountant, shall be determined and
paid by the Commissioner and such determination shall be final.

(6) Where the special audit conducted under sub-section (/) results in detection of tax
not paid or short paid or erroneously refunded, or input tax credit wrongly availed or utilised,
the proper officer may initiate action under section 73 or section 74.

CHAPTER XTIV
INSPECTION, SEARCH, SEIZURE AND ARREST

67. (1) Where the proper officer, not below the rank of Joint Commissioner, has reasons
to believe that—

(a) a taxable person has suppressed any transaction relating to supply of goods
or services or both or the stock of goods in hand, or has claimed input tax credit in
excess of his entitlement under this Act or has indulged in contravention of any of the
provisions of this Act or the rules made thereunder to evade tax under this Act; or

(b) any person engaged in the business of transporting goods or an owner or
operator of a warehouse or a godown or any other place is keeping goods which have
escaped payment of tax or has kept his accounts or goods in such a manner as is likely
to cause evasion of tax payable under this Act,

he may authorise in writing any other officer of central tax to inspect any places of business
of the taxable person or the persons engaged in the business of transporting goods or the
owner or the operator of warehouse or godown or any other place.

(2) Where the proper officer, not below the rank of Joint Commissioner, either pursuant
to an inspection carried out under sub-section (/) or otherwise, has reasons to believe that
any goods liable to confiscation or any documents or books or things, which in his opinion
shall be useful for or relevant to any proceedings under this Act, are secreted in any place, he
may authorise in writing any other officer of central tax to search and seize or may himself
search and seize such goods, documents or books or things:

Provided that where it is not practicable to seize any such goods, the proper officer, or
any officer authorised by him, may serve on the owner or the custodian of the goods an order
that he shall not remove, part with, or otherwise deal with the goods except with the previous
permission of such officer:

Provided further that the documents or books or things so seized shall be retained by
such officer only for so long as may be necessary for their examination and for any inquiry or
proceedings under this Act.

(3) The documents, books or things referred to in sub-section (2) or any other
documents, books or things produced by a taxable person or any other person, which have
not been relied upon for the issue of notice under this Act or the rules made thereunder, shall
be returned to such person within a period not exceeding thirty days of the issue of the said
notice.

(4) The officer authorised under sub-section (2) shall have the power to seal or break
open the door of any premises or to break open any almirah, electronic devices, box, receptacle
in which any goods, accounts, registers or documents of the person are suspected to be
concealed, where access to such premises, almirah, electronic devices, box or receptacle is
denied.

(5) The person from whose custody any documents are seized under sub-section (2)
shall be entitled to make copies thereof or take extracts therefrom in the presence of an
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authorised officer at such place and time as such officer may indicate in this behalf except
where making such copies or taking such extracts may, in the opinion of the proper officer,
prejudicially affect the investigation.

(6) The goods so seized under sub-section (2) shall be released, on a provisional
basis, upon execution of a bond and furnishing of a security, in such manner and of such
quantum, respectively, as may be prescribed or on payment of applicable tax, interest and
penalty payable, as the case may be.

(7) Where any goods are seized under sub-section (2) and no notice in respect thereof
is given within six months of the seizure of the goods, the goods shall be returned to the
person from whose possession they were seized:

Provided that the period of six months may, on sufficient cause being shown, be
extended by the proper officer for a further period not exceeding six months.

(8) The Government may, having regard to the perishable or hazardous nature of any
goods, depreciation in the value of the goods with the passage of time, constraints of
storage space for the goods or any other relevant considerations, by notification, specify
the goods or class of goods which shall, as soon as may be after its seizure under
sub-section (2), be disposed of by the proper officer in such manner as may be prescribed.

(9) Where any goods, being goods specified under sub-section (8), have been seized
by a proper officer, or any officer authorised by him under sub-section (2), he shall prepare
an inventory of such goods in such manner as may be prescribed.

(10) The provisions of the Code of Criminal Procedure, 1973, relating to search and
seizure, shall, so far as may be, apply to search and seizure under this section subject to the
modification that sub-section (5) of section 165 of the said Code shall have effect as if for the
word “Magistrate”, wherever it occurs, the word “Commissioner” were substituted.

(11) Where the proper officer has reasons to believe that any person has evaded or is
attempting to evade the payment of any tax, he may, for reasons to be recorded in writing,
seize the accounts, registers or documents of such person produced before him and shall
grant a receipt for the same, and shall retain the same for so long as may be necessary in
connection with any proceedings under this Act or the rules made thereunder for prosecution.

(12) The Commissioner or an officer authorised by him may cause purchase of any
goods or services or both by any person authorised by him from the business premises of
any taxable person, to check the issue of tax invoices or bills of supply by such taxable
person, and on return of goods so purchased by such officer, such taxable person or any
person in charge of the business premises shall refund the amount so paid towards the
goods after cancelling any tax invoice or bill of supply issued earlier.

68. (1) The Government may require the person in charge of a conveyance carrying
any consignment of goods of value exceeding such amount as may be specified to carry with
him such documents and such devices as may be prescribed.

(2) The details of documents required to be carried under sub-section (/) shall be
validated in such manner as may be prescribed.

(3) Where any conveyance referred to in sub-section (/) is intercepted by the proper
officer at any place, he may require the person in charge of the said conveyance to produce
the documents prescribed under the said sub-section and devices for verification, and the
said person shall be liable to produce the documents and devices and also allow the inspection
of goods.

69. (/) Where the Commissioner has reasons to believe that a person has committed
any offence specified in clause (a) or clause (b) or clause (c) or clause (d) of
sub-section (/) of section 132 which is punishable under clause (i) or (ii) of
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sub-section (1), or sub-section (2) of the said section, he may, by order, authorise any officer
of central tax to arrest such person.

(2) Where a person is arrested under sub-section (/) for an offence specified under sub-
section (5) of section 132, the officer authorised to arrest the person shall inform such person
of the grounds of arrest and produce him before a Magistrate within twenty-four hours.

(3) Subject to the provisions of the Code of Criminal Procedure, 1973,—

(a) where a person is arrested under sub-section (/) for any offence specified
under sub-section (4) of section 132, he shall be admitted to bail or in default of bail,
forwarded to the custody of the Magistrate;

(b) in the case of a non-cognizable and bailable offence, the Deputy Commissioner
or the Assistant Commissioner shall, for the purpose of releasing an arrested person
on bail or otherwise, have the same powers and be subject to the same provisions as
an officer-in-charge of a police station.

70. (1) The proper officer under this Act shall have power to summon any person
whose attendance he considers necessary either to give evidence or to produce a document
or any other thing in any inquiry in the same manner, as provided in the case of a civil court
under the provisions of the Code of Civil Procedure, 1908.

(2) Every such inquiry referred to in sub-section (/) shall be deemed to be a “judicial
proceedings” within the meaning of section 193 and section 228 of the Indian Penal Code.

71. (1) Any officer under this Act, authorised by the proper officer not below the rank
of Joint Commissioner, shall have access to any place of business of a registered person to
inspect books of account, documents, computers, computer programs, computer software
whether installed in a computer or otherwise and such other things as he may require and
which may be available at such place, for the purposes of carrying out any audit, scrutiny,
verification and checks as may be necessary to safeguard the interest of revenue.

(2) Every person in charge of place referred to in sub-section (/) shall, on demand,
make available to the officer authorised under sub-section (/) or the audit party deputed by
the proper officer or a cost accountant or chartered accountant nominated under
section 66—

(i) such records as prepared or maintained by the registered person and declared
to the proper officer in such manner as may be prescribed;

(if) trial balance or its equivalent;
(iii) statements of annual financial accounts, duly audited, wherever required;
(iv) cost audit report, if any, under section 148 of the Companies Act, 2013;

(v) the income-tax audit report, if any, under section 44AB of the Income-tax
Act, 1961; and

(vi) any other relevant record,

for the scrutiny by the officer or audit party or the chartered accountant or cost accountant
within a period not exceeding fifteen working days from the day when such demand is made,
or such further period as may be allowed by the said officer or the audit party or the chartered
accountant or cost accountant.

72. (1) All officers of Police, Railways, Customs, and those officers engaged in the
collection of land revenue, including village officers, officers of State tax and officers of
Union territory tax shall assist the proper officers in the implementation of this Act.

(2) The Government may, by notification, empower and require any other class of
officers to assist the proper officers in the implementation of this Act when called upon to do
so by the Commissioner.
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CHAPTER XV
DEMANDS AND RECOVERY

73. (I) Where it appears to the proper officer that any tax has not been paid or short
paid or erroneously refunded, or where input tax credit has been wrongly availed or utilised
for any reason, other than the reason of fraud or any wilful-misstatement or suppression of
facts to evade tax, he shall serve notice on the person chargeable with tax which has not been
so paid or which has been so short paid or to whom the refund has erroneously been made,
or who has wrongly availed or utilised input tax credit, requiring him to show cause as to why
he should not pay the amount specified in the notice along with interest payable thereon
under section 50 and a penalty leviable under the provisions of this Act or the rules made
thereunder.

(2) The proper officer shall issue the notice under sub-section (/) at least three months
prior to the time limit specified in sub-section (10) for issuance of order.

(3) Where a notice has been issued for any period under sub-section (/), the proper
officer may serve a statement, containing the details of tax not paid or short paid or erroneously
refunded or input tax credit wrongly availed or utilised for such periods other than those
covered under sub-section (7), on the person chargeable with tax.

(4) The service of such statement shall be deemed to be service of notice on such
person under sub-section (/), subject to the condition that the grounds relied upon for such
tax periods other than those covered under sub-section (/) are the same as are mentioned in
the earlier notice.

(5) The person chargeable with tax may, before service of notice under sub-section (/)
or, as the case may be, the statement under sub-section (3), pay the amount of tax along with
interest payable thereon under section 50 on the basis of his own ascertainment of such tax
or the tax as ascertained by the proper officer and inform the proper officer in writing of such
payment.

(6) The proper officer, on receipt of such information, shall not serve any notice under
sub-section (/) or, as the case may be, the statement under sub-section (3), in respect of the
tax so paid or any penalty payable under the provisions of this Act or the rules made
thereunder.

(7) Where the proper officer is of the opinion that the amount paid under
sub-section (5) falls short of the amount actually payable, he shall proceed to issue the
notice as provided for in sub-section (/) in respect of such amount which falls short of the
amount actually payable.

(8) Where any person chargeable with tax under sub-section (/) or sub-section (3)
pays the said tax along with interest payable under section 50 within thirty days of issue of
show cause notice, no penalty shall be payable and all proceedings in respect of the said
notice shall be deemed to be concluded.

(9) The proper officer shall, after considering the representation, if any, made by
person chargeable with tax, determine the amount of tax, interest and a penalty equivalent to
ten per cent. of tax or ten thousand rupees, whichever is higher, due from such person and
issue an order.

(10) The proper officer shall issue the order under sub-section (9) within three years
from the due date for furnishing of annual return for the financial year to which the tax not
paid or short paid or input tax credit wrongly availed or utilised relates to or within three
years from the date of erroneous refund.

(1I) Notwithstanding anything contained in sub-section (6) or sub-section (8), penalty
under sub-section (9) shall be payable where any amount of self-assessed tax or any amount
collected as tax has not been paid within a period of thirty days from the due date of payment
of such tax.
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74. (1) Where it appears to the proper officer that any tax has not been paid or short
paid or erroneously refunded or where input tax credit has been wrongly availed or utilised
by reason of fraud, or any wilful-misstatement or suppression of facts to evade tax, he shall
serve notice on the person chargeable with tax which has not been so paid or which has been
so short paid or to whom the refund has erroneously been made, or who has wrongly availed
or utilised input tax credit, requiring him to show cause as to why he should not pay the
amount specified in the notice along with interest payable thereon under section 50 and a
penalty equivalent to the tax specified in the notice.

(2) The proper officer shall issue the notice under sub-section (/) at least six months
prior to the time limit specified in sub-section (10) for issuance of order.

(3) Where a notice has been issued for any period under sub-section (/), the proper
officer may serve a statement, containing the details of tax not paid or short paid or erroneously
refunded or input tax credit wrongly availed or utilised for such periods other than those
covered under sub-section (7), on the person chargeable with tax.

(4) The service of statement under sub-section (3) shall be deemed to be service of
notice under sub-section (/) of section 73, subject to the condition that the grounds relied
upon in the said statement, except the ground of fraud, or any wilful-misstatement or
suppression of facts to evade tax, for periods other than those covered under
sub-section (/) are the same as are mentioned in the earlier notice.

(5) The person chargeable with tax may, before service of notice under
sub-section (/), pay the amount of tax along with interest payable under section 50 and a
penalty equivalent to fifteen per cent. of such tax on the basis of his own ascertainment of
such tax or the tax as ascertained by the proper officer and inform the proper officer in writing
of such payment.

(6) The proper officer, on receipt of such information, shall not serve any notice under
sub-section (7), in respect of the tax so paid or any penalty payable under the provisions of
this Act or the rules made thereunder.

(7) Where the proper officer is of the opinion that the amount paid under
sub-section (5) falls short of the amount actually payable, he shall proceed to issue the
notice as provided for in sub-section (/) in respect of such amount which falls short of the
amount actually payable.

(8) Where any person chargeable with tax under sub-section (/) pays the said tax
along with interest payable under section 50 and a penalty equivalent to twenty-five per cent.
of such tax within thirty days of issue of the notice, all proceedings in respect of the said
notice shall be deemed to be concluded.

(9) The proper officer shall, after considering the representation, if any, made by the
person chargeable with tax, determine the amount of tax, interest and penalty due from such
person and issue an order.

(10) The proper officer shall issue the order under sub-section (9) within a period of
five years from the due date for furnishing of annual return for the financial year to which the
tax not paid or short paid or input tax credit wrongly availed or utilised relates to or within five
years from the date of erroneous refund.

(11) Where any person served with an order issued under sub-section (9) pays the tax
along with interest payable thereon under section 50 and a penalty equivalent to fifty per
cent. of such tax within thirty days of communication of the order, all proceedings in respect
of the said notice shall be deemed to be concluded.

Explanation 1.—For the purposes of section 73 and this section,—

(i) the expression “all proceedings in respect of the said notice” shall not
include proceedings under section 132;
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(i) where the notice under the same proceedings is issued to the main
person liable to pay tax and some other persons, and such proceedings against
the main person have been concluded under section 73 or section 74, the
proceedings against all the persons liable to pay penalty under sections 122,
125, 129 and 130 are deemed to be concluded.

Explanation 2.—For the purposes of this Act, the expression “suppression”
shall mean non-declaration of facts or information which a taxable person is required to
declare in the return, statement, report or any other document furnished under this Act
or the rules made thereunder, or failure to furnish any information on being asked for,
in writing, by the proper officer.

75. (1) Where the service of notice or issuance of order is stayed by an order of a court
or Appellate Tribunal, the period of such stay shall be excluded in computing the period
specified in sub-sections (2) and (10) of section 73 or sub-sections (2) and (/0) of section 74,
as the case may be.

(2) Where any Appellate Authority or Appellate Tribunal or court concludes that the
notice issued under sub-section (/) of section 74 is not sustainable for the reason that the
charges of fraud or any wilful-misstatement or suppression of facts to evade tax has not been
established against the person to whom the notice was issued, the proper officer shall
determine the tax payable by such person, deeming as if the notice were issued under
sub-section (/) of section 73.

(3) Where any order is required to be issued in pursuance of the direction of the
Appellate Authority or Appellate Tribunal or a court, such order shall be issued within two
years from the date of communication of the said direction.

(4) An opportunity of hearing shall be granted where a request is received in writing
from the person chargeable with tax or penalty, or where any adverse decision is contemplated
against such person.

(5) The proper officer shall, if sufficient cause is shown by the person chargeable with
tax, grant time to the said person and adjourn the hearing for reasons to be recorded in
writing:

Provided that no such adjournment shall be granted for more than three times to a
person during the proceedings.

(6) The proper officer, in his order, shall set out the relevant facts and the basis of his
decision.

(7) The amount of tax, interest and penalty demanded in the order shall not be in excess
of the amount specified in the notice and no demand shall be confirmed on the grounds other
than the grounds specified in the notice.

(8) Where the Appellate Authority or Appellate Tribunal or court modifies the amount
of tax determined by the proper officer, the amount of interest and penalty shall stand
modified accordingly, taking into account the amount of tax so modified.

(9) The interest on the tax short paid or not paid shall be payable whether or not
specified in the order determining the tax liability.

(10) The adjudication proceedings shall be deemed to be concluded, if the order is not
issued within three years as provided for in sub-section (10) of section 73 or within five
years as provided for in sub-section (/0) of section 74.

(11) An issue on which the Appellate Authority or the Appellate Tribunal or the High
Court has given its decision which is prejudicial to the interest of revenue in some other
proceedings and an appeal to the Appellate Tribunal or the High Court or the Supreme
Court against such decision of the Appellate Authority or the Appellate Tribunal or the
High Court is pending, the period spent between the date of the decision of the Appellate
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Authority and that of the Appellate Tribunal or the date of decision of the Appellate Tribunal
and that of the High Court or the date of the decision of the High Court and that of the
Supreme Court shall be excluded in computing the period referred to in sub-section (/0) of
section 73 or sub-section (/0) of section 74 where proceedings are initiated by way of issue
of a show cause notice under the said sections.

(12) Notwithstanding anything contained in section 73 or section 74, where any amount
of self-assessed tax in accordance with a return furnished under section 39 remains unpaid,
either wholly or partly, or any amount of interest payable on such tax remains unpaid, the
same shall be recovered under the provisions of section 79.

(13) Where any penalty is imposed under section 73 or section 74, no penalty for the
same act or omission shall be imposed on the same person under any other provision of this
Act.

76. (1) Notwithstanding anything to the contrary contained in any order or direction
of any Appellate Authority or Appellate Tribunal or court or in any other provisions of this
Act or the rules made thereunder or any other law for the time being in force, every person
who has collected from any other person any amount as representing the tax under this Act,
and has not paid the said amount to the Government, shall forthwith pay the said amount to
the Government, irrespective of whether the supplies in respect of which such amount was
collected are taxable or not.

(2) Where any amount is required to be paid to the Government under
sub-section (/), and which has not been so paid, the proper officer may serve on the person
liable to pay such amount a notice requiring him to show cause as to why the said amount as
specified in the notice, should not be paid by him to the Government and why a penalty
equivalent to the amount specified in the notice should not be imposed on him under the
provisions of this Act.

(3) The proper officer shall, after considering the representation, if any, made by the
person on whom the notice is served under sub-section (2), determine the amount due from
such person and thereupon such person shall pay the amount so determined.

(4) The person referred to in sub-section (/) shall in addition to paying the amount
referred to in sub-section (/) or sub-section (3) also be liable to pay interest thereon at the
rate specified under section 50 from the date such amount was collected by him to the date
such amount is paid by him to the Government.

(5) An opportunity of hearing shall be granted where a request is received in writing
from the person to whom the notice was issued to show cause.

(6) The proper officer shall issue an order within one year from the date of issue of the
notice.

(7) Where the issuance of order is stayed by an order of the court or Appellate Tribunal,
the period of such stay shall be excluded in computing the period of one year.

(8) The proper officer, in his order, shall set out the relevant facts and the basis of his
decision.

(9) The amount paid to the Government under sub-section (/) or sub-section (3) shall
be adjusted against the tax payable, if any, by the person in relation to the supplies referred
to in sub-section (7).

(10) Where any surplus is left after the adjustment under sub-section (9), the amount
of such surplus shall either be credited to the Fund or refunded to the person who has borne
the incidence of such amount.

(11) The person who has borne the incidence of the amount, may apply for the refund
of the same in accordance with the provisions of section 54.
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77. (I) A registered person who has paid the Central tax and State tax or, as the case
may be, the Central tax and the Union territory tax on a transaction considered by him to be
an intra-State supply, but which is subsequently held to be an inter-State supply, shall be
refunded the amount of taxes so paid in such manner and subject to such conditions as may
be prescribed.

(2) Aregistered person who has paid integrated tax on a transaction considered by him
to be an inter-State supply, but which is subsequently held to be an intra-State supply, shall
not be required to pay any interest on the amount of central tax and State tax or, as the case
may be, the Central tax and the Union territory tax payable.

78. Any amount payable by a taxable person in pursuance of an order passed under
this Act shall be paid by such person within a period of three months from the date of service
of such order failing which recovery proceedings shall be initiated:

Provided that where the proper officer considers it expedient in the interest of revenue,
he may, for reasons to be recorded in writing, require the said taxable person to make such
payment within such period less than a period of three months as may be specified by him.

79. (I) Where any amount payable by a person to the Government under any of the
provisions of this Act or the rules made thereunder is not paid, the proper officer shall
proceed to recover the amount by one or more of the following modes, namely:—

(a) the proper officer may deduct or may require any other specified officer to
deduct the amount so payable from any money owing to such person which may be
under the control of the proper officer or such other specified officer;

(b) the proper officer may recover or may require any other specified officer to
recover the amount so payable by detaining and selling any goods belonging to such
person which are under the control of the proper officer or such other specified officer;

(¢) (i) the proper officer may, by a notice in writing, require any other person from
whom money is due or may become due to such person or who holds or may
subsequently hold money for or on account of such person, to pay to the Government
either forthwith upon the money becoming due or being held, or within the time specified
in the notice not being before the money becomes due or is held, so much of the money
as is sufficient to pay the amount due from such person or the whole of the money
when it is equal to or less than that amount;

(ii) every person to whom the notice is issued under sub-clause (i) shall be
bound to comply with such notice, and in particular, where any such notice is issued
to a post office, banking company or an insurer, it shall not be necessary to produce
any pass book, deposit receipt, policy or any other document for the purpose of any
entry, endorsement or the like being made before payment is made, notwithstanding
any rule, practice or requirement to the contrary;

(iii) in case the person to whom a notice under sub-clause (7) has been issued,
fails to make the payment in pursuance thereof to the Government, he shall be deemed
to be a defaulter in respect of the amount specified in the notice and all the consequences
of this Act or the rules made thereunder shall follow;

(iv) the officer issuing a notice under sub-clause (7) may, at any time, amend or
revoke such notice or extend the time for making any payment in pursuance of the
notice;

(v) any person making any payment in compliance with a notice issued under
sub-clause (7) shall be deemed to have made the payment under the authority of the
person in default and such payment being credited to the Government shall be deemed
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to constitute a good and sufficient discharge of the liability of such person to the
person in default to the extent of the amount specified in the receipt;

(vi) any person discharging any liability to the person in default after service on
him of the notice issued under sub-clause (i) shall be personally liable to the Government
to the extent of the liability discharged or to the extent of the liability of the person in
default for tax, interest and penalty, whichever is less;

(vii) where a person on whom a notice is served under sub-clause (i) proves to
the satisfaction of the officer issuing the notice that the money demanded or any part
thereof was not due to the person in default or that he did not hold any money for or
on account of the person in default, at the time the notice was served on him, nor is the
money demanded or any part thereof, likely to become due to the said person or be
held for or on account of such person, nothing contained in this section shall be
deemed to require the person on whom the notice has been served to pay to the
Government any such money or part thereof;

(d) the proper officer may, in accordance with the rules to be made in this behalf,
distrain any movable or immovable property belonging to or under the control of such
person, and detain the same until the amount payable is paid; and in case, any part of
the said amount payable or of the cost of the distress or keeping of the property,
remains unpaid for a period of thirty days next after any such distress, may cause the
said property to be sold and with the proceeds of such sale, may satisfy the amount
payable and the costs including cost of sale remaining unpaid and shall render the
surplus amount, if any, to such person;

(e) the proper officer may prepare a certificate signed by him specifying the
amount due from such person and send it to the Collector of the district in which such
person owns any property or resides or carries on his business or to any officer
authorised by the Government and the said Collector or the said officer, on receipt of
such certificate, shall proceed to recover from such person the amount specified
thereunder as if it were an arrear of land revenue;

() Notwithstanding anything contained in the Code of Criminal Procedure,
1973, the proper officer may file an application to the appropriate Magistrate and such
Magistrate shall proceed to recover from such person the amount specified thereunder
as if it were a fine imposed by him.

(2) Where the terms of any bond or other instrument executed under this Act or any
rules or regulations made thereunder provide that any amount due under such instrument
may be recovered in the manner laid down in sub-section (/), the amount may, without
prejudice to any other mode of recovery, be recovered in accordance with the provisions of
that sub-section.

(3) Where any amount of tax, interest or penalty is payable by a person to the
Government under any of the provisions of this Act or the rules made thereunder and which
remains unpaid, the proper officer of State tax or Union territory tax, during the course of
recovery of said tax arrears, may recover the amount from the said person as if it were an
arrear of State tax or Union territory tax and credit the amount so recovered to the account of
the Government.

(4) Where the amount recovered under sub-section (3) is less than the amount due to
the Central Government and State Government, the amount to be credited to the account of
the respective Governments shall be in proportion to the amount due to each such
Government.

2 of 1974.
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80. On an application filed by a taxable person, the Commissioner may, for reasons to
be recorded in writing, extend the time for payment or allow payment of any amount due
under this Act, other than the amount due as per the liability self-assessed in any return, by
such person in monthly instalments not exceeding twenty four, subject to payment of interest
under section 50 and subject to such conditions and limitations as may be prescribed:

Provided that where there is default in payment of any one instalment on its due date,
the whole outstanding balance payable on such date shall become due and payable forthwith
and shall, without any further notice being served on the person, be liable for recovery.

81. Where a person, after any amount has become due from him, creates a charge on or
parts with the property belonging to him or in his possession by way of sale, mortgage,
exchange, or any other mode of transfer whatsoever of any of his properties in favour of any
other person with the intention of defrauding the Government revenue, such charge or
transfer shall be void as against any claim in respect of any tax or any other sum payable by
the said person:

Provided that, such charge or transfer shall not be void if it is made for adequate
consideration, in good faith and without notice of the pendency of such proceedings under
this Act or without notice of such tax or other sum payable by the said person, or with the
previous permission of the proper officer.

82. Notwithstanding anything to the contrary contained in any law for the time being
in force, save as otherwise provided in the Insolvency and Bankruptcy Code, 2016, any
amount payable by a taxable person or any other person on account of tax, interest or
penalty which he is liable to pay to the Government shall be a first charge on the property of
such taxable person or such person.

83. (1) Where during the pendency of any proceedings under section 62 or section 63
or section 64 or section 67 or section 73 or section 74, the Commissioner is of the opinion that
for the purpose of protecting the interest of the Government revenue, it is necessary so to
do, he may, by order in writing attach provisionally any property, including bank account,
belonging to the taxable person in such manner as may be prescribed.

(2) Every such provisional attachment shall cease to have effect after the expiry of a
period of one year from the date of the order made under sub-section (/).

84. Where any notice of demand in respect of any tax, penalty, interest or any other
amount payable under this Act, (hereafter in this section referred to as “Government dues”),
is served upon any taxable person or any other person and any appeal or revision application
is filed or any other proceedings is initiated in respect of such Government dues, then—

(a) where such Government dues are enhanced in such appeal, revision or other
proceedings, the Commissioner shall serve upon the taxable person or any other
person another notice of demand in respect of the amount by which such Government
dues are enhanced and any recovery proceedings in relation to such Government
dues as are covered by the notice of demand served upon him before the disposal of
such appeal, revision or other proceedings may, without the service of any fresh
notice of demand, be continued from the stage at which such proceedings stood
immediately before such disposal;

(b) where such Government dues are reduced in such appeal, revision or in other
proceedings—

(7) it shall not be necessary for the Commissioner to serve upon the taxable
person a fresh notice of demand;

(if) the Commissioner shall give intimation of such reduction to him and to
the appropriate authority with whom recovery proceedings is pending;

(iii) any recovery proceedings initiated on the basis of the demand served
upon him prior to the disposal of such appeal, revision or other proceedings may
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be continued in relation to the amount so reduced from the stage at which such
proceedings stood immediately before such disposal.

CHAPTER X VI
LIABILITY TO PAY IN CERTAIN CASES

85. (1) Where a taxable person, liable to pay tax under this Act, transfers his business
in whole or in part, by sale, gift, lease, leave and license, hire or in any other manner
whatsoever, the taxable person and the person to whom the business is so transferred shall,
jointly and severally, be liable wholly or to the extent of such transfer, to pay the tax, interest
or any penalty due from the taxable person upto the time of such transfer, whether such tax,
interest or penalty has been determined before such transfer, but has remained unpaid or is
determined thereafter.

(2) Where the transferee of a business referred to in sub-section (/) carries on such
business either in his own name or in some other name, he shall be liable to pay tax on the
supply of goods or services or both effected by him with effect from the date of such transfer
and shall, if he is a registered person under this Act, apply within the prescribed time for
amendment of his certificate of registration.

86. Where an agent supplies or receives any taxable goods on behalf of his principal,
such agent and his principal shall, jointly and severally, be liable to pay the tax payable on
such goods under this Act.

87. (1) When two or more companies are amalgamated or merged in pursuance of an
order of court or of Tribunal or otherwise and the order is to take effect from a date earlier to
the date of the order and any two or more of such companies have supplied or received any
goods or services or both to or from each other during the period commencing on the date
from which the order takes effect till the date of the order, then such transactions of supply
and receipt shall be included in the turnover of supply or receipt of the respective companies
and they shall be liable to pay tax accordingly.

(2) Notwithstanding anything contained in the said order, for the purposes of this Act,
the said two or more companies shall be treated as distinct companies for the period up to the
date of the said order and the registration certificates of the said companies shall be cancelled
with effect from the date of the said order.

88. (/) When any company is being wound up whether under the orders of a court or
Tribunal or otherwise, every person appointed as receiver of any assets of a company
(hereafter in this section referred to as the “liquidator”), shall, within thirty days after his
appointment, give intimation of his appointment to the Commissioner.

(2) The Commissioner shall, after making such inquiry or calling for such information
as he may deem fit, notify the liquidator within three months from the date on which he
receives intimation of the appointment of the liquidator, the amount which in the opinion of
the Commissioner would be sufficient to provide for any tax, interest or penalty which is
then, or is likely thereafter to become, payable by the company.

(3) When any private company is wound up and any tax, interest or penalty determined
under this Act on the company for any period, whether before or in the course of or after its
liquidation, cannot be recovered, then every person who was a director of such company at
any time during the period for which the tax was due shall, jointly and severally, be liable for
the payment of such tax, interest or penalty, unless he proves to the satisfaction of the
Commissioner that such non-recovery cannot be attributed to any gross neglect, misfeasance
or breach of duty on his part in relation to the affairs of the company.

89. (/) Notwithstanding anything contained in the Companies Act, 2013, where any
tax, interest or penalty due from a private company in respect of any supply of goods or
services or both for any period cannot be recovered, then, every person who was a director
of the private company during such period shall, jointly and severally, be liable for the

18 of 2013.
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payment of such tax, interest or penalty unless he proves that the non-recovery cannot be
attributed to any gross neglect, misfeasance or breach of duty on his part in relation to the
affairs of the company.

(2) Where a private company is converted into a public company and the tax, interest
or penalty in respect of any supply of goods or services or both for any period during which
such company was a private company cannot be recovered before such conversion, then,
nothing contained in sub-section (/) shall apply to any person who was a director of such
private company in relation to any tax, interest or penalty in respect of such supply of goods
or services or both of such private company:

Provided that nothing contained in this sub-section shall apply to any personal penalty
imposed on such director.

90. Notwithstanding any contract to the contrary and any other law for the time being
in force, where any firm is liable to pay any tax, interest or penalty under this Act, the firm and
each of the partners of the firm shall, jointly and severally, be liable for such payment:

Provided that where any partner retires from the firm, he or the firm, shall intimate the
date of retirement of the said partner to the Commissioner by a notice in that behalf in writing
and such partner shall be liable to pay tax, interest or penalty due up to the date of his
retirement whether determined or not, on that date:

Provided further that if no such intimation is given within one month from the date of
retirement, the liability of such partner under the first proviso shall continue until the date on
which such intimation is received by the Commissioner.

91. Where the business in respect of which any tax, interest or penalty is payable
under this Act is carried on by any guardian, trustee or agent of a minor or other incapacitated
person on behalf of and for the benefit of such minor or other incapacitated person, the tax,
interest or penalty shall be levied upon and recoverable from such guardian, trustee or agent
in like manner and to the same extent as it would be determined and recoverable from any
such minor or other incapacitated person, as if he were a major or capacitated person and as
if he were conducting the business himself, and all the provisions of this Act or the rules
made thereunder shall apply accordingly.

92. Where the estate or any portion of the estate of a taxable person owning a business
in respect of which any tax, interest or penalty is payable under this Act is under the control
of the Court of Wards, the Administrator General, the Official Trustee or any receiver or
manager (including any person, whatever be his designation, who in fact manages the
business) appointed by or under any order of a court, the tax, interest or penalty shall be
levied upon and be recoverable from such Court of Wards, Administrator General, Official
Trustee, receiver or manager in like manner and to the same extent as it would be determined
and be recoverable from the taxable person as if he were conducting the business himself,
and all the provisions of this Act or the rules made thereunder shall apply accordingly.

93. (1) Save as otherwise provided in the Insolvency and Bankruptcy Code, 2016,
where a person, liable to pay tax, interest or penalty under this Act, dies, then—

(a) if a business carried on by the person is continued after his death by his legal
representative or any other person, such legal representative or other person, shall be
liable to pay tax, interest or penalty due from such person under this Act; and

(D) if the business carried on by the person is discontinued, whether before or
after his death, his legal representative shall be liable to pay, out of the estate of the
deceased, to the extent to which the estate is capable of meeting the charge, the tax,
interest or penalty due from such person under this Act,

whether such tax, interest or penalty has been determined before his death but has remained
unpaid or is determined after his death.
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(2) Save as otherwise provided in the Insolvency and Bankruptcy Code, 2016, where a
taxable person, liable to pay tax, interest or penalty under this Act, is a Hindu Undivided
Family or an association of persons and the property of the Hindu Undivided Family or the
association of persons is partitioned amongst the various members or groups of members,
then, each member or group of members shall, jointly and severally, be liable to pay the tax,
interest or penalty due from the taxable person under this Act up to the time of the partition
whether such tax, penalty or interest has been determined before partition but has remained
unpaid or is determined after the partition.

(3) Save as otherwise provided in the Insolvency and Bankruptcy Code, 2016, where a
taxable person, liable to pay tax, interest or penalty under this Act, is a firm, and the firm is
dissolved, then, every person who was a partner shall, jointly and severally, be liable to pay
the tax, interest or penalty due from the firm under this Act up to the time of dissolution
whether such tax, interest or penalty has been determined before the dissolution, but has
remained unpaid or is determined after dissolution.

(4) Save as otherwise provided in the Insolvency and Bankruptcy Code, 2016, where a
taxable person liable to pay tax, interest or penalty under this Act,—

(a) is the guardian of a ward on whose behalf the business is carried on by the
guardian; or

(D) is a trustee who carries on the business under a trust for a beneficiary,

then, if the guardianship or trust is terminated, the ward or the beneficiary shall be liable to
pay the tax, interest or penalty due from the taxable person upto the time of the termination
of the guardianship or trust, whether such tax, interest or penalty has been determined
before the termination of guardianship or trust but has remained unpaid or is determined
thereafter.

94. (1) Where a taxable person is a firm or an association of persons or a Hindu
Undivided Family and such firm, association or family has discontinued business—

(a) the tax, interest or penalty payable under this Act by such firm, association or
family up to the date of such discontinuance may be determined as if no such
discontinuance had taken place; and

(b) every person who, at the time of such discontinuance, was a partner of such
firm, or a member of such association or family, shall, notwithstanding such
discontinuance, jointly and severally, be liable for the payment of tax and interest
determined and penalty imposed and payable by such firm, association or family,
whether such tax and interest has been determined or penalty imposed prior to or after
such discontinuance and subject as aforesaid, the provisions of this Act shall, so far
as may be, apply as if every such person or partner or member were himself a taxable
person.

(2) Where a change has occurred in the constitution of a firm or an association of
persons, the partners of the firm or members of association, as it existed before and as it
exists after the reconstitution, shall, without prejudice to the provisions of section 90, jointly
and severally, be liable to pay tax, interest or penalty due from such firm or association for
any period before its reconstitution.

(3) The provisions of sub-section (/) shall, so far as may be, apply where the taxable
person, being a firm or association of persons is dissolved or where the taxable person, being
a Hindu Undivided Family, has effected partition with respect to the business carried on by
it and accordingly references in that sub-section to discontinuance shall be construed as
reference to dissolution or to partition.
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Explanation.—For the purposes of this Chapter,—

(i) a “Limited Liability Partnership” formed and registered under the provisions
of the Limited Liability Partnership Act, 2008 shall also be considered as a firm;

(i) “court” means the District Court, High Court or Supreme Court.
CHAPTER XVIL
ADVANCE RULING
95. In this Chapter, unless the context otherwise requires,—

(a) “advance ruling” means a decision provided by the Authority or the Appellate
Authority to an applicant on matters or on questions specified in sub-section (2) of
section 97 or sub-section (/) of section 100, in relation to the supply of goods or
services or both being undertaken or proposed to be undertaken by the applicant;

(b) “Appellate Authority” means the Appellate Authority for Advance Ruling
referred to in section 99;

(c) “applicant” means any person registered or desirous of obtaining registration
under this Act;

(d) “application” means an application made to the Authority under
sub-section (/) of section 97;

(e) “Authority” means the Authority for Advance Ruling referred to in
section 96.

96. Subject to the provisions of this Chapter, for the purposes of this Act, the Authority
for advance ruling constituted under the provisions of a State Goods and Services Tax Act or
Union Territory Goods and Services Tax Act shall be deemed to be the Authority for advance
ruling in respect of that State or Union territory.

97. (1) An applicant desirous of obtaining an advance ruling under this Chapter may
make an application in such form and manner and accompanied by such fee as may be
prescribed, stating the question on which the advance ruling is sought.

(2) The question on which the advance ruling is sought under this Act, shall be in
respect of,—

(a) classification of any goods or services or both;

(D) applicability of a notification issued under the provisions of this Act;

(c) determination of time and value of supply of goods or services or both;
(d) admissibility of input tax credit of tax paid or deemed to have been paid;
(e) determination of the liability to pay tax on any goods or services or both;
() whether applicant is required to be registered;

(g) whether any particular thing done by the applicant with respect to any goods
or services or both amounts to or results in a supply of goods or services or both,
within the meaning of that term.

98. (1) On receipt of an application, the Authority shall cause a copy thereof to be
forwarded to the concerned officer and, if necessary, call upon him to furnish the relevant
records:

Provided that where any records have been called for by the Authority in any case,
such records shall, as soon as possible, be returned to the said concerned officer.

(2) The Authority may, after examining the application and the records called for and
after hearing the applicant or his authorised representative and the concerned officer or his
authorised representative, by order, either admit or reject the application:
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Provided that the Authority shall not admit the application where the question raised
in the application is already pending or decided in any proceedings in the case of an applicant
under any of the provisions of this Act:

Provided further that no application shall be rejected under this sub-section unless an
opportunity of hearing has been given to the applicant:

Provided also that where the application is rejected, the reasons for such rejection
shall be specified in the order.

(3) A copy of every order made under sub-section (2) shall be sent to the applicant and
to the concerned officer.

(4) Where an application is admitted under sub-section (2), the Authority shall, after
examining such further material as may be placed before it by the applicant or obtained by the
Authority and after providing an opportunity of being heard to the applicant or his authorised
representative as well as to the concerned officer or his authorised representative, pronounce
its advance ruling on the question specified in the application.

(5) Where the members of the Authority differ on any question on which the advance
ruling is sought, they shall state the point or points on which they differ and make a reference
to the Appellate Authority for hearing and decision on such question.

(6) The Authority shall pronounce its advance ruling in writing within ninety days
from the date of receipt of application.

(7) A copy of the advance ruling pronounced by the Authority duly signed by the
members and certified in such manner as may be prescribed shall be sent to the applicant, the
concerned officer and the jurisdictional officer after such pronouncement.

99. Subject to the provisions of this Chapter, for the purposes of this Act, the Appellate
Authority for Advance Ruling constituted under the provisions of a State Goods and Services
Tax Act or a Union Territory Goods and Services Tax Act shall be deemed to be the Appellate
Authority in respect of that State or Union territory.

100. (/) The concerned officer, the jurisdictional officer or an applicant aggrieved by
any advance ruling pronounced under sub-section (4) of section 98, may appeal to the
Appellate Authority.

(2) Every appeal under this section shall be filed within a period of thirty days from the
date on which the ruling sought to be appealed against is communicated to the concerned
officer, the jurisdictional officer and the applicant:

Provided that the Appellate Authority may, if it is satisfied that the appellant was
prevented by a sufficient cause from presenting the appeal within the said period of thirty
days, allow it to be presented within a further period not exceeding thirty days.

(3) Every appeal under this section shall be in such form, accompanied by such fee and
verified in such manner as may be prescribed.

101. (/) The Appellate Authority may, after giving the parties to the appeal or reference
an opportunity of being heard, pass such order as it thinks fit, confirming or modifying the
ruling appealed against or referred to.

(2) The order referred to in sub-section (/) shall be passed within a period of
ninety days from the date of filing of the appeal under section 100 or a reference under
sub-section (5) of section 98.

(3) Where the members of the Appellate Authority differ on any point or points referred
to in appeal or reference, it shall be deemed that no advance ruling can be issued in respect
of the question under the appeal or reference.

(4) A copy of the advance ruling pronounced by the Appellate Authority duly signed
by the Members and certified in such manner as may be prescribed shall be sent to the
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applicant, the concerned officer, the jurisdictional officer and to the Authority after such
pronouncement.

102. The Authority or the Appellate Authority may amend any order passed by it
under section 98 or section 101, so as to rectify any error apparent on the face of the record,
if such error is noticed by the Authority or the Appellate Authority on its own accord, or is
brought to its notice by the concerned officer, the jurisdictional officer, the applicant or the
appellant within a period of six months from the date of the order:

Provided that no rectification which has the effect of enhancing the tax liability or
reducing the amount of admissible input tax credit shall be made unless the applicant or the
appellant has been given an opportunity of being heard.

103. (/) The advance ruling pronounced by the Authority or the Appellate Authority
under this Chapter shall be binding only—

(a) on the applicant who had sought it in respect of any matter referred to in
sub-section (2) of section 97 for advance ruling;

(b) on the concerned officer or the jurisdictional officer in respect of the applicant.

(2) The advance ruling referred to in sub-section (/) shall be binding unless the law,
facts or circumstances supporting the original advance ruling have changed.

104. (/) Where the Authority or the Appellate Authority finds that advance
ruling pronounced by it under sub-section (4) of section 98 or under sub-section (/) of
section 101 has been obtained by the applicant or the appellant by fraud or suppression of
material facts or misrepresentation of facts, it may, by order, declare such ruling to be void
ab-initio and thereupon all the provisions of this Act or the rules made thereunder shall
apply to the applicant or the appellant as if such advance ruling had never been made:

Provided that no order shall be passed under this sub-section unless an opportunity
of being heard has been given to the applicant or the appellant.

Explanation.—The period beginning with the date of such advance ruling and ending
with the date of order under this sub-section shall be excluded while computing the period
specified in sub-sections (2) and (/0) of section 73 or sub-sections (2) and (/0) of
section 74.

(2) A copy of the order made under sub-section (/) shall be sent to the applicant, the
concerned officer and the jurisdictional officer.

105. (/) The Authority or the Appellate Authority shall, for the purpose of exercising
its powers regarding—

(a) discovery and inspection;
(b) enforcing the attendance of any person and examining him on oath;

(c) issuing commissions and compelling production of books of account
and other records,

have all the powers of a civil court under the Code of Civil Procedure, 1908.

(2) The Authority or the Appellate Authority shall be deemed to be a civil court for the
purposes of section 195, but not for the purposes of Chapter XX VI of the Code of Criminal
Procedure, 1973, and every proceeding before the Authority or the Appellate Authority shall
be deemed to be a judicial proceedings within the meaning of sections 193 and 228, and for
the purpose of section 196 of the Indian Penal Code.

106. The Authority or the Appellate Authority shall, subject to the provisions of this
Chapter, have power to regulate its own procedure.

Rectification
of advance
ruling.

Applicability
of advance
ruling.

Advance
ruling to be
void in
certain
circumstances.

Powers of
Authority
and Appellate
Authority.

Procedure of
Authority and
Appellate
Authority.



Appeals to
Appellate
Authority.

64 THE GAZETTE OF INDIAEXTRAORDINARY [PART II—

CHAPTER XVIII
APPEALS AND REVISION

107. (1) Any person aggrieved by any decision or order passed under this Act or the
State Goods and Services Tax Act or the Union Territory Goods and Services Tax Act by an
adjudicating authority may appeal to such Appellate Authority as may be prescribed within
three months from the date on which the said decision or order is communicated to such
person.

(2) The Commissioner may, on his own motion, or upon request from the Commissioner
of State tax or the Commissioner of Union territory tax, call for and examine the record of any
proceedings in which an adjudicating authority has passed any decision or order under this
Act or the State Goods and Services Tax Act or the Union Territory Goods and Services Tax
Act, for the purpose of satisfying himself as to the legality or propriety of the said decision
or order and may, by order, direct any officer subordinate to him to apply to the Appellate
Authority within six months from the date of communication of the said decision or order for
the determination of such points arising out of the said decision or order as may be specified
by the Commissioner in his order.

(3) Where, in pursuance of an order under sub-section (2), the authorised officer
makes an application to the Appellate Authority, such application shall be dealt with by the
Appellate Authority as if it were an appeal made against the decision or order of the
adjudicating authority and such authorised officer were an appellant and the provisions of
this Act relating to appeals shall apply to such application.

(4) The Appellate Authority may, if he is satisfied that the appellant was prevented by
sufficient cause from presenting the appeal within the aforesaid period of three months or six
months, as the case may be, allow it to be presented within a further period of one month.

(5) Every appeal under this section shall be in such form and shall be verified in such
manner as may be prescribed.

(6) No appeal shall be filed under sub-section (/), unless the appellant has paid—

(a) in full, such part of the amount of tax, interest, fine, fee and penalty arising
from the impugned order, as is admitted by him; and

(b) a sum equal to ten per cent. of the remaining amount of tax in dispute arising
from the said order, in relation to which the appeal has been filed.

(7) Where the appellant has paid the amount under sub-section (6), the recovery
proceedings for the balance amount shall be deemed to be stayed.

(8) The Appellate Authority shall give an opportunity to the appellant of being heard.

(9) The Appellate Authority may, if sufficient cause is shown at any stage of hearing of
an appeal, grant time to the parties or any of them and adjourn the hearing of the appeal for
reasons to be recorded in writing:

Provided that no such adjournment shall be granted more than three times to a party
during hearing of the appeal.

(10) The Appellate Authority may, at the time of hearing of an appeal, allow an appellant
to add any ground of appeal not specified in the grounds of appeal, if it is satisfied that the
omission of that ground from the grounds of appeal was not wilful or unreasonable.

(11) The Appellate Authority shall, after making such further inquiry as may be
necessary, pass such order, as it thinks just and proper, confirming, modifying or annulling
the decision or order appealed against but shall not refer the case back to the adjudicating
authority that passed the said decision or order:
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Provided that an order enhancing any fee or penalty or fine in lieu of confiscation or
confiscating goods of greater value or reducing the amount of refund or input tax credit shall
not be passed unless the appellant has been given a reasonable opportunity of showing
cause against the proposed order:

Provided further that where the Appellate Authority is of the opinion that any tax has
not been paid or short-paid or erroneously refunded, or where input tax credit has been
wrongly availed or utilised, no order requiring the appellant to pay such tax or input tax credit
shall be passed unless the appellant is given notice to show cause against the proposed
order and the order is passed within the time limit specified under section 73 or
section 74.

(12) The order of the Appellate Authority disposing of the appeal shall be in writing
and shall state the points for determination, the decision thereon and the reasons for such
decision.

(13) The Appellate Authority shall, where it is possible to do so, hear and decide every
appeal within a period of one year from the date on which it is filed:

Provided that where the issuance of order is stayed by an order of a court or Tribunal,
the period of such stay shall be excluded in computing the period of one year.

(14) On disposal of the appeal, the Appellate Authority shall communicate the order
passed by it to the appellant, respondent and to the adjudicating authority.

(15) A copy of the order passed by the Appellate Authority shall also be sent to the
jurisdictional Commissioner or the authority designated by him in this behalf and the
jurisdictional Commissioner of State tax or Commissioner of Union Territory Tax or an authority
designated by him in this behalf.

(16) Every order passed under this section shall, subject to the provisions of
section 108 or section 113 or section 117 or section 118 be final and binding on the parties.

108. (/) Subject to the provisions of section 121 and any rules made thereunder, the
Revisional Authority may, on his own motion, or upon information received by him or on
request from the Commissioner of State tax, or the Commissioner of Union territory tax, call
for and examine the record of any proceedings, and if he considers that any decision or order
passed under this Act or under the State Goods and Services Tax Act or the Union Territory
Goods and Services Tax Act by any officer subordinate to him is erroneous in so far as it is
prejudicial to the interest of revenue and is illegal or improper or has not taken into account
certain material facts, whether available at the time of issuance of the said order or not or in
consequence of an observation by the Comptroller and Auditor General of India, he may, if
necessary, stay the operation of such decision or order for such period as he deems fit and
after giving the person concerned an opportunity of being heard and after making such
further inquiry as may be necessary, pass such order, as he thinks just and proper, including
enhancing or modifying or annulling the said decision or order.

(2) The Revisional Authority shall not exercise any power under sub-section (/), if—

(a) the order has been subject to an appeal under section 107 or section 112 or
section 117 or section 118; or

(b) the period specified under sub-section (2) of section 107 has not yet expired
or more than three years have expired after the passing of the decision or order sought
to be revised; or

(c) the order has already been taken for revision under this section at an earlier
stage; or

(d) the order has been passed in exercise of the powers under sub-section (/):
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Provided that the Revisional Authority may pass an order under sub-section (/) on
any point which has not been raised and decided in an appeal referred to in clause (a) of
sub-section (2), before the expiry of a period of one year from the date of the order in such
appeal or before the expiry of a period of three years referred to in clause (b) of that
sub-section, whichever is later.

(3) Every order passed in revision under sub-section (/) shall, subject to the provisions
of section 113 or section 117 or section 118, be final and binding on the parties.

(4) If the said decision or order involves an issue on which the Appellate Tribunal or
the High Court has given its decision in some other proceedings and an appeal to the High
Court or the Supreme Court against such decision of the Appellate Tribunal or the High
Court is pending, the period spent between the date of the decision of the Appellate Tribunal
and the date of the decision of the High Court or the date of the decision of the High Court
and the date of the decision of the Supreme Court shall be excluded in computing the period
of limitation referred to in clause (b) of sub-section (2) where proceedings for revision have
been initiated by way of issue of a notice under this section.

(5) Where the issuance of an order under sub-section (/) is stayed by the order of a
court or Appellate Tribunal, the period of such stay shall be excluded in computing the
period of limitation referred to in clause (b) of sub-section (2).

(6) For the purposes of this section, the term,—

(7) “record” shall include all records relating to any proceedings under this Act
available at the time of examination by the Revisional Authority;

(i) “decision” shall include intimation given by any officer lower in rank than
the Revisional Authority.

109. (/) The Government shall, on the recommendations of the Council, by notification,
constitute with effect from such date as may be specified therein, an Appellate Tribunal
known as the Goods and Services Tax Appellate Tribunal for hearing appeals against the
orders passed by the Appellate Authority or the Revisional Authority.

(2) The powers of the Appellate Tribunal shall be exercisable by the National Bench
and Benches thereof (hereinafter in this Chapter referred to as “Regional Benches”), State
Bench and Benches thereof (hereafter in this Chapter referred to as “Area Benches”).

(3) The National Bench of the Appellate Tribunal shall be situated at New Delhi which
shall be presided over by the President and shall consist of one Technical Member (Centre)
and one Technical Member (State).

(4) The Government shall, on the recommendations of the Council, by notification,
constitute such number of Regional Benches as may be required and such Regional Benches
shall consist of a Judicial Member, one Technical Member (Centre) and one Technical Member
(State).

(5) The National Bench or Regional Benches of the Appellate Tribunal shall have
jurisdiction to hear appeals against the orders passed by the Appellate Authority or the
Revisional Authority in the cases where one of the issues involved relates to the place of
supply.

(6) The Government shall, by notification, specify for each State or Union territory, a
Bench of the Appellate Tribunal (hereafter in this Chapter, referred to as “State Bench”) for
exercising the powers of the Appellate Tribunal within the concerned State or Union territory:

Provided that the Government shall, on receipt of a request from any State Government,
constitute such number of Area Benches in that State, as may be recommended by the
Council:
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Provided further that the Government may, on receipt of a request from any State, or on
its own motion for a Union territory, notify the Appellate Tribunal in a State to act as the
Appellate Tribunal for any other State or Union territory, as may be recommended by the
Council, subject to such terms and conditions as may be prescribed.

(7) The State Bench or Area Benches shall have jurisdiction to hear appeals against
the orders passed by the Appellate Authority or the Revisional Authority in the cases
involving matters other than those referred to in sub-section (5).

(8) The President and the State President shall, by general or special order, distribute
the business or transfer cases among Regional Benches or, as the case may be, Area Benches
in a State.

(9) Each State Bench and Area Benches of the Appellate Tribunal shall consist of a
Judicial Member, one Technical Member (Centre) and one Technical Member (State) and the
State Government may designate the senior most Judicial Member in a State as the State
President.

(10) In the absence of a Member in any Bench due to vacancy or otherwise, any appeal
may, with the approval of the President or, as the case may be, the State President, be heard
by a Bench of two Members:

Provided that any appeal where the tax or input tax credit involved or the difference in
tax or input tax credit involved or the amount of fine, fee or penalty determined in any order
appealed against, does not exceed five lakh rupees and which does not involve any question
of law may, with the approval of the President and subject to such conditions as may be
prescribed on the recommendations of the Council, be heard by a bench consisting of a
single member.

(11) If the Members of the National Bench, Regional Benches, State Bench or Area
Benches differ in opinion on any point or points, it shall be decided according to the opinion
of the majority, if there is a majority, but if the Members are equally divided, they shall state
the point or points on which they differ, and the case shall be referred by the President or as
the case may be, State President for hearing on such point or points to one or more of the
other Members of the National Bench, Regional Benches, State Bench or Area Benches and
such point or points shall be decided according to the opinion of the majority of Members
who have heard the case, including those who first heard it.

(12) The Government, in consultation with the President may, for the administrative
convenience, transfer—

(a) any Judicial Member or a Member Technical (State) from one Bench to another
Bench, whether National or Regional; or

(b) any Member Technical (Centre) from one Bench to another Bench, whether
National, Regional, State or Area.

(13) The State Government, in consultation with the State President may, for the
administrative convenience, transfer a Judicial Member or a Member Technical (State) from
one Bench to another Bench within the State.

(14) No act or proceedings of the Appellate Tribunal shall be questioned or shall be
invalid merely on the ground of the existence of any vacancy or defect in the constitution of
the Appellate Tribunal.

110. (7) A person shall not be qualified for appointment as—

(a) the President, unless he has been a Judge of the Supreme Court or is or has
been the Chief Justice of a High Court, or is or has been a Judge of a High Court for a
period not less than five years;

(b) a Judicial Member, unless he—
(7) has been a Judge of the High Court; or

(i) is or has been a District Judge qualified to be appointed as a Judge of
a High Court; or
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(iii) is or has been a Member of Indian Legal Service and has held a post
not less than Additional Secretary for three years;

(¢) a Technical Member (Centre) unless he is or has been a member of Indian
Revenue (Customs and Central Excise) Service, Group A, and has completed at least
fifteen years of service in Group A;

(d) a Technical Member (State) unless he is or has been an officer of the State
Government not below the rank of Additional Commissioner of Value Added Tax or the
State goods and services tax or such rank as may be notified by the concerned State
Government on the recommendations of the Council with at least three years of
experience in the administration of an existing law or the State Goods and Services Tax
Act or in the field of finance and taxation.

(2) The President and the Judicial Members of the National Bench and the Regional
Benches shall be appointed by the Government after consultation with the Chief Justice of
India or his nominee:

Provided that in the event of the occurrence of any vacancy in the office of the
President by reason of his death, resignation or otherwise, the senior most Member of the
National Bench shall act as the President until the date on which a new President, appointed
in accordance with the provisions of this Act to fill such vacancy, enters upon his office:

Provided further that where the President is unable to discharge his functions owing
to absence, illness or any other cause, the senior most Member of the National Bench shall
discharge the functions of the President until the date on which the President resumes his
duties.

(3) The Technical Member (Centre) and Technical Member (State) of the National
Bench and Regional Benches shall be appointed by the Government on the recommendations
of a Selection Committee consisting of such persons and in such manner as may be prescribed.

(4) The Judicial Member of the State Bench or Area Benches shall be appointed by the
State Government after consultation with the Chief Justice of the High Court of the State or
his nominee.

(5) The Technical Member (Centre) of the State Bench or Area Benches shall be
appointed by the Central Government and Technical Member (State) of the State Bench or
Area Benches shall be appointed by the State Government in such manner as may be
prescribed.

(6) No appointment of the Members of the Appellate Tribunal shall be invalid merely
by the reason of any vacancy or defect in the constitution of the Selection Committee.

(7) Before appointing any person as the President or Members of the Appellate Tribunal,
the Central Government or, as the case may be, the State Government, shall satisfy itself that
such person does not have any financial or other interests which are likely to prejudicially
affect his functions as such President or Member.

(8) The salary, allowances and other terms and conditions of service of the President,
State President and the Members of the Appellate Tribunal shall be such as may be prescribed:

Provided that neither salary and allowances nor other terms and conditions of service
of the President, State President or Members of the Appellate Tribunal shall be varied to their
disadvantage after their appointment.

(9) The President of the Appellate Tribunal shall hold office for a term of three years
from the date on which he enters upon his office, or until he attains the age of seventy years,
whichever is earlier and shall be eligible for reappointment.
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(10) The Judicial Member of the Appellate Tribunal and the State President shall hold
office for a term of three years from the date on which he enters upon his office, or until he
attains the age of sixty-five years, whichever is earlier and shall be eligible for
reappointment.

(11) The Technical Member (Centre) or Technical Member (State) of the Appellate
Tribunal shall hold office for a term of five years from the date on which he enters upon his
office, or until he attains the age of sixty-five years, whichever is earlier and shall be eligible
for reappointment.

(12) The President, State President or any Member may, by notice in writing under his
hand addressed to the Central Government or, as the case may be, the State Government
resign from his office:

Provided that the President, State President or Member shall continue to hold office
until the expiry of three months from the date of receipt of such notice by the Central
Government, or, as the case may be, the State Government or until a person duly appointed
as his successor enters upon his office or until the expiry of his term of office, whichever is
the earliest.

(13) The Central Government may, after consultation with the Chief Justice of India, in
case of the President, Judicial Members and Technical Members of the National Bench,
Regional Benches or Technical Members (Centre) of the State Bench or Area Benches, and
the State Government may, after consultation with the Chief Justice of High Court, in case of
the State President, Judicial Members, Technical Members (State) of the State Bench or Area
Benches, may remove from the office such President or Member, who—

(a) has been adjudged an insolvent; or

(D) has been convicted of an offence which, in the opinion of such Government
involves moral turpitude; or

(c) has become physically or mentally incapable of acting as such President,
State President or Member; or

(d) has acquired such financial or other interest as is likely to affect prejudicially
his functions as such President, State President or Member; or

(e) has so abused his position as to render his continuance in office prejudicial
to the public interest:

Provided that the President, State President or the Member shall not be removed
on any of the grounds specified in clauses (d) and (e), unless he has been informed of
the charges against him and has been given an opportunity of being heard.

(14) Without prejudice to the provisions of sub-section (/3),—

(a) the President or a Judicial and Technical Member of the National Bench or
Regional Benches, Technical Member (Centre) of the State Bench or Area Benches
shall not be removed from their office except by an order made by the Central Government
on the ground of proved misbehaviour or incapacity after an inquiry made by a Judge
of the Supreme Court nominated by the Chief Justice of India on a reference made to
him by the Central Government and of which the President or the said Member had
been given an opportunity of being heard;

(b) the Judicial Member or Technical Member (State) of the State Bench or Area
Benches shall not be removed from their office except by an order made by the State
Government on the ground of proved misbehaviour or incapacity after an inquiry
made by a Judge of the concerned High Court nominated by the Chief Justice of the
concerned High Court on a reference made to him by the State Government and of
which the said Member had been given an opportunity of being heard.

(15) The Central Government, with the concurrence of the Chief Justice of India, may
suspend from office, the President or a Judicial or Technical Members of the National Bench
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or the Regional Benches or the Technical Member (Centre) of the State Bench or Area
Benches in respect of whom a reference has been made to the Judge of the Supreme Court
under sub-section (/4).

(16) The State Government, with the concurrence of the Chief Justice of the High
Court, may suspend from office, a Judicial Member or Technical Member (State) of the State
Bench or Area Benches in respect of whom a reference has been made to the Judge of the
High Court under sub-section (/4).

(17) Subject to the provisions of article 220 of the Constitution, the President, State
President or other Members, on ceasing to hold their office, shall not be eligible to appear, act
or plead before the National Bench and the Regional Benches or the State Bench and the
Area Benches thereof where he was the President or, as the case may be, a Member.

111. (1) The Appellate Tribunal shall not, while disposing of any proceedings before it
or an appeal before it, be bound by the procedure laid down in the Code of Civil Procedure,
1908, but shall be guided by the principles of natural justice and subject to the other provisions
of this Act and the rules made thereunder, the Appellate Tribunal shall have power to regulate
its own procedure.

(2) The Appellate Tribunal shall, for the purposes of discharging its functions under
this Act, have the same powers as are vested in a civil court under the Code of Civil Procedure,
1908 while trying a suit in respect of the following matters, namely:—

(a) summoning and enforcing the attendance of any person and examining him
on oath;

(b) requiring the discovery and production of documents;
(c) receiving evidence on affidavits;

(d) subject to the provisions of sections 123 and 124 of the Indian Evidence
Act, 1872, requisitioning any public record or document or a copy of such record or
document from any office;

(e) issuing commissions for the examination of witnesses or documents;
(f) dismissing a representation for default or deciding it ex parte;

(g) setting aside any order of dismissal of any representation for default or any
order passed by it ex parte; and

(h) any other matter which may be prescribed.

(3) Any order made by the Appellate Tribunal may be enforced by it in the same
manner as if it were a decree made by a court in a suit pending therein, and it shall be lawful
for the Appellate Tribunal to send for execution of its orders to the court within the local
limits of whose jurisdiction,—

(a) in the case of an order against a company, the registered office of the company
is situated; or

(b) in the case of an order against any other person, the person concerned
voluntarily resides or carries on business or personally works for gain.

(4) All proceedings before the Appellate Tribunal shall be deemed to be judicial
proceedings within the meaning of sections 193 and 228, and for the purposes of section 196
of the Indian Penal Code, and the Appellate Tribunal shall be deemed to be civil court for the
purposes of section 195 and Chapter XX VI of the Code of Criminal Procedure, 1973.

112. (1) Any person aggrieved by an order passed against him under section 107 or
section 108 of this Act or the State Goods and Services Tax Act or the Union Territory
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Goods and Services Tax Act may appeal to the Appellate Tribunal against such order within
three months from the date on which the order sought to be appealed against is communicated
to the person preferring the appeal.

(2) The Appellate Tribunal may, in its discretion, refuse to admit any such appeal
where the tax or input tax credit involved or the difference in tax or input tax credit
involved or the amount of fine, fee or penalty determined by such order, does not exceed fifty
thousand rupees.

(3) The Commissioner may, on his own motion, or upon request from the Commissioner
of State tax or Commissioner of Union territory tax, call for and examine the record of any
order passed by the Appellate Authority or the Revisional Authority under this Act or the
State Goods and Services Tax Act or the Union Territory Goods and Services Tax Act for the
purpose of satisfying himself as to the legality or propriety of the said order and may, by
order, direct any officer subordinate to him to apply to the Appellate Tribunal within six
months from the date on which the said order has been passed for determination of such
points arising out of the said order as may be specified by the Commissioner in his order.

(4) Where in pursuance of an order under sub-section (3) the authorised officer makes
an application to the Appellate Tribunal, such application shall be dealt with by the Appellate
Tribunal as if it were an appeal made against the order under sub-section (/1) of section 107
or under sub-section (/) of section 108 and the provisions of this Act shall apply to such
application, as they apply in relation to appeals filed under sub-section (7).

(5) On receipt of notice that an appeal has been preferred under this section, the party
against whom the appeal has been preferred may, notwithstanding that he may not have
appealed against such order or any part thereof, file, within forty-five days of the receipt of
notice, a memorandum of cross-objections, verified in the prescribed manner, against any
part of the order appealed against and such memorandum shall be disposed of by the
Appellate Tribunal, as if it were an appeal presented within the time specified in
sub-section (/).

(6) The Appellate Tribunal may admit an appeal within three months after the expiry of
the period referred to in sub-section (/), or permit the filing of a memorandum of
cross-objections within forty-five days after the expiry of the period referred to in
sub-section (5) if it is satisfied that there was sufficient cause for not presenting it within that
period.

(7) An appeal to the Appellate Tribunal shall be in such form, verified in such manner
and shall be accompanied by such fee, as may be prescribed.

(8) No appeal shall be filed under sub-section (/), unless the appellant has paid—

(a) in full, such part of the amount of tax, interest, fine, fee and penalty arising
from the impugned order, as is admitted by him, and

(b) a sum equal to twenty per cent. of the remaining amount of tax in dispute, in
addition to the amount paid under sub-section (6) of section 107, arising from the said
order, in relation to which the appeal has been filed.

(9) Where the appellant has paid the amount as per sub-section (8), the recovery
proceedings for the balance amount shall be deemed to be stayed till the disposal of the
appeal.

(10) Every application made before the Appellate Tribunal,—
(a) in an appeal for rectification of error or for any other purpose; or
(b) for restoration of an appeal or an application,

shall be accompanied by such fees as may be prescribed.
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113. (1) The Appellate Tribunal may, after giving the parties to the appeal
an opportunity of being heard, pass such orders thereon as it thinks fit, confirming, modifying
or annulling the decision or order appealed against or may refer the case back to the Appellate
Authority, or the Revisional Authority or to the original adjudicating authority, with such
directions as it may think fit, for a fresh adjudication or decision after taking additional
evidence, if necessary.

(2) The Appellate Tribunal may, if sufficient cause is shown, at any stage of hearing of
an appeal, grant time to the parties or any of them and adjourn the hearing of the appeal for
reasons to be recorded in writing:

Provided that no such adjournment shall be granted more than three times to a party
during hearing of the appeal.

(3) The Appellate Tribunal may amend any order passed by it under sub-section (/) so
as to rectify any error apparent on the face of the record, if such error is noticed by it on its
own accord, or is brought to its notice by the Commissioner or the Commissioner of State tax
or the Commissioner of the Union territory tax or the other party to the appeal within a period
of three months from the date of the order:

Provided that no amendment which has the effect of enhancing an assessment or
reducing a refund or input tax credit or otherwise increasing the liability of the other party,
shall be made under this sub-section, unless the party has been given an opportunity of
being heard.

(4) The Appellate Tribunal shall, as far as possible, hear and decide every appeal
within a period of one year from the date on which it is filed.

(5) The Appellate Tribunal shall send a copy of every order passed under this section
to the Appellate Authority or the Revisional Authority, or the original adjudicating authority,
as the case may be, the appellant and the jurisdictional Commissioner or the Commissioner of
State tax or the Union territory tax.

(6) Save as provided in section 117 or section 118, orders passed by the Appellate
Tribunal on an appeal shall be final and binding on the parties.

114. The President shall exercise such financial and administrative powers over the
National Bench and Regional Benches of the Appellate Tribunal as may be prescribed:

Provided that the President shall have the authority to delegate such of his financial
and administrative powers as he may think fit to any other Member or any officer of the
National Bench and Regional Benches, subject to the condition that such Member or officer
shall, while exercising such delegated powers, continue to act under the direction, control
and supervision of the President.

115. Where an amount paid by the appellant under sub-section (6) of section 107 or
sub-section (8) of section 112 is required to be refunded consequent to any order of the
Appellate Authority or of the Appellate Tribunal, interest at the rate specified under
section 56 shall be payable in respect of such refund from the date of payment of the amount
till the date of refund of such amount.

116. (/) Any person who is entitled or required to appear before an officer appointed
under this Act, or the Appellate Authority or the Appellate Tribunal in connection with any
proceedings under this Act, may, otherwise than when required under this Act to appear
personally for examination on oath or affirmation, subject to the other provisions of this
section, appear by an authorised representative.

(2) For the purposes of this Act, the expression “authorised representative” shall
mean a person authorised by the person referred to in sub-section (/) to appear on his
behalf, being—

(a) his relative or regular employee; or
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(b) an advocate who is entitled to practice in any court in India, and who has not
been debarred from practicing before any court in India; or

(c) any chartered accountant, a cost accountant or a company secretary, who
holds a certificate of practice and who has not been debarred from practice; or

(d) aretired officer of the Commercial Tax Department of any State Government
or Union territory or of the Board who, during his service under the Government, had
worked in a post not below the rank than that of a Group-B Gazetted officer for a period
of not less than two years:

Provided that such officer shall not be entitled to appear before any proceedings
under this Act for a period of one year from the date of his retirement or resignation; or

(e) any person who has been authorised to act as a goods and services tax
practitioner on behalf of the concerned registered person.

(3) No person,—
(a) who has been dismissed or removed from Government service; or

(b) who is convicted of an offence connected with any proceedings under this
Act, the State Goods and Services Tax Act, the Integrated Goods and Services Tax Act
or the Union Territory Goods and Services Tax Act, or under the existing law or under
any of the Acts passed by a State Legislature dealing with the imposition of taxes on
sale of goods or supply of goods or services or both; or

(c) who is found guilty of misconduct by the prescribed authority;
(d) who has been adjudged as an insolvent,
shall be qualified to represent any person under sub-section (/)—
(@) for all times in case of persons referred to in clauses (a), (b) and (c); and

(i) for the period during which the insolvency continues in the case of a person
referred to in clause (d).

(4) Any person who has been disqualified under the provisions of the State Goods and
Services Tax Act or the Union Territory Goods and Services Tax Act shall be deemed to be
disqualified under this Act.

117. (I) Any person aggrieved by any order passed by the State Bench or Area
Benches of the Appellate Tribunal may file an appeal to the High Court and the High Court
may admit such appeal, if it is satisfied that the case involves a substantial question of law.

(2) An appeal under sub-section (/) shall be filed within a period of one hundred and
eighty days from the date on which the order appealed against is received by the aggrieved
person and it shall be in such form, verified in such manner as may be prescribed:

Provided that the High Court may entertain an appeal after the expiry of the said period
if it is satisfied that there was sufficient cause for not filing it within such period.

(3) Where the High Court is satisfied that a substantial question of law is involved in
any case, it shall formulate that question and the appeal shall be heard only on the question
so formulated, and the respondents shall, at the hearing of the appeal, be allowed to argue
that the case does not involve such question:

Provided that nothing in this sub-section shall be deemed to take away or abridge the
power of the court to hear, for reasons to be recorded, the appeal on any other substantial
question of law not formulated by it, if it is satisfied that the case involves such question.

(4) The High Court shall decide the question of law so formulated and deliver such
judgment thereon containing the grounds on which such decision is founded and may
award such cost as it deems fit.
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(5) The High Court may determine any issue which—
(a) has not been determined by the State Bench or Area Benches; or

(b) has been wrongly determined by the State Bench or Area Benches, by reason
of a decision on such question of law as herein referred to in sub-section (3).

(6) Where an appeal has been filed before the High Court, it shall be heard by a Bench
of not less than two Judges of the High Court, and shall be decided in accordance with the
opinion of such Judges or of the majority, if any, of such Judges.

(7) Where there is no such majority, the Judges shall state the point of law upon which
they differ and the case shall, then, be heard upon that point only, by one or more of the other
Judges of the High Court and such point shall be decided according to the opinion of the
majority of the Judges who have heard the case including those who first heard it.

(8) Where the High Court delivers a judgment in an appeal filed before it under this
section, effect shall be given to such judgment by either side on the basis of a certified copy
of the judgment.

(9) Save as otherwise provided in this Act, the provisions of the Code of Civil Procedure,
1908, relating to appeals to the High Court shall, as far as may be, apply in the case of appeals
under this section.

118. (/) An appeal shall lie to the Supreme Court—

(a) from any order passed by the National Bench or Regional Benches of the
Appellate Tribunal; or

(b) from any judgment or order passed by the High Court in an appeal made
under section 117 in any case which, on its own motion or on an application made by
or on behalf of the party aggrieved, immediately after passing of the judgment or order,
the High Court certifies to be a fit one for appeal to the Supreme Court.

(2) The provisions of the Code of Civil Procedure, 1908, relating to appeals to the
Supreme Court shall, so far as may be, apply in the case of appeals under this section as they
apply in the case of appeals from decrees of a High Court.

(3) Where the judgment of the High Court is varied or reversed in the appeal, effect
shall be given to the order of the Supreme Court in the manner provided in section 117 in the
case of a judgment of the High Court.

119. Notwithstanding that an appeal has been preferred to the High Court or the
Supreme Court, sums due to the Government as a result of an order passed by the National
or Regional Benches of the Appellate Tribunal under sub-section (/) of section 113 or an
order passed by the State Bench or Area Benches of the Appellate Tribunal under
sub-section (/) of section 113 or an order passed by the High Court under section 117, as the
case may be, shall be payable in accordance with the order so passed.

120. (/) The Board may, on the recommendations of the Council, from time to time,
issue orders or instructions or directions fixing such monetary limits, as it may deem fit, for
the purposes of regulating the filing of appeal or application by the officer of the central tax
under the provisions of this Chapter.

(2) Where, in pursuance of the orders or instructions or directions issued under
sub-section (7), the officer of the central tax has not filed an appeal or application against any
decision or order passed under the provisions of this Act, it shall not preclude such officer
of the central tax from filing appeal or application in any other case involving the same or
similar issues or questions of law.

(3) Notwithstanding the fact that no appeal or application has been filed by the officer
of the central tax pursuant to the orders or instructions or directions issued under
sub-section (), no person, being a party in appeal or application shall contend that the
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officer of the central tax has acquiesced in the decision on the disputed issue by not filing an
appeal or application.

(4) The Appellate Tribunal or court hearing such appeal or application shall have
regard to the circumstances under which appeal or application was not filed by the officer of
the central tax in pursuance of the orders or instructions or directions issued under
sub-section (/).

121. Notwithstanding anything to the contrary in any provisions of this Act, no
appeal shall lie against any decision taken or order passed by an officer of central tax if such
decision taken or order passed relates to any one or more of the following matters, namely:—

(a) an order of the Commissioner or other authority empowered to direct transfer
of proceedings from one officer to another officer; or

(b) an order pertaining to the seizure or retention of books of account, register
and other documents; or

(c¢) an order sanctioning prosecution under this Act; or
(d) an order passed under section 80.
CHAPTER XIX
OFFENCES AND PENALTIES
122. (1) Where a taxable person who—

(i) supplies any goods or services or both without issue of any invoice or issues
an incorrect or false invoice with regard to any such supply;

(i) issues any invoice or bill without supply of goods or services or both in
violation of the provisions of this Act or the rules made thereunder;

(iii) collects any amount as tax but fails to pay the same to the Government
beyond a period of three months from the date on which such payment becomes due;

(iv) collects any tax in contravention of the provisions of this Act but fails to pay
the same to the Government beyond a period of three months from the date on which
such payment becomes due;

(v) fails to deduct the tax in accordance with the provisions of sub-section (/) of
section 51, or deducts an amount which is less than the amount required to be deducted
under the said sub-section, or where he fails to pay to the Government under
sub-section (2) thereof, the amount deducted as tax;

(vi) fails to collect tax in accordance with the provisions of sub-section (/) of
section 52, or collects an amount which is less than the amount required to be collected
under the said sub-section or where he fails to pay to the Government the amount
collected as tax under sub-section (3) of section 52;

(vii) takes or utilises input tax credit without actual receipt of goods or services
or both either fully or partially, in contravention of the provisions of this Act or the
rules made thereunder;

(viii) fraudulently obtains refund of tax under this Act;

(ix) takes or distributes input tax credit in contravention of section 20, or the
rules made thereunder;

(x) falsifies or substitutes financial records or produces fake accounts or
documents or furnishes any false information or return with an intention to evade
payment of tax due under this Act;
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(x7) is liable to be registered under this Act but fails to obtain registration;

(xii) furnishes any false information with regard to registration particulars, either
at the time of applying for registration, or subsequently;

(xiii) obstructs or prevents any officer in discharge of his duties under this Act;

(xiv) transports any taxable goods without the cover of documents as may be
specified in this behalf;

(xv) suppresses his turnover leading to evasion of tax under this Act;

(xvi) fails to keep, maintain or retain books of account and other documents in
accordance with the provisions of this Act or the rules made thereunder;

(xvii) fails to furnish information or documents called for by an officer in
accordance with the provisions of this Act or the rules made thereunder or furnishes
false information or documents during any proceedings under this Act;

(xviii) supplies, transports or stores any goods which he has reasons to believe
are liable to confiscation under this Act;

(xix) issues any invoice or document by using the registration number of another
registered person;

(xx) tampers with, or destroys any material evidence or document;

(xx7) disposes off or tampers with any goods that have been detained, seized, or
attached under this Act,

he shall be liable to pay a penalty of ten thousand rupees or an amount equivalent to the tax
evaded or the tax not deducted under section 51 or short deducted or deducted but not paid
to the Government or tax not collected under section 52 or short collected or collected but
not paid to the Government or input tax credit availed of or passed on or distributed irregularly,
or the refund claimed fraudulently, whichever is higher.

(2) Any registered person who supplies any goods or services or both on which any
tax has not been paid or short-paid or erroneously refunded, or where the input tax credit has
been wrongly availed or utilised,—

(a) for any reason, other than the reason of fraud or any wilful misstatement or
suppression of facts to evade tax, shall be liable to a penalty of ten thousand rupees or
ten per cent. of the tax due from such person, whichever is higher;

(b) for reason of fraud or any wilful misstatement or suppression of facts to
evade tax, shall be liable to a penalty equal to ten thousand rupees or the tax due from
such person, whichever is higher.

(3) Any person who—

(a) aids or abets any of the offences specified in clauses (i) to (xxi) of
sub-section (/1);

(b) acquires possession of, or in any way concerns himself in transporting,
removing, depositing, keeping, concealing, supplying, or purchasing or in any other
manner deals with any goods which he knows or has reasons to believe are liable to
confiscation under this Act or the rules made thereunder;

(c) receives or is in any way concerned with the supply of, or in any other
manner deals with any supply of services which he knows or has reasons to believe
are in contravention of any provisions of this Act or the rules made thereunder;

(d) fails to appear before the officer of central tax, when issued with a summon
for appearance to give evidence or produce a document in an inquiry;
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(e) fails to issue invoice in accordance with the provisions of this Act or the rules
made thereunder or fails to account for an invoice in his books of account,

shall be liable to a penalty which may extend to twenty-five thousand rupees.

123. If a person who is required to furnish an information return under section 150 fails
to do so within the period specified in the notice issued under sub-section (3) thereof, the
proper officer may direct that such person shall be liable to pay a penalty of one hundred
rupees for each day of the period during which the failure to furnish such return continues:

Provided that the penalty imposed under this section shall not exceed five thousand
rupees.

124. If any person required to furnish any information or return under section 151,—

(a) without reasonable cause fails to furnish such information or return as may
be required under that section, or

(b) wilfully furnishes or causes to furnish any information or return which he
knows to be false,

he shall be punishable with a fine which may extend to ten thousand rupees and in case of a
continuing offence to a further fine which may extend to one hundred rupees for each day
after the first day during which the offence continues subject to a maximum limit of twenty-
five thousand rupees.

125. Any person, who contravenes any of the provisions of this Act or any rules made
thereunder for which no penalty is separately provided for in this Act, shall be liable to a
penalty which may extend to twenty-five thousand rupees.

126. (1) No officer under this Act shall impose any penalty for minor breaches of tax
regulations or procedural requirements and in particular, any omission or mistake in
documentation which is easily rectifiable and made without fraudulent intent or gross
negligence.

Explanation.—For the purpose of this sub-section,—

(a) abreach shall be considered a ‘minor breach’ if the amount of tax involved is
less than five thousand rupees;

(b) an omission or mistake in documentation shall be considered to be easily
rectifiable if the same is an error apparent on the face of record.

(2) The penalty imposed under this Act shall depend on the facts and circumstances of
each case and shall be commensurate with the degree and severity of the breach.

(3) No penalty shall be imposed on any person without giving him an opportunity of
being heard.

(4) The officer under this Act shall while imposing penalty in an order for a breach of
any law, regulation or procedural requirement, specify the nature of the breach and the
applicable law, regulation or procedure under which the amount of penalty for the breach has
been specified.

(5) When a person voluntarily discloses to an officer under this Act the circumstances
of a breach of the tax law, regulation or procedural requirement prior to the discovery of the
breach by the officer under this Act, the proper officer may consider this fact as a mitigating
factor when quantifying a penalty for that person.

(6) The provisions of this section shall not apply in such cases where the penalty
specified under this Act is either a fixed sum or expressed as a fixed percentage.

127. Where the proper officer is of the view that a person is liable to a penalty and the
same is not covered under any proceedings under section 62 or section 63 or section 64 or
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section 73 or section 74 or section 129 or section 130, he may issue an order levying such
penalty after giving a reasonable opportunity of being heard to such person.

128. The Government may, by notification, waive in part or full, any penalty referred to
in section 122 or section 123 or section 125 or any late fee referred to in section 47 for such
class of taxpayers and under such mitigating circumstances as may be specified therein on
the recommendations of the Council.

129. (1) Notwithstanding anything contained in this Act, where any person transports
any goods or stores any goods while they are in transit in contravention of the provisions of
this Act or the rules made thereunder, all such goods and conveyance used as a means of
transport for carrying the said goods and documents relating to such goods and conveyance
shall be liable to detention or seizure and after detention or seizure, shall be released,—

(a) on payment of the applicable tax and penalty equal to one hundred per cent.
of the tax payable on such goods and, in case of exempted goods, on payment of an
amount equal to two per cent. of the value of goods or twenty-five thousand rupees,
whichever is less, where the owner of the goods comes forward for payment of such
tax and penalty;

(b) on payment of the applicable tax and penalty equal to the fifty per cent. of the
value of the goods reduced by the tax amount paid thereon and, in case of exempted
goods, on payment of an amount equal to five per cent. of the value of goods or
twenty-five thousand rupees, whichever is less, where the owner of the goods does
not come forward for payment of such tax and penalty;

(c) upon furnishing a security equivalent to the amount payable under clause (a)
or clause () in such form and manner as may be prescribed:

Provided that no such goods or conveyance shall be detained or seized without
serving an order of detention or seizure on the person transporting the goods.

(2) The provisions of sub-section (6) of section 67 shall, mutatis mutandis, apply for
detention and seizure of goods and conveyances.

(3) The proper officer detaining or seizing goods or conveyances shall issue a notice
specifying the tax and penalty payable and thereafter, pass an order for payment of tax and
penalty under clause (a) or clause (b) or clause (c).

(4) No tax, interest or penalty shall be determined under sub-section (3) without giving
the person concerned an opportunity of being heard.

(5) On payment of amount referred in sub-section (7), all proceedings in respect of the
notice specified in sub-section (3) shall be deemed to be concluded.

(6) Where the person transporting any goods or the owner of the goods fails to pay
the amount of tax and penalty as provided in sub-section (/) within seven days of such
detention or seizure, further proceedings shall be initiated in accordance with the provisions
of section 130:

Provided that where the detained or seized goods are perishable or hazardous in
nature or are likely to depreciate in value with passage of time, the said period of seven days
may be reduced by the proper officer.

130. (/) Notwithstanding anything contained in this Act, if any person—

(i) supplies or receives any goods in contravention of any of the provisions of
this Act or the rules made thereunder with intent to evade payment of tax; or

(if) does not account for any goods on which he is liable to pay tax under this
Act; or

(iii) supplies any goods liable to tax under this Act without having applied for
registration; or
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(iv) contravenes any of the provisions of this Act or the rules made thereunder
with intent to evade payment of tax; or

(v) uses any conveyance as a means of transport for carriage of goods in
contravention of the provisions of this Act or the rules made thereunder unless the
owner of the conveyance proves that it was so used without the knowledge or
connivance of the owner himself, his agent, if any, and the person in charge of the
conveyance,

then, all such goods or conveyances shall be liable to confiscation and the person shall be
liable to penalty under section 122.

(2) Whenever confiscation of any goods or conveyance is authorised by this Act, the
officer adjudging it shall give to the owner of the goods an option to pay in lieu of confiscation,
such fine as the said officer thinks fit:

Provided that such fine leviable shall not exceed the market value of the goods
confiscated, less the tax chargeable thereon:

Provided further that the aggregate of such fine and penalty leviable shall not be less
than the amount of penalty leviable under sub-section (/) of section 129:

Provided also that where any such conveyance is used for the carriage of the goods or
passengers for hire, the owner of the conveyance shall be given an option to pay in lieu of
the confiscation of the conveyance a fine equal to the tax payable on the goods being
transported thereon.

(3) Where any fine in lieu of confiscation of goods or conveyance is imposed under
sub-section (2), the owner of such goods or conveyance or the person referred to in
sub-section (/), shall, in addition, be liable to any tax, penalty and charges payable in respect
of such goods or conveyance.

(4) No order for confiscation of goods or conveyance or for imposition of penalty shall
be issued without giving the person an opportunity of being heard.

(5) Where any goods or conveyance are confiscated under this Act, the title of such
goods or conveyance shall thereupon vest in the Government.

(6) The proper officer adjudging confiscation shall take and hold possession of the
things confiscated and every officer of Police, on the requisition of such proper officer, shall
assist him in taking and holding such possession.

(7) The proper officer may, after satisfying himself that the confiscated goods or
conveyance are not required in any other proceedings under this Act and after giving
reasonable time not exceeding three months to pay fine in lieu of confiscation, dispose of
such goods or conveyance and deposit the sale proceeds thereof with the Government.

131. Without prejudice to the provisions contained in the Code of Criminal Procedure,
1973, no confiscation made or penalty imposed under the provisions of this Act or the rules
made thereunder shall prevent the infliction of any other punishment to which the person
affected thereby is liable under the provisions of this Act or under any other law for the time
being in force.

132. (1) Whoever commits any of the following offences, namely:—

(a) supplies any goods or services or both without issue of any invoice, in
violation of the provisions of this Act or the rules made thereunder, with the intention
to evade tax;

(b) issues any invoice or bill without supply of goods or services or both in
violation of the provisions of this Act, or the rules made thereunder leading to wrongful
availment or utilisation of input tax credit or refund of tax;
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(c) avails input tax credit using such invoice or bill referred to in clause (b);

(d) collects any amount as tax but fails to pay the same to the Government
beyond a period of three months from the date on which such payment becomes due;

(e) evades tax, fraudulently avails input tax credit or fraudulently obtains refund
and where such offence is not covered under clauses (a) to (d);

(f) falsifies or substitutes financial records or produces fake accounts or
documents or furnishes any false information with an intention to evade payment of
tax due under this Act;

(g) obstructs or prevents any officer in the discharge of his duties under this
Act;

(h) acquires possession of, or in any way concerns himself in transporting,
removing, depositing, keeping, concealing, supplying, or purchasing or in any other
manner deals with, any goods which he knows or has reasons to believe are liable to
confiscation under this Act or the rules made thereunder;

(i) receives or is in any way concerned with the supply of, or in any other manner
deals with any supply of services which he knows or has reasons to believe are in
contravention of any provisions of this Act or the rules made thereunder;

(j) tampers with or destroys any material evidence or documents;

(k) fails to supply any information which he is required to supply under this Act
or the rules made thereunder or (unless with a reasonable belief, the burden of proving
which shall be upon him, that the information supplied by him is true) supplies false
information; or

(1) attempts to commiit, or abets the commission of any of the offences mentioned
in clauses (a) to (k) of this section,

shall be punishable—

(i) in cases where the amount of tax evaded or the amount of input tax credit
wrongly availed or utilised or the amount of refund wrongly taken exceeds five hundred
lakh rupees, with imprisonment for a term which may extend to five years and with fine;

(if) in cases where the amount of tax evaded or the amount of input tax credit
wrongly availed or utilised or the amount of refund wrongly taken exceeds two hundred
lakh rupees but does not exceed five hundred lakh rupees, with imprisonment for a
term which may extend to three years and with fine;

(iii) in the case of any other offence where the amount of tax evaded or the
amount of input tax credit wrongly availed or utilised or the amount of refund wrongly
taken exceeds one hundred lakh rupees but does not exceed two hundred lakh rupees,
with imprisonment for a term which may extend to one year and with fine;

(iv) in cases where he commits or abets the commission of an offence specified
in clause (f) or clause (g) or clause (j), he shall be punishable with imprisonment for a
term which may extend to six months or with fine or with both.

(2) Where any person convicted of an offence under this section is again convicted of
an offence under this section, then, he shall be punishable for the second and for every
subsequent offence with imprisonment for a term which may extend to five years and with
fine.

(3) The imprisonment referred to in clauses (i), (ii) and (iii) of sub-section (/) and
sub-section (2) shall, in the absence of special and adequate reasons to the contrary to be
recorded in the judgment of the Court, be for a term not less than six months.
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(4) Notwithstanding anything contained in the Code of Criminal Procedure, 1973, all
offences under this Act, except the offences referred to in sub-section (5) shall be non-
cognizable and bailable.

(5) The offences specified in clause (a) or clause (b) or clause (c) or clause (d) of
sub-section (/) and punishable under clause (i) of that sub-section shall be cognizable and
non-bailable.

(6) A person shall not be prosecuted for any offence under this section except with the
previous sanction of the Commissioner.

Explanation.— For the purposes of this section, the term “tax” shall include the
amount of tax evaded or the amount of input tax credit wrongly availed or utilised or refund
wrongly taken under the provisions of this Act, the State Goods and Services Tax Act, the
Integrated Goods and Services Tax Act or the Union Territory Goods and Services Tax Act
and cess levied under the Goods and Services Tax (Compensation to States) Act.

133. (/) Where any person engaged in connection with the collection of statistics
under section 151 or compilation or computerisation thereof or if any officer of central tax
having access to information specified under sub-section (/) of section 150, or if any person
engaged in connection with the provision of service on the common portal or the agent of
common portal, wilfully discloses any information or the contents of any return furnished
under this Act or rules made thereunder otherwise than in execution of his duties under the
said sections or for the purposes of prosecution for an offence under this Act or under any
other Act for the time being in force, he shall be punishable with imprisonment for a term
which may extend to six months or with fine which may extend to twenty-five thousand
rupees, or with both.

(2) Any person—

(a) who is a Government servant shall not be prosecuted for any offence under
this section except with the previous sanction of the Government;

(b) who is not a Government servant shall not be prosecuted for any offence
under this section except with the previous sanction of the Commissioner.

134. No court shall take cognizance of any offence punishable under this Act or the
rules made thereunder except with the previous sanction of the Commissioner, and no court
inferior to that of a Magistrate of the First Class, shall try any such offence.

135. In any prosecution for an offence under this Act which requires a culpable mental
state on the part of the accused, the court shall presume the existence of such mental state
but it shall be a defence for the accused to prove the fact that he had no such mental state
with respect to the act charged as an offence in that prosecution.

Explanation.—For the purposes of this section,—

(7) the expression “culpable mental state” includes intention, motive, knowledge
of a fact, and belief in, or reason to believe, a fact;

(if) a fact is said to be proved only when the court believes it to exist beyond
reasonable doubt and not merely when its existence is established by a preponderance
of probability.

136. A statement made and signed by a person on appearance in response to any
summons issued under section 70 during the course of any inquiry or proceedings under
this Act shall be relevant, for the purpose of proving, in any prosecution for an offence under
this Act, the truth of the facts which it contains,—

(a) when the person who made the statement is dead or cannot be found, or is
incapable of giving evidence, or is kept out of the way by the adverse party, or whose
presence cannot be obtained without an amount of delay or expense which, under the
circumstances of the case, the court considers unreasonable; or
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(b) when the person who made the statement is examined as a witness in the case
before the court and the court is of the opinion that, having regard to the circumstances
of the case, the statement should be admitted in evidence in the interest of justice.

137. (1) Where an offence committed by a person under this Act is a company, every
person who, at the time the offence was committed was in charge of, and was responsible to,
the company for the conduct of business of the company, as well as the company, shall be
deemed to be guilty of the offence and shall be liable to be proceeded against and punished
accordingly.

(2) Notwithstanding anything contained in sub-section (/), where an offence under
this Act has been committed by a company and it is proved that the offence has been
committed with the consent or connivance of, or is attributable to any negligence on the part
of, any director, manager, secretary or other officer of the company, such director, manager,
secretary or other officer shall also be deemed to be guilty of that offence and shall be liable
to be proceeded against and punished accordingly.

(3) Where an offence under this Act has been committed by a taxable person being a
partnership firm or a Limited Liability Partnership or a Hindu Undivided Family or a trust, the
partner or karta or managing trustee shall be deemed to be guilty of that offence and shall be
liable to be proceeded against and punished accordingly and the provisions of sub-section (2)
shall, mutatis mutandis, apply to such persons.

(4) Nothing contained in this section shall render any such person liable to any
punishment provided in this Act, if he proves that the offence was committed without his
knowledge or that he had exercised all due diligence to prevent the commission of such
offence.

Explanation.—For the purposes of this section,—

(i) “company” means a body corporate and includes a firm or other association
of individuals; and

(if) “director”, in relation to a firm, means a partner in the firm.

138. (/) Any offence under this Act may, either before or after the institution of
prosecution, be compounded by the Commissioner on payment, by the person accused of
the offence, to the Central Government or the State Government, as the case be, of such
compounding amount in such manner as may be prescribed:

Provided that nothing contained in this section shall apply to—

(a) a person who has been allowed to compound once in respect of any of the
offences specified in clauses (a) to (f) of sub-section (/) of section 132 and the offences
specified in clause (/) which are relatable to offences specified in clauses (a) to (f) of
the said sub-section;

(b) a person who has been allowed to compound once in respect of any offence,
other than those in clause (a), under this Act or under the provisions of any State
Goods and Services Tax Act or the Union Territory Goods and Services Tax Act or the
Integrated Goods and Services Tax Act in respect of supplies of value exceeding one
crore rupees;

(c) a person who has been accused of committing an offence under this Act
which is also an offence under any other law for the time being in force;

(d) a person who has been convicted for an offence under this Act by a court;

(e) aperson who has been accused of committing an offence specified in clause (g)
or clause (j) or clause (k) of sub-section (/) of section 132; and
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(f) any other class of persons or offences as may be prescribed:

Provided further that any compounding allowed under the provisions of this
section shall not affect the proceedings, if any, instituted under any other law:

Provided also that compounding shall be allowed only after making payment of
tax, interest and penalty involved in such offences.

(2) The amount for compounding of offences under this section shall be such as may
be prescribed, subject to the minimum amount not being less than ten thousand rupees or
fifty per cent. of the tax involved, whichever is higher, and the maximum amount not being
less than thirty thousand rupees or one hundred and fifty per cent. of the tax, whichever is
higher.

(3) On payment of such compounding amount as may be determined by the
Commissioner, no further proceedings shall be initiated under this Act against the accused
person in respect of the same offence and any criminal proceedings, if already initiated in
respect of the said offence, shall stand abated.

CHAPTER XX
TRANSITIONAL PROVISIONS

139. (/) On and from the appointed day, every person registered under any of the
existing laws and having a valid Permanent Account Number shall be issued a certificate of
registration on provisional basis, subject to such conditions and in such form and manner as
may be prescribed, which unless replaced by a final certificate of registration under
sub-section (2), shall be liable to be cancelled if the conditions so prescribed are not complied
with.

(2) The final certificate of registration shall be granted in such form and manner and
subject to such conditions as may be prescribed.

(3) The certificate of registration issued to a person under sub-section (/) shall be
deemed to have not been issued if the said registration is cancelled in pursuance of an
application filed by such person that he was not liable to registration under section 22 or
section 24.

140. (/) A registered person, other than a person opting to pay tax under section 10,
shall be entitled to take, in his electronic credit ledger, the amount of CENVAT credit carried
forward in the return relating to the period ending with the day immediately preceding the
appointed day, furnished by him under the existing law in such manner as may be prescribed:

Provided that the registered person shall not be allowed to take credit in the following
circumstances, namely:—

(i) where the said amount of credit is not admissible as input tax credit under this
Act; or

(i) where he has not furnished all the returns required under the existing law for
the period of six months immediately preceding the appointed date; or

(iii) where the said amount of credit relates to goods manufactured and cleared
under such exemption notifications as are notified by the Government.

(2) Aregistered person, other than a person opting to pay tax under section 10, shall be
entitled to take, in his electronic credit ledger, credit of the unavailed CENVAT credit in
respect of capital goods, not carried forward in a return, furnished under the existing law by
him, for the period ending with the day immediately preceding the appointed day in such
manner as may be prescribed:

Provided that the registered person shall not be allowed to take credit unless the said
credit was admissible as CENVAT credit under the existing law and is also admissible as input
tax credit under this Act.
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Explanation.—For the purposes of this sub-section, the expression “unavailed
CENVAT credit” means the amount that remains after subtracting the amount of CENVAT
credit already availed in respect of capital goods by the taxable person under the existing law
from the aggregate amount of CENVAT credit to which the said person was entitled in
respect of the said capital goods under the existing law.

(3) A registered person, who was not liable to be registered under the existing law, or
who was engaged in the manufacture of exempted goods or provision of exempted services,
or who was providing works contract service and was availing of the benefit of notification
No. 26/2012—Service Tax, dated the 20th June, 2012 or a first stage dealer or a second stage
dealer or a registered importer or a depot of a manufacturer, shall be entitled to take, in his
electronic credit ledger, credit of eligible duties in respect of inputs held in stock and inputs
contained in semi-finished or finished goods held in stock on the appointed day subject to
the following conditions, namely:—

(7)) such inputs or goods are used or intended to be used for making taxable
supplies under this Act;

(i) the said registered person is eligible for input tax credit on such inputs under
this Act;

(iii) the said registered person is in possession of invoice or other prescribed
documents evidencing payment of duty under the existing law in respect of such
inputs;

(iv) such invoices or other prescribed documents were issued not earlier than
twelve months immediately preceding the appointed day; and

(v) the supplier of services is not eligible for any abatement under this Act:

Provided that where a registered person, other than a manufacturer or a supplier of
services, is not in possession of an invoice or any other documents evidencing payment of
duty in respect of inputs, then, such registered person shall, subject to such conditions,
limitations and safeguards as may be prescribed, including that the said taxable person shall
pass on the benefit of such credit by way of reduced prices to the recipient, be allowed to
take credit at such rate and in such manner as may be prescribed.

(4) A registered person, who was engaged in the manufacture of taxable as well as
exempted goods under the Central Excise Act, 1944 or provision of taxable as well as exempted
services under Chapter V of the Finance Act, 1994, but which are liable to tax under this Act,
shall be entitled to take, in his electronic credit ledger,—

(a) the amount of CENVAT credit carried forward in a return furnished under the
existing law by him in accordance with the provisions of sub-section (/); and

(b) the amount of CENVAT credit of eligible duties in respect of inputs held in
stock and inputs contained in semi-finished or finished goods held in stock on the
appointed day, relating to such exempted goods or services, in accordance with the
provisions of sub-section (3).

(5) Aregistered person shall be entitled to take, in his electronic credit ledger, credit of
eligible duties and taxes in respect of inputs or input services received on or after the
appointed day but the duty or tax in respect of which has been paid by the supplier under the
existing law, subject to the condition that the invoice or any other duty or tax paying document
of the same was recorded in the books of account of such person within a period of thirty
days from the appointed day:

Provided that the period of thirty days may, on sufficient cause being shown, be
extended by the Commissioner for a further period not exceeding thirty days:

Provided further that said registered person shall furnish a statement, in such manner
as may be prescribed, in respect of credit that has been taken under this sub-section.
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(6) A registered person, who was either paying tax at a fixed rate or paying a fixed
amount in lieu of the tax payable under the existing law shall be entitled to take, in his
electronic credit ledger, credit of eligible duties in respect of inputs held in stock and inputs
contained in semi-finished or finished goods held in stock on the appointed day subject to
the following conditions, namely:—

(7)) such inputs or goods are used or intended to be used for making taxable
supplies under this Act;

(i) the said registered person is not paying tax under section 10;

(iii) the said registered person is eligible for input tax credit on such inputs
under this Act;

(iv) the said registered person is in possession of invoice or other prescribed
documents evidencing payment of duty under the existing law in respect of inputs;
and

(v) such invoices or other prescribed documents were issued not earlier than
twelve months immediately preceding the appointed day.

(7) Notwithstanding anything to the contrary contained in this Act, the input tax credit
on account of any services received prior to the appointed day by an Input Service Distributor
shall be eligible for distribution as credit under this Act even if the invoices relating to such
services are received on or after the appointed day.

(8) Where a registered person having centralised registration under the existing law
has obtained a registration under this Act, such person shall be allowed to take, in his
electronic credit ledger, credit of the amount of CENVAT credit carried forward in a return,
furnished under the existing law by him, in respect of the period ending with the day
immediately preceding the appointed day in such manner as may be prescribed:

Provided that if the registered person furnishes his return for the period ending with
the day immediately preceding the appointed day within three months of the appointed day,
such credit shall be allowed subject to the condition that the said return is either an original
return or a revised return where the credit has been reduced from that claimed earlier:

Provided further that the registered person shall not be allowed to take credit unless
the said amount is admissible as input tax credit under this Act:

Provided also that such credit may be transferred to any of the registered persons
having the same Permanent Account Number for which the centralised registration was
obtained under the existing law.

(9) Where any CEN VAT credit availed for the input services provided under the existing
law has been reversed due to non-payment of the consideration within a period of three
months, such credit can be reclaimed subject to the condition that the registered person has
made the payment of the consideration for that supply of services within a period of three
months from the appointed day.

(10) The amount of credit under sub-sections (3), (4) and (6) shall be calculated in
such manner as may be prescribed.

Explanation 1.—For the purposes of sub-sections (3), (4) and (6), the expression
“eligible duties” means—

(7) the additional duty of excise leviable under section 3 of the Additional Duties
of Excise (Goods of Special Importance) Act, 1957;

(if) the additional duty leviable under sub-section (/) of section 3 of the Customs
Tariff Act, 1975;

(iii) the additional duty leviable under sub-section (5) of section 3 of the Customs
Tariff Act, 1975;
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(iv) the additional duty of excise leviable under section 3 of the Additional
Duties of Excise (Textile and Textile Articles) Act, 1978;

(v) the duty of excise specified in the First Schedule to the Central Excise Tariff
Act, 1985;

(vi) the duty of excise specified in the Second Schedule to the Central Excise
Tariff Act, 1985; and

(vii) the National Calamity Contingent Duty leviable under section 136 of the
Finance Act, 2001,

in respect of inputs held in stock and inputs contained in semi-finished or finished goods
held in stock on the appointed day.

Explanation 2.—For the purposes of sub-section (5), the expression “eligible duties
and taxes” means—

(7) the additional duty of excise leviable under section 3 of the Additional Duties
of Excise (Goods of Special Importance) Act, 1957;

(i) the additional duty leviable under sub-section (/) of section 3 of the Customs
Tariff Act, 1975;

(iii) the additional duty leviable under sub-section (5) of section 3 of the Customs
Tariff Act, 1975;

(iv) the additional duty of excise leviable under section 3 of the Additional
Duties of Excise (Textile and Textile Articles) Act, 1978;

(v) the duty of excise specified in the First Schedule to the Central Excise Tariff
Act, 1985;

(vi) the duty of excise specified in the Second Schedule to the Central Excise
Tariff Act, 1985;

(vii) the National Calamity Contingent Duty leviable under section 136 of the
Finance Act, 2001; and

(viii) the service tax leviable under section 66B of the Finance Act, 1994,
in respect of inputs and input services received on or after the appointed day.

141. (/) Where any inputs received at a place of business had been removed as such
or removed after being partially processed to a job worker for further processing, testing,
repair, reconditioning or any other purpose in accordance with the provisions of existing law
prior to the appointed day and such inputs are returned to the said place on or after the
appointed day, no tax shall be payable if such inputs, after completion of the job work or
otherwise, are returned to the said place within six months from the appointed day:

Provided that the period of six months may, on sufficient cause being shown, be
extended by the Commissioner for a further period not exceeding two months:

Provided further that if such inputs are not returned within the period specified in this
sub-section, the input tax credit shall be liable to be recovered in accordance with the
provisions of clause (a) of sub-section (8) of section 142.

(2) Where any semi-finished goods had been removed from the place of business to
any other premises for carrying out certain manufacturing processes in accordance with
the provisions of existing law prior to the appointed day and such goods (hereafter in this
section referred to as “the said goods”) are returned to the said place on or after the
appointed day, no tax shall be payable, if the said goods, after undergoing manufacturing
processes or otherwise, are returned to the said place within six months from the appointed
day:
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Provided that the period of six months may, on sufficient cause being shown, be
extended by the Commissioner for a further period not exceeding two months:

Provided further that if the said goods are not returned within the period specified in
this sub-section, the input tax credit shall be liable to be recovered in accordance with the
provisions of clause (a) of sub-section (8) of section 142:

Provided also that the manufacturer may, in accordance with the provisions of the
existing law, transfer the said goods to the premises of any registered person for the purpose
of supplying therefrom on payment of tax in India or without payment of tax for exports
within the period specified in this sub-section.

(3) Where any excisable goods manufactured at a place of business had been removed
without payment of duty for carrying out tests or any other process not amounting to
manufacture, to any other premises, whether registered or not, in accordance with the
provisions of existing law prior to the appointed day and such goods, are returned to the said
place on or after the appointed day, no tax shall be payable if the said goods, after undergoing
tests or any other process, are returned to the said place within six months from the appointed
day:

Provided that the period of six months may, on sufficient cause being shown, be
extended by the Commissioner for a further period not exceeding two months:

Provided further that if the said goods are not returned within the period specified in
this sub-section, the input tax credit shall be liable to be recovered in accordance with the
provisions of clause (a) of sub-section (8) of section 142:

Provided also that the manufacturer may, in accordance with the provisions of the
existing law, transfer the said goods from the said other premises on payment of tax in India
or without payment of tax for exports within the period specified in this sub-section.

(4) The tax under sub-sections (/), (2) and (3) shall not be payable, only if the
manufacturer and the job worker declare the details of the inputs or goods held in stock by
the job worker on behalf of the manufacturer on the appointed day in such form and manner
and within such time as may be prescribed.

142. (1) Where any goods on which duty, if any, had been paid under the existing law
at the time of removal thereof, not being earlier than six months prior to the appointed day, are
returned to any place of business on or after the appointed day, the registered person shall
be eligible for refund of the duty paid under the existing law where such goods are returned
by a person, other than a registered person, to the said place of business within a period of
six months from the appointed day and such goods are identifiable to the satisfaction of the
proper officer:

Provided that if the said goods are returned by a registered person, the return of such
goods shall be deemed to be a supply.

(2) (a) where, in pursuance of a contract entered into prior to the appointed day, the
price of any goods or services or both is revised upwards on or after the appointed day, the
registered person who had removed or provided such goods or services or both shall issue
to the recipient a supplementary invoice or debit note, containing such particulars as may be
prescribed, within thirty days of such price revision and for the purposes of this Act such
supplementary invoice or debit note shall be deemed to have been issued in respect of an
outward supply made under this Act;

(b) where, in pursuance of a contract entered into prior to the appointed day, the price
of any goods or services or both is revised downwards on or after the appointed day, the
registered person who had removed or provided such goods or services or both may issue
to the recipient a credit note, containing such particulars as may be prescribed, within thirty
days of such price revision and for the purposes of this Act such credit note shall be deemed
to have been issued in respect of an outward supply made under this Act:
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Provided that the registered person shall be allowed to reduce his tax liability on
account of issue of the credit note only if the recipient of the credit note has reduced his
input tax credit corresponding to such reduction of tax liability.

(3) Every claim for refund filed by any person before, on or after the appointed day, for
refund of any amount of CENVAT credit, duty, tax, interest or any other amount paid under
the existing law, shall be disposed of in accordance with the provisions of existing law and
any amount eventually accruing to him shall be paid in cash, notwithstanding anything to
the contrary contained under the provisions of existing law other than the provisions of
sub-section (2) of section 11B of the Central Excise Act, 1944

Provided that where any claim for refund of CENVAT credit is fully or partially rejected,
the amount so rejected shall lapse:

Provided further that no refund shall be allowed of any amount of CENVAT credit
where the balance of the said amount as on the appointed day has been carried forward
under this Act.

(4) Every claim for refund filed after the appointed day for refund of any duty or tax
paid under existing law in respect of the goods or services exported before or after the
appointed day, shall be disposed of in accordance with the provisions of the existing law:

Provided that where any claim for refund of CENVAT credit is fully or partially rejected,
the amount so rejected shall lapse:

Provided further that no refund shall be allowed of any amount of CENVAT credit
where the balance of the said amount as on the appointed day has been carried forward
under this Act.

(5) Every claim filed by a person after the appointed day for refund of tax paid under
the existing law in respect of services not provided shall be disposed of in accordance with
the provisions of existing law and any amount eventually accruing to him shall be paid in
cash, notwithstanding anything to the contrary contained under the provisions of existing
law other than the provisions of sub-section (2) of section 11B of the Central Excise
Act, 1944.

(6) (a) every proceeding of appeal, review or reference relating to a claim for CENVAT
credit initiated whether before, on or after the appointed day under the existing law shall be
disposed of in accordance with the provisions of existing law, and any amount of credit
found to be admissible to the claimant shall be refunded to him in cash, notwithstanding
anything to the contrary contained under the provisions of existing law other than the
provisions of sub-section (2) of section 11B of the Central Excise Act, 1944 and the amount
rejected, if any, shall not be admissible as input tax credit under this Act:

Provided that no refund shall be allowed of any amount of CENVAT credit where the
balance of the said amount as on the appointed day has been carried forward under
this Act;

(b) every proceeding of appeal, review or reference relating to recovery of CENVAT
credit initiated whether before, on or after the appointed day under the existing law shall be
disposed of in accordance with the provisions of existing law and if any amount of credit
becomes recoverable as a result of such appeal, review or reference, the same shall, unless
recovered under the existing law, be recovered as an arrear of tax under this Act and the
amount so recovered shall not be admissible as input tax credit under this Act.

(7) (a) every proceeding of appeal, review or reference relating to any output duty or
tax liability initiated whether before, on or after the appointed day under the existing law,
shall be disposed of in accordance with the provisions of the existing law, and if any
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amount becomes recoverable as a result of such appeal, review or reference, the same shall,
unless recovered under the existing law, be recovered as an arrear of duty or tax under this
Act and the amount so recovered shall not be admissible as input tax credit under this
Act.

(b) every proceeding of appeal, review or reference relating to any output duty or tax
liability initiated whether before, on or after the appointed day under the existing law, shall be
disposed of in accordance with the provisions of the existing law, and any amount found to
be admissible to the claimant shall be refunded to him in cash, notwithstanding anything to
the contrary contained under the provisions of existing law other than the provisions of
sub-section (2) of section 11B of the Central Excise Act, 1944 and the amount rejected, if any,
shall not be admissible as input tax credit under this Act.

(8) (@) where in pursuance of an assessment or adjudication proceedings instituted,
whether before, on or after the appointed day, under the existing law, any amount of tax,
interest, fine or penalty becomes recoverable from the person, the same shall, unless recovered
under the existing law, be recovered as an arrear of tax under this Act and the amount so
recovered shall not be admissible as input tax credit under this Act;

(b) where in pursuance of an assessment or adjudication proceedings instituted, whether
before, on or after the appointed day, under the existing law, any amount of tax, interest, fine
or penalty becomes refundable to the taxable person, the same shall be refunded to him in
cash under the said law, notwithstanding anything to the contrary contained in the said law
other than the provisions of sub-section (2) of section 11B of the Central Excise Act, 1944
and the amount rejected, if any, shall not be admissible as input tax credit under this Act.

(9) (a) where any return, furnished under the existing law, is revised after the appointed
day and if, pursuant to such revision, any amount is found to be recoverable or any amount
of CENVAT credit is found to be inadmissible, the same shall, unless recovered under the
existing law, be recovered as an arrear of tax under this Act and the amount so recovered shall
not be admissible as input tax credit under this Act;

(b) where any return, furnished under the existing law, is revised after the appointed
day but within the time limit specified for such revision under the existing law and if, pursuant
to such revision, any amount is found to be refundable or CENVAT credit is found to be
admissible to any taxable person, the same shall be refunded to him in cash under the existing
law, notwithstanding anything to the contrary contained in the said law other than the
provisions of sub-section (2) of section 11B of the Central Excise Act, 1944 and the amount
rejected, if any, shall not be admissible as input tax credit under this Act.

(10) Save as otherwise provided in this Chapter, the goods or services or both supplied
on or after the appointed day in pursuance of a contract entered into prior to the appointed
day shall be liable to tax under the provisions of this Act.

(11) (@) notwithstanding anything contained in section 12, no tax shall be payable on
goods under this Act to the extent the tax was leviable on the said goods under the Value
Added Tax Act of the State;

(b) notwithstanding anything contained in section 13, no tax shall be payable on
services under this Act to the extent the tax was leviable on the said services under
Chapter V of the Finance Act, 1994;

(c) where tax was paid on any supply both under the Value Added Tax Act and under
Chapter V of the Finance Act, 1994, tax shall be leviable under this Act and the taxable person
shall be entitled to take credit of value added tax or service tax paid under the existing law to
the extent of supplies made after the appointed day and such credit shall be calculated in
such manner as may be prescribed.
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(12) Where any goods sent on approval basis, not earlier than six months before the
appointed day, are rejected or not approved by the buyer and returned to the seller on or after
the appointed day, no tax shall be payable thereon if such goods are returned within six
months from the appointed day:

Provided that the said period of six months may, on sufficient cause being shown, be
extended by the Commissioner for a further period not exceeding two months:

Provided further that the tax shall be payable by the person returning the goods if such
goods are liable to tax under this Act, and are returned after a period specified in this
sub-section:

Provided also that tax shall be payable by the person who has sent the goods on
approval basis if such goods are liable to tax under this Act, and are not returned within a
period specified in this sub-section.

(13) Where a supplier has made any sale of goods in respect of which tax was required
to be deducted at source under any law of a State or Union territory relating to Value Added
Tax and has also issued an invoice for the same before the appointed day, no deduction of tax
at source under section 51 shall be made by the deductor under the said section where
payment to the said supplier is made on or after the appointed day.

Explanation.—For the purposes of this Chapter, the expressions ‘“capital goods”,
“Central Value Added Tax (CENVAT) credit”, “first stage dealer”, “second stage dealer”, or
“manufacture” shall have the same meaning as respectively assigned to them in the
Central Excise Act, 1944 or the rules made thereunder.

CHAPTER XXI
MISCELLANEOUS

143. (1) A registered person (hereafter in this section referred to as the “principal’)
may under intimation and subject to such conditions as may be prescribed, send any inputs
or capital goods, without payment of tax, to a job worker for job work and from there
subsequently send to another job worker and likewise, and shall,—

(a) bring back inputs, after completion of job work or otherwise, or capital goods,
other than moulds and dies, jigs and fixtures, or tools, within one year and three years,
respectively, of their being sent out, to any of his place of business, without payment
of tax;

(b) supply such inputs, after completion of job work or otherwise, or capital
goods, other than moulds and dies, jigs and fixtures, or tools, within one year and three
years, respectively, of their being sent out from the place of business of a job worker
on payment of tax within India, or with or without payment of tax for export, as the case
may be:

Provided that the principal shall not supply the goods from the place of business
of a job worker in accordance with the provisions of this clause unless the said principal
declares the place of business of the job worker as his additional place of business
except in a case—

(i) where the job worker is registered under section 25; or

(if) where the principal is engaged in the supply of such goods as may be
notified by the Commissioner.

(2) The responsibility for keeping proper accounts for the inputs or capital goods shall
lie with the principal.

(3) Where the inputs sent for job work are not received back by the principal after
completion of job work or otherwise in accordance with the provisions of clause (a) of
sub-section (/) or are not supplied from the place of business of the job worker in accordance
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with the provisions of clause (b) of sub-section (/) within a period of one year of their being
sent out, it shall be deemed that such inputs had been supplied by the principal to the
job worker on the day when the said inputs were sent out.

(4) Where the capital goods, other than moulds and dies, jigs and fixtures, or tools,
sent for job work are not received back by the principal in accordance with the provisions
of clause (a) of sub-section (/) or are not supplied from the place of business of the job
worker in accordance with the provisions of clause (b) of sub-section (/) within a period of
three years of their being sent out, it shall be deemed that such capital goods had been
supplied by the principal to the job worker on the day when the said capital goods were
sent out.

(5) Notwithstanding anything contained in sub-sections (/) and (2), any waste and
scrap generated during the job work may be supplied by the job worker directly from his
place of business on payment of tax, if such job worker is registered, or by the principal, if the
job worker is not registered.

Explanation.—For the purposes of job work, input includes intermediate goods arising
from any treatment or process carried out on the inputs by the principal or the job worker.

144. Where any document—

(i) is produced by any person under this Act or any other law for the time being
in force; or

(ii) has been seized from the custody or control of any person under this Act or
any other law for the time being in force; or

(iii) has been received from any place outside India in the course of any
proceedings under this Act or any other law for the time being in force,

and such document is tendered by the prosecution in evidence against him or any other
person who is tried jointly with him, the court shall—

(a) unless the contrary is proved by such person, presume—
(i) the truth of the contents of such document;

(i) that the signature and every other part of such document which purports
to be in the handwriting of any particular person or which the court may
reasonably assume to have been signed by, or to be in the handwriting of, any
particular person, is in that person’s handwriting, and in the case of a document
executed or attested, that it was executed or attested by the person by whom it
purports to have been so executed or attested;

(b) admit the document in evidence notwithstanding that it is not duly stamped,
if such document is otherwise admissible in evidence.

145. (/) Notwithstanding anything contained in any other law for the time being in
force,—

(a) a micro film of a document or the reproduction of the image or images embodied
in such micro film (whether enlarged or not); or

(b) a facsimile copy of a document; or

(c) a statement contained in a document and included in a printed material
produced by a computer, subject to such conditions as may be prescribed; or

(d) any information stored electronically in any device or media, including any
hard copies made of such information,

shall be deemed to be a document for the purposes of this Act and the rules
made thereunder and shall be admissible in any proceedings thereunder, without further
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proof or production of the original, as evidence of any contents of the original or of any fact
stated therein of which direct evidence would be admissible.

(2) In any proceedings under this Act or the rules made thereunder, where it is desired
to give a statement in evidence by virtue of this section, a certificate,—

(a) identifying the document containing the statement and describing the manner
in which it was produced;

(b) giving such particulars of any device involved in the production of that
document as may be appropriate for the purpose of showing that the document was
produced by a computer,

shall be evidence of any matter stated in the certificate and for the purposes of this
sub-section it shall be sufficient for a matter to be stated to the best of the knowledge and
belief of the person stating it.

146. The Government may, on the recommendations of the Council, notify the Common
Goods and Services Tax Electronic Portal for facilitating registration, payment of tax, furnishing
of returns, computation and settlement of integrated tax, electronic way bill and for carrying
out such other functions and for such purposes as may be prescribed.

147. The Government may, on the recommendations of the Council, notify certain
supplies of goods as deemed exports, where goods supplied do not leave India, and payment
for such supplies is received either in Indian rupees or in convertible foreign exchange, if
such goods are manufactured in India.

148. The Government may, on the recommendations of the Council, and subject to
such conditions and safeguards as may be prescribed, notify certain classes of registered
persons, and the special procedures to be followed by such persons including those with
regard to registration, furnishing of return, payment of tax and administration of
such persons.

149. (1) Every registered person may be assigned a goods and services tax compliance
rating score by the Government based on his record of compliance with the provisions of
this Act.

(2) The goods and services tax compliance rating score may be determined on the
basis of such parameters as may be prescribed.

(3) The goods and services tax compliance rating score may be updated at periodic
intervals and intimated to the registered person and also placed in the public domain in such
manner as may be prescribed.

150. (/) Any person, being—
(a) a taxable person; or
(b) a local authority or other public body or association; or

(c) any authority of the State Government responsible for the collection of value
added tax or sales tax or State excise duty or an authority of the Central Government
responsible for the collection of excise duty or customs duty; or

(d) an income tax authority appointed under the provisions of the Income-tax
Act, 1961; or

(e) a banking company within the meaning of clause (a) of section 45A of the
Reserve Bank of India Act, 1934; or

(f) a State Electricity Board or an electricity distribution or transmission licensee
under the Electricity Act, 2003, or any other entity entrusted with such functions by
the Central Government or the State Government; or
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(g) the Registrar or Sub-Registrar appointed under section 6 of the Registration
Act, 1908; or

(h) a Registrar within the meaning of the Companies Act, 2013; or

(i) the registering authority empowered to register motor vehicles under the
Motor Vehicles Act, 1988; or

(j) the Collector referred to in clause (c) of section 3 of the Right to Fair
Compensation and Transparency in Land Acquisition, Rehabilitation and Resettlement
Act,2013; or

(k) the recognised stock exchange referred to in clause (f) of section 2 of the
Securities Contracts (Regulation) Act, 1956; or

(D) a depository referred to in clause (e) of sub-section (/) of section 2 of the
Depositories Act, 1996; or

(m) an officer of the Reserve Bank of India as constituted under section 3 of the
Reserve Bank of India Act, 1934; or

(n) the Goods and Services Tax Network, a company registered under the
Companies Act, 2013; or

(0) a person to whom a Unique Identity Number has been granted under
sub-section (9) of section 25; or

(p) any other person as may be specified, on the recommendations of the Council,
by the Government,

who is responsible for maintaining record of registration or statement of accounts or any
periodic return or document containing details of payment of tax and other details of transaction
of goods or services or both or transactions related to a bank account or consumption of
electricity or transaction of purchase, sale or exchange of goods or property or right or
interest in a property under any law for the time being in force, shall furnish an information
return of the same in respect of such periods, within such time, in such form and manner and
to such authority or agency as may be prescribed.

(2) Where the Commissioner, or an officer authorised by him in this behalf, considers
that the information furnished in the information return is defective, he may intimate the
defect to the person who has furnished such information return and give him an opportunity
of rectifying the defect within a period of thirty days from the date of such intimation or
within such further period which, on an application made in this behalf, the said authority
may allow and if the defect is not rectified within the said period of thirty days or, the further
period so allowed, then, notwithstanding anything contained in any other provisions of this
Act, such information return shall be treated as not furnished and the provisions of this Act
shall apply.

(3) Where a person who is required to furnish information return has not furnished the
same within the time specified in sub-section (/) or sub-section (2), the said authority may
serve upon him a notice requiring furnishing of such information return within a period not
exceeding ninety days from the date of service of the notice and such person shall furnish
the information return.

151. (/) The Commissioner may, if he considers that it is necessary so to do, by
notification, direct that statistics may be collected relating to any matter dealt with by or in
connection with this Act.

(2) Upon such notification being issued, the Commissioner, or any person authorised
by him in this behalf, may call upon the concerned persons to furnish such information or
returns, in such form and manner as may be prescribed, relating to any matter in respect of
which statistics is to be collected .
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152. (1) No information of any individual return or part thereof with respect to any
matter given for the purposes of section 150 or section 151 shall, without the previous
consent in writing of the concerned person or his authorised representative, be published in
such manner so as to enable such particulars to be identified as referring to a particular person
and no such information shall be used for the purpose of any proceedings under this Act.

(2) Except for the purposes of prosecution under this Act or any other Act for the time
being in force, no person who is not engaged in the collection of statistics under this Act or
compilation or computerisation thereof for the purposes of this Act, shall be permitted to see
or have access to any information or any individual return referred to in section 151.

(3) Nothing in this section shall apply to the publication of any information relating to
a class of taxable persons or class of transactions, if in the opinion of the Commissioner, it is
desirable in the public interest to publish such information.

153. Any officer not below the rank of Assistant Commissioner may, having regard to
the nature and complexity of the case and the interest of revenue, take assistance of any
expert at any stage of scrutiny, inquiry, investigation or any other proceedings before him.

154. The Commissioner or an officer authorised by him may take samples of goods
from the possession of any taxable person, where he considers it necessary, and provide a
receipt for any samples so taken.

155. Where any person claims that he is eligible for input tax credit under this Act, the
burden of proving such claim shall lie on such person.

156. All persons discharging functions under this Act shall be deemed to be public
servants within the meaning of section 21 of the Indian Penal Code.

157. (1) No suit, prosecution or other legal proceedings shall lie against the President,
State President, Members, officers or other employees of the Appellate Tribunal or any other
person authorised by the said Appellate Tribunal for anything which is in good faith done or
intended to be done under this Act or the rules made thereunder.

(2) No suit, prosecution or other legal proceedings shall lie against any officer appointed
or authorised under this Act for anything which is done or intended to be done in good faith
under this Act or the rules made thereunder.

158. (1) All particulars contained in any statement made, return furnished or accounts
or documents produced in accordance with this Act, or in any record of evidence given in the
course of any proceedings under this Act (other than proceedings before a criminal court), or
in any record of any proceedings under this Act shall, save as provided in sub-section (3),
not be disclosed.

(2) Notwithstanding anything contained in the Indian Evidence Act, 1872, no court
shall, save as otherwise provided in sub-section (3), require any officer appointed or authorised
under this Act to produce before it or to give evidence before it in respect of particulars
referred to in sub-section (/).

(3) Nothing contained in this section shall apply to the disclosure of,—

(a) any particulars in respect of any statement, return, accounts, documents,
evidence, affidavit or deposition, for the purpose of any prosecution under the Indian
Penal Code or the Prevention of Corruption Act, 1988, or any other law for the time
being in force; or

(b) any particulars to the Central Government or the State Government or to any
person acting in the implementation of this Act, for the purposes of carrying out the
objects of this Act; or

(c) any particulars when such disclosure is occasioned by the lawful exercise under
this Act of any process for the service of any notice or recovery of any demand; or
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(d) any particulars to a civil court in any suit or proceedings, to which the
Government or any authority under this Act is a party, which relates to any matter
arising out of any proceedings under this Act or under any other law for the time being
in force authorising any such authority to exercise any powers thereunder; or

(e) any particulars to any officer appointed for the purpose of audit of tax receipts
or refunds of the tax imposed by this Act; or

(f) any particulars where such particulars are relevant for the purposes of any
inquiry into the conduct of any officer appointed or authorised under this Act, to any
person or persons appointed as an inquiry officer under any law for the time being in
force; or

(g) any such particulars to an officer of the Central Government or of any State
Government, as may be necessary for the purpose of enabling that Government to levy
or realise any tax or duty; or

(h) any particulars when such disclosure is occasioned by the lawful exercise by
a public servant or any other statutory authority, of his or its powers under any law for
the time being in force; or

(i) any particulars relevant to any inquiry into a charge of misconduct in
connection with any proceedings under this Act against a practising advocate, a tax
practitioner, a practising cost accountant, a practising chartered accountant, a practising
company secretary to the authority empowered to take disciplinary action against the
members practising the profession of a legal practitioner, a cost accountant, a chartered
accountant or a company secretary, as the case may be; or

(j) any particulars to any agency appointed for the purposes of data entry on
any automated system or for the purpose of operating, upgrading or maintaining any
automated system where such agency is contractually bound not to use or disclose
such particulars except for the aforesaid purposes; or

(k) any particulars to an officer of the Government as may be necessary for the
purposes of any other law for the time being in force; or

(1) any information relating to any class of taxable persons or class of transactions
for publication, if, in the opinion of the Commissioner, it is desirable in the public
interest, to publish such information.

159. (1) If the Commissioner, or any other officer authorised by him in this behalf, is of
the opinion that it is necessary or expedient in the public interest to publish the name of any
person and any other particulars relating to any proceedings or prosecution under this Act
in respect of such person, it may cause to be published such name and particulars in such
manner as it thinks fit.

(2) No publication under this section shall be made in relation to any penalty imposed
under this Act until the time for presenting an appeal to the Appellate Authority under
section 107 has expired without an appeal having been presented or the appeal, if presented,
has been disposed of.

Explanation.—In the case of firm, company or other association of persons, the
names of the partners of the firm, directors, managing agents, secretaries and treasurers or
managers of the company, or the members of the association, as the case may be, may also be
published if, in the opinion of the Commissioner, or any other officer authorised by him in
this behalf, circumstances of the case justify it.

160. (/) No assessment, re-assessment, adjudication, review, revision, appeal,
rectification, notice, summons or other proceedings done, accepted, made, issued, initiated,
or purported to have been done, accepted, made, issued, initiated in pursuance of any of the
provisions of this Act shall be invalid or deemed to be invalid merely by reason of any
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mistake, defect or omission therein, if such assessment, re-assessment, adjudication, review,
revision, appeal, rectification, notice, summons or other proceedings are in substance and
effect in conformity with or according to the intents, purposes and requirements of this Act
or any existing law.

(2) The service of any notice, order or communication shall not be called in question,
if the notice, order or communication, as the case may be, has already been acted upon by the
person to whom it is issued or where such service has not been called in question at or in the
earlier proceedings commenced, continued or finalised pursuant to such notice, order or
communication.

161. Without prejudice to the provisions of section 160, and notwithstanding anything
contained in any other provisions of this Act, any authority, who has passed or issued any
decision or order or notice or certificate or any other document, may rectify any error which
is apparent on the face of record in such decision or order or notice or certificate or any other
document, either on its own motion or where such error is brought to its notice by any officer
appointed under this Act or an officer appointed under the State Goods and Services Tax Act
or an officer appointed under the Union Territory Goods and Services Tax Act or by the
affected person within a period of three months from the date of issue of such decision or
order or notice or certificate or any other document, as the case may be:

Provided that no such rectification shall be done after a period of six months from the
date of issue of such decision or order or notice or certificate or any other document:

Provided further that the said period of six months shall not apply in such cases where
the rectification is purely in the nature of correction of a clerical or arithmetical error, arising
from any accidental slip or omission:

Provided also that where such rectification adversely affects any person, the principles
of natural justice shall be followed by the authority carrying out such rectification.

162. Save as provided in sections 117 and 118, no civil court shall have jurisdiction to
deal with or decide any question arising from or relating to anything done or purported to be
done under this Act.

163. Wherever a copy of any order or document is to be provided to any person on an
application made by him for that purpose, there shall be paid such fee as may be prescribed.

164. (1) The Government may, on the recommendations of the Council, by notification,
make rules for carrying out the provisions of this Act.

(2) Without prejudice to the generality of the provisions of sub-section (/), the
Government may make rules for all or any of the matters which by this Act are required to be,
or may be, prescribed or in respect of which provisions are to be or may be made by rules.

(3) The power to make rules conferred by this section shall include the power to give
retrospective effect to the rules or any of them from a date not earlier than the date on which
the provisions of this Act come into force.

(4) Any rules made under sub-section (/) or sub-section (2) may provide that a
contravention thereof shall be liable to a penalty not exceeding ten thousand rupees.

165. The Board may, by notification, make regulations consistent with this Act and the
rules made thereunder to carry out the provisions of this Act.

166. Every rule made by the Government, every regulation made by the Board and
every notification issued by the Government under this Act, shall be laid, as soon as may be
after it is made or issued, before each House of Parliament, while it is in session, for a total
period of thirty days which may be comprised in one session or in two or more successive
sessions, and if, before the expiry of the session immediately following the session or the
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successive sessions aforesaid, both Houses agree in making any modification in the rule or
regulation or in the notification, as the case may be, or both Houses agree that the rule or
regulation or the notification should not be made, the rule or regulation or notification, as the
case may be, shall thereafter have effect only in such modified form or be of no effect, as the
case may be; so, however, that any such modification or annulment shall be without prejudice
to the validity of anything previously done under that rule or regulation or notification, as
the case may be.

167. The Commissioner may, by notification, direct that subject to such conditions, if
any, as may be specified in the notification, any power exercisable by any authority or officer
under this Act may be exercisable also by another authority or officer as may be specified in
such notification.

168. (/) The Board may, if it considers it necessary or expedient so to do for the
purpose of uniformity in the implementation of this Act, issue such orders, instructions or
directions to the central tax officers as it may deem fit, and thereupon all such officers and all
other persons employed in the implementation of this Act shall observe and follow such
orders, instructions or directions.

(2) The Commissioner specified in clause (91) of section 2, sub-section (3) of
section 5, clause (b) of sub-section (9) of section 25, sub-sections (3) and (4) of section
35, sub-section (/) of section 37, sub-section (2) of section 38, sub-section (6) of section
39, sub-section (5) of section 66, sub-section (/) of section 143, sub-section (/) of
section 151, clause (/) of sub-section (3) of section 158 and section 167 shall mean a
Commissioner or Joint Secretary posted in the Board and such Commissioner or Joint
Secretary shall exercise the powers specified in the said sections with the approval of
the Board.

169. (1) Any decision, order, summons, notice or other communication under this
Act or the rules made thereunder shall be served by any one of the following methods,
namely:—

(a) by giving or tendering it directly or by a messenger including a courier to
the addressee or the taxable person or to his manager or authorised representative or
an advocate or a tax practitioner holding authority to appear in the proceedings on
behalf of the taxable person or to a person regularly employed by him in connection
with the business, or to any adult member of family residing with the taxable person;
or

(b) by registered post or speed post or courier with acknowledgement due, to
the person for whom it is intended or his authorised representative, if any, at his last
known place of business or residence; or

(c) by sending a communication to his e-mail address provided at the time of
registration or as amended from time to time; or

(d) by making it available on the common portal; or

(e) by publication in a newspaper circulating in the locality in which the taxable
person or the person to whom it is issued is last known to have resided, carried on
business or personally worked for gain; or

(f) if none of the modes aforesaid is practicable, by affixing it in some conspicuous
place at his last known place of business or residence and if such mode is not practicable
for any reason, then by affixing a copy thereof on the notice board of the office of the
concerned officer or authority who or which passed such decision or order or issued
such summons or notice.

(2) Every decision, order, summons, notice or any communication shall be deemed to
have been served on the date on which it is tendered or published or a copy thereof is affixed
in the manner provided in sub-section (/).

Delegation of
powers.

Power to issue
instructions or
directions.

Service of
notice in
certain
circumstances.
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(3) When such decision, order, summons, notice or any communication is sent by
registered post or speed post, it shall be deemed to have been received by the addressee at
the expiry of the period normally taken by such post in transit unless the contrary is proved.

170. The amount of tax, interest, penalty, fine or any other sum payable, and the
amount of refund or any other sum due, under the provisions of this Act shall be rounded off
to the nearest rupee and, for this purpose, where such amount contains a part of a rupee
consisting of paise, then, if such part is fifty paise or more, it shall be increased to one rupee
and if such part is less than fifty paise it shall be ignored.

171. (1) Any reduction in rate of tax on any supply of goods or services or the benefit
of input tax credit shall be passed on to the recipient by way of commensurate reduction in
prices.

(2) The Central Government may, on recommendations of the Council, by notification,
constitute an Authority, or empower an existing Authority constituted under any law for the
time being in force, to examine whether input tax credits availed by any registered person or
the reduction in the tax rate have actually resulted in a commensurate reduction in the price
of the goods or services or both supplied by him.

(3) The Authority referred to in sub-section (2) shall exercise such powers and discharge
such functions as may be prescribed.

172. (1) If any difficulty arises in giving effect to any provisions of this Act, the
Government may, on the recommendations of the Council, by a general or a special order
published in the Official Gazette, make such provisions not inconsistent with the provisions
of this Act or the rules or regulations made thereunder, as may be necessary or expedient for
the purpose of removing the said difficulty:

Provided that no such order shall be made after the expiry of a period of three years
from the date of commencement of this Act.

(2) Every order made under this section shall be laid, as soon as may be, after it is made,
before each House of Parliament.

173. Save as otherwise provided in this Act, Chapter V of the Finance Act, 1994 shall
be omitted.

174. (1) Save as otherwise provided in this Act, on and from the date of commencement
of this Act, the Central Excise Act, 1944 (except as respects goods included in entry 84 of
the Union List of the Seventh Schedule to the Constitution), the Medicinal and Toilet
Preparations (Excise Duties) Act, 1955, the Additional Duties of Excise (Goods of Special
Importance) Act, 1957, the Additional Duties of Excise (Textiles and Textile Articles)
Act, 1978, and the Central Excise Tariff Act, 1985 (hereafter referred to as the repealed Acts)
are hereby repealed.

(2) The repeal of the said Acts and the amendment of the Finance Act, 1994 (hereafter
referred to as “such amendment” or “amended Act”, as the case may be) to the extent
mentioned in the sub-section (/) or section 173 shall not—

(a) revive anything not in force or existing at the time of such amendment or
repeal; or

(D) affect the previous operation of the amended Act or repealed Acts and orders
or anything duly done or suffered thereunder; or

(c) affect any right, privilege, obligation, or liability acquired, accrued or incurred
under the amended Act or repealed Acts or orders under such repealed or amended
Acts:

1 of 1944.

16 of 1955.
58 of 1957.

40 of 1978.
5 of 1986.

32 of 1994.
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Provided that any tax exemption granted as an incentive against investment
through a notification shall not continue as privilege if the said notification is rescinded
on or after the appointed day; or

(d) affect any duty, tax, surcharge, fine, penalty, interest as are due or may
become due or any forfeiture or punishment incurred or inflicted in respect of any
offence or violation committed against the provisions of the amended Act or repealed
Acts; or

(e) affect any investigation, inquiry, verification (including scrutiny and audit),
assessment proceedings, adjudication and any other legal proceedings or recovery of
arrears or remedy in respect of any such duty, tax, surcharge, penalty, fine, interest,
right, privilege, obligation, liability, forfeiture or punishment, as aforesaid, and any
such investigation, inquiry, verification (including scrutiny and audit), assessment
proceedings, adjudication and other legal proceedings or recovery of arrears or remedy
may be instituted, continued or enforced, and any such tax, surcharge, penalty, fine,
interest, forfeiture or punishment may be levied or imposed as if these Acts had not
been so amended or repealed;

(f) affect any proceedings including that relating to an appeal, review or reference,
instituted before on, or after the appointed day under the said amended Act or repealed
Acts and such proceedings shall be continued under the said amended Act or repealed
Acts as if this Act had not come into force and the said Acts had not been amended or
repealed.

(3) The mention of the particular matters referred to in sub-sections (/) and (2) shall
not be held to prejudice or affect the general application of section 6 of the General Clauses
10 of 1897.  Act, 1897 with regard to the effect of repeal.
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SCHEDULE I
[See section 7]
ACTIVITIES TO BE TREATED AS SUPPLY EVEN IF MADE WITHOUT CONSIDERATION

1. Permanent transfer or disposal of business assets where input tax credit has been
availed on such assets.

2. Supply of goods or services or both between related persons or between distinct
persons as specified in section 25, when made in the course or furtherance of business:

Provided that gifts not exceeding fifty thousand rupees in value in a financial year by
an employer to an employee shall not be treated as supply of goods or services or both.

3. Supply of goods—

(a) by a principal to his agent where the agent undertakes to supply such goods
on behalf of the principal; or

(b) by an agent to his principal where the agent undertakes to receive such
goods on behalf of the principal.

4. Import of services by a taxable person from a related person or from any of his other
establishments outside India, in the course or furtherance of business.
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SCHEDULE II
[See section 7]
ACTIVITIES TO BE TREATED AS SUPPLY OF GOODS OR SUPPLY OF SERVICES
1. Transfer
(a) any transfer of the title in goods is a supply of goods;

(b) any transfer of right in goods or of undivided share in goods without the
transfer of title thereof, is a supply of services;

(c) any transfer of title in goods under an agreement which stipulates that property
in goods shall pass at a future date upon payment of full consideration as agreed, is a
supply of goods.

2. Land and Building
(a) any lease, tenancy, easement, licence to occupy land is a supply of services;

(D) any lease or letting out of the building including a commercial, industrial or
residential complex for business or commerce, either wholly or partly, is a supply of
services.

3. Treatment or process
Any treatment or process which is applied to another person's goods is a supply of services.
4. Transfer of business assets

(a) where goods forming part of the assets of a business are transferred or
disposed of by or under the directions of the person carrying on the business so as no
longer to form part of those assets, whether or not for a consideration, such transfer or
disposal is a supply of goods by the person;

(b) where, by or under the direction of a person carrying on a business, goods
held or used for the purposes of the business are put to any private use or are used, or
made available to any person for use, for any purpose other than a purpose of the
business, whether or not for a consideration, the usage or making available of such
goods is a supply of services;

(c) where any person ceases to be a taxable person, any goods forming part of
the assets of any business carried on by him shall be deemed to be supplied by him in
the course or furtherance of his business immediately before he ceases to be a taxable
person, unless—

(i) the business is transferred as a going concern to another person; or

(i) the business is carried on by a personal representative who is deemed
to be a taxable person.

5. Supply of services
The following shall be treated as supply of services, namely:—
(a) renting of immovable property;

(b) construction of a complex, building, civil structure or a part thereof,
including a complex or building intended for sale to a buyer, wholly or partly,
except where the entire consideration has been received after issuance of completion
certificate, where required, by the competent authority or after its first occupation,
whichever is earlier.
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Explanation.—For the purposes of this clause—

(1) the expression "competent authority" means the Government or any
authority authorised to issue completion certificate under any law for the time
being in force and in case of non-requirement of such certificate from such
authority, from any of the following, namely:—

(7) an architect registered with the Council of Architecture constituted
under the Architects Act, 1972; or

(if) a chartered engineer registered with the Institution of Engineers
(India); or

(ii7) a licensed surveyor of the respective local body of the city or
town or village or development or planning authority;

(2) the expression "construction" includes additions, alterations,
replacements or remodelling of any existing civil structure;

(c) temporary transfer or permitting the use or enjoyment of any intellectual
property right;

(d) development, design, programming, customisation, adaptation, upgradation,
enhancement, implementation of information technology software;

(e) agreeing to the obligation to refrain from an act, or to tolerate an act or a
situation, or to do an act; and

(f) transfer of the right to use any goods for any purpose (whether or not for a
specified period) for cash, deferred payment or other valuable consideration.

6. Composite supply
The following composite supplies shall be treated as a supply of services, namely:—
(a) works contract as defined in clause (119) of section 2; and

(b) supply, by way of or as part of any service or in any other manner whatsoever,
of goods, being food or any other article for human consumption or any drink (other
than alcoholic liquor for human consumption), where such supply or service is for
cash, deferred payment or other valuable consideration.

7. Supply of Goods
The following shall be treated as supply of goods, namely:—

Supply of goods by any unincorporated association or body of persons to a member
thereof for cash, deferred payment or other valuable consideration.

20 of 1972.
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SCHEDULE I
[See section 7]

ACTIVITIES OR TRANSACTIONS WHICH SHALL BE TREATED NEITHER AS A SUPPLY OF GOODS
NOR A SUPPLY OF SERVICES

1. Services by an employee to the employer in the course of or in relation to his
employment.

2. Services by any court or Tribunal established under any law for the time being in
force.

3. (a) the functions performed by the Members of Parliament, Members of State
Legislature, Members of Panchayats, Members of Municipalities and Members of other
local authorities;

(b) the duties performed by any person who holds any post in pursuance of the
provisions of the Constitution in that capacity; or

(c) the duties performed by any person as a Chairperson or a Member or a
Director in a body established by the Central Government or a State Government or
local authority and who is not deemed as an employee before the commencement of
this clause.

4. Services of funeral, burial, crematorium or mortuary including transportation of the
deceased.

5. Sale of land and, subject to clause () of paragraph 5 of Schedule II, sale of building.
6. Actionable claims, other than lottery, betting and gambling.

Explanation.—For the purposes of paragraph 2, the term "court” includes District
Court, High Court and Supreme Court.
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NOTIFICATION
New Delhi, the 29th January, 2019
No. 03/2019-Central Tax

G.S.R. 63(E).—In exercise of the powers conferred by section 164 of the Central Goods and Services Tax
Act, 2017 (12 of 2017), the Central Government hereby makes the following rules further to amend the Central Goods
and Services Tax Rules, 2017, namely:-

1. (1) These rules may be called the Central Goods and Services Tax (Amendment) Rules, 2019.
(2) Save as otherwise provided in these rules, they shall come into force on the first day of February, 2019.

2. In the Central Goods and Services Tax Rules, 2017 (hereinafter referred to as the said rules), in Chapter-II, in the
heading, for the words “Composition Rules”, the words, “Composition Levy” shall be substituted.

3. In the said rules, in rule 7, in the Table, against serial number (3), in column (3), for the word “goods”, the words,
“goods and services” shall be substituted.

4. In the said rules, in rule 8, in sub rule (1),—

(a) the first proviso shall be omitted;

(b) in the second proviso, for the words “Provided further”, the word “Provided” shall be substituted.
5. In the said rules, for rule 11, the following rule shall be substituted, namely:-

“11 Separate registration for multiple places of business within a State or a Union territory.- (1) Any
person having multiple places of business within a State or a Union territory, requiring a separate registration for
any such place of business under sub-section (2) of section 25 shall be granted separate registration in respect of
each such place of business subject to the following conditions, namely:-

(a) such person has more than one place of business as defined in clause (85) of section 2;

(b) such person shall not pay tax under section 10 for any of his places of business if he is paying tax
under section 9 for any other place of business;

(c) all separately registered places of business of such person shall pay tax under the Act on supply of
goods or services or both made to another registered place of business of such person and issue a tax
invoice or a bill of supply, as the case may be, for such supply.

Explanation. - For the purposes of clause (b), it is hereby clarified that where any place of business of a
registered person that has been granted a separate registration becomes ineligible to pay tax under section 10, all
other registered places of business of the said person shall become ineligible to pay tax under the said section.

(2) A registered person opting to obtain separate registration for a place of business shall submit a separate
application in FORM GST REG-01 in respect of such place of business.

(3) The provisions of rule 9 and rule 10 relating to the verification and the grant of registration shall, mutatis
mutandis, apply to an application submitted under this rule”.

6. In the said rules, after rule 21, the following rule shall be inserted, namely:-

“Rule 21A. Suspension of registration.- (1) Where a registered person has applied for cancellation of
registration under rule 20, the registration shall be deemed to be suspended from the date of submission of the
application or the date from which the cancellation is sought, whichever is later, pending the completion of
proceedings for cancellation of registration under rule 22.

(2) Where the proper officer has reasons to believe that the registration of a person is liable to be cancelled
under section 29 or under rule 21, he may, after affording the said person a reasonable opportunity of being
heard, suspend the registration of such person with effect from a date to be determined by him, pending the
completion of the proceedings for cancellation of registration under rule 22.

(3) A registered person, whose registration has been suspended under sub-rule (1) or sub-rule (2), shall not make
any taxable supply during the period of suspension and shall not be required to furnish any return under
section 39.

(4) The suspension of registration under sub-rule (1) or sub-rule (2) shall be deemed to be revoked upon
completion of the proceedings by the proper officer under rule 22 and such revocation shall be effective from
the date on which the suspension had come into effect.”.



[ 9T [I-&vE 3(i)] YRA T YIS : STHIERIT 13

7. In the said rules, after rule 41, the following rule shall be inserted, namely:-

“Rule 41A. Transfer of credit on obtaining separate registration for multiple places of business within a
State or Union territory.- (1) A registered person who has obtained separate registration for multiple places of
business in accordance with the provisions of rule 11 and who intends to transfer, either wholly or partly, the
unutilised input tax credit lying in his electronic credit ledger to any or all of the newly registered place of
business, shall furnish within a period of thirty days from obtaining such separate registrations, the details in
FORM GST ITC-02A electronically on the common portal, either directly or through a Facilitation Centre
notified in this behalf by the Commissioner:

Provided that the input tax credit shall be transferred to the newly registered entities in the ratio of the
value of assets held by them at the time of registration.

Explanation.- For the purposes of this sub-rule, it is hereby clarified that the ‘value of assets’ means the value
of the entire assets of the business whether or not input tax credit has been availed thereon.

(2) The newly registered person (transferee) shall, on the common portal, accept the details so furnished by the
registered person (transferor) and, upon such acceptance, the unutilised input tax credit specified in FORM
GST ITC-02A shall be credited to his electronic credit ledger.”.

8. In the said rules, in rule 42, in sub-rule (1), in clause (i), in the Explanation, after the word and figures “entry 84", the
word, figures and letter “and entry 92A” shall be inserted.

9. In the said rules, in rule 43,—

(a) in sub-rule (1), in clause (g), in the Explanation, after the word and figures “entry 84", the words, figures and
letter “and entry 92A” shall be inserted.

(b) in sub-rule (2), in the Explanation, clause (a) shall be omitted.
10. In the said rules, in rule 53,—

(a) in sub-rule (1), after the words and figures “section 317, the words and figures “and credit or debit notes
referred to in section 34” shall be omitted;

(b) in sub-rule (1) clause (c¢) shall be omitted;

(c) in sub-rule (1) clause (i) shall be omitted;

(d) after sub-rule (1), the following sub-rule shall be inserted, namely:—

“(1A) A credit or debit note referred to in section 34 shall contain the following particulars, namely:—
(a) name, address and Goods and Services Tax Identification Number of the supplier;

(b) nature of the document;

(c) a consecutive serial number not exceeding sixteen characters, in one or multiple series, containing
alphabets or numerals or special characters-hyphen or dash and slash symbolised as “-” and “/”
respectively, and any combination thereof, unique for a financial year;

(d) date of issue of the document;

() name, address and Goods and Services Tax Identification Number or Unique Identity Number, if
registered, of the recipient;

(f) name and address of the recipient and the address of delivery, along with the name of State and its code, if
such recipient is un-registered;

(g) serial number(s) and date(s) of the corresponding tax invoice(s) or, as the case may be, bill(s) of supply;

(h) value of taxable supply of goods or services, rate of tax and the amount of the tax credited or, as the case
may be, debited to the recipient; and

(i)  signature or digital signature of the supplier or his authorised representative.”.

11. In the said rules, in rule 80, in sub-rule (3), after the words “Every registered person”, the words, brackets and figures
“other than those referred to in the proviso to sub-section (5) of section 35,” shall be inserted.

12. In the said rules, in rule 83,—

(a) in sub-rule (1), in clause (a), for the words “Central Board of Excise” the words “Central Board of Indirect
Taxes” shall be substituted;
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(b) in sub-rule (3), in the second proviso, for the words “eighteen months”, the words “thirty months” shall be
substituted;

(c) for sub-rule (8), the following sub-rule shall be substituted, namely:-

“(8) A goods and services tax practitioner can undertake any or all of the following activities on behalf
of a registered person, if so authorised by him to-

(a) furnish the details of outward and inward supplies;

(b) furnish monthly, quarterly, annual or final return;

(c) make deposit for credit into the electronic cash ledger;

(d) file a claim for refund;

(e) file an application for amendment or cancellation of registration;

(f) furnish information for generation of e-way bill;

(g) furnish details of challan in FORM GST ITC-04;

(h) file an application for amendment or cancellation of enrolment under rule 58; and

(i) file an intimation to pay tax under the composition scheme or withdraw from the said scheme:

Provided that where any application relating to a claim for refund or an application for
amendment or cancellation of registration or where an intimation to pay tax under composition scheme
or to withdraw from such scheme has been submitted by the goods and services tax practitioner
authorised by the registered person, a confirmation shall be sought from the registered person and the
application submitted by the said practitioner shall be made available to the registered person on the
common portal and such application shall not be further proceeded with until the registered person
gives his consent to the same.”.

13. In the said rules, in rule 85, in sub-rule (3), after the word and figures “section 49”, the words, figures and letters
“section 49A and section 49B,” shall be inserted.

14. In the said rules, in rule 86, in sub-rule (2), after the word and figures “section 49”, the words, figures and letters “or
section 49A or section 49B,” shall be inserted.

15. In the said rules, in rule 89, in sub-rule (2), for clause (f), the following clause shall be substituted, namely:-

“(f) a declaration to the effect that tax has not been collected from the Special Economic Zone unit or the
Special Economic Zone developer, in a case where the refund is on account of supply of goods or services or
both made to a Special Economic Zone unit or a Special Economic Zone developer;”.

16. In the said rules, in rule 91,—
(a) in sub-rule(2), the following proviso shall be inserted, namely:-

“Provided that the order issued in FORM GST RFD-04 shall not be required to be revalidated by the
proper officer.”;

(b) in sub-rule (3), the following proviso shall be inserted, namely:-

“Provided that the payment advice in FORM GST RFD-05 shall be required to be revalidated where
the refund has not been disbursed within the same financial year in which the said payment advice was issued.”.

17. In the said rules, in rule 92, in sub-rule (4), the following provisos shall be inserted, namely:-

“Provided that the order issued in FORM GST RFD-06 shall not be required to be revalidated by the
proper officer:

Provided further that the payment advice in FORM GST RFD-05 shall be required to be revalidated
where the refund has not been disbursed within the same financial year in which the said payment advice was
issued.”.

18. In the said rules, in rule 96A ,—

(a) in the marginal heading, for the words “Refund of integrated tax paid on export”, the word “Export” shall be
substituted;

(b) in sub-rule (1), in clause (b), after the words “convertible foreign exchange”, the words “or in Indian rupees,
wherever permitted by the Reserve Bank of India” shall be inserted.
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19. In the said rules, in FORM GST REG-01, in instruction 12, for the words “business verticals” at both the places
where they occur, the words “places of business” shall be substituted.

20. In the said rules, in FORM GST REG-17, at the end, the following “Note” shall be inserted, namely:-
“Note: - Your registration stands suspended with effect from ---------- (date).”.
21. In the said rules, in FORM GST REG-20, at the end, the following “Note” shall be inserted, namely:-
“Note: - Your registration stands suspended with effect from ---------- (date).”.
22. In the said rules, after FORM GST ITC-02, the following form shall be inserted, namely:-
“FORM GST ITC-02A
[See rule 41A]

Declaration for transfer of ITC pursuant to registration under sub-section (2) of section 25

GSTIN of transferor

Legal name of transferor

Trade name of transferor, if any

GSTIN of transferee

Legal name of transferee

SNl el S e

Trade name of transferee, if any

7. Details of ITC to be transferred

Tax Amount of matched ITC available Amount of matched ITC to be transferred

1 2 3

Central Tax

State Tax

UT Tax

Integrated Tax

Cess

8. Verification

I hereby solemnly affirm and declare that the information given
hereinabove is true and correct to the best of my knowledge and belief and nothing has been concealed there from.

Signature of authorised signatory

Name

Designation/Status

Date---dd/mm/yyyy
Instructions:

1. Transferor refers to the registered person who has an existing registration in a State or Union Territory.
2. Transferee refers to the place of business for which a separate registration has been obtained under rule 11.”.

23. In the said rules, in FORM GST PCT-05, in the Table, after serial number 5 and the entries relating thereto, the
following serial number and entries shall be inserted, namely:-

“6 To furnish information for generation of e-way bill

7 To furnish details of challan in FORM GST ITC-04

8 To file an application for amendment or cancellation of enrolment under rule
58
9 To file an intimation to pay tax under the composition scheme or withdraw

from the said scheme”.
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24. In the said rules, in FORM GSTR -4,-

(a) in clause 6,for the Table, the following Table shall be substituted, namely:-

“Rate of tax Total Turnover | Out of turnover reported in (2), | Composition tax amount
turnover of services
Central Tax State/UT Tax
1 2 3 4 57

(b) in clause 7, for the Table, the following Table shall be substituted, namely:-

“Quarter Rate Original details Revised details

Total Out of | Central State/UT Total Out of | Central State/UT

Turnover turnover Tax Tax Turnover | turnover Tax Tax
reported reported
in 3), in N,
turnover turnover
of of
services services

1 2 3 4 5 6 7 8 9 107;

25. In the said rules, in FORM GST RFD-01, for the declaration under rule 89(2)(f), the following declaration shall be
substituted, namely:-

“DECLARATION [rule 89(2)(f)]

I hereby declare that tax has not been collected from the Special Economic Zone unit /the Special
Economic Zone developer in respect of supply of goods or services or both covered under this refund claim.

Signature
Name —

Designation / Status”.

26. In the said rules, in FORM GST RFD-01A, for the declaration under rule 89(2)(f), the following declaration shall be
substituted, namely:-

“DECLARATION [rule 89(2)(f)]
I hereby declare that tax has not been collected from the Special Economic Zone unit /the Special
Economic Zone developer in respect of supply of goods or services or both covered under this refund claim.

Signature
Name —

Designation / Status”.
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27. In the said rules, in FORM GST APL-01,-

(a) for clause 15, the following clause shall be substitited, namely:-

“15. Details of payment of admitted amount and pre-deposit:-

(a) Details of payment required

Particulars Central | State/ UT tax | Integrated | Cess Total amount
tax tax
Tax/ Cess < total >
Interest < total >
a) Admitted amount Penalty <total >
Fees < total >
Other charges < total >
b) Pre-deposit (10% of
disputed tax /cess but
not exceeding Rs. 25 < total >
crore each in respect
of CGST, SGST of Tax/ Cess < total >
cess, or not exceeding
Rs. 50 crore in respect
of IGST and Rs. 25
crore in respect of
cess)

(b) Details of payment of admitted amount and pre-deposit (pre-deposit 10% of the disputed tax and cess but
not exceeding Rs. 25 crore each in respect of CGST, SGST or cess, or not exceeding Rs. 50 crore in respect
of IGST and Rs. 25 crore in respect of cess)

Sr. Description Tax Paid through Debit Amount of tax paid
No. payable Cash/ Credit entry Central State/UT Integrated CESS
Ledger No. tax tax tax
1 2 4 5 6 7 8 9
Cash Ledger
1. Int ted t
fiegrdied tax Credit Ledger
) Central t Cash Ledger
. entral tax
Credit Ledger
3. State/UT tax Casl.l Ledger
Credit Ledger
h Led
4. CESS Cash Ledger
Credit Ledger
(c) Interest, penalty, late fee and any other amount payable and paid
Sr.| Description Amount payable Debit Amount paid
No. Integrated | Central | State/UT | CESS | entry | Integrated| Central | State/UT | CESS
tax tax tax No. tax tax tax
1 2 3 4 5 6 7 8 9 10 117
1. Interest
2. Penalty
3. Late fee
4 Others
) (specify)
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(b) after clause 17, the following shall be inserted, namely:-

“18. Place of supply wise details of the integrated tax paid (admitted amount only) mentioned in
the Table in sub-clause (a) of clause 15 (item (a)), if any

Place of Supply (Name | Demand Tax Interest Penalty Other Total
of State/UT)
1 2 3 4 5 6 7.

Admitted amount [in
the Table in sub-clause
(a) of clause 15 (item

(a)]

28. In the said rules, in FORM GST APL-05 ,—-

(a) in clause 14,—

(i) in sub-clause (a), in the Table, for the brackets, figures and words “(20% of disputed tax)”, the brackets,
figures, words and letters “(20% of disputed tax/cess but not exceeding Rs.50 crore each in respect of CGST,

SGST or cess or not exceeding Rs.100 crore in respect of IGST and Rs.50 crore in respect of cess)” shall be

substituted;

(ii) in sub-clause (b), for the brackets, words and figures “(pre-deposit 20% of the disputed admitted tax and
Cess)”, the brackets, words, figures and letters “(pre-deposit of 20% of the disputed admitted tax and cess but
not exceeding Rs. 50 crore each in respect of CGST, SGST or cess or not exceeding Rs.100 crore in respect of

IGST and Rs. 50 crore in respect of cess)” shall be substituted;
(b) after clause 14, the following shall be inserted, namely:-

“15. Place of supply wise details of the integrated tax paid (admitted amount only) mentioned in

the Table in sub-clause (a) of clause 14 (item (a)), if any

Place of Supply Demand Tax Interest Penalty Other Total
(Name of
State/UT)
1 2 3 4 5 6 7.

Admitted amount [in the
Table in sub-clause (a) of
clause 14 (item (a))]

[F. No. 20/06/16/2018-GST (Pt. II)]
GUNJAN KUMAR VERMA, Under Secy.

Note : The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i) vide
notification No. 3/2017-Central Tax, dated the 19" June, 2017, published vide number G.S.R. 610(E), dated the 19" June,
2017 and last amended vide notification No. 74/2018-Central Tax, dated the 31% December, 2018, published vide number
G.S.R 1251(E), dated the 31* December, 2018.
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Ffer=T
7% f2eelY, 29 SaeY, 2019

. 4/2019-F807 FX

AT.HIR. 64(3r).—F=7 veaer w2 i HAT9re® 9IS, FaT 9Tt 377 Far w7 AfAftAgw, 2017 (2017
T 12) Ft 41T 5 F 9717 9f5d &mer 3 3f¥ whiga wrer 3iv Far w7 At 2017 (2017 v 13) &t amer 3
ZIRT Waed ATl T TN FLd g, WL 6 TSI, ST, AR 10, 9 3, 3uwe () ¥ ararfA. €. 609(s),
JEIE 19 §7,2017 FTT THIAT TR TEHTE 6 facd AT (TSed [ae0T) &t Atesg=ar 7. 2/2017-Fz17
7, ARG 19 54, 2017 F7 ReAtered Fomed Fedl g, -

I AT H, -

(i) At =7 §, F GeTiE (2) o 399 gatda giaftaat & geag Aetafea 77 dents s yfaftear
S EITIT T SITUAT, AT

“(3) T FT FFT AFT (3reD),”;

(ii) BT 2 ¥, FHECATE T TIAT TEaT, TRl FT UL ALFT F TLAT “AT HIFT AYFT” M1 3 w10
o ST,
(iii) T 4 H, eTERT ST FICIHT ST AAFT (AAVA)” o T 9T “GFT A (rd¥er) T afaq & g7 Frs
HTERTL” 9Teg 3Y hISoh TG SO
(iv) |Teft 1 8w aeft 2 §, aeal ‘oY gEa” SEl Fel 4 0 g, % ULErq AT §IFd oE e
AT R ST |
2. I8 ATe=AT 1wy, 2019 7 Wged MY |

[®T. . 20/06/16/2018-STU=ET (9TT-11)]

T[S HHTT 9T, Ta< qaad

feoqur : o srferET srfergEmT 9. 2/2017-337 F7 I 19 97,2017, 9RG & TSI, STETEn, 97 11,
@< 3, IU-TE (i) H AT F1.1. §. 609(sT), <@ 19 S, 2017 FIT THI1AT #hf T2 AT 3fT A1.%7.17. 1283(37)
g 31 e, 2018 51T T ﬂf@'ﬁ?ﬂT#. 79/2018 T &%, arie 31 faaww, 2018 gy sifaw
Terrere T a7 |

NOTIFICATION
New Delhi, the 29th January, 2019
No. 04/2019-Central Tax

G.S.R. 64(E).—In exercise of the powers under section 3 read with section 5 of the Central Goods and Services
Tax Act, 2017 (12 of 2017) and section 3 of the Integrated Goods and Services Tax Act, 2017 (13 of 2017), the Central
Board of Indirect Taxes and Customs, hereby makes the following further amendments in the notification of the
Government of India in the Ministry of Finance (Department of Revenue) No.2/2017- Central Tax, dated the 19" June,
2017, published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i), vide number G.S.R. 609(E),
dated the 19™ June, 2017, namely: -

In the said notification, -

(i) in the opening paragraph, after serial number (k) and the entries relating thereto, the following serial number
and entries shall be inserted, namely: -

“(1) Joint Commissioner of Central Tax (Appeals),”;
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(i) in paragraph 2, in serial number (c), after the words, “Additional Commissioners”, the words “or Joint
Commissioners” shall be inserted;

(iii) in paragraph 4, for the words and brackets “Additional Commissioners of Central Tax (Appeals)”, the words
and brackets “any officer not below the rank of Joint Commissioner (Appeals)” shall be substituted;

(iv) in Table I and Table III, after the words, “Additional Commissioner”, wherever they appear, the words “or
Joint Commissioner” shall be inserted.

2. This notification shall come into force with effect from the 1st day of February, 2019.
[F. No. 20/06/16/2018-GST (Pt. II)]
GUNJAN KUMAR VERMA, Under Secy.

Note : The principal notification No.2/2017-Central Tax, dated the 19" June, 2017, was published in the Gazette of India,
Extraordinary, Part II, Section 3, sub-section (i), vide number G.S.R. 609(E), dated the 19" June, 2017 and was last
amended vide notification No.79/2018 - Central Tax, dated the 31 December, 2018, published vide number
G.S.R. 1283 (E), dated the 31* December, 2018.

Ffe=T
7% fewett, 29 SrereT, 2019

. 5/2019-HT FT
T.H.fA. 65(31).—F=1T AL, Fald 0T 3 FaT 7 Atataaq, 2017 (2017 w7 12) it &y 10 Fr
IT-GTIT (1) FTRT T&cd ATadT T TN Hd U, TUE il (HRIel 9%, A1d & T19=, FATE, 9 11,
gT 3, 3U-wT (i) § aranfA. |, 648(sr), a¥rE 27 §7,2017 T YT ARG 9ehR & faeq wamerT

(TrEa ToramT) it Afeg=ET |, 8/2017- Faid &2, A 27 71,2017 &7 Hwfaiaq siT qeree i &,
qATT:-

TG ATGEAT |, ereat “fAwfertad it a7 a¥ S0 TR § TN g9 a1 Y “Se T YT ie & AT §
T TSAYT B AT w7 ATHT qidera” ereal ¥ HUTS I AT W 6 T U “FErT AT ST HET #W
gferfaaw, 2017 & ffaw 7 # fafEs o o gvrforg =7 it w9 =71 923 739 *1 foFeT & g 9ee 37
% T ST |

2. 7g fg=eaT 1 F7adt, 2019 & Yged g |

[®T. . 20/06/16/2018-STU=ET (9TT-11)]

TSI FHIE 91,3797 qf=a

feoqur ; go sfergEaT stferg=mT |, 8/2017- 35" 7 qrirg 27 4, 2017, WA & TSI, SETLTOT, AN 11,
T 3, IU-gT () ¥ aranfA. /. 648(r),ard@ 27 §7, 2017 g YHTid it 72 =f &fie ar.#1.[. 02(3)

g 1 SFast, 2018 T THIA Afeg=aT &, 79/2018 FF7 #7, arg 1 S=a<, 2018 gIT sifaw
Ferree FohaT 13T |

NOTIFICATION
New Delhi, the 29th January, 2019
No. 05/2019—Central Tax

G.S.R. 65(E).—In exercise of the powers conferred by sub-section (1) of section 10 of the Central Goods and
Services Tax Act, 2017 (12 of 2017), the Central Government, on the recommendations of the Council, hereby makes the
following further amendments in the notification of the Government of India in the Ministry of Finance (Department of
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Revenue) No. 8/2017-Central Tax, dated the 27t June, 2017, published in the Gazette of India, Extraordinary, Part II,
Section 3, Sub-section (i), vide number G.S.R. 648 (E), dated the 27t June, 2017, namely:-

In the said notification, for the portion beginning with the words “an amount calculated at the rate of”” and ending with
the words “half per cent. of the turnover of taxable supplies of goods in State in case of other suppliers”, the words and
figures, “an amount of tax calculated at the rate specified in rule 7 of the Central Goods and Services Tax Rules, 2017:”
shall be substituted.

2. This notification shall come into force with effect from the 1st day of February, 2019.
[F. No. 20/06/16/2018-GST (Pt.I)]
GUNJAN KUMAR VERMA, Under Secy.

Note : The principal notification No.8/2017- Central Tax, dated the 27 June, 2017, was published in the Gazette of
India, Extraordinary, Part II, Section 3, Sub-section (i), vide number G.S.R. 648(E), dated the 27t June, 2017 and was
last amended vide notification No. 1/2018-Central Tax, dated the 1™ J anuary,2018, published vide number G.S.R. 02(E),
dated the 1* January,2018.

FfgEeT
T faoett, 29 ST, 2019
H. 6/2019-F=k1T FX
ArHLRA. 66(3).—F=rT T, uhug fit Rwrer uw, FT 2T $fiw dar w7 ey, 2017
(2017 =T 12) 1 &g 23 FiT ITLRT (2) FRT T ATHIT FT TIRT FT g, VLT AR & O w= e
(Trea faam) fi srfag=eT 9. 65/2017-F7<a F7, A 15 9a¥&<, 2017, ST AT & TSI, ST §
aranf, . 1421(31), g 15 Fawaw, 2017 g7 Tarterd i 7% of, #§ Faferfa ey st 8, s -

ITH ATEAAT & TLqF H, ‘WA & A= 279F & G 4 % ITG< () H TATAAGE “THaw =vff 741 &
AT |, ST FHHT T 8 THH” 9531, HISh], TGN AL SAHT 6 I UL, “TT 22 F TTEHI0T & G (ji) F
T uted, 3T Ataf=aa it I ey T ITLTT (1) F Tg TEgF A7 9057, FEF AT i T S0 |

2. 7g Afag=eT 1 w2adt, 2019 & ¥gT g |
[®T. . 20/06/16/2018-STU&T (9TT-11)]

T[S HHTT 9T, < q=T
feoqur ; g stferg=aT /. 65/2017-F717 &<, A 15 Fawa<, 2017, AT % TSI, STETIR H, 917
. 1421(31), AT 15 Taw=2, 2017 FTT THTIAT 67 7 off |

NOTIFICATION
New Delhi, the 29" January, 2019

No. 06/2019—Central Tax

G.S.R. 66 (E).—In exercise of the powers conferred by sub-section (2) of section 23 of the Central Goods and
Services Tax Act, 2017 (12 of 2017), the Central Government, on the recommendations of the Council, hereby makes the
following amendments in the notification of the Government of India in the Ministry of Finance (Department of
Revenue) No. 65/2017-Central Tax, dated the 15" November, 2017, published in the Gazette of India, Extraordinary,
vide number G.S.R. 1421 (E), dated the 15" November, 2017, namely: -

In the said notification, in the proviso, for the words, brackets, letters and figures “sub-clause (g) of clause (4) of article
279A of the Constitution, other than the State of Jammu and Kashmir”, words, brackets and figures “the first proviso to
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sub-section (1) of section 22 of the said Act, read with clause (iii) of the Explanation to the said section” shall be
substituted.

2. This notification shall come into force with effect from the 1st day of February, 2019.
[F. No. 20/06/16/2018-GST (Pt.1I)]
GUNJAN KUMAR VERMA, Under Secy.

Note : The principal notification No. 65/2017-Central Tax, dated the 15" November, 2017, was published in the Gazette
of India, Extraordinary, vide number G.S.R. 1421 (E), dated the 151 November, 2017.

Ffer=T
7% faeett, 29 s=aY, 2019

¥, 1/2018-TfiFa #X
TL.HLA. 67(37).—Fv== I, Thihd HIST ¥ AGTRT (FHereg) dfafaaw, 2018 (2018 &1 32) Hir
&Y 1 ¥ ITLTIT (2) FIT T& ATFAT FT TART FIA g0, 1 FLa<t, 2019 ¥ 39 g & &9 § 7a #wwdt 2,
fSreret T |Te i FATRT (Ferer) srfatee, 2018 (2018 T 32) F IUse Y9 gi |
[®T. . 20/06/16/2018-Suet (WTT-10)]
T[S THIL F9T1, 9T g

NOTIFICATION
New Delhi, the 29th January, 2019

No. 01/2019-Integrated Tax

G.S.R. 67(E).—In exercise of the powers conferred by sub-section (2) of section 1 of the Integrated Goods and
Services Tax (Amendment) Act, 2018 (32 of 2018), the Central Government hereby appoints the 1* day of February,
2019 as the date on which the provisions of the Integrated Goods and Services Tax (Amendment) Act, 2018 (32 of
2018) shall come into force.

[F. No. 20/06/16/2018-GST (Pt. II)]
GUNJAN KUMAR VERMA, Under Secy.

It
TE faeett, 29 Sy, 2019
4. 2/2019-THiFa 7
qrHLRA. 68(3).—FrT T, uhvug it Rwrer uw, FT /e $fiw dar w7 atafaaw, 2017
(2017 T 12) =¥ &M=T 23 T ITYTT (2) F AT IT&T Wehishd ATA 3T FAT FL ATe=aH, 2017 (2017 F7 13)

T T 20 FTT T& AT &1 TN Fd g0, A G & (o Ga1ad (Tqsred [aamT) &t stfeeg==r 4.
7/2017-THrFd w2, e 14 e, 2017, ST 9=d & TS0, STETeer § 9rF 6 '@ 1155(37), aria

14 fawaz, 2017 g1 T 61 7% off, § feferfea geree Fdt 8, aoiq -
IH ATHAAT % TLqF G () H, “151” Sl & T 92, “5” 3 @1 ST |
2. 7g Afag=eT 1 w7adt, 2019 & ¥g g |
[T, /. 20/06/16/2018-STU#aY (ATT-11)]
T[S HHTT 9T, < qad
foqur ;g stfa=ET | 07/2017-vdpd &2, aiE 14 f@awEw, 2017, 99T F OO, SGTER H,
ar.®1. . 7. 1155(3), A 14 A, 2017 g7 STierd i s off |
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NOTIFICATION
New Delhi, the 29" January, 2019

No. 02/2019-Integrated Tax

G.S.R. 68(E).—In exercise of the powers conferred by section 20 of the Integrated Goods and Services Tax
Act, 2017 (13 of 2017) read with sub-section (2) of section 23 of the Central Goods and Services Tax Act, 2017 (12 of
2017), the Central Government, on the recommendations of the Council, hereby makes the following amendment in the
notification of the Government of India in the Ministry of Finance (Department of Revenue) No.7/2017-Integrated Tax,
dated the 14" September, 2017, published in the Gazette of India, Extraordinary, vide number G.S.R. 1155(E), dated the
14™ September, 2017, namely: -

In the said notification, in the proviso, in clause (b), for the figures, “151”, the figure “5” shall be substituted.
2. This notification shall come into force with effect from the 1* day of February, 2019.
[F. No. 20/06/16/2018-GST (Pt. II)]
GUNJAN KUMAR VERMA, Under Secy.

Note : The principal notification No.7/2017-Integrated Tax, dated the 14™ September, 2017, was published in the Gazette
of India, Extraordinary, vide number G.S.R. 1155(E), dated the 14 September, 2017.

Ffer=eT
7% fewett, 29 StrarT, 2019

. 3/2019-THiFa
T.H.fA. 69(37).—F7aIT TLHTL, Frald HIA 3T HAT FT ATAIW, 2017 (2017 FT 12) ¥ &m=T 23

FT IT-GTT (2) & a7 G715 Tehlehd AT T AT FT ATATH7, 2017 (2017 FT 13) H¥ &M=T 20 FTT T
AfFTAT T TANT F2d gU, TTg it FRRTert o T a3t & faed #araa (Trsrea faamn) i srfeg==r .
10/2017-Tisd 7, ATrE 13 eraRqay, 2017, ST AT & 579, FATEm0 § qr.a0A, |, 1260(3), e

13 TFQAT, 2017 FIRT THT(AQ A1 T2 off, # fReAferferd qeired F3dr &, aorid:-

T ATAAT F IGF H, AU F T =aE 279%F & @ (4) F gude (¥) ® 77 fAfAfde o y=
TS o AT H,STH FOHIT 57 6 (HaT” eal, :ICsHl, A S [ % I T “IFT 1T 6 TT 0
& @ (i) % AT afsq, IFq ATTHAT A g 22 F ITATT (1) F T TWAdh 067, HISF AT 3% @
ST |

2. 7g =T 1 w7adt, 2019 & Yged g |

[®T. &. 20/06/16/2018-STU=T (9TT-11)]

T[S HHTT 9T, Ta€ qad

foqur ;g sfeREAT |, 10/2017-UHFa #2, aE 13 sEqay, 2017, ARG & T, AT §
arFL . . 1260(3), @ 13 STFqa, 2017 FTT TR hf 7% o |

NOTIFICATION
New Delhi, the 29th January, 2019

No. 03/2019-Integrated Tax

G.S.R. 69(E).—In exercise of the powers conferred by section 20 of the Integrated Goods and Services Tax
Act, 2017 (13 of 2017) read with sub-section (2) of section 23 of the Central Goods and Services Tax Act, 2017 (12 of
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2017), the Central Government, on the recommendations of the Council, hereby makes the following amendments in the
notification of the Government of India in the Ministry of Finance (Department of Revenue) No. 10/2017-Integrated Tax,
dated the 13" October, 2017, published in the Gazette of India, Extraordinary, vide number G.S.R. 1260(E), dated the
13" October, 2017, namely: -

In the said notification, in the proviso, for the words, brackets, letters and figures “sub-clause (g) of clause (4) of article
279A of the Constitution, other than the State of Jammu and Kashmir”, words, brackets and figures “the first proviso to
sub-section (1) of section 22 of the said Act, read with clause (iii) of the Explanation to the said section” shall be
substituted.

2. This notification shall come into force with effect from the 1" day of February, 2019.
[F. No. 20/06/16/2018-GST (Pt. II)]
GUNJAN KUMAR VERMA, Under Secy.

Note : The principal notification No. 10/2017-Integrated Tax, dated the 13™ October, 2017, was published in the Gazette
of India, Extraordinary, vide number G.S.R. 1260 (E), dated the 13" October, 2017.

Ffer=T
7% f&eelY, 29 SaeY, 2019

. 1/2019-¥%=7 F:X (39)

AL.HLA. 70(31).—F=<1T TR, Fe T qT S a7 7 A=z, 2017 (2017 FT1 12) v & 11
T ITETT (1) T & AT T TART Hd gU, Tg THTHT g1 ST 92 7o Aehigd § UHT FHIAT SAE9TF 2,
afiag i fAreRent 97w qve % fAeq @emes (T f@Famn) S aterEET 9. 8/2017-F0T 7T (39),
AT 28 S, 2017, ST 91 o TSI, SHTLT § q1.H7.54, 7, 680(37), AT 28 §A, 2017 FIT THTAT
& TS of, &1 39 arai & FEm afenria Fwea gu, g o o= & 97 O = 8 31 F w o By T
g, #r Efea #wdfr 81

2. 7g wferg=mar 1 weadt, 2019 & yged g |
[T, &. 20/06/16/2018-STT&dY (WTT-11)]
T[S HHTT 9T, < q=T
feoqur ;o srfeg=mT . 8/2017-%=67 #¥ (3¥), AIE 28 §A, 2017, AT F TSI,  STETLT, 9 11,
T 3, IU-wT (i) § 91.F1.19. €. 680(37), AT 28 §A, 2017 FWT FaHTiard & 7 ofF i sifaw are srferg=mr

H. 22/2018 - F ™ FT (IT), TG 6 3T, 2018 FIT HATET =0T T § ST ATTLAAT &, ATHLE. 743(30),
AT 6 3T, 2018 FTRT ThTiora Y 18 ofF |

NOTIFICATION
New Delhi, the 29" January, 2019

No. 01/2019—Central Tax (Rate)

G.S.R. 70(E).—In exercise of the powers conferred by sub-section (1) of section 11 of the Central Goods and
Services Tax Act, 2017 (12 of 2017), the Central Government, on being satisfied that it is necessary in the public interest
so to do, on the recommendations of the Council, hereby rescinds the notification of the Government of India in the
Ministry of Finance (Department of Revenue) No. 8/2017-Central Tax (Rate), dated the 28" June, 2017, published in the
Gazette of India, Extraordinary, vide number G.S.R. 680 (E), dated the 28" June, 2017, except as respects things done or
omitted to be done before such rescission.

2. This notification shall come into force with effect from the 1" day of February, 2019.
[F. No. 20/06/16/2018-GST (Pt. II)]
GUNJAN KUMAR VERMA, Under Secy.
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Note : The principal notification No. 8/2017- Central Tax (Rate), dated the 28t June, 2017, was published in the Gazette
of India, Extraordinary, Part II, Section 3, Sub-section (i), vide number G.S.R. 680 (E), dated the 28t June, 2017 and was
last amended vide notification No. 22/2018-Central Tax (Rate), dated the 6" August, 2018, published vide number
G.S.R. 743(E), dated the 6™ August, 2018.

FfgET
7% feeett, 29 s=aT, 2019

. 1/2019-9% T8 7T (V)

ALFLF. 71(31).—FT TR, §9 oG8 | T Fa7 F¢ Aia«aw, 2017 (2017 &1 14) Fr
&Y 8 T ITLTT (1) FIT Y& AfFaat FT TART F2d g, g THITE g ST 92 3 Arhfgd & UET FeAr
qrEeTF g, areug f Rt av g avwr & Ao @eres (e o) & afegear 9. 8/2017-5+
TSI T (IF), TG 28 5, 2017, ST AT F TSI, FHT&M0 § a7, &, 717(31), 8= 28 54,
2017 ZTT YT T 75 ofF, &1 39 arai % Har At Fd gu, e UH Afesrao § 7@ o @ g =am
FIA T AT ThaT 1w 2, 7 et # € |

2. 7g Afeg=AT 1 w3adt, 2019 & ¥ged g0t |
[®T. . 20/06/16/2018-Suet (WTT-10)]
TSI FHTE 99T, a7 =g

feoqur : g srfaeEET . 8/2017-99 TSTET FX (37), a9 28 §H, 2017, WG * TSI,  SAETET,
a0, W 3, 3u-u< () & aranfA. /. 717(31), aira 28 57, 2017 =T Tahrird it 72 off s sifqw aw
srferg@=aT &, 22/2018-H9 TSI F (3X), G 6 3T, 2018 FWT Fenfad it 7€ v srferg=mn .
ar.F1. . 745(1), aT0@ 6 T, 2018 FTT YT v S off |

NOTIFICATION
New Delhi, the 29" January, 2019
No. 01/2019-Union Territory Tax (Rate)

G.S.R. 71(E).—In exercise of the powers conferred by sub-section (1) of section 8 of the Union Territory
Goods and Services Tax Act, 2017 (14 of 2017), the Central Government, on being satisfied that it is necessary in the
public interest so to do, on the recommendations of the Council, hereby rescinds the notification of the Government of
India in the Ministry of Finance (Department of Revenue) No. 8/2017- Union Territory Tax (Rate), dated the 28" June,
2017, published in the Gazette of India, Extraordinary, vide number G.S.R.717 (E), dated the 28t June, 2017, except as
respects things done or omitted to be done before such rescission.

2. This notification shall come into force with effect from the 1" day of February, 2019.
[F. No. 20/06/16/2018-GST (Pt. II)]
GUNJAN KUMAR VERMA, Under Secy.

Note : The principal notification No. 8/2017- Union Territory Tax (Rate), dated the 28" June, 2017, was published in the
Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i), vide number G.S.R.717 (E), dated the 28" June, 2017
and was last amended vide notification No. 22/2018- Union Territory Tax (Rate), dated the 6n August, 2018, published
vide number G.S.R. 745 (E), dated the eh August, 2018.
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Ffer=T
7% f&=ett, 29 s=avt, 2019

. 1/2019-THiFa F: ()

L.HLJ. 72(3).—F==1T TLHR, THiHd 7T 3T FaT F7 ATATH7, 2017 (2017 F7 13) H¥ o137 6
T ITETT (1) T & AT FHT AR Hd gU, Tg THTET g1 ST 92 7o Aehigd § UHAT FHIAT SAE9TF 2,
areug & FARTert 9% A 9 & e (T [&9mT) it stfeg=ar 7. 32/2017-UHd #7 (39),
AT 13 sFqa, 2017, ST 9T o 19, SETETer § 91.F.M. /., 1263(37), ardi@ 13 staqay, 2017 g0
SERTTATT T TS ofY, FT 39 arat % Ha st #va gu, e va e & @ G @ g a1 w3 @
o T 8, 7 fAefea w2

2. 7g wferg=ear 1 weadt, 2019 & yged g |
[®T. /. 20/06/16/2018-STTU#aY (ATT-11)]
T[T FHT 94T, 1A af=a

feoqur ; q= srferg=AT 5. 32/2017-Udga #7 (37), AR 13 sFqay, 2017, 97T % TSI, AT,
q 11, W 3, 3U-we (i) § 91.#1.57. &, 1263(ar), arra 13 sraqae, 2017 g Yhrfera ¥ 7 oft e sifaw
JIT wfegEar |, 23/2018-UHIFd FT (3¥), dNr@ 6 sFEd, 2018 T Hemfad #F WE S,
T #1.|. 744(1), aT0@ 6 T, 2018 FTT YT i TS off |

NOTIFICATION
New Delhi, the 29" January, 2019

No. 01/2019-Integrated Tax (Rate)

G.S.R. 72(E).—In exercise of the powers conferred by sub-section (1) of section 6 of the Integrated Goods and
Services Tax Act, 2017 (13 of 2017), the Central Government, on being satisfied that it is necessary in the public interest
so to do, on the recommendations of the Council, hereby rescinds the notification of the Government of India in the
Ministry of Finance (Department of Revenue) No. 32/2017-Integrated Tax (Rate), dated the 13" October, 2017,
published in the Gazette of India, Extraordinary, vide number G.S.R. 1263 (E), dated the 13" October, 2017, except as
respects things done or omitted to be done before such rescission.

2. This notification shall come into force with effect from the 1" day of February, 2019.
[F. No. 20/06/16/2018-GST (Pt. II)]
GUNJAN KUMAR VERMA, Under Secy.

Note : The principal notification No. 32/2017- Integrated Tax (Rate), dated the 13™ October, 2017, was published in the
Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i), vide number G.S.R. 1263(E), dated the 13" October,
2017 and was last amended vide notification No. 23/2018-Integrated Tax (Rate), dated the 6" August, 2018, published
vide number G.S.R. 744(E), dated the 6 August, 2018.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. A L K Digitally signed by
O ALOK KUMAR

Date: 2019.01.30
KU MAR 22:58:25 +05'30'
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No. 60] NEW DELHI, TUESDAY, JANUARY 29, 2019/MAGHA 9, 1940

IEREEICD]
(Trereg femn)
(F=HT awrce # AR For g 9196)

FfgET
7% fewett, 29 STareT, 2019

. 2/2019-F0T X
L.HLA. 62(31).—F=atT TFHIT, Fald /I AT T (Ferrer) srfafazs, 2018 (2018 =7 31) it
&ITRT 1 T ITETT (2) FIT & IREAT 7 TN Fd g, 1 B, 2019 F 39 arg & =7 # F7a #wdt 2,
TSrEaT 7T /T AT AT HY (Feree) Atafaaw, 2018 (2018 #r 31) Fi 4T 8 F wWe (@), ¥R 20 F
TT (TF), I 28 F WE () F ITEE (i) 3T @< (1) & 9@ (i) F RHrary 39+ Iuay Ay i |
[®T. . 20/06/16/2018-Suet (WTT-10)]
TSI FHTE 9T, a7 g
MINISTRY OF FINANCE
(Department of Revenue)
[CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS]
NOTIFICATION
New Delhi, the 29th January, 2019
No. 2/2019-Central Tax

G.S.R. 62(E).—In exercise of the powers conferred by sub-section (2) of section 1 of the Central Goods and
Services Tax (Amendment) Act, 2018 (31 of 2018), the Central Government hereby appoints the 1* day of February,
2019, as the date on which the provisions of the Central Goods and Services Tax (Amendment) Act, 2018 (31 of 2018),

574 GI/2019 (€))]
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except clause (b) of section 8, section 17, section 18, clause (a) of section 20, sub-clause (i) of clause (b) and
sub-clause (i) of clause (c) of section 28, shall come into force.

[F. No. 20/06/16/2018-GST (Pt. II)]
GUNJAN KUMAR VERMA, Under Secy.

Ffer=T
7% fReeft, 29 starT, 2019

H. 3/2019-F=k1T X
AT.HT.A. 63(37).—F= T LT, Fel T gTer 0¥ FaT F2 Afafaay, 2017 (2017 F71 12) F¥ &m2r 164
FTRT W& QTRAT &1 YA T g, Hald HI A FaT 2 G797, 2017 F7 37 HATIA FA 5 (o0 Aefertaq
[BREERISIEAE RIG S

1. (1) = =T &7 STerT 719 HFET |41 3T TaT w2 (Hergd) =37, 20192 |
(2) =9 RTHT & =77 ITSTET & (aTT, T T TSI § TR AT AT ol TG g0 |

2. FET 9T AT FqAT FL FAH, 2017 (B THE THH TATT I HIH Fgl TAT §) 6 A 2 6
ofteier ®, “HaroTT T orsal o T U, “HATSI SgevT” oe) TF ST |

3. 3% fFawt % 9w 7 % #. deis (3) F ATHA i 9ol §, w9 (3) § “OTe 9Tsal o T UT,
“HT AT a1 o8 T S0 |

4, AT d Raw 8 ¥, 3w Faw (1) #,--

(F) TE T FT AT FRAT SO ;

(@) TAY TGF H, “Uq Tg ST eTEal F T U, ‘U 9758 LT SITUAT |
5. 3 (99 & M| 11 % &9 07, Metoted Faw w@r Sros, §$&iq -

“11. Bt T 91 99 TSI F it FRER ¥ Rty @@ F o guw Sehaor- (1)
et oo a1 59 e e wE F AfEy vt i wee arer G 0F e A, S e

25 #T ITAT (2) % AT ITh Fohell UH FETE F T & o0 oI TAoTeelahe0l 6 JUaT g,
fRrerfertea orat & sTeaefi T UH T & S99 § 9% Toea 0 &1 AT SITus, ST -

() TH =T=F % T8 1T (2) F @< (85) H TAT TRATH UF F ATIF FRAT 6 I &,

(@) ST TRt ff FRET % T 6 T 9y 10 % o1efi9 w2 /a1 A8 Hed A
STTOATT, ATe a8 T A7 AT % #19 & (o0 9T 9 & &= 7 7§27 FL @17

(T) UH AT=F F THF € & TS THT HILAT 6 T UH SA<E 6 gAY TS 5hd
FIATE & TITHT 1 &1 TS TS T HAT T AT 07 I 92 ATaam F ofefiq #:7 #7 dar7
FOA 3 gty Ut qft & fore w7 dist 71 yar #r foer s #3597

TEH--E< (T) F YAl & forg ag wqw fhar srar g & srgt e doedisa st =+
Fre ot FeaTT F7 v, SE g T yere A T 8, e 10 % i w5 ger F o




[ 9T [I-&vE 3(i)] YRA T YIS : STHIERIT 3

HUTH T IATAT 8, TST I 2ATTh F AT THT FILETE  £ATT Ih 1T 6 T20H 2 Far % o srar 2r
ST |

(2) FILETE & TITH & 1T TIF TASTEHT0T TTH FLA FT 999 AT g7 Aoeeidd ARE UH
T HILATL & €T 6 G4 H T€T TGl ACeoit - 01 H TIF A T&qd FT |

(3) TISELHYOT F FeATIH 3T e U ST @ watea w9 sie [eEw 10 ¥ Suey
TATFLTF TAAAT ATZd =6 A9 % 7efi= weqa o 70 srera &1 Ay g 17

6. 3<% 7w ®, e 21 % T, Feforiea faw seaerfia B s, s -

“21%. TEHr &1 RAeia--(1) sret BT safe F e 20 F sefig dSedsr & = o
ST T Sraa a1 8, agf T 22 % qefie TR & T 0 S 6T wrEarear S omar &
Afed Tg & &, SATaad Teqd [T ST sl ariE | 37 39 arra, SeEer & @ = /@ g,
ST AT TET A gl 7 Toreetaw e et R = aw= S

(2) st fareft Tf=ra srfermdY =t g fosamer e &1 wrer & 36 e 29 71 Fom 21 % srefte
ot zrfxe =1 T w7 o S % arhcadd= g, 36 sfe & gaars w1 e qeme &
et e 22 % sreftw Tforedisor % w7 o st it swrgarteat f qoiar & dfea ' F S, 98
UH ZT<h T 39 aTE o TATA, ST 36 T8k g0 qaeniyd it Aru, Teredrmr [Meted FT TR

(3) =g TR =xftr, S W suffaw (1) = sufRaw (2) F sefiw Pt
o T 8, Actes & Femats F 3 A Fa97 i 981 H 7 gT 39 F qefiq wire Gaweft
T FEA & forw sruterd gt g

(4) ™= 22 F refiT dqt~a ATTFRRT FRT FEATRAT & T 0 Sd 9% 3«gH (1) a1
SATAH (2) o el AT 7T T eor & [Metad TaHgd gal FHeAT SO 3T UAT Tiasgr
IH A & TATAT R {59 a1 UAT fHea Tarar gam =m”

7. 3% e § 9w 41 & wearq, et e e i soa, s -
“41 =. fadt TS a1 99 TSEA & o FER & Ay e # g g WSefmor
FA Y TIT FT Aq--(1) Frs Toeerga =7f<h, Sma w11 % sudei F aqar Fan #

farfery wormait 3 forw o o s T €, o ag orae sererfee ST @rd § 92 et
FT IAT FHT AT A5 TOI: AT 90T Fheal a1 aeft 92 T Feame & Sl - 1 qeor w37 &5
T TEAT § AT, TAFSTHE & F, THTT Teet I T gt smediefi-02% & ==1=7 71 a7 =g a7

T o0 S 1T A= AT ex & ATeqH 8 UAT AT TOTE w0 ITH FHIA o (4 (o &l
FTATATS F faT JU

g 78 T 72 TS Tt AT TSSO F WA 3 G AT Areadt & goF &
AT | F IATE FT T FTRA T SIosT |

TSAHTO--= 77 3 st % forg ag wuse ot srar g G anfRaat F gow & afvsa
FRAT % 9 T AEAAT HT GoF ATg 39 T IAYE FT TAT FT ITART FHAT 7T € A1 72T |

(2) 7T TRredpa =atw (), I\ Tied aT, TRdnd st (3aeE) 3T 39 THE
faw U s A iR e s a afeuee 97, w€v Shiugdr srdddt-02% #, fafee
ATITIT TAE T TAT IHE TAFLIE STHT @I § ST 2T ST |7
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8. S I & Faw 42 % IUAT (1) & @< (i) F TTRHIT §, “TTAtet 84” 9157 ¥ i & T4,
“IT TTATEr 92F” 9Teg, 3k ST T&TT 3 TATHIT {1y ST |

9. 3aq Ay & R 43 ¥ --

(F) Ut (1) ¥ @ () F TIAFIT H, “TATET 847 9163 ST il & To=AT ‘3T wfacdt
92%F” 9Tex, ¥ T FAT i TTHod FohT SITUAT |
(@) IfIT (2) F TICIHLT F TS (F) FT AT FRAT ST03TT |
10. 3 77w & A=w 53 #,--
(F) Zaf=m (1) & “grr 31 # f[Afdee @hfea w7 S’ ot F qoarq ‘ST o 34 #
At seaer a7 am feoqur ersat o< st T AT fohar ST
(&) IUET (1) F TISEHTOT % G () T AT RAT ST ;
(1) IUFA=| (1) F FTASEHLIT F G () T A9 77 S0
(=) Zutaaw (1) % we=rq Reatafea suffas st B o, st -
“(1%) &meT 34 ® fAfdse yeam ar A oo #§ fMemferfeaa BEfaftet safis gif,
AT -
(F) TETAHAT T ATH, TAT S HTA TAT AT FL TEATT A,
(F) FFATaST T Tid ;
(1) U FAq FH HqedT, SEH uE v 95 et § 9ieg ¥ Ay wiger
Tel givr, forad avieTeT a7 o=t a1 oy Frg-grew ar 29 3w @ safase giv,
g wwer: - 3fi % & § ST 3 Tt "o & &7 7 ol faeg ad & forg
faferee w7 7 fafrea o stToam

() TEATAS SR FA H a0,

(%) wfeqsrat 1 719, 9qT T AT TAT FAT FL TgA da¢ A7 fAfore
TEAT A, AT T 2

(F) TTCawdT T AT ¥ Tdq7 TAT T ¥ ITH e Figd TETT FT @,
Ffe TET FTfeaedt Toedid Tal g av;

(=) TerTfearta, TeeATeT T STSrh AT T2 F et 7 7 Fee,

(ST) FTET AIAT AT HATH FT oA, FT 00 & q9T TATRA T T3 T 17 2m
TfeaeRaT & ATH ST T Y hT T, 30T

(1) TETAFHAT IT I ATTAFHT TrATATEr o gearers a7 festied gearer? |

11. 3 fF=w ¥, Fw 80 #, sufa=w (3) ¥, ‘v oredisna =afaa” ersal & we=ATq “IA+ TaATaT,
ST 4T 35 ¥ ITETT (5) o T # (Hate & 9Teal, hItesh AT 3ich Fa-T1iia oy ST |
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12. 3<% 74T % AW 83 # -
(F) SUFIH (1) F @S (F) H, “FET ICITE-[0F qIS” Meal & T UL, “Fal T AT T Al
915 T ST ;
(@) SUFH (3)  TAL TLqF H, ‘A A M1l o ATH T, “TIE q8° 958 3@ AT ;
(1) 3ufaTw (8) F woma we, Mferfa safeae war ST, srere -
“(8) TS AT T AT T ATATET AT TECIFd SATh il A & Mefatea a4t av
el PraTeaTdl &1 7 Far g, s 39 FAefotad # w2 % g =8 g sriesa
(F) ST 3T AT TETIT 6 AT 34T
(=) AT, ST, At 4 sifaw fEaweft T ;
(3T) TAFTTF ST @1 | T3 = forw e = ;
(=) afdeT  forT araT 7T ;
(F) TITEETHTT o FMET AT TEHTIT o (o7 SATAGT BIEe HLAT
() =-a fo= Stfaa e % org g &4
(@) 7&T Aeadt argdedi-04 # =T F =41 37 ;

(¥ F=w 58 F FT ATHIRA F FNIT AT TEHLU & 10 @ w2
AT, 3T
(1) THATAT ThHH & AT T F GIT AT IH ST T TATELT T GaAT
HTEA FHEAT :
T ST Y& F &9 o Ha TS S ST AT TSTELIhor & HelTerd IT TEhevr & for
FlS A& AT gl AHATT ThiH % AL\ HT G2 & o0 JT UHT ThiH T TATZL & o
FIE AT TSELIFa =AE FT TIEFa AT i FaT 2 A9 5T T5qd #i1 TE 8, T8

TRESFT = & TEFr f ST H IO T 3T A9 g IS raed qEe
e U% TSTEFd SATh # [0 ITAsY gINTT 3T UH STAaH 9% SN &l ®Adlel a9 a% qal

#¥ TR, e T Toredishd =4t~ 39 forw sraet agafa Fgi a1 g 17

13. 3<% AT % 7w 85 % Iu=aw (3) H, “gTT 49” 9157 ¥ 3{F| & TAT, “AT &7 49F IT 12T
497" 9Tex, 3 3fY AT o FATOq [T SJTUT |

14. 3% AT % 78 86 % IUMAH (2) H, “gTT 49” 9157 ¥ 3{F| & TAT, “AT &7 49% AT 12T
49T 9TsE, 3 T AT AT AT T JTUT |

15, 3<% fAet & w89 & suffaw (2) & @ (3) & o w, Rsferf@a e war s, s -
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“(=1) =\ T T = F 39 gom | Stgt fRT ey et st zhTe A e et s
farsrrareRat 1 o 70 AT AT ST AT ST % e % " ey R Smar g, @gr o sntdw
ST =TS AT 9 s S fAerasat & F7 T Hger qgt fHAT S )

16. 3<% ==t & {97 91 /-
() Suta=w (2) # fAeforfad wiqe staearfua B ST, s -
“Tiq 3Ha AT BT, T€T SHuEdl ARuwdl-04 § ST SAaer F 4 [tgE
T ST T ST AT R 1
(=) 3utaaw (3) & fRaferfea wiqes staeanfua B strowm, st -
“qiq STl Staard FT dteawer IHT A<y ad #, e 3w da gEar Sy i TS
off, 71 3T T 8, 98T TT SHugdl ARQHSI-05 § =17 TAT A O Sfdmreaar &
FUAT AL T 17
17. 3<% 9T & Fow 92 % I9aw (4) ® FMofetad o dq:emad AT ST, s -

“qiq 3 srfeTY g, s Shuadt ARuwEt-06 # ST snaer wr g4 fafemrer R s
#¥ ST ARl g ¢

g Ag Wi 3 Stet wioar w1 dteaer st s ag J, e s @& geEr o i e
off, T21 TohAT AT 3, T2 T SHUEEr ARTHE-05 § H2F TAAT Fl 4 FATEHTAr ir T94T Tt
g 17|
18. 3% 7=l & =9 96 #,--

(F) ard offd ¥, & “AITq 9 95 THEd F7 FT Taard 9058l & €919 9%, ‘&0 i a5
LT SITUAT

(@) “wutradera foraeft qar 7 o=ai & AT, AT ARA T T H, AL Fol AT e g%
FTT =TT fohaT STT0,” ersx sfawarmioa fah St
19. 3 A=t % e Siaadt amEsii-01  sraer 12 #, “Frear it st & v ux, 4T €A1

T, T A A 8, “HTLaTL o T 9168 T ST |

20. 3% et & weT Sfiuadt sdsi-17 & q ®, fPufotug “fevaor siaentia far sTosm,

“Froqor: (arit@) & ot Tioreee Meted v a8 17
21. 3% 9T F 97 Siuadt adEsii-20 & s &, fMwfofag oo saenfia fGrar s,

“feoqur: (arir@) & ot Tioreeer fRetaa foram ST 2 10
22, 3% et % v sfiuadt sddi-02 F wamg, Pefafea = Tt B s,



[ 9 [I-%08 3(i)] ARG T TSI+ STETERIT 7

"€ U ArsaH-02%
[ 417 3]
g1 25 it TR (2) F srefie Wrehisor & srgaor & st & siawor it =

1. FTLF FT ATTASTAZ O

2 e = fafess amm

3. ST T ST A, qATE 1S 2
4. AT T SHTTAS LT
5 St =t faferss amr

6. i 1 =TT A, i wrE fr

7. FAT AT AT ATAT AT F AL

T IS AT ATSEHT | Sfaiead 6T ST ATt gHferd
£ TR ST it T
1 2 3
TR FT
T Y
T TSTET FY
THTET T
ITHT
AT
- ST Teataer F 9fqs= #7ar g iR g "o wwar g % emd gue a8
SATHHRTE AL FATTH ST 1 3T = SIaTe 97 i 95t § T97 309 9 Frs a1d fGure 981 1% 8 |
TTTERT EEATEALT F BEATEL ..o
CLLE: FOOS TS PO PR
TEATH/ITRTTE. s
ar........ fe/mE/ET
AT

1. AT | A TSTEIHd SATh (MILE [STaHT ThHT TST AT T9 AT | HISET TSTee [0 2|
2. FATAT | g FILAE & 19 [fey g [ o Fam 11 % srefi| gus TedmeT urd &
AT 81"

23. I AT @ woy Sfuedt fHfid-05 # aroft § w7 deais 5 37 399 g&fga yaredl & 74
aferfaa o deais o wtateat siaermfaa it Srost, eraiq -
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ng | =-a T T o forw g=AT & T

7 | o= fiuadt arediei-04 F =T F S5 3T

8 | =w 58 F arefie AT F Tenre AT e q FA F
forT emaas wrEe ST

9 | Huew TR F AT T T 4 F ow am S
T T Tt F T ST e FAr

24. 3% Fawt F g=u sfiuadten-4 ® -
(F) @< 6, § AU % =1 T2 et qreoft wEt o, setd;-

vge fraw | T A (2) & frqré frm o HEF FT TR
e # & T w
e
ETFIRIE TS T[T [A9TsT
& FT
1 2 3 4 5"

(@) =< (7) § areoft % v uw Aeferfea areoft w&t sy, serfe -

famer | =@ EGACRIES FT | TS RSRUE GRS
FT FT
kN 3)# (7) % Foé o FalT asT
arad Frefré f EIEK] T s & F FL
T S & AT FT S
 IqTAr
T T
1 2 3 4 5 6 8 9 10

25. 3% fAaEt % gev Shuedt smeuwst-01 °, Faw 89(2)(=) F stehiw =rwomm & wore ww fAwtertea

IO T STOsf, -

# 7g =9 Far g =9 wiae T3 % Siasia/en arer /e AT darsi ar A1 6 TEd o g9y # Aoy

=iy [ 89(2)()]

arfere ST ahTs /fa9r snfeie S fasrareat & 2 7 g det fhar T e |

ZEATET:
™
qaqTH /aTieefa)

26. 3% HaEl &y Sfuadt seuws-01% &, Faw 89(2)(7) F srefiw =wom & wm ww Rferi@a

HTIT T STURM, AT~
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=y [ 89(2)(F)]
H Tg =9 FAr § 6 =F T a9 F FGAT A aTe WA AT HAT AT AT 6 TIE F qag H FOw
st ST gahTs frere sfefsr s faerreeral & &< &1 Sugwr 9l a2
EATEAT
T
TEATH /ITrE
27. 3<% Rt & we shrugdt wiius-01 4,

(F) @< 15 % ¥ T2 A @€ @ S0, d97q -

"15 TFd LA % T T TF ST 6 AL -
(F) srufera 9aTa = =51 -
fatorfoat FRT | TSEET | THFA | ST FA A
FT ST FT
oy
() TR T FT/ TTFT <
TRT
>
qTS < T
ﬁ_ﬂ- >
>
@) Fr o mmSHum s | AT <
AT IYHT F " F 25 FAE 7, T
T | AT AT A1 ST TH >
A FFag T 50 FUS &
AT T IUFL F Hag F <
25 I %, 7@ 591 (FFara T
FT HT 10%)/ ITH | o >
TeT AT
<
THT
EXVSEETS >
<
THT
>
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(@) (FSUad, THSHUAEET I7 TR | 99 T 25 FUE w9F F AAT0F I7 M [UH F a4 §F 50 Fg

T T AT AT IURL F o H 25 FE T F e faarfad #7 a1 3uT F 10% IF S97) T&ihd
STHT 3f¥ I& STHT % §&TT % A1

| FuA T | qeafafee T e F A Y
. T | S ¥ AT giﬁl@
¥ dew .
FR | rofa | THEA | ST
T TS |
FT
1 2 3 4 5 6 7 8 9
1. | whiga THE ST
®T TEAT AT
2. | wTFT THE AT
FIRECIEES
3. | wrew/Ee THaE ST
ST & FRPECIES
Exy
4. | IqHT qTHE oI
T AT
(T) HEH T Fe AT, oTred, faea fe 37 s
FH | T LERRET:] Frop T T
T gfafe
THFA | T | aey/ | SUHC | . THT | FET | 7re/ | STRT
FT FT T FL KOS )
TS TS
& &
FT FT
1 2 3 4 5 6 7 8 9 10 11
1. TS
2 | ot
3. | e i
4. I
(fafafse
FY)

(@) @< 17 & T=Tq, FAfried s Bar S, .-
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NOTIFICATION
New Delhi, the 29th January, 2019
No. 03/2019-Central Tax

G.S.R. 63(E).—In exercise of the powers conferred by section 164 of the Central Goods and Services Tax
Act, 2017 (12 of 2017), the Central Government hereby makes the following rules further to amend the Central Goods
and Services Tax Rules, 2017, namely:-

1. (1) These rules may be called the Central Goods and Services Tax (Amendment) Rules, 2019.
(2) Save as otherwise provided in these rules, they shall come into force on the first day of February, 2019.

2. In the Central Goods and Services Tax Rules, 2017 (hereinafter referred to as the said rules), in Chapter-II, in the
heading, for the words “Composition Rules”, the words, “Composition Levy” shall be substituted.

3. In the said rules, in rule 7, in the Table, against serial number (3), in column (3), for the word “goods”, the words,
“goods and services” shall be substituted.

4. In the said rules, in rule 8, in sub rule (1),—

(a) the first proviso shall be omitted;

(b) in the second proviso, for the words “Provided further”, the word “Provided” shall be substituted.
5. In the said rules, for rule 11, the following rule shall be substituted, namely:-

“11 Separate registration for multiple places of business within a State or a Union territory.- (1) Any
person having multiple places of business within a State or a Union territory, requiring a separate registration for
any such place of business under sub-section (2) of section 25 shall be granted separate registration in respect of
each such place of business subject to the following conditions, namely:-

(a) such person has more than one place of business as defined in clause (85) of section 2;

(b) such person shall not pay tax under section 10 for any of his places of business if he is paying tax
under section 9 for any other place of business;

(c) all separately registered places of business of such person shall pay tax under the Act on supply of
goods or services or both made to another registered place of business of such person and issue a tax
invoice or a bill of supply, as the case may be, for such supply.

Explanation. - For the purposes of clause (b), it is hereby clarified that where any place of business of a
registered person that has been granted a separate registration becomes ineligible to pay tax under section 10, all
other registered places of business of the said person shall become ineligible to pay tax under the said section.

(2) A registered person opting to obtain separate registration for a place of business shall submit a separate
application in FORM GST REG-01 in respect of such place of business.

(3) The provisions of rule 9 and rule 10 relating to the verification and the grant of registration shall, mutatis
mutandis, apply to an application submitted under this rule”.

6. In the said rules, after rule 21, the following rule shall be inserted, namely:-

“Rule 21A. Suspension of registration.- (1) Where a registered person has applied for cancellation of
registration under rule 20, the registration shall be deemed to be suspended from the date of submission of the
application or the date from which the cancellation is sought, whichever is later, pending the completion of
proceedings for cancellation of registration under rule 22.

(2) Where the proper officer has reasons to believe that the registration of a person is liable to be cancelled
under section 29 or under rule 21, he may, after affording the said person a reasonable opportunity of being
heard, suspend the registration of such person with effect from a date to be determined by him, pending the
completion of the proceedings for cancellation of registration under rule 22.

(3) A registered person, whose registration has been suspended under sub-rule (1) or sub-rule (2), shall not make
any taxable supply during the period of suspension and shall not be required to furnish any return under
section 39.

(4) The suspension of registration under sub-rule (1) or sub-rule (2) shall be deemed to be revoked upon
completion of the proceedings by the proper officer under rule 22 and such revocation shall be effective from
the date on which the suspension had come into effect.”.
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7. In the said rules, after rule 41, the following rule shall be inserted, namely:-

“Rule 41A. Transfer of credit on obtaining separate registration for multiple places of business within a
State or Union territory.- (1) A registered person who has obtained separate registration for multiple places of
business in accordance with the provisions of rule 11 and who intends to transfer, either wholly or partly, the
unutilised input tax credit lying in his electronic credit ledger to any or all of the newly registered place of
business, shall furnish within a period of thirty days from obtaining such separate registrations, the details in
FORM GST ITC-02A electronically on the common portal, either directly or through a Facilitation Centre
notified in this behalf by the Commissioner:

Provided that the input tax credit shall be transferred to the newly registered entities in the ratio of the
value of assets held by them at the time of registration.

Explanation.- For the purposes of this sub-rule, it is hereby clarified that the ‘value of assets’ means the value
of the entire assets of the business whether or not input tax credit has been availed thereon.

(2) The newly registered person (transferee) shall, on the common portal, accept the details so furnished by the
registered person (transferor) and, upon such acceptance, the unutilised input tax credit specified in FORM
GST ITC-02A shall be credited to his electronic credit ledger.”.

8. In the said rules, in rule 42, in sub-rule (1), in clause (i), in the Explanation, after the word and figures “entry 84", the
word, figures and letter “and entry 92A” shall be inserted.

9. In the said rules, in rule 43,—

(a) in sub-rule (1), in clause (g), in the Explanation, after the word and figures “entry 84", the words, figures and
letter “and entry 92A” shall be inserted.

(b) in sub-rule (2), in the Explanation, clause (a) shall be omitted.
10. In the said rules, in rule 53,—

(a) in sub-rule (1), after the words and figures “section 317, the words and figures “and credit or debit notes
referred to in section 34” shall be omitted;

(b) in sub-rule (1) clause (c¢) shall be omitted;

(c) in sub-rule (1) clause (i) shall be omitted;

(d) after sub-rule (1), the following sub-rule shall be inserted, namely:—

“(1A) A credit or debit note referred to in section 34 shall contain the following particulars, namely:—
(a) name, address and Goods and Services Tax Identification Number of the supplier;

(b) nature of the document;

(c) a consecutive serial number not exceeding sixteen characters, in one or multiple series, containing
alphabets or numerals or special characters-hyphen or dash and slash symbolised as “-” and “/”
respectively, and any combination thereof, unique for a financial year;

(d) date of issue of the document;

() name, address and Goods and Services Tax Identification Number or Unique Identity Number, if
registered, of the recipient;

(f) name and address of the recipient and the address of delivery, along with the name of State and its code, if
such recipient is un-registered;

(g) serial number(s) and date(s) of the corresponding tax invoice(s) or, as the case may be, bill(s) of supply;

(h) value of taxable supply of goods or services, rate of tax and the amount of the tax credited or, as the case
may be, debited to the recipient; and

(i)  signature or digital signature of the supplier or his authorised representative.”.

11. In the said rules, in rule 80, in sub-rule (3), after the words “Every registered person”, the words, brackets and figures
“other than those referred to in the proviso to sub-section (5) of section 35,” shall be inserted.

12. In the said rules, in rule 83,—

(a) in sub-rule (1), in clause (a), for the words “Central Board of Excise” the words “Central Board of Indirect
Taxes” shall be substituted;
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(b) in sub-rule (3), in the second proviso, for the words “eighteen months”, the words “thirty months” shall be
substituted;

(c) for sub-rule (8), the following sub-rule shall be substituted, namely:-

“(8) A goods and services tax practitioner can undertake any or all of the following activities on behalf
of a registered person, if so authorised by him to-

(a) furnish the details of outward and inward supplies;

(b) furnish monthly, quarterly, annual or final return;

(c) make deposit for credit into the electronic cash ledger;

(d) file a claim for refund;

(e) file an application for amendment or cancellation of registration;

(f) furnish information for generation of e-way bill;

(g) furnish details of challan in FORM GST ITC-04;

(h) file an application for amendment or cancellation of enrolment under rule 58; and

(i) file an intimation to pay tax under the composition scheme or withdraw from the said scheme:

Provided that where any application relating to a claim for refund or an application for
amendment or cancellation of registration or where an intimation to pay tax under composition scheme
or to withdraw from such scheme has been submitted by the goods and services tax practitioner
authorised by the registered person, a confirmation shall be sought from the registered person and the
application submitted by the said practitioner shall be made available to the registered person on the
common portal and such application shall not be further proceeded with until the registered person
gives his consent to the same.”.

13. In the said rules, in rule 85, in sub-rule (3), after the word and figures “section 49”, the words, figures and letters
“section 49A and section 49B,” shall be inserted.

14. In the said rules, in rule 86, in sub-rule (2), after the word and figures “section 49”, the words, figures and letters “or
section 49A or section 49B,” shall be inserted.

15. In the said rules, in rule 89, in sub-rule (2), for clause (f), the following clause shall be substituted, namely:-

“(f) a declaration to the effect that tax has not been collected from the Special Economic Zone unit or the
Special Economic Zone developer, in a case where the refund is on account of supply of goods or services or
both made to a Special Economic Zone unit or a Special Economic Zone developer;”.

16. In the said rules, in rule 91,—
(a) in sub-rule(2), the following proviso shall be inserted, namely:-

“Provided that the order issued in FORM GST RFD-04 shall not be required to be revalidated by the
proper officer.”;

(b) in sub-rule (3), the following proviso shall be inserted, namely:-

“Provided that the payment advice in FORM GST RFD-05 shall be required to be revalidated where
the refund has not been disbursed within the same financial year in which the said payment advice was issued.”.

17. In the said rules, in rule 92, in sub-rule (4), the following provisos shall be inserted, namely:-

“Provided that the order issued in FORM GST RFD-06 shall not be required to be revalidated by the
proper officer:

Provided further that the payment advice in FORM GST RFD-05 shall be required to be revalidated
where the refund has not been disbursed within the same financial year in which the said payment advice was
issued.”.

18. In the said rules, in rule 96A ,—

(a) in the marginal heading, for the words “Refund of integrated tax paid on export”, the word “Export” shall be
substituted;

(b) in sub-rule (1), in clause (b), after the words “convertible foreign exchange”, the words “or in Indian rupees,
wherever permitted by the Reserve Bank of India” shall be inserted.
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19. In the said rules, in FORM GST REG-01, in instruction 12, for the words “business verticals” at both the places
where they occur, the words “places of business” shall be substituted.

20. In the said rules, in FORM GST REG-17, at the end, the following “Note” shall be inserted, namely:-
“Note: - Your registration stands suspended with effect from ---------- (date).”.
21. In the said rules, in FORM GST REG-20, at the end, the following “Note” shall be inserted, namely:-
“Note: - Your registration stands suspended with effect from ---------- (date).”.
22. In the said rules, after FORM GST ITC-02, the following form shall be inserted, namely:-
“FORM GST ITC-02A
[See rule 41A]

Declaration for transfer of ITC pursuant to registration under sub-section (2) of section 25

GSTIN of transferor

Legal name of transferor

Trade name of transferor, if any

GSTIN of transferee

Legal name of transferee

SNl el S e

Trade name of transferee, if any

7. Details of ITC to be transferred

Tax Amount of matched ITC available Amount of matched ITC to be transferred

1 2 3

Central Tax

State Tax

UT Tax

Integrated Tax

Cess

8. Verification

I hereby solemnly affirm and declare that the information given
hereinabove is true and correct to the best of my knowledge and belief and nothing has been concealed there from.

Signature of authorised signatory

Name

Designation/Status

Date---dd/mm/yyyy
Instructions:

1. Transferor refers to the registered person who has an existing registration in a State or Union Territory.
2. Transferee refers to the place of business for which a separate registration has been obtained under rule 11.”.

23. In the said rules, in FORM GST PCT-05, in the Table, after serial number 5 and the entries relating thereto, the
following serial number and entries shall be inserted, namely:-

“6 To furnish information for generation of e-way bill

7 To furnish details of challan in FORM GST ITC-04

8 To file an application for amendment or cancellation of enrolment under rule
58
9 To file an intimation to pay tax under the composition scheme or withdraw

from the said scheme”.
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24. In the said rules, in FORM GSTR -4,-

(a) in clause 6,for the Table, the following Table shall be substituted, namely:-

“Rate of tax Total Turnover | Out of turnover reported in (2), | Composition tax amount
turnover of services
Central Tax State/UT Tax
1 2 3 4 57

(b) in clause 7, for the Table, the following Table shall be substituted, namely:-

“Quarter Rate Original details Revised details

Total Out of | Central State/UT Total Out of | Central State/UT

Turnover turnover Tax Tax Turnover | turnover Tax Tax
reported reported
in 3), in N,
turnover turnover
of of
services services

1 2 3 4 5 6 7 8 9 107;

25. In the said rules, in FORM GST RFD-01, for the declaration under rule 89(2)(f), the following declaration shall be
substituted, namely:-

“DECLARATION [rule 89(2)(f)]

I hereby declare that tax has not been collected from the Special Economic Zone unit /the Special
Economic Zone developer in respect of supply of goods or services or both covered under this refund claim.

Signature
Name —

Designation / Status”.

26. In the said rules, in FORM GST RFD-01A, for the declaration under rule 89(2)(f), the following declaration shall be
substituted, namely:-

“DECLARATION [rule 89(2)(f)]
I hereby declare that tax has not been collected from the Special Economic Zone unit /the Special
Economic Zone developer in respect of supply of goods or services or both covered under this refund claim.

Signature
Name —

Designation / Status”.
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27. In the said rules, in FORM GST APL-01,-

(a) for clause 15, the following clause shall be substitited, namely:-

“15. Details of payment of admitted amount and pre-deposit:-

(a) Details of payment required

Particulars Central | State/ UT tax | Integrated | Cess Total amount
tax tax
Tax/ Cess < total >
Interest < total >
a) Admitted amount Penalty <total >
Fees < total >
Other charges < total >
b) Pre-deposit (10% of
disputed tax /cess but
not exceeding Rs. 25 < total >
crore each in respect
of CGST, SGST of Tax/ Cess < total >
cess, or not exceeding
Rs. 50 crore in respect
of IGST and Rs. 25
crore in respect of
cess)

(b) Details of payment of admitted amount and pre-deposit (pre-deposit 10% of the disputed tax and cess but
not exceeding Rs. 25 crore each in respect of CGST, SGST or cess, or not exceeding Rs. 50 crore in respect
of IGST and Rs. 25 crore in respect of cess)

Sr. Description Tax Paid through Debit Amount of tax paid
No. payable Cash/ Credit entry Central State/UT Integrated CESS
Ledger No. tax tax tax
1 2 4 5 6 7 8 9
Cash Ledger
1. Int ted t
fiegrdied tax Credit Ledger
) Central t Cash Ledger
. entral tax
Credit Ledger
3. State/UT tax Casl.l Ledger
Credit Ledger
h Led
4. CESS Cash Ledger
Credit Ledger
(c) Interest, penalty, late fee and any other amount payable and paid
Sr.| Description Amount payable Debit Amount paid
No. Integrated | Central | State/UT | CESS | entry | Integrated| Central | State/UT | CESS
tax tax tax No. tax tax tax
1 2 3 4 5 6 7 8 9 10 117
1. Interest
2. Penalty
3. Late fee
4 Others
) (specify)
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(b) after clause 17, the following shall be inserted, namely:-

“18. Place of supply wise details of the integrated tax paid (admitted amount only) mentioned in
the Table in sub-clause (a) of clause 15 (item (a)), if any

Place of Supply (Name | Demand Tax Interest Penalty Other Total
of State/UT)
1 2 3 4 5 6 7.

Admitted amount [in
the Table in sub-clause
(a) of clause 15 (item

(a)]

28. In the said rules, in FORM GST APL-05 ,—-

(a) in clause 14,—

(i) in sub-clause (a), in the Table, for the brackets, figures and words “(20% of disputed tax)”, the brackets,
figures, words and letters “(20% of disputed tax/cess but not exceeding Rs.50 crore each in respect of CGST,

SGST or cess or not exceeding Rs.100 crore in respect of IGST and Rs.50 crore in respect of cess)” shall be

substituted;

(ii) in sub-clause (b), for the brackets, words and figures “(pre-deposit 20% of the disputed admitted tax and
Cess)”, the brackets, words, figures and letters “(pre-deposit of 20% of the disputed admitted tax and cess but
not exceeding Rs. 50 crore each in respect of CGST, SGST or cess or not exceeding Rs.100 crore in respect of

IGST and Rs. 50 crore in respect of cess)” shall be substituted;
(b) after clause 14, the following shall be inserted, namely:-

“15. Place of supply wise details of the integrated tax paid (admitted amount only) mentioned in

the Table in sub-clause (a) of clause 14 (item (a)), if any

Place of Supply Demand Tax Interest Penalty Other Total
(Name of
State/UT)
1 2 3 4 5 6 7.

Admitted amount [in the
Table in sub-clause (a) of
clause 14 (item (a))]

[F. No. 20/06/16/2018-GST (Pt. II)]
GUNJAN KUMAR VERMA, Under Secy.

Note : The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i) vide
notification No. 3/2017-Central Tax, dated the 19" June, 2017, published vide number G.S.R. 610(E), dated the 19" June,
2017 and last amended vide notification No. 74/2018-Central Tax, dated the 31% December, 2018, published vide number
G.S.R 1251(E), dated the 31* December, 2018.




[ 9T [I-&vE 3(i)] YRA T YIS : STHIERIT 19
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. 4/2019-F807 FX
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NOTIFICATION
New Delhi, the 29th January, 2019
No. 04/2019-Central Tax

G.S.R. 64(E).—In exercise of the powers under section 3 read with section 5 of the Central Goods and Services
Tax Act, 2017 (12 of 2017) and section 3 of the Integrated Goods and Services Tax Act, 2017 (13 of 2017), the Central
Board of Indirect Taxes and Customs, hereby makes the following further amendments in the notification of the
Government of India in the Ministry of Finance (Department of Revenue) No.2/2017- Central Tax, dated the 19" June,
2017, published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i), vide number G.S.R. 609(E),
dated the 19™ June, 2017, namely: -

In the said notification, -

(i) in the opening paragraph, after serial number (k) and the entries relating thereto, the following serial number
and entries shall be inserted, namely: -

“(1) Joint Commissioner of Central Tax (Appeals),”;
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(i) in paragraph 2, in serial number (c), after the words, “Additional Commissioners”, the words “or Joint
Commissioners” shall be inserted;

(iii) in paragraph 4, for the words and brackets “Additional Commissioners of Central Tax (Appeals)”, the words
and brackets “any officer not below the rank of Joint Commissioner (Appeals)” shall be substituted;

(iv) in Table I and Table III, after the words, “Additional Commissioner”, wherever they appear, the words “or
Joint Commissioner” shall be inserted.

2. This notification shall come into force with effect from the 1st day of February, 2019.
[F. No. 20/06/16/2018-GST (Pt. II)]
GUNJAN KUMAR VERMA, Under Secy.

Note : The principal notification No.2/2017-Central Tax, dated the 19" June, 2017, was published in the Gazette of India,
Extraordinary, Part II, Section 3, sub-section (i), vide number G.S.R. 609(E), dated the 19" June, 2017 and was last
amended vide notification No.79/2018 - Central Tax, dated the 31 December, 2018, published vide number
G.S.R. 1283 (E), dated the 31* December, 2018.

Ffe=T
7% fewett, 29 SrereT, 2019

. 5/2019-HT FT
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NOTIFICATION
New Delhi, the 29th January, 2019
No. 05/2019—Central Tax

G.S.R. 65(E).—In exercise of the powers conferred by sub-section (1) of section 10 of the Central Goods and
Services Tax Act, 2017 (12 of 2017), the Central Government, on the recommendations of the Council, hereby makes the
following further amendments in the notification of the Government of India in the Ministry of Finance (Department of
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Revenue) No. 8/2017-Central Tax, dated the 27t June, 2017, published in the Gazette of India, Extraordinary, Part II,
Section 3, Sub-section (i), vide number G.S.R. 648 (E), dated the 27t June, 2017, namely:-

In the said notification, for the portion beginning with the words “an amount calculated at the rate of”” and ending with
the words “half per cent. of the turnover of taxable supplies of goods in State in case of other suppliers”, the words and
figures, “an amount of tax calculated at the rate specified in rule 7 of the Central Goods and Services Tax Rules, 2017:”
shall be substituted.

2. This notification shall come into force with effect from the 1st day of February, 2019.
[F. No. 20/06/16/2018-GST (Pt.I)]
GUNJAN KUMAR VERMA, Under Secy.

Note : The principal notification No.8/2017- Central Tax, dated the 27 June, 2017, was published in the Gazette of
India, Extraordinary, Part II, Section 3, Sub-section (i), vide number G.S.R. 648(E), dated the 27t June, 2017 and was
last amended vide notification No. 1/2018-Central Tax, dated the 1™ J anuary,2018, published vide number G.S.R. 02(E),
dated the 1* January,2018.

FfgEeT
T faoett, 29 ST, 2019
H. 6/2019-F=k1T FX
ArHLRA. 66(3).—F=rT T, uhug fit Rwrer uw, FT 2T $fiw dar w7 ey, 2017
(2017 =T 12) 1 &g 23 FiT ITLRT (2) FRT T ATHIT FT TIRT FT g, VLT AR & O w= e
(Trea faam) fi srfag=eT 9. 65/2017-F7<a F7, A 15 9a¥&<, 2017, ST AT & TSI, ST §
aranf, . 1421(31), g 15 Fawaw, 2017 g7 Tarterd i 7% of, #§ Faferfa ey st 8, s -

ITH ATEAAT & TLqF H, ‘WA & A= 279F & G 4 % ITG< () H TATAAGE “THaw =vff 741 &
AT |, ST FHHT T 8 THH” 9531, HISh], TGN AL SAHT 6 I UL, “TT 22 F TTEHI0T & G (ji) F
T uted, 3T Ataf=aa it I ey T ITLTT (1) F Tg TEgF A7 9057, FEF AT i T S0 |

2. 7g Afag=eT 1 w2adt, 2019 & ¥gT g |
[®T. . 20/06/16/2018-STU&T (9TT-11)]

T[S HHTT 9T, < q=T
feoqur ; g stferg=aT /. 65/2017-F717 &<, A 15 Fawa<, 2017, AT % TSI, STETIR H, 917
. 1421(31), AT 15 Taw=2, 2017 FTT THTIAT 67 7 off |

NOTIFICATION
New Delhi, the 29" January, 2019

No. 06/2019—Central Tax

G.S.R. 66 (E).—In exercise of the powers conferred by sub-section (2) of section 23 of the Central Goods and
Services Tax Act, 2017 (12 of 2017), the Central Government, on the recommendations of the Council, hereby makes the
following amendments in the notification of the Government of India in the Ministry of Finance (Department of
Revenue) No. 65/2017-Central Tax, dated the 15" November, 2017, published in the Gazette of India, Extraordinary,
vide number G.S.R. 1421 (E), dated the 15" November, 2017, namely: -

In the said notification, in the proviso, for the words, brackets, letters and figures “sub-clause (g) of clause (4) of article
279A of the Constitution, other than the State of Jammu and Kashmir”, words, brackets and figures “the first proviso to
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sub-section (1) of section 22 of the said Act, read with clause (iii) of the Explanation to the said section” shall be
substituted.

2. This notification shall come into force with effect from the 1st day of February, 2019.
[F. No. 20/06/16/2018-GST (Pt.1I)]
GUNJAN KUMAR VERMA, Under Secy.

Note : The principal notification No. 65/2017-Central Tax, dated the 15" November, 2017, was published in the Gazette
of India, Extraordinary, vide number G.S.R. 1421 (E), dated the 151 November, 2017.

Ffer=T
7% faeett, 29 s=aY, 2019

¥, 1/2018-TfiFa #X
TL.HLA. 67(37).—Fv== I, Thihd HIST ¥ AGTRT (FHereg) dfafaaw, 2018 (2018 &1 32) Hir
&Y 1 ¥ ITLTIT (2) FIT T& ATFAT FT TART FIA g0, 1 FLa<t, 2019 ¥ 39 g & &9 § 7a #wwdt 2,
fSreret T |Te i FATRT (Ferer) srfatee, 2018 (2018 T 32) F IUse Y9 gi |
[®T. . 20/06/16/2018-Suet (WTT-10)]
T[S THIL F9T1, 9T g

NOTIFICATION
New Delhi, the 29th January, 2019

No. 01/2019-Integrated Tax

G.S.R. 67(E).—In exercise of the powers conferred by sub-section (2) of section 1 of the Integrated Goods and
Services Tax (Amendment) Act, 2018 (32 of 2018), the Central Government hereby appoints the 1* day of February,
2019 as the date on which the provisions of the Integrated Goods and Services Tax (Amendment) Act, 2018 (32 of
2018) shall come into force.

[F. No. 20/06/16/2018-GST (Pt. II)]
GUNJAN KUMAR VERMA, Under Secy.

It
TE faeett, 29 Sy, 2019
4. 2/2019-THiFa 7
qrHLRA. 68(3).—FrT T, uhvug it Rwrer uw, FT /e $fiw dar w7 atafaaw, 2017
(2017 T 12) =¥ &M=T 23 T ITYTT (2) F AT IT&T Wehishd ATA 3T FAT FL ATe=aH, 2017 (2017 F7 13)

T T 20 FTT T& AT &1 TN Fd g0, A G & (o Ga1ad (Tqsred [aamT) &t stfeeg==r 4.
7/2017-THrFd w2, e 14 e, 2017, ST 9=d & TS0, STETeer § 9rF 6 '@ 1155(37), aria

14 fawaz, 2017 g1 T 61 7% off, § feferfea geree Fdt 8, aoiq -
IH ATHAAT % TLqF G () H, “151” Sl & T 92, “5” 3 @1 ST |
2. 7g Afag=eT 1 w7adt, 2019 & ¥g g |
[T, /. 20/06/16/2018-STU#aY (ATT-11)]
T[S HHTT 9T, < qad
foqur ;g stfa=ET | 07/2017-vdpd &2, aiE 14 f@awEw, 2017, 99T F OO, SGTER H,
ar.®1. . 7. 1155(3), A 14 A, 2017 g7 STierd i s off |
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NOTIFICATION
New Delhi, the 29" January, 2019

No. 02/2019-Integrated Tax

G.S.R. 68(E).—In exercise of the powers conferred by section 20 of the Integrated Goods and Services Tax
Act, 2017 (13 of 2017) read with sub-section (2) of section 23 of the Central Goods and Services Tax Act, 2017 (12 of
2017), the Central Government, on the recommendations of the Council, hereby makes the following amendment in the
notification of the Government of India in the Ministry of Finance (Department of Revenue) No.7/2017-Integrated Tax,
dated the 14" September, 2017, published in the Gazette of India, Extraordinary, vide number G.S.R. 1155(E), dated the
14™ September, 2017, namely: -

In the said notification, in the proviso, in clause (b), for the figures, “151”, the figure “5” shall be substituted.
2. This notification shall come into force with effect from the 1* day of February, 2019.
[F. No. 20/06/16/2018-GST (Pt. II)]
GUNJAN KUMAR VERMA, Under Secy.

Note : The principal notification No.7/2017-Integrated Tax, dated the 14™ September, 2017, was published in the Gazette
of India, Extraordinary, vide number G.S.R. 1155(E), dated the 14 September, 2017.

Ffer=eT
7% fewett, 29 StrarT, 2019

. 3/2019-THiFa
T.H.fA. 69(37).—F7aIT TLHTL, Frald HIA 3T HAT FT ATAIW, 2017 (2017 FT 12) ¥ &m=T 23

FT IT-GTT (2) & a7 G715 Tehlehd AT T AT FT ATATH7, 2017 (2017 FT 13) H¥ &M=T 20 FTT T
AfFTAT T TANT F2d gU, TTg it FRRTert o T a3t & faed #araa (Trsrea faamn) i srfeg==r .
10/2017-Tisd 7, ATrE 13 eraRqay, 2017, ST AT & 579, FATEm0 § qr.a0A, |, 1260(3), e

13 TFQAT, 2017 FIRT THT(AQ A1 T2 off, # fReAferferd qeired F3dr &, aorid:-

T ATAAT F IGF H, AU F T =aE 279%F & @ (4) F gude (¥) ® 77 fAfAfde o y=
TS o AT H,STH FOHIT 57 6 (HaT” eal, :ICsHl, A S [ % I T “IFT 1T 6 TT 0
& @ (i) % AT afsq, IFq ATTHAT A g 22 F ITATT (1) F T TWAdh 067, HISF AT 3% @
ST |

2. 7g =T 1 w7adt, 2019 & Yged g |

[®T. &. 20/06/16/2018-STU=T (9TT-11)]

T[S HHTT 9T, Ta€ qad

foqur ;g sfeREAT |, 10/2017-UHFa #2, aE 13 sEqay, 2017, ARG & T, AT §
arFL . . 1260(3), @ 13 STFqa, 2017 FTT TR hf 7% o |

NOTIFICATION
New Delhi, the 29th January, 2019

No. 03/2019-Integrated Tax

G.S.R. 69(E).—In exercise of the powers conferred by section 20 of the Integrated Goods and Services Tax
Act, 2017 (13 of 2017) read with sub-section (2) of section 23 of the Central Goods and Services Tax Act, 2017 (12 of
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2017), the Central Government, on the recommendations of the Council, hereby makes the following amendments in the
notification of the Government of India in the Ministry of Finance (Department of Revenue) No. 10/2017-Integrated Tax,
dated the 13" October, 2017, published in the Gazette of India, Extraordinary, vide number G.S.R. 1260(E), dated the
13" October, 2017, namely: -

In the said notification, in the proviso, for the words, brackets, letters and figures “sub-clause (g) of clause (4) of article
279A of the Constitution, other than the State of Jammu and Kashmir”, words, brackets and figures “the first proviso to
sub-section (1) of section 22 of the said Act, read with clause (iii) of the Explanation to the said section” shall be
substituted.

2. This notification shall come into force with effect from the 1" day of February, 2019.
[F. No. 20/06/16/2018-GST (Pt. II)]
GUNJAN KUMAR VERMA, Under Secy.

Note : The principal notification No. 10/2017-Integrated Tax, dated the 13™ October, 2017, was published in the Gazette
of India, Extraordinary, vide number G.S.R. 1260 (E), dated the 13" October, 2017.

Ffer=T
7% f&eelY, 29 SaeY, 2019

. 1/2019-¥%=7 F:X (39)

AL.HLA. 70(31).—F=<1T TR, Fe T qT S a7 7 A=z, 2017 (2017 FT1 12) v & 11
T ITETT (1) T & AT T TART Hd gU, Tg THTHT g1 ST 92 7o Aehigd § UHT FHIAT SAE9TF 2,
afiag i fAreRent 97w qve % fAeq @emes (T f@Famn) S aterEET 9. 8/2017-F0T 7T (39),
AT 28 S, 2017, ST 91 o TSI, SHTLT § q1.H7.54, 7, 680(37), AT 28 §A, 2017 FIT THTAT
& TS of, &1 39 arai & FEm afenria Fwea gu, g o o= & 97 O = 8 31 F w o By T
g, #r Efea #wdfr 81

2. 7g wferg=mar 1 weadt, 2019 & yged g |
[T, &. 20/06/16/2018-STT&dY (WTT-11)]
T[S HHTT 9T, < q=T
feoqur ;o srfeg=mT . 8/2017-%=67 #¥ (3¥), AIE 28 §A, 2017, AT F TSI,  STETLT, 9 11,
T 3, IU-wT (i) § 91.F1.19. €. 680(37), AT 28 §A, 2017 FWT FaHTiard & 7 ofF i sifaw are srferg=mr

H. 22/2018 - F ™ FT (IT), TG 6 3T, 2018 FIT HATET =0T T § ST ATTLAAT &, ATHLE. 743(30),
AT 6 3T, 2018 FTRT ThTiora Y 18 ofF |

NOTIFICATION
New Delhi, the 29" January, 2019

No. 01/2019—Central Tax (Rate)

G.S.R. 70(E).—In exercise of the powers conferred by sub-section (1) of section 11 of the Central Goods and
Services Tax Act, 2017 (12 of 2017), the Central Government, on being satisfied that it is necessary in the public interest
so to do, on the recommendations of the Council, hereby rescinds the notification of the Government of India in the
Ministry of Finance (Department of Revenue) No. 8/2017-Central Tax (Rate), dated the 28" June, 2017, published in the
Gazette of India, Extraordinary, vide number G.S.R. 680 (E), dated the 28" June, 2017, except as respects things done or
omitted to be done before such rescission.

2. This notification shall come into force with effect from the 1" day of February, 2019.
[F. No. 20/06/16/2018-GST (Pt. II)]
GUNJAN KUMAR VERMA, Under Secy.
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Note : The principal notification No. 8/2017- Central Tax (Rate), dated the 28t June, 2017, was published in the Gazette
of India, Extraordinary, Part II, Section 3, Sub-section (i), vide number G.S.R. 680 (E), dated the 28t June, 2017 and was
last amended vide notification No. 22/2018-Central Tax (Rate), dated the 6" August, 2018, published vide number
G.S.R. 743(E), dated the 6™ August, 2018.

FfgET
7% feeett, 29 s=aT, 2019

. 1/2019-9% T8 7T (V)

ALFLF. 71(31).—FT TR, §9 oG8 | T Fa7 F¢ Aia«aw, 2017 (2017 &1 14) Fr
&Y 8 T ITLTT (1) FIT Y& AfFaat FT TART F2d g, g THITE g ST 92 3 Arhfgd & UET FeAr
qrEeTF g, areug f Rt av g avwr & Ao @eres (e o) & afegear 9. 8/2017-5+
TSI T (IF), TG 28 5, 2017, ST AT F TSI, FHT&M0 § a7, &, 717(31), 8= 28 54,
2017 ZTT YT T 75 ofF, &1 39 arai % Har At Fd gu, e UH Afesrao § 7@ o @ g =am
FIA T AT ThaT 1w 2, 7 et # € |

2. 7g Afeg=AT 1 w3adt, 2019 & ¥ged g0t |
[®T. . 20/06/16/2018-Suet (WTT-10)]
TSI FHTE 99T, a7 =g

feoqur : g srfaeEET . 8/2017-99 TSTET FX (37), a9 28 §H, 2017, WG * TSI,  SAETET,
a0, W 3, 3u-u< () & aranfA. /. 717(31), aira 28 57, 2017 =T Tahrird it 72 off s sifqw aw
srferg@=aT &, 22/2018-H9 TSI F (3X), G 6 3T, 2018 FWT Fenfad it 7€ v srferg=mn .
ar.F1. . 745(1), aT0@ 6 T, 2018 FTT YT v S off |

NOTIFICATION
New Delhi, the 29" January, 2019
No. 01/2019-Union Territory Tax (Rate)

G.S.R. 71(E).—In exercise of the powers conferred by sub-section (1) of section 8 of the Union Territory
Goods and Services Tax Act, 2017 (14 of 2017), the Central Government, on being satisfied that it is necessary in the
public interest so to do, on the recommendations of the Council, hereby rescinds the notification of the Government of
India in the Ministry of Finance (Department of Revenue) No. 8/2017- Union Territory Tax (Rate), dated the 28" June,
2017, published in the Gazette of India, Extraordinary, vide number G.S.R.717 (E), dated the 28t June, 2017, except as
respects things done or omitted to be done before such rescission.

2. This notification shall come into force with effect from the 1" day of February, 2019.
[F. No. 20/06/16/2018-GST (Pt. II)]
GUNJAN KUMAR VERMA, Under Secy.

Note : The principal notification No. 8/2017- Union Territory Tax (Rate), dated the 28" June, 2017, was published in the
Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i), vide number G.S.R.717 (E), dated the 28" June, 2017
and was last amended vide notification No. 22/2018- Union Territory Tax (Rate), dated the 6n August, 2018, published
vide number G.S.R. 745 (E), dated the eh August, 2018.
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Ffer=T
7% f&=ett, 29 s=avt, 2019

. 1/2019-THiFa F: ()

L.HLJ. 72(3).—F==1T TLHR, THiHd 7T 3T FaT F7 ATATH7, 2017 (2017 F7 13) H¥ o137 6
T ITETT (1) T & AT FHT AR Hd gU, Tg THTET g1 ST 92 7o Aehigd § UHAT FHIAT SAE9TF 2,
areug & FARTert 9% A 9 & e (T [&9mT) it stfeg=ar 7. 32/2017-UHd #7 (39),
AT 13 sFqa, 2017, ST 9T o 19, SETETer § 91.F.M. /., 1263(37), ardi@ 13 staqay, 2017 g0
SERTTATT T TS ofY, FT 39 arat % Ha st #va gu, e va e & @ G @ g a1 w3 @
o T 8, 7 fAefea w2

2. 7g wferg=ear 1 weadt, 2019 & yged g |
[®T. /. 20/06/16/2018-STTU#aY (ATT-11)]
T[T FHT 94T, 1A af=a

feoqur ; q= srferg=AT 5. 32/2017-Udga #7 (37), AR 13 sFqay, 2017, 97T % TSI, AT,
q 11, W 3, 3U-we (i) § 91.#1.57. &, 1263(ar), arra 13 sraqae, 2017 g Yhrfera ¥ 7 oft e sifaw
JIT wfegEar |, 23/2018-UHIFd FT (3¥), dNr@ 6 sFEd, 2018 T Hemfad #F WE S,
T #1.|. 744(1), aT0@ 6 T, 2018 FTT YT i TS off |

NOTIFICATION
New Delhi, the 29" January, 2019

No. 01/2019-Integrated Tax (Rate)

G.S.R. 72(E).—In exercise of the powers conferred by sub-section (1) of section 6 of the Integrated Goods and
Services Tax Act, 2017 (13 of 2017), the Central Government, on being satisfied that it is necessary in the public interest
so to do, on the recommendations of the Council, hereby rescinds the notification of the Government of India in the
Ministry of Finance (Department of Revenue) No. 32/2017-Integrated Tax (Rate), dated the 13" October, 2017,
published in the Gazette of India, Extraordinary, vide number G.S.R. 1263 (E), dated the 13" October, 2017, except as
respects things done or omitted to be done before such rescission.

2. This notification shall come into force with effect from the 1" day of February, 2019.
[F. No. 20/06/16/2018-GST (Pt. II)]
GUNJAN KUMAR VERMA, Under Secy.

Note : The principal notification No. 32/2017- Integrated Tax (Rate), dated the 13™ October, 2017, was published in the
Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i), vide number G.S.R. 1263(E), dated the 13" October,
2017 and was last amended vide notification No. 23/2018-Integrated Tax (Rate), dated the 6" August, 2018, published
vide number G.S.R. 744(E), dated the 6 August, 2018.
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MINISTRY OF FINANCE
(Department of Revenue)
(CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS)
NOTIFICATION
New Delhi, the 31st January, 2019
No. 07/2019-Central Tax

G.S.R. 79(E).—In exercise of the powers conferred by sub-section (6) of section 39 read
with section 168 of the Central Goods and Services Tax Act, 2017 (12 of 2017), the Commissioner
hereby makes the following amendment in the notification of the Government of India in the
Ministry of Finance, Department of Revenue No. 66/2018-Central Tax, dated the 29t November,
2018, published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i) vide number
G.S.R. 1150(E), dated the 29t November, 2018, namely:—

In the said notification, for the words, figures and letters “the 31 day of January, 20197, the
words, figures and letters “the 28" day of February, 2019” shall be substituted.

[F. No. 20/06/17/2018-GST]
Dr. SREEPARVATHY S.L., Under Secy.

Note : The principal notification No. 66/2018-Central Tax, dated the 29t November, 2018 was
published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i) vide
number G.S.R. 1150(E), dated the 29t November, 2018.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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STTErshTAT AT S AT 39k FIT ST fReT st srfararret =0y, Uy o & =g w8 % sffaw weqa # R
AT 2, ¢

g A2 AT T A Fata a1 & BEA § w3 eA9el T 3AYE FY TAT HT STHNT dal AT 9T § v
THT JHTOTTS STUferd et g |7

(i) TS § HH AT 1 F qTHA “9F ST STETE 9 sl a7 qrd o ST |
[FT.5.20/06/17/2018-SUadY (AT )]

feoqur .- q= stfee=AT 9. 48/2017 -F=T FT, AEE 18 o<pae, 2017 WA & ST, FHTTI, 90 11,
T 3, 39Ee (i) ¥ g, 1305 (1) A 18 spaw, 2017 FIRT YT & T off |

MINISTRY OF FINANCE
(Department of Revenue)
(CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS)
NOTIFICATION
New Delhi, the 15" January, 2019
No.1/2019-Central Tax

G.S.R. 33(E).— In exercise of the powers conferred by section 147 of the Central Goods and Services Tax Act,
2017 (12 of 2017), the Central Government, on the recommendations of the Council, hereby makes the following
amendment in the notification of the Government of India in the Ministry of Finance, Department of Revenue No.
48/2017-Central Tax dated the 18" October, 2017 published in the Gazette of India, Extraordinary, Part II, Section 3,
Sub-section (i) vide number G.S.R 1305(E) dated the 18" October, 2017, namely:—

In the said notification,

1) In the Table, the column number (2) against S. No.1, after the entry, the following proviso shall be inserted,
namely: -

“Provided that goods so supplied, when exports have already been made after availing input tax credit on inputs
used in manufacture of such exports, shall be used in manufacture and supply of taxable goods (other than nil rated or
fully exempted goods) and a certificate to this effect from a chartered accountant is submitted to the jurisdictional
commissioner of GST or any other officer authorised by him within 6 months of such supply,:

Provided further that no such certificate shall be required if input tax credit has not been availed on inputs used
in manufacture of export goods.”;

(ii) In the Explanation against serial number 1 the words “on pre-import basis” shall be omitted.
[F. No. 20/06/17/2018-GST (Pt. I)]
Dr. SREEPARVATHY S. L., Under Secy.

Note:- The principal notification No. 48/2017-Central Tax dated 18™ October, 2017 was published in the Gazette of
India, Extraordinary, Part II, Section 3, Sub-section (i) vide number G.S.R 1305(E), dated the 18" October,
2018.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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20 FTa<t, 2019, ST AT F W9, FETLO, H ATHLA. dears 136(3), e 20 FEa,
2019 5T T it 1% off, g sifaw =9 & Ferres fhar 73T |

MINISTRY OF FINANCE

(Department of Revenue)
(CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS )
NOTIFICATION
New Delhi, the 22nd April, 2019
No. 19/2019-Central Tax
G.S.R. 320(E).—In exercise of the powers conferred by section 168 of the Central Goods and Services Tax Act,

2017 (12 of 2017) read with sub-rule (5) of rule 61 of the Central Goods and Services Tax Rules, 2017 (hereafter in this

notification referred to as the said rules), the Commissioner, on the recommendations of the Council, hereby makes the

following further amendment in notification number 34/2018—Central Tax, dated the 10t August, 2018, published in the

Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i) vide number G.S.R.761(E), dated the 10" August,

2018, namely:—

In the said notification, in the first paragraph, after the eighth proviso, the following proviso shall be inserted, namely: —
“Provided also that the return in FORM GSTR-3B of the said rules for the month of March, 2019 shall be
furnished electronically through the common portal, on or before the 23" April, 2019.”.

2. This notification shall come into force with effect from the 20™ day of April, 2019.

[F.No. 20/06/16/2018-GST (Pt.-I)]

RUCHI BISHT, Under Secy.

Note:— The principal notification number 34/2018 —Central Tax, dated the 10™ August, 2018 was published in the
Gazette of India, vide number G.S.R. 761(E), dated the 0% August, 2018 and was last amended by notification

No. 09/2019, dated the 20t February, 2019, published in the Gazette of India, Extraordinary, vide number
G.S.R. 136(E), dated the 20th February, 2019.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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MINISTRY OF FINANCE
(Department of Revenue)
(CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS)
NOTIFICATION
New Delhi, the 21st June, 2019
No. 25 /2019-Central Tax

G.S.R. 443 (E).—In exercise of the powers conferred by section 164 of the Central Goods and Services Tax
Act, 2017 (12 of 2017), the Central Government, on the recommendations of the Council, and on being satisfied that it is
necessary in the public interest so to do, hereby makes the following amendment in the notification of the Government
of India, Ministry of Finance, Department of Revenue No.22/2019-Central Tax, dated the 23rd April, 2019, published in
the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i), vide number G.S.R. 323(E), dated the 23rd April,
2019, namely:-

In the said notification, for the figures, letters and words “21st day of June, 2019” the figures, letters and word
“21st day of August, 2019” shall be substituted.

[F. No. 20/06/16/2018-GST (Pt. I)]

RUCHI BISHT, Under Secy.

Note: The principal notification No. 22/2019-Central Tax, dated the 23rd April, 2019 was published in the Gazette of
India, Extraordinary, vide number G.S.R. 323(E), dated the 23rd April, 2019.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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MINISTRY OF FINANCE
(Department of Revenue)
NOTIFICATION
New Delhi, the 16th May, 2019
No. 03/2019-Union Territory Tax

G.S.R. 366(E).—In exercise of the powers conferred by section 15 of the Union territory Goods and Services
Tax Act, 2017 (14 of 2017) and section 96 of Central Goods and Services Tax Act, 2017 (12 of 2017) and rule 103 of the
Goods and Services Tax Rules, 2017, the Central Government, hereby make the following amendment in the notification
number 14/2018-Union territory Tax, published in the Gazette of India vide G.S.R. number 1004 (E) dated the 8™ October
2018, namely: -

In the said notification, in the Table (i), - against Sl. No. 1, in column (3), against item (ii), for the entry, the
following entry shall be substituted, namely: -

“(i1) Ms. Nidhi Sarohe, Joint Commissioner (Union territory Goods and Services Tax), Union territory
of Andaman and Nicobar Islands.”

(ii) against Sl. No. 4, in column (3), against item (ii), for the entry, the following entry shall be substituted,
namely: -

“(ii) Shri Nilesh Nishikant Gurav, Deputy Commissioner (Union territory Goods and Services Tax),
Union territory of Dadra and Nagar Haveli.”

2. This notification shall come into force on the date of its publication in the official Gazette.
[F.No. S. 31011/21/2016-ST-I-DoR-Pt.1]
SUNIL KUMAR, Under Secy.

Note: The principal notification was published in Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i), vide
G.S.R. 1004(E), dated 08" October, 2018.

i
7% f3weht, 16 5, 2019

. 04/2019-99 TSI &F F:T

AT.H.A. 367(31.) T T HY 1T & WA S qaT FHT AtAf=aq, 2017 (2017 F7 14) F¥ &mwr
16 ST FEIT | 3T HAT FT ATAWFH, 2017 (2017 FT 12) AT 12T 99 FIT Tacq ATRIT FHT TN FId g0
AT T S Al ATILAAT 6. 15/2018, F9 1T &7 &Y, q@ 8 AFqay, 2018, ArF1.H. 1005(3)
I 8 FTFIEY, 2018 FIT THAQ ATSFAAT FT  ATAFHAT FId g A Al T2 AU & &q#F 2 H TIT
Steatyd o9 =7 847 ¥ g qreit F wqe 3 ¥ A g & gy s =Rty % oo erder srfasor
FT TS ATGFT FIAT &, AAia-

#. 9. aiim faffr gg eder qIE T IGATH
SISO % HH ST &4
FT A
(1) (2) 3)
1, e S AT S | () g s S w, S S,
Ak S (ii) ST, AT A AT FY, FSH A FHhE a7 69 757 &
2. EEILES (i) =T AGFT FRT T, FSE S,
(if) ITUTE Q[ ST FATLTA AT, FSHTE T 5T & |
3. TAA A BT (i) =T ATHT FAT Y, TSTET A,
(ii) ST, (F TST &G HIA AT AT F), IHA M AT §F T
Gkl
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4.

FTET F AT gt

(i) BT ATFT FET FL, TSEL A,
(ii) ST, (T TS AT G T HAT FY), J(ELT T A2 gl 99
TS &

KEEE

(i) q=7 o ged i w2, fwadaEs S,
(il) Tf=ra, (T, FifeTeht T AT (F9 TS G /A {T AT
V), AAZNT T 57 &

T ATERLAAT TSI H THE THTI il AILE HI T gl

[®1.5. T, 31011/21/2016-TaEt--STATA-ATT-1]
AT FHIL, AT AT

NOTIFICATION
New Delhi, the 16th May, 2019
No. 04/2019-Union Territory Tax

G.S.R. 367(E).—In exercise of the powers conferred by section 16 of the Union Territory Goods and Services
Tax Act, 2017 (14 of 2017) and section 99 of Central Goods and Services Tax Act, 2017 (12 of 2017) and in supersession
of the notification No. 15/2018-Union territory Tax, dated the gt October, 2018 of the Government of India, published
vide number G.S.R. 1005(E), dated the g October, 2018, the Central Government, hereby, notifies the constitution of the
Appellate Authority for Advance Ruling in the Union territories as mentioned in column (2) of the Table below with the
Members as specified in column (3) of the said Table namely: -

TABLE
SI. No. Name of Union territory Designation of Member
of Appellate Authority
for Advance Ruling
(D (2 3)
1. Andaman and Nicobar | (i) Chief Commissioner of Central Tax, Kolkata Zone;
Islands (ii)) Commissioner, Goods and Services Tax, Union territory of Andaman and
Nicobar Islands.
2. Chandigarh (i) Chief Commissioner of Central Tax, Chandigarh Zone;
(ii) Excise and Taxation Commissioner, Union territory of Chandigarh.
3. Daman and Diu (i) Chief Commissioner of Central Tax, Vadodara Zone;
(i) Commissioner, (Union territory Goods and Services Tax), Union territory of
Daman and Diu.
4. Dadra and Nagar Haveli | (i) Chief Commissioner of Central Tax, Vadodara Zone;
(ii)) Commissioner, (Union territory Goods and Services Tax), Union territory of
Dadra and Nagar Haveli.
5. Lakshdweep (i) Chief Commissioner of Central Tax, Thiruvananthapuram Zone;
(ii) Secretary (Planning, Statistics and Taxation) (Union territory Goods and
Services Tax), Union territory of Lakshdweep.
2. This notification shall come into force on the date of its publication in the Official Gazette.

[F.No. S. 31011/21/2016-ST-I-DoR-Pt.1]
SUNIL KUMAR, Under Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054
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MINISTRY OF FINANCE
(Department of Revenue)
NOTIFICATION
New Delhi, the 29th June, 2019
No. 11 /2019-Central Tax (Rate)

G.S.R. 460(E).—In exercise of the powers conferred by section 55 of the Central Goods and Services
Tax Act, 2017 (12 of 2017), the Central Government, on the recommendations of the Council, hereby
specifies retail outlets established in the departure area of an international airport, beyond the immigration
counters, making tax free supply of goods to an outgoing international tourist, as class of persons who shall be
entitled to claim refund of applicable central tax paid on inward supply of such goods, subject to the
conditions specified in rule 95A of the Central Goods and Services Tax Rules, 2017.

Explanation.-For the purposes of this notification, the expression “outgoing international tourist”
shall mean a person not normally resident in India, who enters India for a stay of not more than six months for
legitimate non-immigrant purposes.

2. This notification shall come into force with effect from the 1st day of July, 2019.
[F. No. 354/90/2019-TRU]
RUCHI BISHT, Under Secy.

Frferg=T
TE faeett, 29 S, 2019

. 10/2019-THiFa FT (IT)

ar. &1, 461(31).—Fw=T 9T uE FarwT afateEE, 2017 (2017 #T 12) it =7 55 F A7 9ted
AT AT Ud HaTRe A=, 2017 (2017 FT 13) &7 a7 20 % Tgd Tacd ARAT HT TIN FLd g, g
e Suedl afvag #i feme F s uY, TAEERl, feaid " ud qara] HEEmaet, 2017 %
e 95(%) & fafatase ot & srefie Ted gu, siawithiy TawdIe o Yo aTa &t | w1 39 g fosht
T AT DI, ST o6 FTET AT AT AT TIeh] il TEqAT T HT q<h YA HAT &, UH SATHAT 6 Ueh il
% =7 § FrfafEe wdt & o0& aeqE B Siaien A o) sow R s R T w6 e
o7 gFa B 2 |

TSI ¢ TH ATIAAT & 39T & o0, ATHAE “FTEL S AT HAUSel T TAed” T ATTIT U
tRal & g St FoF aea % ararer Merh 98 8, ST aa # g s st s a s F ow g ag &
st oAty a & forg sgea & forg 9 sma € |

2. Ig ATAT=AT 01 JATE, 2019 & AT AT |
[T, &. 354/90/2019-E1=m77]

= fate, e g

NOTIFICATION
New Delhi, the 29th June, 2019
No. 10/2019-Integrated Tax (Rate)

G.S.R. 461(E).—In exercise of the powers conferred by section 20 of the Integrated Goods and
Services Tax Act, 2017 (13 of 2017) read with section 55 of the Central Goods and Services Tax Act, 2017
(12 of 2017), the Central Government, on the recommendations of the Council, hereby specifies retail outlets
established in the departure area of an international airport, beyond the immigration counters, making tax free
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supply of goods to an outgoing international tourist, as class of persons who shall be entitled to claim refund
of applicable integrated tax paid on inward supply of such goods, subject to the conditions specified in rule
95A of the Central Goods and Services Tax Rules, 2017.

Explanation.-For the purposes of this notification, the expression “outgoing international tourist”
shall mean a person not normally resident in India, who enters India for a stay of not more than six months for
legitimate non-immigrant purposes.

2. This notification shall come into force with effect from the 1st day of July, 2019.
[F. No. 354/90/2019-TRU]
RUCHI BISHT, Under Secy.

Frferg=aT
TE faeett, 29 5, 2019

. 11/2019-THiFd FX (3T)

ar.#r.fA. 462(37).—uFra @ ud Farwe wfdfAEw, 2017 (2017 #v 13) dT oawT 6 Hr
IT-GTT (1) F Tgd Taed ATRAT T TN Fd gU, Fieg TLh1Y, TH a1d F S g1d g o THAT FHIAT Sred
H SEeTT g, 3T SuHer aiiue it FARiel & e 0%, Udagra, 39 a9 aeqa T2, S & Saaed
TITIE & TEATT & § TITq GauT ol TRl TIarE deal & a1ge, T 918 A ATl daiiee
wiewl T ST T ST gY, 39 "l UAEd T |/ ge TEE Fwdl ¢ S T 39 U Ui A/ Ud "qarah
srferfaare, 2017 ¥ €T 5 % AT AT ST 2 |

TSSO © =0 ATSEEAT & I29F o foru, srfwrsafxe “aree S ot siaeishy wdew” 7 st o
sfeat § 8 o o6 9 % gy Rarft agi 8, s ana H g siv st s d s & oo g a5 &
AT srater % & o g7 & forg W o € |

2. Tg Ateg=AT 01 S[ATE, 2019 & TR gAY |

[T, &. 354/90/2019-E1=m7]
&f fare, sEw afa

NOTIFICATION
New Delhi, the 29th June, 2019
No. 11 /2019-Integrated Tax (Rate)

G.S.R. 462(E).—In exercise of the powers conferred by sub-section (1) of section 6 of the Integrated
Goods and Services Tax Act, 2017 (13 of 2017), the Central Government, on being satisfied that it is
necessary in the public interest so to do, and on the recommendations of the Council, hereby exempts any
supply of goods by a retail outlet established in the departure area of an international airport, beyond the
immigration counters, to an outgoing international tourist, from the whole of the integrated tax leviable
thereon under section 5 of the Integrated Goods and Services Tax Act, 2017.

Explanation.-For the purposes of this notification, the expression “outgoing international tourist”
shall mean a person not normally resident in India, who enters India for a stay of not more than six months for
legitimate non-immigrant purposes.

2. The notification shall come into force with effect from the 1st day of July, 2019.
[F. No. 354/90/2019-TRU]
RUCHI BISHT, Under Secy.
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Frferg=T
TS faeedt, 29 S, 2019

q. 11/2019-89 T X (I)

qr.F1.. 463(37).— F=17 T UF AT wfafay, 2017 (2017 #1 12) F¥ €127 55 F A7 9fSq
T TSI AT UF Fare Atef=aw, 2017 (2017 F7 14) Y 917 21 F Tgd Ta<d AREAT FT TIWT F:7d g,
g gAY ShruEdt afvug #Y e & e u¥, Ua<gl, Feaid 719 Ud darshe Faamedr, 2017 %
e 95(F) # fafAtase oraf & 19 Ted g, daurseld TATTIE % TEATT aTef &1 | ST 39 Gaar ot
FT AT A, ST 6 ATEL ST aTeT SAeISe T Taeahi i aEqal i T b AgId HAT &, UH SAHAT 6 Ueh ail
& =7 # fafafate Fedt g ST UF awqel it A i a7 79 g ST R 0§ 5T Y F ThE &
forT EF=T BT 2 |

TS © TH ATAREAT & 39T * foru, srfvreafxe “arey S AT siaeithy v 7 st o
tRal & g S o aea % ararer el 98 8, ST aa g s st s a s F ow g agm &
AT STAT T o forT g4 o fory A omd 2 |

2. Ig ATAT=AT 01 JATE, 2019 & AT AT |
[T, &. 354/90/2019-E1=m77]

= fase, s qf=a

NOTIFICATION
New Delhi, the 29th June, 2019
No. 11/2019-Union Territory Tax (Rate)

G.S.R. 463(E).—In exercise of the powers conferred by section 21 of the Union Territory Goods and
Services Tax Act, 2017 (14 of 2017) read with section 55 of the Central Goods and Services Tax Act, 2017
(12 of 2017), the Central Government, on the recommendations of the Council, hereby specifies retail outlets
established in the departure area of an international airport, beyond the immigration counters, making tax free
supply of goods to an outgoing international tourist, as class of persons who shall be entitled to claim refund
of applicable union territory tax paid on inward supply of such goods, subject to the conditions specified in
rule 95A of the Central Goods and Services Tax Rules, 2017.

Explanation.-For the purposes of this notification, the expression “outgoing international tourist”
shall mean a person not normally resident in India, who enters India for a stay of not more than six months for
legitimate non-immigrant purposes.

2. This notification shall come into force with effect from the 1st day of July, 2019.
[F. No. 354/90/2019-TRU]
RUCHI BISHT, Under Secy.

Frferg=T
TS faeedt, 29 S, 2019
. 1/2019-wfayfd ST (39)

qL.F.A. 464().—F=17 AT UF FATHR (AT T W) swfaREw, 2017 (2017 w7 12) fi
STRT 11 37 3T 91T (1) o 7 G50 J1 T HATHL (T H1 qTaqi) AtE==m, 2017 (2017 F7 15) F q@d
waed IRl T AN FXd gU, Feg YT, SHuEet aug it e & e a2, TdegiT, 39 a9
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FEQSH Y, ST T SIaeisiT AT F WeA™ & H qAriod gar ot gE, Srares Feal & arge, gy
TT ST 3T AT Teant T AT BT STd g, 39wl Tfagfd Suse ¥ ge Y= Fdt g off f3 39 1
AT U HATHL (TAAT T TTfer) AT T &2 8 F Siaid T S(rav af |

T ; =F FTAREAT % IReT F foru, srfvreafxe “arey S AT siaithy v 7 srferm o
Rt T8 o FF g F A FarEt 7gi g, Taa d ag i s sr adaaa s Pu s agm |
FATEF STt T 6 orT g4 F o7y A ond 2 |

2. 7 AFTF=AT 01 JTE, 2019 F AW M |
[FT. &. 354/90/2019-E1=m77]

=t fase, s qf=a

NOTIFICATION
New Delhi, the 29th June, 2019
No. 1/2019-Compensation Cess (Rate)

G.S.R. 464(E).—In exercise of the powers conferred by sub-section (1) of section 11 of the Goods
and Services Tax (Compensation to States) Act, 2017 (15 of 2017), read with sub-section (1) of section 11 of
the Central Goods and Services Tax Act, 2017 (12 of 2017), the Central Government, on being satisfied that is
necessary in the public interest so to do, on the recommendations of the Council, hereby exempts any supply
of goods by a retail outlet established in the departure area of an international airport, beyond the immigration
counters, to an outgoing international tourist, from the whole of the goods and services tax compensation cess
leviable thereon under section 8 of the Goods and Services tax (Compensation to states) Act.

Explanation.-For the purposes of this notification, the expression “outgoing international tourist”
shall mean a person not normally resident in India, who enters India for a stay of not more than six months for
legitimate non-immigrant purposes.

2. The notification shall come into force with effect from the 1st day of July, 2019.
[F. No. 354/90/2019-TRU]
RUCHI BISHT, Under Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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MINISTRY OF FINANCE
(Department of Revenue)
(CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS)
NOTIFICATION
New Delhi, the 29th July, 2019

No. 35/2019—Central Tax

G.S.R. 534(E).—In exercise of the powers conferred by section 148 of the Central Goods and Services Tax Act,
2017 (12 of 2017), the Central Government, on the recommendations of the Council, hereby makes the following further
amendments in the notification of the Government of India in the Ministry of Finance (Department of Revenue),
No. 21/2019- Central Tax, dated the 231 April, 2019, published in the Gazette of India, Extraordinary, Part II, Section 3,
Sub-section (i) vide number G.S.R. 322(E), dated the 231 April, 2019, namely:—

In the said notification, in paragraph 2, in the proviso, for the figures, letters and words “31" day of July,
20197, the figures, letters and word, “31% day of August, 2019” shall be substituted.

[F.No. 20/06/16/2018-GST (Pt. -I)]
RUCHI BISHT, Under Secy.

Note : The principal notification No. 21/2019-Central Tax, dated the 23" April, 2019 was published in the Gazette of
India, Extraordinary, vide number G.S.R. 322(E), dated the 23™ April, 2019 and was subsequently amended by
notification No. 34/2019-Central Tax, dated the 18" July, 2019, published in the Gazette of India, Extraordinary,
vide number G.S.R. 514(E), dated the 18" July, 2019.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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MINISTRY OF FINANCE
(Department of Revenue)
(CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS)
NOTIFICATION
New Delhi, the 20th August, 2019
No. 36/2019—Central Tax

G.S.R. 583(E).—In exercise of the powers conferred by section 164 of the Central Goods and
Services Tax Act, 2017 (12 of 2017), the Central Government, on the recommendations of the Council, and
on being satisfied that it is necessary in the public interest so to do, hereby makes the following further
amendment in the notification of the Government of India, Ministry of Finance, Department of Revenue
No0.22/2019-Central Tax, dated the 23™ April, 2019, published in the Gazette of India, Extraordinary, Part
II, Section 3, Sub-section (i), vide number G.S.R. 323(E), dated the 231 April, 2019, namely:—

In the said notification, for the figures, letters and words “1 day of August, 2019” the figures,
letters and words “21* day of November, 2019” shall be substituted.

[F. No. 20/06/07/2019-GST]
RUCHI BISHT, Under Secy.

Note : The principal notification No. 22/2019-Central Tax, dated the 23rd April, 2019 was published in
the Gazette of India, Extraordinary, vide number G.S.R. 323(E), dated the 23rd April, 2019 and
was subsequently amended by notification No. 25/2019-Central Tax, dated the 21st June, 2019,
published in the Gazette of India, Extraordinary, vide number G.S.R. 443(E), dated the 21st June,
2019.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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feoqor—ae srfee=mT /. 21/2019- Fedi &2, aE 23 e, 2019, AT & TSI, STETLTeor, | |97,
9. "t 322(31), AT 23 @1, 2019 ZTeT WA it 7 oft oiiw srferg=ar /. 35/2019- Feal7
T, AILE 29 S[ATE, 2019, ST AT & TS, L0 § q1H, &, 534(37), @ 29 JATs,
2019 ZIIT YHTTAT T T2 ofF, FIT THH SATqT a1 QAT 3T 3T 97 |

MINISTRY OF FINANCE
(Department of Revenue)
(CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS)

NOTIFICATION
New Delhi, the 24th October, 2019
No. 50/2019 — Central Tax
G.S.R. 809(E).— In exercise of the powers conferred by section 148 of the Central Goods and Services Tax
Act, 2017 (12 of 2017), the Central Government, on the recommendations of the Council, hereby makes the following
further amendment in the notification of the Government of India in the Ministry of Finance (Department of Revenue),

No. 21/2019- Central Tax, dated the 231 April, 2019, published in the Gazette of India, Extraordinary, Part II, Section 3,
Sub-section (i) vide number G.S.R. 322(E), dated the 231 April, 2019, namely:—

In the said notification, in paragraph 2, after the first proviso, the following proviso shall be inserted, namely:—

“Provided further that the due date for furnishing the statement containing the details of payment of self-
assessed tax in said FORM GST CMP-08, for the quarter July, 2019 to September, 2019, or part thereof, shall be the
22" day of October, 2019.”.

2. This notification shall be deemed to have come into force with effect from the 18" day of October, 2019.
[F. No. 20/06/07/2019-GST]
RUCHI BISHT, Under Secy.

Note:— The principal notification No. 21/2019-Central Tax, dated the 23 April, 2019 was published in the Gazette of
India, Extraordinary, vide number G.S.R. 322(E), dated the 23 April, 2019 and was last amended by
notification No. 35/2019-Central Tax, dated the 29" J uly, 2019, published in the Gazette of India,
Extraordinary, vide number G.S.R. 534(E), dated the 29 July, 2019.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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MINISTRY OF FINANCE
(Department of Revenue)
(CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS)
NOTIFICATION
New Delhi, the 31st October, 2019

No. 51/2019 - Central Tax
G.S.R. 820(E).—In exercise of the powers under section 3 read with section 5 of the Central Goods and

Services Tax Act, 2017 (12 of 2017) and section 3 of the Integrated Goods and Services Tax Act, 2017 (13 of 2017), the
Government hereby makes the following further amendment in the notification of the Government of India in the
Ministry of Finance (Department of Revenue), No. 02/2017-Central Tax, dated the 19" June, 2017, published in the
Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i) vide number G.S.R. 609(E), dated the 19" June, 2017,
namely:—

In the said notification, in Table II, in column (3), in serial number 51, for the words “State of Jammu and
Kashmir”, the words “Union territory of Jammu and Kashmir and Union territory of Ladakh” shall be substituted.

[F. No. 20/06/17/2018-GST(Pt.I)]
RUCHI BISHT, Under Secy.

Note : The principal notification No. 02/2017-Central Tax, dated the 19" June, 2017 was published in the Gazette of
India, Extraordinary, vide number G.S.R. 609(E), dated the 19" June, 2017 and was last amended by
notification No. 04/2019-Central Tax, dated the 29™ January, 2019, published in the Gazette of India,
Extraordinary, vide number G.S.R. 64(E), dated the 20 g anuary, 2019.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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9. 690] g facett, UTEER, G 26, 2019/3WETUT 5, 1941
No. 690] NEW DELHI, TUESDAY, NOVEMBER 26, 2019/AGRAHAYANA 5, 1941

IEREEIED]
(e fem)
T arverE F AR fTgEs A9)
FrfEeT

75 fZeett, 26 awET, 2019
¥. 62/2019- %07 T

qr. &R, 879(31).—FT TEEY, FT 9T ¥ "ar w7 afafaEm, 2017 (2017 # 12) (P& zad7 =@+
THTA ST ATATHAH Fgl TAT §) Al &1 148 FTIT T&T TFhal T TANT Fd g, Tug & FRIiel a2 39 AT &,
AT F TH a9 & &7 # JAg=d FLdt g, e Fan & @ S I7 FE w1 219 30 JFqay, 2019 T

TeRTAT STF-FLHT TF | 9T ; 3T 31 TFqav, 2019 7 i I9F A1 THL-FLHIT TF T H AT AZ0@ T T[T
H g, S 31 femwaw, 2019 9% (58 =8 T8 TETq SFAT qEE Fgl T47 §) 1= Far-3feataq Fefafea @aw
TTRAT T ATELT HIT |

2. AT AT I a9 -

(i) = fow 17 srerqa, 2019 37 T, 2019 7T F forw Ik srfafaaw % Fhegl Swaet & o & forw 3<h
srterfaar T a7 2 % 3UET (106) F ATATE FT AT IATST FeT

(F) FFAT, 2019 : 1 sFRIET, 2019 F 30 FFIAT, 2019 T ;

(@) FavaT, 2019 : 31 ERET, 2019 F 30 7awaY, 2019 TF ;

(i) 31 e, 2019 | HHFAT ARG TF & (o0 FATT AT SSTH1, T =T FAT wqrasil, § TATT FT Al
faforfeat =t fomme & forw fam, s aferfaae 7 gy 39 & erefie feaeoft & sqf=ra oy % &1 F8r7 741 ;

6115 GI/2019 )]
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(iii)) I = 2T TS TTHAT FT ATAL FA g, 30 FFGEL, 2019 TH F TRELFA WA AT HAT FT TgATH ST
(STUHETAETA) & TAYE FT TAT (ASEr) 31 FFqay, 2019 § TFL-FeHIY T T # AT F2@ 69
TS H TS SHUHSTEU § 7207 F:e 7 e g

() =ATTRAT T I<H a9 AT TTELTHTOT ATHITH FTA % Uk WTH o6 HIAL AT o A0l & Hag § 3iaeah
ST sfafvet 3 srferariar arer #¢ srfaardy v g Fam ;

(@) AL FT, TE-FHIHT T T § Y T2 T TqAT H AN 6 I Aad & Aq9Td +
ATLTT T Aqor 3 STuam

(1) ST T ST HEHHO AT % ugel Rl sty % forg s erfarfeEm i g 39 ¥ erefiw
oot % wremw & T STo S siavE el ue w 7o shegd=m-39 it areoft 4(=)(2)
AT TAFSIAH STHT @I o I<F ASrAT T fahforg e ofie safady shuadtardus &, weq
Shaadiem-39 F7 arft 4(F)(5) § & o0 TorFariae ST @Td § TSt h auqed T STHT H |

3. ATRAT % I A3 o SoraToa STHT G § & 1T FT HT ATTAT F, 8T FE #7467 #2009 31 TF7q@,
2019 § =TT 9 TSTAT H &, AT STHT GTd H T AT Y F AT o =T H 207 371 JTusm |

4, I Aferfaaw &t ameT 24 F @ (i) F Iuay 31 Faqa?, 2019 F TFHA H G 9F TEL-FHT T TS
AT AT T ST o HET AT T T&TT Fee ATl SHRAT o 3 a9 bl AN Al ST |

[T, 20/06/06/2019-5fs]
=fr forg, s af=a

MINISTRY OF FINANCE
(Department of Revenue)
(CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS)
NOTIFICATION
New Delhi, the 26th November, 2019
No. 62/2019-Central Tax

G.S.R. 879(E).—In exercise of the powers conferred by section 148 of the Central Goods and Services Tax Act,
2017 (12 of 2017) (hereinafter referred to as the said Act), the Government, on the recommendations of the Council,
hereby notifies those persons whose principal place of business or place of business lies in the erstwhile State of Jammu
and Kashmir till the 30th day of October, 2019; and lies in the Union territory of Jammu and Kashmir or in the Union
territory of Ladakh from the 31st day of October, 2019 onwards, as the class of persons who shall follow the following
special procedure till the 31st day of December, 2019 (hereinafter referred to as the transition date), as mentioned below.

2. The said class of persons shall:—

(i) ascertain the tax period as per sub-clause (106) of section 2 of the said Act for the purposes of any of the
provisions of the said Act for the month of October, 2019 and November, 2019 as below:

(a) October, 2019: 1st October, 2019 to 30th October, 2019;
(b) November, 2019: 31st October, 2019 to 30th November, 2019;

(ii) irrespective of the particulars of tax charged in the invoices, or in other like documents, raised from 31st
October, 2019 till the transition date, pay the appropriate applicable tax in the return under section 39 of the said
Act;

(iii) have an option to transfer the input tax credit (ITC) from the registered Goods and Services Tax Identification
Number (GSTIN), till the 30th day of October, 2019 in the State of Jammu and Kashmir, to the new GSTIN in
the Union territory of Jammu and Kashmir or in the Union territory of Ladakh from the 31st day of October by
following the procedure as below:

(a) the said class of persons shall intimate the jurisdictional tax officer of the transferor and the transferee
regarding the transfer of ITC, within one month of obtaining new registration;
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(b) the ITC shall be transferred on the basis of ratio of turnover of the place of business in the Union
territory of Jammu and Kashmir and in the Union territory of Ladakh;

(c) the transfer of ITC shall be carried out through the return under section 39 of the said Act for any tax
period before the transition date and the transferor GSTIN would be debiting the said ITC from its
electronic credit ledger in Table 4 (B) (2) of FORM GSTR-3B and the transferee GSTIN would be
crediting the equal amount of ITC in its electronic credit ledger in Table 4 (A) (5) of
FORM GSTR-3B.

3. The balance of State taxes in electronic credit ledger of the said class of persons, whose principal place of business lies
in the Union territory of Ladakh from the 31st day of October, 2019, shall be transferred as balance of Union territory tax
in the electronic credit ledger.

4. The provisions of clause (i) of section 24 of the said Act shall not apply on the said class of persons making inter-State
supplies between the Union territories of Jammu and Kashmir and Ladakh from the 31" day of October, 2019 till the
transition date.

[F. No. 20/06/06/2019-GST]
RUCHI BISHT, Under Secy.
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MINISTRY OF FINANCE
(Department of Revenue)
(CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS)
NOTIFICATION
New Delhi, the 9th October, 2019
No. 44/2019-Central Tax

G.S.R. 767(E).—In exercise of the powers conferred by section 168 of the Central Goods and
Services Tax Act, 2017 (12 of 2017) (hereafter in this notification referred to as the said Act) read with
sub-rule (5) of rule 61 of the Central Goods and Services Tax Rules, 2017 (hereafter in this notification
referred to as the said rules), the Commissioner, on the recommendations of the Council, hereby specifies that
the return in FORM GSTR-3B of the said rules for each of the months from October, 2019 to March, 2020
shall be furnished electronically through the common portal, on or before the twentieth day of the month
succeeding such month.\

2. Payment of taxes for discharge of tax liability as per FORM GSTR-3B.-Every registered
person furnishing the return in FORM GSTR-3B of the said rules shall, subject to the provisions of section
49 of the said Act, discharge his liability towards tax, interest, penalty, fees or any other amount payable
under the said Act by debiting the electronic cash ledger or electronic credit ledger, as the case may be, not
later than the last date, as specified in the first paragraph, on which he is required to furnish the said return.

[F. No. 20/06/07/2019-GST]

RUCHI BISHT, Under Secy.

afgET
< faoett, 9 aTFqae, 2019

. 45/2019-F17 FT

YL.HLA. 768(H).—Fr=a TTHT, Fald AT A qaT F¢ dta=gw, 2017 (2017 #1 12) (& ==
ATI=AT § THE TLATY IHA SATTAAT FgT TAT §) T €127 148 FIT Taeq ATFadT T TART Fd gU, THT
Fr Tt a%, qEadt Eodia au 31 =91 T a9 § 1.5 FAS €00 T6 F GaH(od AT @ arel
ToEETFT SAFaat o, UH TSeed sATaar & av & &7 4, ST 7T AT JAT0 a1 1 0 S I 6
ST T w3 & forg #i=r sfearfera farera gt w1 sraeor w3, stergf=a w7 2 |

2. IF Toreded safaa q= & 7€ "ol F w19 (2) § gemfafAfise Sume & Sy, S
HTS 3T a1 w2 Atataad, 2017 F T 52q A@EA-1 F AT AT HAT A9G7 AT AT ST T 6 531
e ATeeft 3 w9 (3) it et gfafte & gontatatase awar S a5 swqa w4, oiq -

qTooft
wE. | AW SEd T e sShuadem-1 § SR 1&g | =9 shadem-1 #§ sR & a & & g
fFrag g Y F4afy |
(1) 2 (3)
1 g, 2019 ¥ fawaw, 2019 31 9=, 2020
2 SHa<T, 2020 & AT 2020 30 2191, 2020

3. TFEY, 2019 & 97H, 2020 F T I7q AT Fir &7 38 i ITLTT (2) F T FoATRATT
ST AT TAa2olt T qa Fa i FRI-EH 0T eI 57T § STE=ra &l ST |

[T, /. 20/06/07/2019-Struad]
== faw, sEw ate
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NOTIFICATION
New Delhi, the 9th October, 2019
No. 45/2019-Central Tax

G.S.R. 768(E).—In exercise of the powers conferred by section 148 of the Central Goods and
Services Tax Act, 2017 (12 of 2017) (hereafter in this notification referred to as the said Act), the Central
Government, on the recommendations of the Council, hereby notifies the registered persons having
aggregate turnover of up to 1.5 crore rupees in the preceding financial year or the current financial year,
as the class of registered persons who shall follow the special procedure as mentioned below for furnishing the
details of outward supply of goods or services or both.

2.  The said registered persons shall furnish the details of outward supply of goods or services or
both in FORM GSTR-1 under the Central Goods and Services Tax Rules, 2017, effected during the quarter
as specified in column (2) of the Table below till the time period as specified in the corresponding entry in
column (3) of the said Table, namely:-

TABLE
Sl. No. Quarter for which details in FORM GSTR-1 Time period for furnishing details in FORM
are furnished GSTR-1
@) (2) 3)
1 October, 2019 to December, 2019 31" January, 2020
2 January, 2020 to March, 2020 30M April, 2020

3. The time limit for furnishing the details or return, as the case may be, under sub-section (2) of section 38
of the said Act, for the months of October, 2019 to March, 2020 shall be subsequently notified in the Official
Gazette.

[F. No. 20/06/07/2019-GST]
RUCHI BISHT, Under Secy.

afgET
< faeett, 9 srFqae, 2019

. 46/2019-F17 FT

qr.#fA. 769(37). s, FET AT 3T Far w7 afataaw, 2017 (2017 #7 12) (& =90 srferg=mn
H =HH TeATq IFT SAATHIH Fgl TAT 7) F €127 168 F AT afsq &y 37 H¥ ITLTT (1) F TAL TqF 51T
TECd ATFAAT T TAN Fed gU, TUE il TR 0%, UH TSeeidd sataadl & a¥ gl S @adi &
Y 7 A1 et ad § 1.5 FUS T § AfgF T FHforq samqrad T@d &, aFqay, 2019 ¥ 914, 2020
T T A1 & o Fed /e o e w7 srfafAaw, 2017 F afit yw fhugdem-1 & sres i 54
AT FA o (oTw THT-HHT AT UH A6 F Seaadi 9 F 113 faT 76 9@ g |

2. eFqEY, 2019 & AT, 2020 F forg g7 srfafaam & gy 38 it ITemT (2) F srehiw Femfeafa
ST AT FEaToft T&qa e il FHF-HIHT TeaeaTd TSI § STe=d hl ST |

[T, 9. 20/06/07/2019&&@7—_&]
=~ fow, sz af=e
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NOTIFICATION
New Delhi, the 9th October, 2019
No. 46/2019-Central Tax

G.S.R. 769(E).—In exercise of the powers conferred by the second proviso to sub-section (1) of
section 37 read with section 168 of the Central Goods and Services Tax Act, 2017 (12 of 2017) (hereafter in
this notification referred to as the said Act), the Commissioner, on the recommendations of the Council,
hereby extends the time limit for furnishing the details of outward supplies in FORM GSTR-1 of the Central
Goods and Services Tax Rules, 2017, by such class of registered persons having aggregate turnover of more
than 1.5 crore rupees in the preceding financial year or the current financial year, for each of the months from
October, 2019 to March, 2020 till the eleventh day of the month succeeding such month.

2. The time limit for furnishing the details or return, as the case may be, under sub-section (2) of
section 38 of the said Act, for the months of October, 2019 to March, 2020 shall be subsequently notified in
the Official Gazette.

[F. No. 20/06/07/2019-GST]
RUCHI BISHT, Under Secy.

st
< faeett, 9 arFqae, 2019

. 47/2019-F01T T

LFLIA. 770(31).—FT OCHTE, Fvald | A€ Far w2 aqtaf=aay, 2017 (2017 &1 12) (G zo
TH TATA I ATTHIH FgT TAT &) il T 148 T T el T TN Fd g, Thug & fHwriert o
39 ThorEdsa srtrat &, S fr B o § "o srad 21 e w70 F st 981 € i S
Fear AT 7 Far w e, 2017 (P& =08 =09 wanq 3<% [Faw #gr 737 8) & 7w 80 % 3 fF=w (1)
& AT utea I AferfaTs & ey 44 i 3T (1) F Fefi7 37 aErE F uge artus feaeeft a8t & g, v
THorEdFa =ARET & a9 % w9 § afeg=a w3 g, S &<y a¥ 2017-18 3% 2018-19 F wHaer § vHT faar
TTRAT T AT H o Ih AT FT Ih HAAT % (977 80 3 ITRIAH (1) o AT q15T Ih ATAHIT i
&TTT 44 T 39T (1) 3 2refier arfeer faeeoft 3w w1 e g

oiq I feraeer Y, At S e % ugd Agl &F T 8, 37 g U &¥ TS THAT SATUIAT |
[®T. /. 20/06/07/2019-Sru#dl]
& g, ew A

NOTIFICATION
New Delhi, the 9th October, 2019
No. 47/2019-Central Tax

G.S.R. 770(E).— In exercise of the powers conferred by section 148 of the Central Goods and
Services Tax Act, 2017 (12 of 2017) (hereinafter referred to as the said Act), the Central Government, on the
recommendations of the Council, hereby notifies those registered persons whose aggregate turnover in a
financial year does not exceed two crore rupees and who have not furnished the annual return under sub-
section (1) of section 44 of the said Act read with sub-rule (1) of rule 80 of the Central Goods and Services
Tax Rules, 2017 (hereinafter referred to as the said rules) before the due date, as the class of registered
persons who shall, in respect of financial years 2017-18 and 2018-19, follow the special procedure such that
the said persons shall have the option to furnish the annual return under sub-section (1) of section 44 of the
said Act read with sub-rule (1) of rule 80 of the said rules:
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Provided that the said return shall be deemed to be furnished on the due date if it has not been
furnished before the due date.

[F. No. 20/06/07/2019-GST]
RUCHI BISHT, Under Secy.

afgET
TE faoett, 9 aTFqae, 2019

. 48/2019-F17 T

YLFLA. 771(H).—F=0T TR, Featd AT 307 Fa7 w2 Tfafaaw, 2017 (2017 F1 12) Fi &mer
128 BT W& ARRAT HT TIRT FId gU, TTE %l (R 9, AT G 6 (o §31ad, Tered oramT i
ATAG=AT §. 41/2019 FT 7, q@ 31 37, 2019, ST ARG & IS, FHERI, AW 11, < 3,
IuEe (i) ® aranAEers 618(), aria 31 R, 2019 gTer Yrfea it 72 off, ® fAwrterera e
FEAT g, AT

I ATEAAT % SAHF T H —
(F) @< (i) # "20 Frawas” sl 3T 457 % €9 9 "1 THa< 36F Y 9058 T S0,
(@) @< (iv) & TaTq, Refeied @< sq:emog B ST, [q9iq:-

“(v) T TorEdEd =afch, S a7 e e SF-weHr ST 7 g, S q@adt fof it ar
FaaT =T a9 # T Aad 1.5 FUE T SAET 8, S T A T I T6Y SHTEErei-1 T F7
¥ s 72§ i B o1 o, 2019 ¥ Bro w0 wrer i 34 w7 fw, 2017 (B T o
TETT "I AIR" FZT TAT 8) F T a1 H ST TSTT F 51 G T 6 AIeqHq & TAFIAF
T H, 11 Fa<, 2019 FT IT IHH Tge TEqT ¢ 70 &;

(vi) 39 T srtRa, AT HTE F7 qe T4 STH-FeHIT 5T § 8, § I Afafagw & g 51 %
I T BT TT FHL FEIAT 0l AT g, ST T ARG TF I TOT ATGHAS-7 ToIT FA H TR Tg
g, 9 Rregie wm| qare, 2019 & fow 3w Fawi & =W 66 & A1 ufsd 3<w afda=aw @it amr 39 it
T (3) F 79 I Aot F w0 Shugdiem-7 & fEawoft amamer Ted & a7y ¥ soaeii=d &9 T
10 I<FaY, 2019 T T IE9H Tt e F< faU 2,

(vii) 39 TEEIFa AT, TSFHT FET FT G679 TH-FHIT 157 § &, § I Ard=a9 it 77 51 %
I F T BT TT FL FEIAT 1 AT g, ST T ARG TF I TOT ATGHAS-7 =T FA H TR 75
g, 9T fogiv 71 emme, 2019 % forw o<F Rt & fAem 66 % @y afsa o< aferfaae &t emer 39 #
T (3) F 79 3% Aol F v Shugdem-7 & fawoft amamer Ted % a7y ¥ soaeii=e 9 T
10 3I<FaY, 2019 T AT ITH Tl T&qd F QU g,

(viii) UF TEEIFT AT, SEHT FRER F &F T TH-FeHIT 57 | 8, ST & qig % 3<% e
STade-39 T F37 | q0qF 73 &, A Nregid 71 JaT1s, 2019 F o0 3<% FFH1 F 187 huadi=m-
39 ¥ faaeoft amT Te & ATeaw | T iag w7 ¥ 20 FaY, 2019 F AT ITH qg TEd 7 30 E;

(ix) TH TSEFd SAh, BEHT FRER F & T\ TH-FeHT 5T § g, Sl &7 aieg a6 3% e
SHradtaR-39 T&qd F4 | 7w 7 8, 37 gl 7 snred, 2019 # o o6 At  wew shoadiem-
3 faawoft areTey T % ATeAw F TAFS i AE T F 20 FFaY, 2019 FHT AT ITY T TET 7 [FUE |

[T, 9. 20/06/07/2019-@'@1&]
=~ fow, sz af=e
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feoqur: qer srferg=ET /. 41/2019-%=67 #¥, aTEE 31 3R, 2019, 9T LA o TSI, AT, H
Tt q1.%7.9.618 (1), T 31 @9TEq, 2019 ZT7 THTTOT T TE |

NOTIFICATION
New Delhi, the 9th October, 2019
No. 48/2019-Central Tax

G.S.R. 771(E).—In exercise of the powers conferred by section 128 of the Central Goods and
Services Tax Act, 2017 (12 of 2017), the Central Government, on the recommendations of the Council, hereby
makes the following amendments in the notification of the Government of India in the Ministry of Finance,
Department of Revenue No. 41/2019-Central Tax, dated the 31% August, 2019, published in the Gazette of
India, Extraordinary, Part II, Section 3, Sub-section (i) vide number G.S.R. 618(E), dated the
31% August, 2019, namely:—

In the said notification, in the opening paragraph—

(a) in clause (ii), for the figures, letters and word «th September”, the figures, letters and word
“11™ October” shall be inserted;

(b) after the clause (iv), the following clauses shall be inserted, namely: —

“(v) the registered persons whose principal place of business is in the State of Jammu and Kashmir,
having aggregate turnover of more than 1.5 crore rupees in the preceding financial year or the current
financial year, who have furnished, electronically through the common portal, details of outward
supplies in FORM GSTR-1 of the Central Goods and Services Tax Rules, 2017 (hereafter referred to
as the said rules), for the month of August, 2019, on or before the 11" October, 2019, for failure to
furnish the said FORM GSTR-1 by the due date;

(vi) the registered persons whose principal place of business is in the State of Jammu and Kashmir,
required to deduct tax at source under the provisions of section 51 of the said Act, who have furnished
electronically through the common portal, return in FORM GSTR-7 of the said rules under sub-
section (3) of section 39 of the said Act read with rule 66 of the said rules, for the month of July,
2019, on or before the 10™ October, 2019, for failure to furnish the said FORM GSTR-7 by the due
date;

(vii) the registered persons whose principal place of business is in the State of Jammu and Kashmir,
required to deduct tax at source under the provisions of section 51 of the said Act, who have furnished
electronically through the common portal, return in FORM GSTR-7 of the said rules under sub-
section (3) of section 39 of the said Act read with rule 66 of the said rules, for the month of August,
2019, on or before the 10™ October, 2019, for failure to furnish the said FORM GSTR-7 by the due
date;

(viii) the registered persons whose principal place of business is in the State of Jammu and Kashmir,
who have furnished, electronically through the common portal, return in FORM GSTR-3B of the said
rules, for the month of July, 2019, on or before the 20™ October, 2019, for failure to furnish the said
FORM GSTR-3B by the due date;

(ix) the registered persons whose principal place of business is in the State of Jammu and Kashmir,
who have furnished, electronically through the common portal, return in FORM GSTR-3B of the said
rules, for the month of August, 2019, on or before the 20" October, 2019, for failure to furnish the said
FORM GSTR-3B by the due date.”.

[F. No. 20/06/07/2019-GST]
RUCHI BISHT, Under Secy.

Note : The principal notification No. 41/2019—Central Tax, dated the 31* August, 2019 was published in the
Gazette of India, Extraordinary vide number G.S.R. 618(E), dated the 31" August, 2019.
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Ffer=aT
< faeedt, 9 srergae, 2019
d. 49/2019-F1 #<

QLA 772(37) —F=0T TR, FealT AT HT FAT F ATAT9, 2017 (2017 FT 12) &t T
164 ZTT Y& ARRAT T YANT F3d g0, Feald AT 3T qaT ¢ 79, 2017 &7 &7 dered w2 & form
ferfertera e gt 8, st -
1. (1) = A=t 1 Sferm A e /e ofiY 99T w7 (Foat gened) Faw, 2019 § 1
(2) =9 RTHT & =77 ITSTET  aTT, T Th TSI § TR AT arg & TG g |
2. T /IS A< Far w2 [Faw, 2017 (99 388 39 T47d <6 A998 Fgr 747 8) F Haw 215 4 ,-
() sufa=w (3) #, et s sea:eamtug fhar o, st -

“TTEIHL.- TH IUNIH & TSN & o, “ “FiE U947 g qgl 0 F I8 qfwyaq gem F we
THoredFd =fxh S HT disr AT A8 FAT T JEAE, FAetaw i srafer % e 3ae g e Tu e
IR HL TATE AT R

(@) U= (4) F vana Faferiea saeag sea:wafta B s, sehE; -
“(5) STgt TR F fAetas o TTAEgor T TATET F3 aTaT Fls Meer Ta go g, agt fAcee it srafer
F a3 sed AfAfde v % sow o 1o sar & "9y § g 31 &t ITEwT (3) # T (F) Wi
#T<T 40 F 3T9 AR g 1|
3. I Faw F Faw 36 #, sutvaw (3) ¥ wamg Fetotag suteay swa:emtag fBhar Srosm,
qTq: -

“(4) Tt Thoreda =fe g 3= 2fae Are ar diwet it arEa 3uee R S AT @ e w1 v S
S TRTIHRATS G &7 37 &t ITLTT (1) F 1f sraerre 981 fohu 0 g, 39 fae Are a1 St it
T IS T TAT % 20% T ATeF AT R O sATE TaTahatsll  gTer &<y 37 &t SIemT (1) +
e st o T €1

4. 3w T F I 61 ¥, -
(F) IUFIH (5) F T T, 1 ST, 2017 | TATET, FMoforiag ST T@r ST, eroid: -

“ “(5) STgt €T 37 % AT WET SHTaEE-1 a7 91T 38 F wefiv 7o SAuade -2 # =41 yeqa we i
TUI-HAT 927 & TS 2, Fgt arar 39 F 3wy (1) #§ FRfEy Gawft vd ffa & <7 57 aaf # a7 w=a
g ST s et g e w5y, gor Hugde -39 & soreei@s &7 & 9 e F qreaw |
AT AT VL AT A G ST e 3 F ATEAH & T AT SITUAT:

g Ig T, g SUaw (1) § FiEe =i g 967 shuadiam-39 & @aeeft yeqa f&har s smted 2,
Fgt UET = T€7 NedHaR -3 & FHawoft weqa 3 F forg srafer 7gf grm” ;

(@) == (6) FT, 1 TS, 2017 & TATEA, AT Fhar STosm|

5. 3% 9w & Faw 83% ¥, sufaaw (6) ®, &< (i) % T ¥ Awforiyg g w7 sruam, staid: -

“(i) frrwr 83 % gufaaw (1) & @< (@) # Afde woas =afxe sie s s e & safaae (2) F s 71 s
HAT T AT % ®T | ATHIHT &, S (FIH & IAAA (3) F AL Tqh # 797 fAfAfee @ty & dav
TIEAT T T & o sratera 8177

6. HFMTm F A=W 91 4, -

() 3uf=aw (3) #, 24 FFrawae, 2019 & AT, “HaTT LT AT FEM HT” ereal F THTT “ “UF THhd
HEATT GAAT % ST T 5al Hl 3Teq: TATM AT ST,
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(@) IU=aH (3) F T, 24 Fawe<,2019 & waret, Fetortaa suf=aw swa: vt o s, st -
“4(4) FHET TLRIT ITAR (3) o ST AT FHHT HaTT AT T AT TaarT Ffaaqred Har|™|

7. 5% m F MW 97 H, -

(F) Sf=w (7) F 92T, 1 5[rs, 2017 & wAret, Faferfaa suftze swa: wonfaa frar smom, st -

“(7F) FHATY AT T TAT T IL T AT STHITHT STETERAT  {ord, Tk a9 it e F s it 75 @
T 50% TS 1 I FLTUIL, TT STTIRT HTHAT TIATT it STHATHT FHedTor Fharsrarat & foro FHfdat i
IAEHAT T a9 THE FUE 799 F FH 7al g1

(@) 3ufaaw (8) H, 1 JATE, 2017 & TATR, TS () T A T ST
8. 3% A= & w117 4, -

(F) Safaw (1) ¥, “ “31 °ATH,2019” 3iehi, T&T<0 3T 9Teal & =A™ 9 “ “31 femwaw, 2019” i, 7&0% %
9TeT T AT

(@) ITR (4) §, @2 (@) F ITEE (i) F WGF § “30 order, 2019 I, AL T A ¥ T W “31
ST, 20207 39k, 37T 3T 9768 T AT

9. I MW & MaH 142 ¥,
(F) Safe=w (1) & TaTa Retertaa SufH=a e T sros, gt -

“(1%) St srteerrdt e, =T i anfea & ward feft saf=e = genfeuf, amer 73 & sTamr (1) ar e
74 T ITLTT (1) F e FICH T ATHISAT & T I<h SATARIT FIT TAT ATHIA T TRt T, ST 1T aTred
* ST TEY At STAET-01F & 9T & | Fgi~d ™,

(@) AR (2) ¥, “Aferf=ae F ISl & AqEE FL, TS, ATred AT Fhell =T ATeq LA eTeal o T2nd
ATE I T F ATHAET I AT, T (1) * T Itua ATt T T9T §4i=a,” 9Te8, 3 37
g ored: TATiog fho ST,

(M) IIHEH (2) F TATa MEteried U stea:riua BT Srosm, s -

“(2%) STt Iutaw (1) # e el =xfe 7 38 d9q=d 8 F7 9 garg &4 g a1 98 swarad arad
& faeg #re oaT B #3491 25gF @, 9gf a8 UAT Mdad €7 Sugdl SaHit-01F F A/ @ § 77
AT
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Fr= oo e B
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[T, /. 20/06/07/2019-Struady]
REMEEACEIEE)

feoqur ; g M= TRA & TS, SFETE, 9 1, 9 3,399 (i) § Atee=Ar /. 3/2017 -5 w, aE
19 57, 2017 g7 AT H1.57. 5. 610(31), AT 19 A, 2017 T 1T oy 17 o i ==t sifaw
Terrere A1, €, 513(31), aTrE 18 TS, 2019 FIT THIAT ATIg=AT &, 33/2019-F41T F¥,
TG 18 TS, 2019 % AT | AT AT 97 |

NOTIFICATION
New Delhi, the 9th October, 2019
No. 49/2019-Central Tax

G.S.R. 772(E).—In exercise of the powers conferred by section 164 of the Central Goods and
Services Tax Act, 2017 (12 of 2017), the Central Government hereby makes the following rules further to
amend the Central Goods and Services Tax Rules, 2017, namely:-

1. (1) These rules may be called the Central Goods and Services Tax (Sixth Amendment) Rules, 2019.

(2) Save as otherwise provided in these rules, they shall come into force on the date of their publication in the
Official Gazette.

2. In the Central Goods and Services Tax Rules, 2017 (hereinafter referred to as the said rules), in rule 21A,-
(a) in sub-rule (3), the following explanation shall be inserted, namely:-

“Explanation.-For the purposes of this sub-rule, the expression “shall not make any taxable supply”
shall mean that the registered person shall not issue a tax invoice and, accordingly, not charge tax on
supplies made by him during the period of suspension.”;

(b) after sub-rule (4), the following sub-rule shall be inserted, namely:-

“(5) Where any order having the effect of revocation of suspension of registration has been passed, the
provisions of clause (a) of sub-section (3) of section 31 and section 40 in respect of the supplies made
during the period of suspension and the procedure specified therein shall apply.”.

3. In the said rules, in rule 36, after sub-rule (3), the following sub-rule shall be inserted, namely:-
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“(4) Input tax credit to be availed by a registered person in respect of invoices or debit notes, the details of
which have not been uploaded by the suppliers under sub-section (1) of section 37, shall not exceed 20 per
cent. of the eligible credit available in respect of invoices or debit notes the details of which have been
uploaded by the suppliers under sub-section (1) of section 37.”.

4. In the said rules, in rule 61,-
(a) for sub-rule (5), the following sub-rule shall be substituted, with effect from the 1* July, 2017 namely:-

“(5) Where the time limit for furnishing of details in FORM GSTR-1 under section 37 or in FORM GSTR-2
under section 38 has been extended, the return specified in sub-section (1) of section 39 shall, in such manner
and subject to such conditions as the Commissioner may, by notification, specify, be furnished in FORM
GSTR-3B electronically through the common portal, either directly or through a Facilitation Centre notified
by the Commissioner:

Provided that where a return in FORM GSTR-3B is required to be furnished by a person referred to in
sub-rule (1) then such person shall not be required to furnish the return in FORM GSTR-3.”;

(b) sub-rule (6) shall be omitted with effect from the 1* July, 2017.

5. In the said rules, in rule 83A, in sub-rule (6), for clause (i), the following clause shall be substituted,
namely:-

“(@) Every person referred to in clause (b) of sub-rule (1) of rule 83 and who is enrolled as a goods
and services tax practitioner under sub-rule (2) of the said rule is required to pass the examination
within the period as specified in the second proviso of sub-rule (3) of the said rule.”.

6. In the said rules, in rule 91, -

(a) in sub-rule (3), with effect from the 24 September, 2019, after the words “application for refund”, the
words “on the basis of a consolidated payment advice:” shall be inserted;

(b) after the sub-rule (3), with effect from the 24" September, 2019, the following sub-rule shall be inserted,
namely:-

“(4) The Central Government shall disburse the refund based on the consolidated payment advice issued under
sub-rule (3).”.

7. In the said rules, in rule 97, -
(a) after sub-rule (7), with effect from the 1* July, 2017, the following sub-rule shall be inserted, namely,-

“(7A) The Committee shall make available to the Board 50 per cent. of the amount credited to the
Fund each year, for publicity or consumer awareness on Goods and Services Tax, provided the
availability of funds for consumer welfare activities of the Department of Consumer Affairs is not less
than twenty-five crore rupees per annum.”;

(b) in sub-rule (8), with effect from the 1% July, 2017, clause (e) shall be omitted.
8. In the said rules, in rule 117, -

(a) in sub-rule (1A) for the figures, letters and word “31st March, 20197, the figures, letters and word
“31st December, 2019 shall be substituted.

(b) in sub-rule (4), in clause (b),in sub-clause (iii), in the proviso for the figures, letters and word “30th April,
20197, the figures, letters and word “31st January, 2020 , shall be substituted.

9. In the said rules, in rule 142, -
(a) after sub-rule (1) the following sub-rule shall be inserted, namely:-

“(1A) The proper officer shall, before service of notice to the person chargeable with tax, interest and penalty,
under sub-section (1) of Section 73 or sub-section (1) of Section 74, as the case may be, shall communicate the
details of any tax, interest and penalty as ascertained by the said officer, in Part A of FORM GST DRC-
01A.”;
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(b) in sub-rule (2), after the words “in accordance with the provisions of the Act”, the words, figures and
brackets *“, whether on his own ascertainment or, as communicated by the proper officer under sub-rule (1A),”

shall be inserted;
(c) after sub-rule (2) the following sub-rule shall be inserted, namely:-

“(2A) Where the person referred to in sub-rule (1A) has made partial payment of the amount communicated to
him or desires to file any submissions against the proposed liability, he may make such submission in Part B

of FORM GST DRC-01A.” .
10. In the said rules, after FORM GST DRC-01, the following form shall be inserted, namely:-
“FORM GST DRC-01A
Intimation of tax ascertained as being payable under section 73(5)/74(5)

[See Rule 142 (1A)]
Part A
No.: Date:
Case ID No.
To
GSTIN....oi Name.........
AAIESS.....ovvoooeee
Sub.: Case Proceeding Reference No.................. - Intimation of liability under section 73(5)/section
74(5) - reg.

Please refer to the above proceedings. In this regard, the amount of tax/interest/penalty payable by you
under section 73(5) / 74(5) with reference to the said case as ascertained by the undersigned in terms of the
available information, as is given below:

Act Period Tax
CGST Act
SGST/UTGST Act
IGST Act
Cess
Total

The grounds and quantification are attached / given below:

You are hereby advised to pay the amount of tax as ascertained above alongwith the amount of
applicable interest in full by ........ , failing which Show Cause Notice will be issued under section

73(1).
You are hereby advised to pay the amount of tax as ascertained above alongwith the amount of
applicable interest and penalty under section 74(5) by ........, failing which Show Cause Notice will
be issued under section 74(1).
In case you wish to file any submissions against the above ascertainment, the same may be furnished
by......... in Part B of this Form
Proper Officer
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Designation..................

Upload Attachment

Part B
Reply to the communication for payment before issue of Show Cause Notice
[See Rule 142 (2A)]
No.: Date:
To
Proper Officer,
Wing / Jurisdiction.

Sub.: Case Proceeding Reference No.................. - Payment/Submissions in response to liability
intimated under Section 73(5)/74(5) — reg.

Please refer to Intimation ID............... in respect of Case ID................... vide which the liability of
tax payable as ascertained under section 73(5) / 74(5) was intimated.

In this regard,

A. this is to inform that the said liability is discharged partially to the extent of Rs. ............... through
....................... and the submissions regarding remaining liability are attached / given below:
OR

B. the said liability is not acceptable and the submissions in this regard are attached / given below:

Authorised Signatory

Upload Attachment”.

[F. No. 20/06/07/2019-GST]
RUCHI BISHT, Under Secy.

Note : The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3,
Sub-section (i) vide notification No. 3/2017-Central Tax, dated the 19" June, 2017, published vide
number G.S.R. 610(E), dated the 19 June, 2017 and last amended vide notification No. 33/2019-
Central Tax, dated the 18" July, 2019, published vide number G.S.R. 513(E), dated the 18" July,

2019.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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[FT. 7. 20/06/07/201 9-:&@@]
=i fow, sac af=e

MINISTRY OF FINANCE
(Department of Revenue)
(CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS)
ORDER
New Delhi, the 3rd December, 2019
No. 09/2019-Central Tax

S.0. 4340(E).—WHEREAS, sub-section (1) of section 112 of the Central Goods and Services Tax
Act, 2017 (12 of 2017) (hereafter in this Order referred to as the said Act) provides that any person aggrieved
by an order passed against him under section 107 or section 108 of this Act or the State Goods and Services
Tax Act or the Union Territory Goods and Services Tax Act may appeal to the Appellate Tribunal against
such order within three months from the date on which the order sought to be appealed against is
communicated to the person preferring the appeal;

AND WHEREAS, sub-section (3) of section 112 of the said Act provides that the Commissioner
may, on his own motion, or upon request from the Commissioner of State tax or Commissioner of Union
territory tax, call for and examine the record of any order passed by the Appellate Authority or the Revisional
Authority under this Act or the State Goods and Services Tax Act or the Union Territory Goods and Services
Tax Act for the purpose of satisfying himself as to the legality or propriety of the said order and may, by
order, direct any officer subordinate to him to apply to the Appellate Tribunal within six months from the date
on which the said order has been passed for determination of such points arising out of the said order as may
be specified by the Commissioner in his order;
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AND WHEREAS, section 109 of the said Act provides for the constitution of the Goods and Services
Tax Appellate Tribunal and Benches thereof;

AND WHEREAS, for the purpose of filing the appeal or application as referred to in sub-section (1)
or sub-section (3) of section 112 of the said Act, as the case may be, the Appellate Tribunal and its Benches
are yet to be constituted in many States and Union territories under section 109 of the said Act as a result
whereof, the said appeal or application could not be filed within the time limit specified in the said sub-
sections, and because of that, certain difficulties have arisen in giving effect to the provisions of the said
section;

NOW, THEREFORE, in exercise of the powers conferred by section 172 of the Central Goods and
Services Tax Act, 2017, the Central Government, on the recommendations of the Council, hereby makes the
following Order, to remove the difficulties, namely:—

1. Short title—This Order may be called the Central Goods and Services Tax (Ninth Removal of
Difficulties) Order, 2019.

2. For the removal of difficulties, it is hereby clarified that for the purpose of calculating,—

(a) the “three months from the date on which the order sought to be appealed against is
communicated to the person preferring the appeal” in sub-section (1) of section 112, the start of
the three months period shall be considered to be the later of the following dates:—

(i) date of communication of order; or

(i1) the date on which the President or the State President, as the case may be, of the Appellate
Tribunal after its constitution under section 109, enters office;

(b) the “six months from the date on which the said order has been passed” in sub-section (3) of
section 112, the start of the six months period shall be considered to be the later of the following
dates:—

(i) date of communication of order; or

(i1) the date on which the President or the State President, as the case may be, of the Appellate
Tribunal after its constitution under section 109, enters office.

[F. No. 20/06/07/2019-GST]
RUCHI BISHT, Under Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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6655 GI/2019 (1)
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1. Wil ATA—= T seer 1 ST AT FehrT 9T ST AT F (FIBATSAT AT g FAT, THAT) A<, 2019 F |

2. el T {1 3T 47 &< Agf=am, 2017 £ a7 44 F T |, “31 figaw, 20197 i i< 9
F T U< “31 FHa<T, 2020”7 3 3T 9Te8 TG STUA |

[T, #. 20/06/09/2019-5{TTH]
== faw, e gfa

MINISTRY OF FINANCE
(Department of Revenue)
(CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS)
ORDER
New Delhi, the 26th December, 2019
No. 10/2019-Central Tax

S.0. 4642(E).—WHEREAS, sub-section (1) of section 44 of the Central Goods and Services Tax
Act, 2017 (12 of 2017) (hereafter in this Order referred to as the said Act) provides that every registered
person, other than an Input Service Distributor, a person paying tax under section 51 or section 52, a casual
taxable person and a non-resident taxable person, shall furnish an annual return for every financial year
electronically in such form and manner as may be prescribed on or before the thirty-first day of December
following the end of such financial year;

AND WHEREAS, for the purpose of furnishing of the annual return electronically for every financial
year as referred to in sub-section (1) of section 44 of the said Act, certain technical problems are being faced
by the taxpayers as a result whereof, the said annual return for the period from the 1% July, 2017 to the
31% March, 2018 could not be furnished by the registered persons, as referred to in the said sub-section (1)
and because of that, certain difficulties have arisen in giving effect to the provisions of the said section.

NOW, THEREFORE, in exercise of the powers conferred by section 172 of the Central Goods and
Services Tax Act, 2017, the Central Government, on recommendations of the Council, hereby makes the
following Order, to remove the difficulties, namely:—

1. Short title.—This Order may be called the Central Goods and Services Tax (Tenth Removal of
Difficulties) Order, 2019.

2. In section 44 of the Central Goods and Services Tax Act, 2017, in the Explanation, for the figures,
letters and word “31% December, 2019”, the figures, letters and word “31st January, 2020” shall be
substituted.

[F. No. 20/06/09/2019-GST]
RUCHI BISHT, Under Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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MINISTRY OF FINANCE
(Department of Revenue)
(CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS)
NOTIFICATION
New Delhi, the 26th December, 2019
No. 74/2019-Central Tax

G.S.R. 953(E).—In exercise of the powers conferred by section 128 of the Central Goods and Services Tax
Act, 2017 (12 of 2017), the Central Government, on the recommendations of the Council, hereby makes the following
further amendment in the notification of the Government of India in the Ministry of Finance, Department of Revenue
No. 4/2018- Central Tax, dated the 23rd January, 2018, published in the Gazette of India, Extraordinary, Part II, Section
3, Sub- section (i) vide number G.S.R. 53(E), dated the 23rd January, 2018, namely:—

In the said notification, after the second proviso, the following proviso shall be inserted, namely:—

“Provided also that the amount of late fee payable under section 47 of the said Act shall stand waived for the
registered persons who failed to furnish the details of outward supplies in FORM GSTR-1 for the
months/quarters from July, 2017 to November, 2019 by the due date but furnishes the said details in FORM
GSTR-1 between the period from 19th December, 2019 to 10th January, 2020.”.

2. This notification shall be deemed to have come into force with effect from the 19th day of December, 2019.
[F. No. 20/06/09/2019-GST]
RUCHI BISHT, Under Secy.

Note: The principal notification No. 4/2018-Central Tax, dated 23rd January, 2018 was published in the Gazette of
India, Extraordinary, vide number G.S.R. 53(E), dated the 23rd January, 2018 and was subsequently amended by
notification No. 75/2018-Central Tax, dated the 31st December, 2018, published in the Gazette of India,
Extraordinary, vide number G.S.R. 1252(E), dated the 31st December, 2018.
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FrfSrome f3aT T 8, TS AT T8 AT 1@T €, g SRy AT

(ii) |TeT AT FATAT AT ZTAT BT AT K FerT,
T TSRl AT ATH AT AT fAaw 36 % e fafga fft s zeqras & swgme o fm s 2 ;o

F) TAYE FT F TAT FT ITAN, et UF a1 F Faer § Rrehl arad TA1id FT 99t ol 62 dgl (a7 TIAT 8 ;
T SRt AT ATH e AT I 36 T refi iR B s aEamaer F smame we T T g A

M) TAYE T F TAT HT ITANT FIeA ATAT LSTEei5hd A h ATedcdg = I1AT S(1aT g 7 0F foredft wore &, e form
TRregraRTer SAf e 3T T €, FE FIEAT @l 9T T g ; AT

q) TAYS FT K [RET TIT AT ITANT I AT TISTEE I SATTh % Fool | T gt AT ATH A1 AT 977 36 % e
B EIEERESICE GRS

@ o ST aTer 10T, 7T 49 F srefir foreft arfaea & Mage & forw = et st o6 & ot wiaea &
T4 % oI Serae 1= ST @1 § & U T7T & A T (hal T & A snd dgl HT T |

(2) SRR AT AT (1) F eI ITh FIT ATEFHA Fle ATAFRTE, Tg THTETH BT A 9T 3 Tersrerieeh ST @1
e &1 SAATATT FTeA T TAT IULIH 9T SATeqacd # Aal &, UF fawad &l AT FT THT |

(3) T dved, 39 arirE |, et te Mdeee srfeifaa oo 5o, v av it srafer it 991 F T TAEt agr
|
4. I AT ¥, 11 S, 2020 & yardt, = 138 #, @ (@) & varq Fafotad @ e o s,
ERIGES
“m =T (%) 7 ARt B safe & M st q, gorfRafa, 9 F e ar 3 G & o smas yart 71
EEUEEIREC RN

[®T. . 20/06/09/201 9—Gﬁ'l1'ﬂ'ﬁ]
=¥ fag, sav af=e

feoqur : g= fAaw stferg=mT 9. 3/2017-%=07 #2, T 19 S, 2017 FRT AT & To9, JFTE0T, 90 11, 8 3,
3T (i) # arALA. 610(3F), @ 19 S, 2017 FTT Tariaa fhu 7w o g7 |r.#0.. 924(3), aria

13 feHaw, 2019 g7 YHTiAa Afe=ar |, 68/2019-F=17 F7, arira 13 fagaw, 2019 gRT 3T Afaw
EEIEERERIRRIRIN

NOTIFICATION
New Delhi, the 26th December, 2019
No. 75/2019-Central Tax

G.S.R. 954(E).—In exercise of the powers conferred by section 164 of the Central Goods and Services Tax
Act, 2017 (12 of 2017), the Central Government, on the recommendations of the Council, hereby makes the following
rules further to amend the Central Goods and Services Tax Rules, 2017, namely:-

1. (1) These rules may be called the Central Goods and Services Tax (Ninth Amendment) Rules, 2019.
(2) Save as otherwise provided, they shall come into force on the date of their publication in the Official Gazette.

2. In the Central Goods and Services Tax Rules, 2017 (hereinafter referred to as the said rules), with effect from the 1st
January, 2020, in rule 36, in sub-rule (4), for the figures and words “20 per cent.”, the figures and words “10 per cent.”
shall be substituted.

3. In the said rules, after rule 86, the following rule shall be inserted, namely:-

“86A. Conditions of use of amount available in electronic credit ledger.-
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(1) The Commissioner or an officer authorised by him in this behalf, not below the rank of an Assistant
Commissioner, having reasons to believe that credit of input tax available in the electronic credit ledger has been
fraudulently availed or is ineligible in as much as-

a) the credit of input tax has been availed on the strength of tax invoices or debit notes or any other document
prescribed under rule 36-

1. issued by a registered person who has been found non-existent or not to be conducting any business from
any place for which registration has been obtained; or

ii. without receipt of goods or services or both; or

b) the credit of input tax has been availed on the strength of tax invoices or debit notes or any other document
prescribed under rule 36 in respect of any supply, the tax charged in respect of which has not been paid to the
Government; or

c) the registered person availing the credit of input tax has been found non-existent or not to be conducting any
business from any place for which registration has been obtained; or

d) the registered person availing any credit of input tax is not in possession of a tax invoice or debit note or any
other document prescribed under rule 36,

may, for reasons to be recorded in writing, not allow debit of an amount equivalent to such credit in electronic credit
ledger for discharge of any liability under section 49 or for claim of any refund of any unutilised amount.

(2) The Commissioner, or the officer authorised by him under sub-rule (1) may, upon being satisfied that conditions for
disallowing debit of electronic credit ledger as above, no longer exist, allow such debit.

(3) Such restriction shall cease to have effect after the expiry of a period of one year from the date of imposing such
restriction.”.

4. In the said rules, with effect from the 11th January, 2020, in rule 138E, after clause (b), the following clause shall be
inserted, namely:-

“(c) being a person other than a person specified in clause (a), has not furnished the statement of outward supplies
for any two months or quarters, as the case may be.”.

[F. No. 20/06/09/2019-GST]
RUCHI BISHT, Under Secy.

Note: The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i) vide
notification No. 3/2017-Central Tax, dated the 19th June, 2017, published vide number G.S.R. 610(E), dated the
19th June, 2017 and last amended vide notification No. 68/2019-Central Tax, dated the 13th December, 2019,
published vide number G.S.R. 924(E), dated the 13th December, 2019.

Fferg==T
% faeett, 26 feawaw, 2019

. 76/2019-F=017 FX

qr.#1.[. 955(31).—m<h, g & Rrarfert a¥, FET 71 o7 "ar #7 ataf=am, 2017 (2017 #°r 12) (&
=T ATIGAAT § T8 TAT I ATAHIH Fgl TAT ) Al G127 168 = AT qroq 9T 37 il ITLTT (1) F THL TqF
BT & TRl T ST FXd gU, Wd ah1e, fam #ama (Trsrea [aamn) it stfeg=er 9. 46/2019-F517 F:3, aa
9 gAY, 2019, ST AT & TSI, FATIIT, 9N 2, G 3, IT@< (i) § Ar.H1.4. §. 769(3r), I 9 s1%za, 2019
FTT TeRTtora it oft, # fAwforfad o sefem wear 2, orafq -

I ATAHAAT H, Tgl U7 6 TG & A1a, [Heteried o Sq-#miad B S, sraiq -

“qiq U I a ARl & forg, e ga Fan v sew, 9forqe a1 B s # g, W 1T 8w
a1 2 7w, 2017 F €9 SHegdAR-1 § S1as qiaal & A1 Te6qd Fd & (o0 UH TSed b ATwdl & a9
AT ZAT H, T G997 ad qE@adi 6 a9 47 A1 A9 99 # 1.5 FAE 790 F AT g, 497, 2019 976 F
fora, awa-wtaT, 31 fawaw, 2019 dF g 17
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2. 78 Afgg=aT 11 fIEaz, 2019 & TATAT g THAT 0T |

[®T. &. 20/06/09/2019-5fruwd]
EREEACEIIE L

feoqur : g srferEaT €. 46/2019-F57 FT, AT 09 7Fga, 2019 AT & TSI, FATIRIT § A1.H.f7. 769(31),
i 09 srFga?, 2019 FRT THIAT H T2 off | 3T TaTaatd deegd §&ar 64/2019-F517 F7, TG

12 feEaT, 2019, ST AT % TS9O, A0 | A%, 908(3r) aira 12 faway, 2019 =T Herfad =hr
UER

NOTIFICATION
New Delhi, the 26th December, 2019
No. 76/2019—Central Tax

G.S.R. 955(E).—In exercise of the powers conferred by second proviso to sub-section (1) of section 37 read
with section 168 of the Central Goods and Services Tax Act, 2017 (12 of 2017) (hereafter in this notification referred to
as the said Act), the Commissioner, on the recommendations of the Council, hereby makes the following further
amendment in notification of the Government of India in the Ministry of Finance (Department of Revenue), No. 46/2019
—Central Tax, dated the 9th October, 2019, published in the Gazette of India, Extraordinary, Part II, Section 3,
Sub-section (i) vide number G.S.R. 769(E), dated the 09th October, 2019, namely:—

In the said notification, in the first paragraph, after the proviso, the following proviso shall be inserted,
namely: —

“Provided that for registered persons whose principal place of business is in the State of Assam, Manipur or
Tripura, the time limit for furnishing the details of outward supplies in FORM GSTR-1 of Central Goods and
Services Tax Rules, 2017, by such class of registered persons having aggregate turnover of more than 1.5 crore
rupees in the preceding financial year or current financial year, for the month of November, 2019 till 31st
December, 2019.”

2.  This notification shall be deemed to come into force with effect from the 11th Day of December, 2019.
[F. No. 20/06/09/2019-GST]
RUCHI BISHT, Under Secy.

Note : The principal notification No. 46/2019—Central Tax, dated the 09th October, 2019 was published in the Gazette of
India, Extraordinary vide number G.S.R. 769(E), dated the 09th October, 2019 and was last amended by
notification No. 64/2019—Central Tax, dated thel2th December, 2019, published in the Gazette of India,
Extraordinary vide number G.S.R. 908(E), dated the 12th December, 2019.

Fftrg==T
7% faeett, 26 fawaw, 2019

. 77/2019-F=07 FX

TR, 956(3r).—rh, FET 7T S HaAT w2 fAFw, 2017 (R == afemg=a1 # 28 747 3% Fa7 Fgr
AT 8) F AW 61 % IUMRIT (5) F AT qiSd T W T FAT HT Atef=aw, 2017 (2017 FT 12) Fr 9T 168
FRT Y& ARl F YEAN Fd gU, dRug & Feiet w, ana v, G e (T fBemn) &
ST €. 44/2019-4517 F3, aE 9 Fgas, 2019, ST 9T & TSI, FHTGRO, AW 2, G 3, I7-9< () #
qrarfE. §. 767(37), IEE 9 stazay, 2019 T THIAT ¥ 7% ff, # fAwferfaa siv domras wzar 2, sroiq -

I ATI=AT %, Tg T H, AL TLqF & a1, Muferiaa aiqe sia:eamtaa Bham S, o1iq -
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“qiq Tg @i ft T vw Tl st i zar #, SEE g9 FEn e a|H, 9iore, Jered a1 G
T H g, F9a¥ 2019 7rH F forw, 36 et & wey shregdieane-39 & fAawft saeerf=eht =7 & amrer 9réa
& 97w 7 31 faFay, 2019 &1 AT IHH A TEIT Al SATTIAT 1)

2. =g Afeg=ET 23 fawaw, 2019 & wATET g2 FHeAl AUt |
[T. . 20/06/09/2019-5THE]
& fow, saw afa

feoqur : g= srfemEaT 5. 44/2019-407 w2, aE 9 wFgay, 2019, 9T & TSI, TR | qL.ALE. 767(3),
JTE 9 gAY, 2019 g T &t 2 off =fiv ffaw woaw stfergm=an €. 73/2019-F17 FT, qIE

23 e, 2019, ST AL % TSI, TR0 | AT.H.. 943(31) ardra 23 fegay, 2019 g orrtera 6t
TS AT |

NOTIFICATION
New Delhi, the 26th December, 2019
No. 77/2019 - Central Tax

G.S.R.956(E).—-In exercise of the powers conferred by section 168 of the Central Goods and Services Tax Act,
2017 (12 of 2017) read with sub-rule (5) of rule 61 of the Central Goods and Services Tax Rules, 2017 (hereafter in this
notification referred to as the said rules), the Commissioner, on the recommendations of the Council, hereby makes the
following further amendment in notification of the Government of India in the Ministry of Finance (Department of
Revenue), No. 44/2019 — Central Tax, dated the 09th October, 2019, published in the Gazette of India, Extraordinary,
Part II, Section 3, Sub-section (i) vide number G.S.R.767(E), dated the 09th October, 2019, namely:—

In the first paragraph of the said notification, after the second proviso, the following proviso shall be inserted, namely: —

“Provided also that the return in FORM GSTR-3B of the said rules for the month of November, 2019 for registered
persons whose principal place of business is in the State of Assam, Manipur, Meghalaya or Tripura, shall be furnished
electronically through the common portal, on or before the 31st December, 2019.”

2. This notification shall be deemed to have come into force with effect from the 23rd day of December, 2019.
[F. No. 20/06/09/2019-GST]
RUCHI BISHT, Under Secy.

Note : The principal notification No. 44/2019—Central Tax, dated the 09th October, 2019, published in the Gazette of
India, Extraordinary, Part II, Section 3, Sub-section (i) vide number G.S.R.767(E), dated the 09th October, 2019
and was last amended by notification No. 73/2019-Central Tax, dated the 23rd December, 2019, published in the
Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i) vide number G.S.R. 943(E), dated the
23rd December, 2019.

Frferg==T
7% faeett, 26 fawav, 2019

. 78/2019-F=819 T

qr.#.[A. 957(37).— <, FR1T AT T "ar w7 sAfafaaw, 2017 (2017 1 12) (& =7 sAfog=ar & =&+
TET I ATATAAT FgT TAT g) T 1T 168 F &1 qiSd €T 39 i ITLTT (6) FTT T&T Tl FT TFNT FId g,
AT ®aTe, o ware (Tsrea faam) it stfegmeT 9. 26/2019-4517 ¥, arira 28 4, 2019, ST AT & s,
FHTLTI, AT 11, T 3, IT-&T (I) § a1.F1.57. §. 452(a1), ¢ 28 A, 2019 FT Tawriara & w2 off, # Fwfortad
Y HOTTE AT 8, AT -
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ITH ATLAAT 6, gl I H, T T & are, Maferfad oiqs sia:earfua frar s, staiq . —

“qiq Ag oY AT T vE TSedea SRt f qar H, S g@ sa e oww, /i 3t B s #
g, o S arferfaas it 9m=7 51 % IUae  TefT FxlT 71 A 9ar w7 739, 2017 F =997 66 + a1
afsa I srtafaas it gmer 39 it 37T (3) F AT €T Hegdem-7 # H1q 9 FT FrdT AT TIAT B,
TaaY, 2019 ¥ forw faawoft oAt =7 & AHTT 9ee % Areaw ¥ 25 fawaw, 2019 Fr 41 399 @

TEQT T SATUIAT 1)
2. =g Afgg=eT 10 fawaw, 2019 & wATET g a0et Aot |
[T. . 20/06/09/2019-5THET]
s fae, s gt

feroqur ; g srferEaT . 26/2019-F07 F¥, AT 28 4, 2019, 9RT & TSI, AFTIO H q1.HLF. 452(3), I
28 S, 2019 FTRT THITAT HT T ff v sifaw Henrgw Aferg=ar &, 65/2019-F17 F, g 12 fGHay,
2019, ST ATEd % TSI, TTTIOT, § AT.7.54. 909(3r) aréra 12 fagaw, 2019 gy Ferrtera & s =ff |

NOTIFICATION
New Delhi, the 26th December, 2019
No. 78/2019-Central Tax

G.S.R. 957(E).—In exercise of the powers conferred by sub-section (6) of section 39 read with section 168 of
the Central Goods and Services Tax Act, 2017 (12 of 2017) (hereafter in this notification referred to as the said Act), the
Commissioner hereby makes the following further amendment in notification of the Government of India in the Ministry
of Finance (Department of Revenue), No. 26/2019—Central Tax, dated the 28th June, 2019, published in the Gazette of
India, Extraordinary, Part II, Section 3, Sub-section (i) vide number G.S.R. 452(E), dated the 28th June, 2019, namely:—

In the said notification, in the first paragraph, after the third proviso, the following proviso shall be inserted,
namely: —

“Provided also that the return by a registered person, required to deduct tax at source under the provisions of
section 51 of the said Act in FORM GSTR-7 of the Central Goods and Services Tax Rules, 2017 under
sub-section (3) of section 39 of the said Act read with rule 66 of the Central Goods and Services Tax Rules,
2017, for the month of November, 2019, whose principal place of business is in the State of Assam, Manipur or
Tripura, shall be furnished electronically through the common portal, on or before the 25th December, 2019.”.

2. This notification shall be deemed to have come into force with effect from the 10th Day of December, 2019.
[F. No. 20/06/09/2019-GST]
RUCHI BISHT, Under Secy.

Note : The principal notification No. 26/2019—-Central Tax, dated the 28th June, 2019 was published in the Gazette of
India, Extraordinary vide number G.S.R. 452(E), dated the 28th June, 2019 and was last amended by notification
No. 65/2019—Central Tax, dated the 12th December, 2019, published in the Gazette of India, Extraordinary vide
number G.S.R. 909(E), dated the 12th December, 2019.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. MANO)
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MINISTRY OF FINANCE
(Department of Revenue)
(CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS)
NOTIFICATION
New Delhi, the 31st August, 2020
No. 64/2020-Central Tax

G.S.R. 539(E).—In exercise of the powers conferred by section 148 of the Central Goods and
Services Tax Act, 2017 (12 of 2017), the Government, on the recommendations of the Council, hereby
makes the following further amendment in the notification of the Government of India in the Ministry of
Finance (Department of Revenue), No. 21/2019- Central Tax, dated the 23 April, 2019, published in the
Gazette of India, Extraordinary, Part Il, Section 3, Sub-section (i) vide number G.S.R. 322(E), dated the
23" April, 2019, namely:—

In the said notification, in the third paragraph, in the first proviso, for the figures, letters and words
“31% day of August, 20207, the figures, letters and words “31* day of October, 2020 shall be substituted.

[F. No. CBEC-20/06/07/2019-GST]
PRAMOD KUMAR, Director

Note : The principal notification No. 21/2019- Central Tax, dated the 23" April, 2019, published in the
Gazette of India, Extraordinary, vide number G.S.R. 322(E), dated the 23™ April, 2019 and last
amended by notification No. 59/2020-Central Tax, dated the 13" July, 2020, published in the
Gazette of India, Extraordinary, vide number G.S.R. 443(E), dated the 13" July, 2020.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.



2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

I ATe=AT H, "30 fHaFEw 2020" ST ST 9TEal F T 9¥ "31 Fea”, 2020" F T M5T Al
g BT sToem

[T, & . HTEEHT- 20/06/09/2019 —Sfue]
THIZ FHT, s

feroqor: qor srfarg=mT €. 41/2020-%=0 #7, I 5 |, 2020 3T ArALA. '@, 275(3), 9 5 w6,
2020 F T&d AT TSI, AT, & 90 |, G 3, ITGUE (i) H THT19ra Foham 1w 4w |

MINISTRY OF FINANCE
(Department of Revenue)
CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS
NOTIFICATION
New Delhi, the 30th September, 2020
No. 69/2020 — Central Tax

G.S.R. 595(E).—In exercise of the powers conferred by sub-section (1) of section 44 of the Central Goods and
Services Tax Act, 2017 (12 of 2017), read with rule 80 of the Central Goods and Services Tax Rules, 2017, the
Commissioner, on the recommendations of the Council, hereby makes the following amendment in the notification of
Government of India in the Ministry of Finance (Department of Revenue), No. 41/2020-Central Tax, dated the 5™ May,
2020, published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i), vide number G.S.R. 275(E),
dated the 5™ May, 2020, namely:-

In the said notification, for the figures, letters and words “30th September, 20207, the figures, letters and words
“31% October, 2020” shall be substituted.

[F. No. CBEC-20/06/09/2019-GST]
PRAMOD KUMAR, Director

Note: The principal notification No. 41/2020 - Central Tax, dated the 5th May, 2020, was published in the Gazette of
India, Extraordinary, vide number G.S.R. 275(E), dated the 5th May, 2020.

CIEE Ll
72 feeet, 30 fArawae, 2020

q&qT.  70/2020-F419 FX

TT.FT.1. 596(3r).— THTL, Fea T T 37T AT F7 77w, 2017 F 7w 48 F 3ufa=y (4) g7 I&<
AIRAT T START FXd gU, TRUE i TR 9%, 9T & 9=, JETeR, 90 2, g€ 3, 3u6c (i) §
ar.H1. . "@eas 196(3T), arE 21 7TH, 2020 FTT TR, AT ST & o FareT (Tsea o) #ir
STErg=AT 7. 13/2020- FektT T, TG 21 774, 2020 # Foferied v deias FwdT g, 797 :-

I ATEEEAT F qgel 97 -
(i) “ForetT Fa=fier a9 ersai & ®H19 9% “2017-18 | Tt T qaadt A au” o T@ STur ;
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(if) “TISTEETHa =AT<h I | AT FGT AT I 007 T&aT % TAT AT [{aiq & o’ oz s :wmfua &y
ST

[T, & HTEHT- 20/06/09/2019 —Sfue]
THIE FHTY, AT

feoqur : g1 srfag=ET /. 13/2020-F7=17 F¥, aErE 21 AT, 2020, A & TSI, FETLTO | A1.H7.4.
196(37) T 21 ATH, 2020 FET FHMAT T T o 3fT qeraTq ar.#1.19.481(3r), a<@ 30
AT, 2020 FRT THRTAT ATTLAAT §.61/2020-F7517 T, i@ 30 TS, 2020 FT HqTeT
ExRikeIR

NOTIFICATION
New Delhi, the 30th September, 2020
No. 70/2020 — Central Tax

G.S.R. 596(E).—In exercise of the powers conferred by sub-rule (4) of rule 48 of the Central Goods and Services
Tax Rules, 2017, the Government, on the recommendations of the Council, hereby makes the following further
amendments in the notification of the Government of India in the Ministry of Finance (Department of Revenue), No.
13/2020 — Central Tax, dated the 21 March, 2020, published in the Gazette of India, Extraordinary, Part II, Section 3,
Sub-section (i) vide number G.S.R. 196(E), dated 21* March, 2020, namely:-

In the said notification, in the first paragraph, -

(i) for the words “a financial year”, the words and figures “any preceding financial year from 2017-18
onwards” shall be substituted;

(i1) after the words “goods or services or both to a registered person”, the words “or for exports™ shall be
inserted.

[F. No. CBEC-20/06/09/2019-GST]
PRAMOD KUMAR, Director

Note:  The principal notification No. 13/2020 — Central Tax, dated the 21* March, 2020 was published in the Gazette
of India, Extraordinary, vide number G.S.R. 196(E), dated 21* March, 2020 and was subsequently amended
vide notification No. 61/2020-Central Tax, dated the 30™ July, 2020, published vide number G.S.R. 481(E),
dated the 30" July, 2020.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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qTuft
FE. | AuE oEE T 7o shuadem-1 # SR T&qd | T8 SHuEERm-1 #§ S3 T5d F1 & ™Y
g 9T ATy |
(1) (2) (3)
1 FGET, 2020 ¥ faEaw, 2020 13 SFaT, 2021
2 SHaT, 2021 T 7T, 2021 13 3781, 2021

3. FFGEY, 2020 F ATH, 2021 F T I ATAHIH7 AT o7 38 it ITART (2) F e Toamfearta
ST AT Aol TEqd e il THI-EAT Tea9ATG TS0 | ATEE=d il ST |

[T, . €T &t § ¥1-20/06/09/2019-5fF wa &]
THIE T, e

MINISTRY OF FINANCE
(Department of Revenue)
(CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS)
NOTIFICATION
New Delhi, the 15th October, 2020
No. 74/2020 — Central Tax

G.S.R. 634(E).—In exercise of the powers conferred by section 148 of the Central Goods and Services Tax
Act, 2017 (12 of 2017) (hereafter in this notification referred to as the said Act), the Central Government, on the
recommendations of the Council, hereby notifies the registered persons having aggregate turnover of up to 1.5 crore
rupees in the preceding financial year or the current financial year, as the class of registered persons who shall follow
the special procedure as mentioned below for furnishing the details of outward supply of goods or services or both.

2. The said registered persons shall furnish the details of outward supply of goods or services or both
in FORM GSTR-1 under the Central Goods and Services Tax Rules, 2017, effected during the quarter as specified in
column (2) of the Table below till the time period as specified in the corresponding entry in column (3) of the said
Table, namely:-

TABLE
SI. No. Quarter for which details in FORM GSTR-1 are Time period for furnishing details in
furnished FORM GSTR-1
1) (2) 3)
1 October, 2020 to December, 2020 13" January, 2021
2 January, 2021 to March, 2021 13™ April, 2021
3. The time limit for furnishing the details or return, as the case may be, under sub-section (2) of section 38 of

the said Act, for the months of October, 2020 to March, 2021 shall be subsequently notified in the Official Gazette.
[F. No. CBEC-20/06/09/2019-GST]
PRAMOD KUMAR, Director
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CIPLCET
% faeeft, 15 srqae, 2020

T. 75/2020-%1 FT

ar.#.. 635(31).—TgEd, I WA i Farwe afafaIw, 2017 (2017 #T 12) (R ==
AferE=aT § THF TeAT IFT ATATATH FgT 747 8) T &=T 168 F A1 4fT &mer 37 F 3ugwT (1) F
AL T T Taced AfFadi w1 YN #3d g0, TRug it et uv, ve doedga safaadl & av grr
ST qEad] facd 1 a9 a7 91 A a9 § 1.5 T 79 | ATIF FT Ghiord ATIREd @ 8, AFET,
2020 & 9T+, 2021 T TAF AT % oI e 97l 3% qarwe 77w, 2017 F 79 T2 shreademe-1 §
STTa I o AT T&qd Fe o forw aua-siaT &1 U3 |419 % Ica<adt 71 & 113 {27 7% J@7d & |

2. FFGAY, 2020 & 774, 2021 F TorT IFq AT=IH AT &7 38 Fir ITATT (2) T ref i Frmieerta
AT AT FAaofl TEqd e i THI-EAT Teq9=Tq o9 | ATegi=a r ST |

[FT. &. 9t &t £ §-20/06/09/2019-5FF TH &]
THIE T, e

NOTIFICATION
New Delhi, the 15th October, 2020
No. 75/2020 — Central Tax

G.S.R. 635(E).—In exercise of the powers conferred by the second proviso to sub-section (1) of section 37
read with, section 168 of the Central Goods and Services Tax Act, 2017 (12 of 2017) (hereafter in this notification
referred to as the said Act), the Commissioner, on the recommendations of the Council, hereby extends the time-limit
for furnishing the details of outward supplies in FORM GSTR-1 of the Central Goods and Services Tax Rules, 2017,
by such class of registered persons having aggregate turnover of more than 1.5 crore rupees in the preceding financial
year or the current financial year, for each of the months from October, 2020 to March, 2021 till the eleventh day of
the month succeeding such month.

2. The time-limit for furnishing the details or return, as the case may be, under sub-section (2) of section 38
of the said Act, for the months of October, 2020 to March, 2021 shall be subsequently notified in the Official Gazette.

[F. No. CBEC-20/06/09/2019-GST]
PRAMOD KUMAR, Director

CIPECEL

< faeett, 15 7@, 2020

T. 76/2020-F1T FT

ar.#1.f. 636(3T).—3TIH, FearT AT T qar F 7w, 2017 (B =8 7 = Afg=er &
I (A9 FgT 47 §) F AW 61 % IUWIF (5) F AT qSq dhea (¥ AT AT HaAT FT Ate=aw, 2017
(2017 7 12) (FF =87 0 THTA 39 ATTHAAT § I ATAHIH Fgl TAT §) AT &7 168 FRT V&
IRAT T TN F2d gy, Tug it fEwrteert v, fAfAfae wwar g & s&qay, 2020 & |71+, 2021 7% %
s 7TE % forw faavoft s At F 969 Shuad=ne-39 o a9 91 & q1eq9 | s &9 ¥,
TH HTH o STAd! A1 6 4199 [Qad Hl AT 3T T9 Tl S0

g, [@adt A a9 # T A@d T FUE TAC TH FT g aTel HLEAret & forg, [
FRATT T T T FEIE 5T, TeT VL9 T, [ST 154, Y 154, Fled sF, TET 57,
XA ST, ATHAATS TS, TAET TT5T, AL T2 7T, TAA fT <19 JAT I(ET 3T AW oot &
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TSI, G T TS, SSHM X AaEr Sivaqg 99 TsAeT AT TAT g9 TeT6T | g,
FFIY, 2020 & ATH, 2021 TF F TAF 919 F o0 fFaoft 3% FaAt F 767 Shuadem-3g § amm
TIE o ATEAH F TSI+ & |, UH HIE o ITALAAT AT F aTS0a [9ad Hl AT IHeh I T T SATUIAT
T g 7 fF @t By af & g1 smad 9 FE I G FT G AT FEErare & o,
ST FER T 4 T fAT=e 89 T, T 159, SAES 1, gHATOT T, TS 157,
3T Taer ¥, fagw ey, ey s, aEued TR TS, AETd e sy, AR Oy, e e,
BT TsT, AT TS, J9H TS, IIHH ST 9T, ARGS9 AT AT TS, SRR 6
TS, ARG T TSAAT, ASNE §F TSTErT AT faoed | 99 T § g, FFqav, 2020 & 974, 2021 TH
F T4 98 & forg faaweft S Rt F 967 Suad=me-39 § a9 T F ATeqq § T i4F &9
o, UH 979 % IALAAT I & AT 99 (a9 &l T 396 9 T&qd 0l ST
2. TE SHTHUER-3T F AT, FT IAE 4 STHET & g i 99 -3 =7H) F 759
SHETERR-3a # et g F3d a1 T Towega SARh, 3 ATe=aT f =T 49 F Tl &
FeFN, T, AT, onfed, B AT I ATATHIH F i ol o7 ga e &1, 7omieata, soaei=e
TG G AT TGl =H ST @Td | e g, [ arie a2 399 3<% feawoft 347 smfera g, wa+ a0
H Tor-FAfATEe oifaw ariE & T Tal, T T FT ITH=ET HT |
[®T. 5. 97 =7 £ H1-20/06/09/2019-5ft T ]

THIE AT, A

NOTIFICATION
New Delhi, the 15th October, 2020
No. 76/2020 — Central Tax

G.S.R. 636(E).— In exercise of the powers conferred by section 168 of the Central Goods and Services Tax
Act, 2017 (12 of 2017) (hereafter in this notification referred to as the said Act), read with sub-rule (5) of rule 61 of
the Central Goods and Services Tax Rules, 2017 (hereafter in this notification referred to as the said rules), the
Commissioner, on the recommendations of the Council, hereby specifies that the return in FORM GSTR-3B of the
said rules for each of the months from October, 2020 to March, 2021 shall be furnished electronically through the
common portal, on or before the twentieth day of the month succeeding such month:

Provided that, for taxpayers having an aggregate turnover of up to five crore rupees in the previous financial
year, whose principal place of business is in the States of Chhattisgarh, Madhya Pradesh, Gujarat, Maharashtra,
Karnataka, Goa, Kerala, Tamil Nadu, Telangana, Andhra Pradesh, the Union territories of Daman and Diu and Dadra
and Nagar Haveli, Puducherry, Andaman and Nicobar Islands or Lakshadweep, the return in FORM GSTR-3B of the
said rules for the months of October, 2020 to March, 2021 shall be furnished electronically through the common
portal, on or before the twenty-second day of the month succeeding such month:

Provided further that, for taxpayers having an aggregate turnover of up to five crore rupees in the previous
financial year, whose principal place of business is in the States of Himachal Pradesh, Punjab, Uttarakhand, Haryana,
Rajasthan, Uttar Pradesh, Bihar, Sikkim, Arunachal Pradesh, Nagaland, Manipur, Mizoram, Tripura, Meghalaya,
Assam, West Bengal, Jharkhand or Odisha, the Union territories of Jammu and Kashmir, Ladakh, Chandigarh or
Delhi, the return in FORM GSTR-3B of the said rules for the months of October, 2020 to March, 2021 shall be
furnished electronically through the common portal, on or before the twenty-fourth day of the month succeeding such
month.

2. Payment of taxes for discharge of tax liability as per FORM GSTR-3B. — Every registered person
furnishing the return in FORM GSTR-3B of the said rules shall, subject to the provisions of section 49 of the said
Act, discharge his liability towards tax by debiting the electronic cash ledger or electronic credit ledger, as the case
may be and his liability towards interest, penalty, fees or any other amount payable under the said Act by debiting the
electronic cash ledger, not later than the last date, as specified in the first paragraph, on which he is required to furnish
the said return.

[F. No. CBEC-20/06/09/2019-GST]
PRAMOD KUMAR, Director
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CIPLCET
% faeeft, 15 srrqae, 2020

. 77/2020-5%19 FT

qT.#1.. 637(37).—Fvag "1 U 4T F AT, 2017 (2017 w7 12) (FH o0 9219 =9
ATEEEAT § Ih ATATTAH Fgl TAT §) T 1T 148 FIT TG TRAT T TART T g0, IO 1 [EhTieent
T, TAENT, ARA "3, O #ome (Teea o) i sfesgEEr |@emr 47/2019-F=1 Y, G|
9 Y, 2019, R’ AraLA. 770(3), i 9 soFqaw, 2019, F q&d, WA % TSI, SATETLT, %
AT 11, @< 3, ITEE (i) H TR0 fmam 1w o, § Feferfe demas 2t 8, Q-

I ATEAAT H, et T ¥, "< a9 2017-18 ¥ 2018-19" 9Isa1 ¥ i & T IT
“fa=it=r a7 2017-18, 2018-19 37T 2019-20" 9reg AT ik TiawATiua foFu STUaT |

[®T. &. oY ff £ #1-20/06/09/2019-5ft U &]
THIE T, e

feoqur . srem srferg=ET SEAT 47/2019 - 0T # @1 9 seqay, 2019 & anarn[. 770(3), A
9 AT, 2019 F TET AT & TSI, AHTLTI, & 90 11, T 3, IuE< (i) § Tehriara foham
AT AT |

NOTIFICATION
New Delhi, the 15th October, 2020
No. 77/2020 — Central Tax

G.S.R. 637(E).— In exercise of the powers conferred by section 148 of the Central Goods and Services Tax
Act, 2017 (12 of 2017) (hereinafter referred to as the said Act), the Central Government, on the recommendations of
the Council, hereby makes the following amendment in the notification of Government of India in the Ministry of
Finance, (Department of Revenue), No. 47/2019 — Central Tax dated the 9™ October, 2019, published in the Gazette of
India, Extraordinary, Part II, Section 3, Sub-section (i) vide number G.S.R. 770(E), dated the 9™ October, 2019,
namely: -

In the said notification in the opening paragraph, for the words and figures “financial years 2017-18 and
2018-19”, the words and figures “financial years 2017-18, 2018-19 and 2019-20” shall be substituted.

[F. No. CBEC-20/06/09/2019-GST]
PRAMOD KUMAR, Director

Note: The principal notification No. 47/2019 — Central Tax, dated the 9th October, 2019 was published in the
Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i) vide number G.S.R. 770(E), dated the 9th
October, 2019.

srfergEAT
e fawetY, 15 srqEe, 2020

. 78/2020- F=1T FT

L., 638(3H).—F=IT TqT T T HHTYEH dT, ATTGAAT FealT HA AT HATHL AIH
2017 & 93 46 % T8 TLq® G127 T& ATHAT T TINT HLd g, TRUF r [ERTert 9% 9d & 9,
ST, 9 11, &< 3, 39%< (i) ¥ a1.%1.19. €. 660 (37), ara 28 S, 2017 T FHIAT AT qLEHT
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F O "o (TS [AamT) FiF sAfeg=ET " 12/2017-F%07 F, arg 28 54, 2017 # Fetated
TLTET FAT 5, AT -

I ATSEAT |, 1 319, 2021 & TATET, AN o o, Fefered staefod g, et -

“HTofy
FH AT EEENIRERIE LK K E T TTH TE I SIEAT & ATHSTEq0T TUTTeLT o 3o %1
s AT (T TH U F13)
(1) (2) ©)
1. = FAUE T TF 4
2. T FE T H i 6

T Fls TISTEL I AT<h, TSTEaRT Tahel AT TAAd! @<T a9 H 97 FUE TC qF &, I (FFHT & refie
S G ST Tohelt (STTSTeEioha SRl il ST %) T ATt | I<h ATL0( o & (3) HT T T giafrs
# 7ar-fAfAfEe TAUHUS Fie F Sl T GEAT F Ieor@ FIA & U qTeT 5l 51"

[FT. &. 9t &t £ #-20/06/09/2019-5F TH &]
THIE T, e

feoqur : o1 stferEaT "eai® 12/2017-F=17 F3, A 28 S, 2017 9T & TSI, STETER, A9 11,
@< 3, 3UEe (i), AT.#1.17. @Eai® 660 () ariE, 28 S, 2017 FIT THRITLd ahf T2 o |

NOTIFICATION
New Delhi, the 15th October, 2020
No. 78/2020 — Central Tax

G.S.R. 638(E).— In exercise of the powers conferred by the first proviso to rule 46 of the Central Goods and
Services Tax Rules, 2017, the Central Board of Indirect Taxes and Customs, on the recommendations of the Council,
hereby makes the following amendment in the notification of the Government of India in the Ministry of Finance
(Department of Revenue), No.12/2017 — Central Tax, dated the 28th June, 2017, published in the Gazette of India,
Extraordinary, Part II, Section 3, Sub-section (i) vide number G.S.R. 660(E), dated the 28" June, 2017, namely:—

In the said notification, with effect from the 01% day of April, 2021, for the Table, the following shall be
substituted, namely, -

“TABLE
Serial Number Aggregate Turnover in the preceding Number of Digits of Harmonised System of
) Financial Year Nomenclature
@) Code (HSN Code)
3
1. Up to rupees five crores 4
2. more than rupees five crores 6

Provided that a registered person having aggregate turnover up to five crores rupees in the previous financial
year may not mention the number of digits of HSN Code, as specified in the corresponding entry in column (3) of the
said Table in a tax invoice issued by him under the said rules in respect of supplies made to unregistered persons.”.

[F. No. CBEC-20/06/09/2019-GST]
PRAMOD KUMAR, Director
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Note: The principal notification number 12/2017 — Central Tax, dated the 28th June, 2017, published in the Gazette
of India, Extraordinary, Part II, Section 3, Sub-section (i) vide number G.S.R. 660(E), dated the 28 June,
2017.

srfergET
% faeefl, 15 srrqae, 2020

. 79/2020- FT FT

T.H1.. 639(31).—Fr1T THL, FalT I AT a7 7 srfarfa=a, 2017 (2017 71 12) &t amer
164 ZTIT Y& TRAT T TART F3d g, Tug it FEnriert 9, Faia /e 3f7 941 ¢ 79w, 2017 F7 i
Terre e & forw Aeferfaa e sard 8, st -

1. Gfer AT SR WS--(1) = AT &7 |terg 99 F6T 71 37 Fa1 7 (qregar gerred) FHam,
20202 |

(2) = =T | SET A=AAT ITATT g, STk 6T, T THh oIS H TH1F il qF FHl TG
g |

2. FHET | AT "aT w2 [FF, 2017 (S8 =0H7 T80 TATT 36 (FI97 Higl 73T 8)  HIH7 46 H,
TEel T o AT 9%, Meferied aigqs T@r ST, T2 -

“qiq AT, i i Rrfert o7, st g, Mattea Efad w s -

(i) =T AT FATSAT F T ATHIGEIT Fre T GO TOITAT & St At qeAT, St
et TS ga Rl & a1 g7 Serd (oAl ST a9 g; a7

(ii) AT AT HATAT & T FT &l UAT a9, o o0 amwaata e & gafera
Tt & i AfAfEe d@er &1 aft TRedaa Famanet g Serd R ST
AAITF § ; 3T

(iii) ToEEFa sAfRaT w1 aw, SEw 91 31 "9 & Ou qamegta #@ e #6
T JOITedt 7 Ieota FHaT ST straea Tl g |

3. 36 fawt & e 674 & = ww, wferfed fem war soam, svoiq -

“67%. AT FIHT 4T GiAeT g fAaweft a1 Sras TSl F AR & T6qa L
HfF—=a sreama | st fBFt ama % g gu o, vg Gl Toedsa st 1, s w2 aafa s
forw, e 39 F T I=T SHeadene-39 § o7 faawoft, 71 oy 37 F o7efi7 w7 Shruadism-1
H STa TETET & g A1 AT TG Strgger fuadit-8 § o= foawor sweqa o ST 6t sroear i
ST g, SISl & § To&qd Hd & Tid [l =ael § Tehd aiarsd §edT &1 TART Hid
FTAT T HIIHILN HAT o ATEAH & STaF TN 6l 3<h Gaeoit A7 541 A7 &Fawor w&qa w1
afaferd T ST Srae Tarat i 3 FFrawft 1 Rt TR aered e araria aq ey
TTHEE gl FIT HeATa 36T ST |

TEH—= (T % TS & fory, e T2t 67 7 Fawoft a1 396 7 41 a1
o7 Toaor & foret T stafer & forw e 39  stefie faawoft T ey 37 & S Y&t & A1 A7
A 62 % srefier fRaeor stfera g, ed, gofeafd, s sheadi=m-3 a1 w&v sfruadi=m-
1 71 &9 Shruedt dieadi-8 £ a+ft arfor § = 981 & 741 #rE vz a8 8 17
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4, 3% 77w & = 80 & 3ufAaH (3) H, T & w1\ 9¥, Meforfad wqs T@r STusM, o1iq -

“oiq fa=fir a9 2018-2019 =¥ 2019-2020 F forw, UAT T+ TRedrha =afwh, e
FA AET T FUES FAT H ATF g, g7 35 i ITART (5) F T Tia=iEs sroe «ramst i
TOEAT FITUAT ST 98 G9Afara artes aaret £ afa g2 3 fBxhr av % oo s sfreadsme-
ORT & AT qT HTer ATHTT Teet 6 HAIETH § TAFEIH =T § AT A 1T ATeg=d giaem 5 &
AT | FEIHd: THTOTT qHTLT fEaor J&qa F3 17|

5. 3 97w % e 1387 #, d9 9iq® & 7aTq, Fefated aiqs 20 779, 2020 # Fq.wmaq

oA STTOTT, Srerie -

“oiq T8 T T 3 e 20 AT, 2020 & 15 s, 2020 & stEfd & e 39 g9 §

AN Al 2T, STet, Zarfeufa, I& shruadieme-3g # fawft a7 wou sfroadisme-1 # stra syt
T a0 A7 I STreadt Srewdi-8 § foawor weadt, 2020 § eRred, 2020 it sr@ater & forw seqa
Tel AT AT E 1"

6. 3Fq AW F A 142 % sufaaw (17) ¥,--
(i) “St=a srferrdy FE orsat o T U, ‘I ATAFET FT T 9757 T S0
(i) “HHT AT ASET I 9L, T M58 TET ST |
7. 3% 99 ¥ €T SHUAEeR-1 #, 77 deqi® 12 % q78, el & &&aq 6 & ofius &,

" QTERT % T 9T, “FY i aL” 951 T S0 |

8. 3o ATl § =T STUAET-2%F % €79 ¥ fAeferera y=a giaearioa Brar srem, staia:-
TET STUHEAT-2F
[F= e 60(1) 3]
Tq: YTRid TS & A1
(& a1, shuadiam 5, shuadiam 6, shuadisme 7. Suadi=me-8, urer &7 a7q i

TSN TSI/ SAAILN g7 FATHT AT & e ®)
g
ATE
1. | SfroedtarsnT
2. | (&) | ToErEa safxn & fatas 9
(@) | =T 9, 7 FE 2r

T %
(@« greeft § @ T )
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GIESEEIRIE EE RS R IER)

3. TSEETFHT il & I SaF 279, JIGad] THIT FT SAFGT F7 1 J277 A5

Tt AT/t 5 ¥ T BT [T w2 F¥ Ty T T[T [FOHerA- SUaeree- [uadee- @ored B, g e
SaderieT [ (%) T o [T Fi1/5 B Afg(1/5 A 37 A B gfr s gy srafer MY
=T (TT/ ferrfifar [T [ty (gtam)|(STToaSeen, Rred et
T T [T e v e i A/ fgoe | ® R fsr=) [ErefrerT [T,
e [T e TITE @A B RS
- T ) [sr ot Er
(/=)
1 2 B Wk B B [T 10 [11 12 (13 14 15 16 17 18 19 20

4. ITAEFT Sk & IIT S1aF T2 [Srad giaad] 91T #1 SF9T #37 aredl Arqiadr amaeT &
FT GATET (3 FT TITET)

RGAUBE IR X eI Eaakury AT T & [Afadt et sfroedien et e [ge Sk
(%) [ (5T FE gy [(-1/5 1 [7-1/5 [-3T ERUEH TS [T
T TS AT TS AW Al oAty A A e A [, aw
it (zt/AT) )
(=1 =)
e [ [oadenP e e [ e o kT 7 [T [3ae
Eus (EIRED S [T
A T
=t
T
1k 3 bW |5 6 7 8 o o f1 |2 13 [14 |15 16 17 18 19 0 21 2
5. F1T 7T FATE 7 ITH AT/ TATTT
T [Tt FfA/TET ¥ =R 53 I S Tfar TR T [ S [rrader [OHerse- [ @ored B, e safy e ) et
- - (%) [ e [ (-5 H1/5 R (3T AR Ry Ars e [ored Hefrge @G, T T2 2T
frorefren T e oy [T [ [ [ (et fr
oA [Efw [ I — | [srwitafraty I, T7)
. = i & &
- e [ T e eeiEd EXEDd s
[T [ @ T [T W&ﬁ?ﬂ?ﬁ
T Y] CEETS T AH)
G
mrt (511
M)
1 2 3 4 |5 6 |7 8 |9 10 {11 2 h3 14 15 16 17 18 19 20 21
6. JTANT/THTIT FT TITET (5 FT TITET)
TETES HT TR =Y T f 7Ifr T [t PO T ST CHE A ofver e [ A
§ %) o ke [UBH 15 W e s (AT st
G o [ [ty e RafR e Wt e T, A
(T3 (et (=t/T) rrafdr g 2
g
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WEREEIRIEL
[T ) s fefart
(&t =)
TR T T aT AT w1 [P [T [0 [ATrEed REAE iR ARIE FRE R
BILGEIE IS EIPE] EEQREIRAR e T [T
SiES [T ZElad
SEDEY

1 2 3 14 5 6 7 @8 9 10 111 12 |13 14 (15 16 17 18 19 20 21 22 23 24

aIRIRE)
7. ITH EqasEt 5T
STETHST AT | TETAHAT HT | AETHAST TEATAS F AL | AEUHLT Ao weferg ars ey wrfar T dtem-6 e tam.- Fome e oty pmEdrr v
Skl RIEIVAEIEE] RIS Hremfy  paadr [F AR e ferereeraT
ElEua) B AETHET AT T SIEAECY BT 21 feroTrerT T

F form)
1 2 3 4 5 6 7 8 9 10 1 12 13 14 15 16
8. HEQEST IAT & IR FT GIET
[ SrEEeET awaTaSt TR =i A AETEST Hafa s T EIERGEL EIELREE] o e
IR =TT 5T =AY ( Pioadiam-6  [Fiuadtam-6 [T [[edEas | arsdet &
FefeT ATETHAST AEEIE o Y AT T [STersear
ST 7= % for) ferarfer
T | e | A AMR/ERF g fenm [ fen [re ohga fEm [SAT | gre
[T Sfroadt T
ElERc

1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19

AT T
9. w17 iU S T 597 (Fa% Gl alga)
FTdrat F1 SHEd srie| FEdat /) S | SuEe-7/ T <Tfr / g At | A F o fae 7T (e/ereTa)
| afufsas srRe wr | i suadisme-8 ft | a9 go T qA i g Sl 7 TS/ T A A
stroadrarsua AT FT ATH | F Al (A, (=) Ferfera)

TOTITAr)
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11

AR &
10. arer & faer o faaert | ATer 7 A (ST HenaT qigaq)

e e arie

o9 % faer 6 =AY

FL T T

EEEAES

et

e

THTFT AT

SEEZS

Tonrfera (1/AT)

2

3

4

6

7

1. 9997 % [ % UHEAS UHEAl/ SAAT & HIA 1 A4 (ST J9q14T Aid)

EERET I I 2 R IRV 1 E O G| F R gaer & faet % =4ty T AT T LUK
R N [PV U P R, R | LY
(i) T

1 2 3 4 5 6 7 8 10
[z

1. 9T 9< -

F| AL TAYE TH (s

gl AEUEST — 39 A9 RH=gew
2. HAEAU HATE | T SHUHLAE-2% UH UAT fFawor g Sear srae swqfaaaish & grer 396

TET SHUHETN-1,5,6,7 AT 8 | &¥ AT AT o AT T AATL AT AT g1 T8 Teh Tiaaneiier

foawor § ST ™ oeh smqfaaars T 0 T 90 TET/FTEE 6 AE 9 AT qredias
T | A AT ST TEaT g1 Argfdwaiel & FRT SIS T 10 I YTAHl & dafead T&T
STTUHETA-2T § F9TAT SATAT &, AT AT w1 oh FIET TEQT HLeA l AT T AT 2T

3. UHT At g1 Tacl § gl 1%, FT il AN G & TIAT Bl L1 6 FIT ATSG=d haT S| STt
UHT T AT T ag! ATSTh/3EATASTT o [oTT ST F Ueh HIAH (AT STTUAT|
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4, qrfersTaTe e
qrfor ger s |G
sfiv=
3 i TE T § ST SO T g TET SHuHera-1 #i¥ 5 § "l /
e ey Teqd T U sl Sl ( TTaadt T9E FT ST R ATl s
ST ST T, afgq) F =AY s
SfadT T HT ii. ST & T
ST FTA ATeAT o a7~ PRl (TS T A S wE )
e g THESSTee Ul - FE F AT & & TS AT
To THESTEAT- F F AT % T wadse syl
To T - T THIR
T Hidlgeey — ATSSHTAS AR FTd AT e 1T AT |

AT Ao & foId TET STUHEAT -1/5 Sred 39 e+ #7 =iud i
SEQT TRT AT § AT At oY AT &F TS g1 39 aTd 9¥ | AT f&Ar
ST AU & gt F 1T S T AT i TTHSAT 6 qaiedd
TEY SHUFETA-20 § ATAT STdT §, AT Arg il & gTeT T&qd HTd 6f
ARG T AT g1 | SETEL0T, TfS Aqfdadt T dioa ssuaai-1 f&ars
10 Fa¥aT, 2019 &7 379+ 7719 2020 F TFT STHAAT -1 T&qd FLAT &
AT UH Ao H AT 2020 F OTET SHUASTAT -2F | gl I ST
Tt TR, ATS ST o 9% ATg F I=T SHUAdiw -1 F#1 5 9,
2020 T ST FLAT g af UHT TSt &l Tl & 9a%a<, 2019 F I=7
Shoedtane -2 | 9Tt S|

TR STUHEA-1 & Hafedd T8 SHUaersme-3a7 & yeqa e s i
aeqierfa off gert o

TH AT H Fg AT Ferar Sror T ergiadar ° e dtsen ar
afaaT o= (Sfae Are) # FE garea fFar g, ofiw af= gt a1, 98 w2 a4y
Sras UH st 7 "errge AT T, =i BT T $iw ywqa BT Em
IO, AT Mqfaaar 4 10 Fa¥a<, 2019 F s wEu=et -1 9
TaTT, 2019 F TET SATUAEAT-1 H T AT 8, qT 3T =7 fioreh &l
TIFET, 2019 F TET SHUHSTSAR-2F # IATAT ST AT Lt o
T 2019 % Y& SUACTHT -1 § TH S5 H G HAr g, al o7
gonfera dror #r femw, 2019 F T=9 SHUadisn -2% #it Aot 4 §
ZITAT ST YTl % Aara< 2019 F Y& SHuadism-2%F &t
qrferwT 3 § 3 T g1 WS § oG F=aq F FAH gl oed R T
Free T (SUASATEuA, =) 7 songe it #7 safy o i fRawax
2019 g, T FLTAT AT
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vi. IR Sfdadl 7 STOAT AS#0T ¥Eg FAT (ST 8, a1 TATAT TE 0 qiig
off gorffy sTostt
4 TIRrEFT ARE & | i 39 qTferT § ST srgfaaddl g0 394 T&9 STuHErem-1 3T 5 § g /Teqd
T aEd e | U T S (At THT R AR T w aTelT S5 igd) T S g |
gﬂﬁ T qg i AR T ASTH HI TT (hT ST ATAT T AT 3T HLATLT 3 TR Al ST Tq1AT
AT SITIETT| IRTEL0T o forw, =fg 7 10 FFF, 2019 F ot AL UAA-1,
FTAT srferat errferer fere AN

g & HqTEA (3 FT
TOTTE)

AT FAFIL, 2019 F SAUEETA-1 § T&qd AT 8, T IHh =6 ATo1h T A9+,
2019 F T&EY SHUHEAT-2F H F9ITAT AT AT Argidahat o+ famwaw 2019 &
Suadtame-1 § =0 di9 &7 q9T9e F2ar g, a7 39 q9rtad S w R,
2019 F I=Y STUAIIT-2%F Fit A0 4 F F90TIT [TUAT| ITHFAT o "ara< 2019
F TET SATTHETAT-2F #hl qTreraT 3 | & 0 g Tre H 0 oJF A=2qq & Hlaq
T S 3 U "ot #r (Suedtariue, o) T geirae i w7 oty v i
femraT 2019 g, T T90T9T ST

5 =T FT At §
T AT/
Efae / Fwe e)

i, TH ATICIRT | TR SYfaahal g0 T=T STuaete-1 ¥ 5 § Tgsl/Ieqd 0
U FwigeRfae A (faadt T9 smRta FT aTe wiee/Sfae die Afga) &
N E |
i 7t wfee/efae Ae &1 a1 | Fenteaa B a7 g, ar ag w< aty [™ed Jre
Terrere T 3T g, ot gertft STustt |
iii TTe % TR
o HfST qla/ THT U
o foe dre/ srfadry o=

iv FTe fd & T

o - i (mEsse o =fiw S vae 7 fae)

o TUHESTTEATY - FX F WA F AT TAESAT I

o TUHETHSTeeTATI- FT F WFIATT & faAT THEre Argfd uassre

o ﬁ%-ﬁﬁmﬁé

o HdlEsey — AESTUALT AT FTA ATAT SAeal: 1T AL
v T Fiee a7 2fae A & o a=v shruademre-1/5 €t srafd i arfia & T
g, foas Ut wfee ar Sfee e it =iua sfiT Teqa BT 3T 8 | 29 919 97 o
T f3aT ST =T U & srqiaaaret & g7 3% 0 A0 FT ITHH1 & daiedd
TET SHUHEAT-2F H FITAT [T, =T 3 FAT 6 g7 STuHersm-1 & qa
5T ST T A Fg 9T 311 SETeud, e srgfasdl oa Fiee dle JIud-1
&A1 10 Fawa<, 2019 &7 97 7719 2020 F TET STTHTAT-1 TET Fav g af
UH Fiee Ale &l AT 2020 F TET STUHETAT-2F | gf I907dT AT TH TFIY,

i sqfawar 9= 997 ATg *F T&T SUaeram-1 &7 5 7714, 2020 F T&qd
FLAT & a7 UHT hiSe Al T ITHRAT F q9%T, 2019 F &7 shuad=m-2% |

ZITTAT STUATT |
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vi AMYIAFal & Hafead T&T STuadtsne-34t & Jeqa hu S #i aeqreafa off
FoTTft STy

vii 38 qrfert § T2 AT F90aT o B A srgfdway 7 et e arsfae e
T "errae 3T g1 sfe afe gt v, 9 w7 safy Sed tar wRe arefee e °
TLITE FTTU AT TEQT AT TAT & T Z9TAT STUAT |

viii T ATIfTHRAT T ST ISH0r 788 AT G378, AT TATAT TR g |
FTITTAY SITOAAT |

6. Sfae/ FlRe e &
Terrere (5 | Herre)

i, TH ATCTRT & ST ATqAadT g1 T&T Suaeren-1 3T 5 § dgof /Ieqa &y
U FweeRfae AT F Hoaw  (SfAEdl THTY SrRfta FRd 9T Fwfee/Sfae A

qfzd) F = 2 |
ii. T srafdr e e i gaeT & a5 fam 19 o | qart S

7. 9TH AEUAST

i. TH AUl # AEUEET o i ArsuEet wiee Are &7 foavor i v g e
T TAYE 99T FSa<h F o197 T SATTAETAT-6 H TI1/eqd a1 2 |
ii. TFRTSITA o ThTY,

o EUHAST HISTH

o IEUHET T AT
iii. e AETHST AT T FFT S F 977 SEUAST wiee Al S AT w3 g,
qT U wiee Ale & o qo o 9T o faqis | T S | JiE wnrsa
T T SATSUAST ST g, AT 7 HIAHT &l GTe(l T@T 0T |
iv. U ATSUAST 1o AT ATSUAST (S AIE h [oT0 T&T SATUHITA-6 FiT srafer
3T T waTe &t SATuft o= Saferd disre a7 wiee FIe F qIud 31 T&qa AT
TATET

V. TET SHUHEIAT-6 § 0T ASUAST S5 IT ATSETET Sl qrarar il aeqredtd
ff g Fr STt

Vi. AMETAST hISe Al T SATSETHT #hl AT il aeqeaid S &1 i o |

8. WA SEUAST

T | HOgT

i TH T | STSUAST o i seuAe! #ied A § oy & feawr fiu o
& O T =Ae FaT A 7 o9 TR SHuaelen-6 § /I qq v g |

9. ymw FHhum
e e

i. TH qTferT § T=T SHUHSE-7 dT T&T SUaeran-8 ¥ Jud dw g
T T faawor i Rt 7 srafdr 3 e 2aH o o gemre fiw o 2

ii. AT e T HvE/AATE T #i S=ae / aEdw e #1 & o s
S FrAET &7 ST

10. & 11. 3z &,
THSSE TSl o

i T7 arfersT § fagen @, vassie Thredl 7 ST UHeeE I99ud ¥ qa9 & o 9%
AT WA I AR ST T ferawor ofiv o9 gefaq gengs fiww )
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HILT T TSI . AHTYTL

AT THESE AU | i ATHAE § A "W A & T2 g " arE ¥ Ewdt e SF T AT F a9

T ga9 F faer 97 | 2

ARUES L iii aTfersrT ® =g oft for war & ©F Fam w=er F faer #r genfaa g |

fTawor . sEH

Y S — iv Tl & &F T AEEET ATEE F STeT F ATH AT & I 97 &F T 2| T
ATATT | HATST TR ST T FHIAT FIT AT 3l TR 398 gl gl

9. 3%q A7 & w& T SwEdiane-5 ¥, -

(i) Tl & --
(%) 9 "egiEw 2 § At (1) F v, Fuferfe sfafeat saenfg £ s,

AT o~

(%)

USUA

T I

(®)

TS HY T

T Il 17;

(@) F% "@eTiw 10 |, --

(1) <ftieF #, “Fo1 FT @ et F wArq, “(rad afaadt yar =i,

Tfx FE 2T, A ) Frow e o=z e f ST

(=) FH HeATw 109 {7 3HE "atgq gfate & v, Fufetea &9

T ST T (e SqeAmfod it STus, srerd -

“10T. SrfaadT T9TE & forT arft sirask T=Ta & e

(EREUKES

(F) BT 7 % T 9%, Meferfad 927 T@r STus, i -

ST -

(@) 9%T 8 % T (i) #, BaT UTS § HATLT il SAF9THaT A6l & ;

“7. T AATT | HATAA, Soh T gAAT, a1, Fergar foe &

(i) a1 @ ¥ =@ eI & o0 (A sdae-afsa® g1 a7 Swal-
TTfsae) fisr T =y qreeft 5 # srqare R S =R

(i) aft sfae-Tsa® @ | T ISl 6 oY, g0 sed g0
2,50,000/- 9T & e g (@ & T gg) ot wqq A1 a0 6 #

IqAST FLT ATU ; AT

(iii) fr = & 1 yaTAr F o, 39 yErE | 9w, S gt 6 #
e fohu 10 €, UF YT &7 ST |19 SUsd H ATeA T, JILl 7

ERECICACIUIS I
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() T=T 10 F o1 o, fRerferiaa S Ta@r ST, i -

“10. |TEO{T 10 § AT FT AT H ATUT SATAF TITAT F HICUT FT I
Y AT FT AT H AT F ATATT | HATLT o AT THTLHF ATSS T FEATIT
g | 3as T&TAT &, ST Sfaadt T @R graT &, 91 & AR 1 § Re Fhar

STTUATT 1)
10. 3F 99 F TET SHUHI-55 -
(i) #9 "earw 4 d7 39 et gfafeat F waww, fufefea s saenta &
STTUAf, 377 -
“4(F) TAUA ;
4(@) THTUA A

(ii) 7 HEATF 6 F w1 O, et & o, i -

“6. sATST T GIET, AT FIS AT THA

(TFH =991 H)
FH . [EERUI EHREIRSIC LT THA (AT
(T[T TTE) —
1 2 3 4 5
1. | =™
2. 3T
TIT
(iii) 7 Hex 7 % T 97, Meferted @t s, e -
“7. &, SATS, AT G 3T G IS AT
(THT =T H)
FH H. IEEEXI o Y T gfafe e T
TR STHT i T HT SUHT
1 2 3 4 5 6 7
1. T I (AT
5 ¥ 5% 9T

BRI
2. | =TS (AUt 6 U

SAETH)
3. T (FTLOT 6 U%

BRI
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11. 3 99T F T STuadi=m-9 & -
(i) Ty & --

(F) H HeATF 87 F A, FTH 2 H AP F w=e ur, Futfaa yf&fe =@ s,
_AT -

“ = A & g 9T, g SnreT BT a9 § AR sEfd @ ST9nT & 1w sras
TR (AMTAT ST Yiaadt At & forw arft sras v, g Ses @ st et & s
TaTd off g, 7 T3 e R 9 it

(@) AT 5 % AR, ofta & e e, Feterted ofrds @ ST, o9iq -

‘AT st ad it fFeeT § e safe a aivg BT av 5 o @=sagr fi
faferfeat 1”;

(i) ST9TT -

(F) TIRITE 2 % AR, Fefeiag TRt siaead S Sostt, o0 -

“ 2. HTIO(T F FH GLAT 4 , 5, 6 3T 7 % ATHA FLEIAT Had (A 1F a9 § qraed ol
T Bl AT0d T, TUee AT au § Ge{ad qedi 7 a0d Jgi dgl AT ST

(@) 7T 4 F -

(31) “fa=tir a9 2017-18 =7 fa<i= o 2018-19” 9rsai ¥ (i * TET, “AT ESIREEL
2019-20” 9Ts% 3T 3% iq:zemfua fro So ;

(31) FTTOlt o AL TAW H, “FEsiT a9 2017-18 i fa=iT 3w 2018-19” 9r=af 37 i %
T 9%, ST Fal 9 od g, “fh a9 2017-18, A<= 3 2018-19 =i fa<fr= o 2019-20”
9Tex 3T 37 TG ST ;

(1) =T 5 T AT F gEL TG -
(31) FH |. 67 % T8, TATEAT & T27q, Foferted sfate siaearioa v Sosfr, s -

‘ol a¥ 2019-20 & forw, T =rfcr ISt 9T % =7 § TAE F 1A &
farawor i ROTE FOT 3T 39 919 TAYET ST TAYE HATSH o w9 § AT THA % faar iy
RATE e T A7 e “SAqe” 9ieh & el Jor aw v it R e &t faeew R 1

(3T) | . 67 ¥ FH . 6% % TTHA, -

(i) Fae ‘=AY’ 9T % eI HY0T TS FT T MRl & ATT FHIE g aTell Tiafe &
T, Feteriea wate siaeafud it ST, s -

‘Fafrr a¥ 2019-20 F forw, Tioredga =af<r IS 71 & &9 § TAYE F7 a4 &
fareror it T T ST I8 9T 3Ll ST TS HaATAl & BT H A9 A F faawor iy
RTTE e T A7 e “TAqe” Gieh & oTefie For a9 wH it AT e &7 Ao R 1

(ii) “oFaeT |TLOMT 677 ¥ |0 69 § |TXU(T 7 eTal, i 3 AL 6 AT THTH g ATeA
gfafe &, “faf ¥ 2017-18 iz fa<frar a1 2018-19” ersat sii¥ =i F wae 9%, “fa<fiy
FF 2017-18, fa<fra T 2018-19 3% fa<h= o 2019-20” 91s5 3% 3iF TG U ;
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(3) FH HE&AT 6% & A, YAt F qearq Metortag gfafte siq: sarfua &t S,
FATC-

“Facd i a¥ 2019-20 % forg, TSEeiad safed Il A1 & &9 H A HT TAT & shsTq
T S T TAT I 919 AU TAT SAYE TATll 6 €T H AT THH o6 56T Al RIS Feed AT
‘T’ UTad & T AT AT TR F ATE FA F7 AT gRm )

(2) wtafes § %% gear 7=, 79, 77, 79, 7%, 79, 75 < 79 & 964, “Fedg a9 2017-
18 3fiT 2018-19”, A1&A<f, st =f¥ orsai % &= wx, ‘=T ¥ 2017-18, 2018-19 3w
2019-20", 37&T%, 3 I 9e7 T STU |

(3) fTe Fax 8% & a8+, WS F ar7, Fufifea =t ofq: wofiq i s,
AT -

“ a7 A 2019-20 F forw, g e faar Stw & 1 7Y, 2020 T 3T ITET STUHEra -2A
T faa<or = 9ot § w=qaq:-s=a grm”

(%) "t sa2 8w & w+, yfafei F forg, Fefatea gfafe wlt st st -

Tt s gl (B 9% FT Rag =161 & AT 9 37 &, Al THeds § ST qarel 6l dqa
oA € &0 i), fEwita a0 % O 9 By 70 g9 S Hiee ot whe g, o forg
aTriw fed afae T ST =T &, At | o2 wiee s o ad & disfoadr stafam,
2017 T 97T 16 (4) * Tga Mfae safa § forgr = =om*

() =T 7 H,-
(=) “srdsr 20198 fAda¥ 20197, «real ST 3l & q9=Tq Aeforrad siq: wavfua fBFam s,
AT ;-

“Fredtir A 2019-20 F forw, Hadt faedtg af % forw ar 5 degagrt it Afrftat & e
AT & fRg 318t 2020 7 Rrdew 2020 F = y=7 SUHdA-39 § Taed FAr w17

(3) =Tl F TAL TG H, -

(I) %7 seaTs 10 3fT 11 F 98, Tiattedt & gearq, Feferfag sfafte s s i s,
AT :-

‘Tt a¥ 2019-20 F forw, qdadt facda af it fEefoet § aga & =Jiua y&@l | s AT
TqeMTer % A1 fahg et 2020 & fAdaw 2020 F T=T SUEErsT-1 H il 9OF, AT 97 T |l
O & & UF HTLT JgT AU [T STUIT 17

(1) 7% H=AT 12 % AT, -

(1) “facer ¥ 2018-19”, T=aT ¥ &l & LA ZI AT TfaAToe §, “TF AR & AL & o7,
9T&aT o F9ATq e terad Fiafee sfa: TATiud S STustT, i -

‘T a9 2019-20 & o0, & % TN &1 T o S @adi e g a9 § START T
AT 97 fohg e 2020 & Frdae 2020 F 76T & forw wrser &t T2 Fae ot § yenrtag w2 &3 T o,

TET = FoFAT SITUAIT | & SHTUEEran-39 i 9ol 4 (&) 7 A4 1 98 & T ST=nT it SI7 FJehft
| e A 2019-20  forw TiRedha safad & 918 =6 FTOit &7 97 A% &7 Fswed g 17;
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(2) “facfir A 2017-18”, ersai ¥ il | AT I ATAT 3H¥ “TH IO KT AT AL FT Ao
grsal T FHTS g+ aTell wfafee §, “faadiT av 2017-18 3i¥ 2018-19” ersal ¥ 3iwhi & €19 9T “foadia
9 2017-18, 2018-19 =¥ 2019-20” 9153 3T 3% T SATUT ;

(Il) ¥ FE=AT 13 % AT, -

(1) “fadf a¥ 2018-19”, eT&aT i 3T & A g aTett graree 7, “Freta a7 2019-20 F o
FTie faawoft # 7 oreal ¥ siwhi & qo=ATq MeAforiaa gfafte i eamfud &t STusft o1 -

“Fredir a1 2019-20 % for, q@adT fEedia ad & yred 91t ST et F oy st % =5y fig
T 2020 & fAda¥ 2020 F ATET F forw wrEe it 72 Feaft § s forw suanr i 2 i agt
T AT IO | I SATUFEree-39 i 9Teuit 4 (F) T SHIL w1 929 F o0 ITFET T AT TR
T, TS AT et T &M=y 16 it STEMT (2) F gAY ToedF % Aqa AT a1 2019-20 #
T w1 o Fofg faeir &t 2020-21 & 3@t O =TaT T T o, U O arar Y T ST F w5
fareetar &t 2020-21 % forw it et & weqa o s 17

(2) “facfir a9 2017-18”, 91sa1 ¥ i | ALH g ATAT 3T “TH AU &l AT AL FT [SFwed”
9eRT F FHTT gId aATe(l Wiatee #, “faaitT a¥ 2017-18 3fi¥ 2018-19” ersa &Y siwhi & &9 9 “fawiia
F9 2017-18, 2018-19 3T 2019-20” 9157 ¥ 3 TG SATUI ;

(F) TT 8 it AT F gEL TG H, ‘T a9 2017-18 3T 2018-19”, &T&aT SA¥ 3(Hhl £ T,
STEl el & o &, “FAet i a9 2017-18, 2018-19 3T 2019-20” 158 ¥ 3i#h T@ SO |

12. 39 =T o T=7 SHuadsme-o & Ao # -

(i) BT 4 FT qIO F gAY TGH H, “Facita a0 2017-18 $i¥ 2018-19”, 9real 3T i T 9T, &l Fal
F 9 &, “faredr = 2017-18, 2018-19 ¥ 2019-20" 9757 AT sish T& ST ;

(i) 2T 6 ¥ ATl % gEv = F, Rt 7 2017-18 ¥ 2018-19”, 9reat Siiw st ¥ w14 %, F&t F
¥ o &, “Freftr af 2017-18, 2018-19 % 2019-20” 9757 ST 3 T8 ST ;

13. IFT AT F T=T STUAET SMUFRST-01 F T 1 % FI9 2 % ofiT &, “(G=ra arsdrey)” fesai,
9TeT ST LT T ATT FohAT STTUATT |

14, 3T FIHT F T=7 STUHET TUAUHET-16 H, TR & £79 92 A foried 9ot Tl STost, 9iq -

“F. | FET | AmEAd | W gt | feom | #2 TS | arfEq | fre | e | T
. a7 Fafer o (J=T
TH T
FIT)
1 2 3 4 5 6 7 8 9 10 11 12 13
TNT

15. 3Fq FFHT & T=T SHUaEr Seeal-01 7, Tt (1) F 9997q 90l % €19 9% M ferred aof
TET ST, AT~
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“F. | F | WaEd | W gty | fraow | Fx | =T | afRa | fie | e | AT
g |dfr=x st (=TT
EEED FT
1)
1 2 3 4 | 5 6 7 8 9 10 11 12 | 13
THT

16. 3FT RFAT F 7= STUadT Semet-02 &, gfafte (31) F qearq aroft & e ux Awforfaa ameft
TET STUI, STTie -

“F. | F | WmEd | FX gfgfeag | fistom | #2 | sATe | onfed | B9 | T | AT
. | Fraw Fater (=T
L ER T
=T)

—_—
N
w
N
()]
(o))

7 8 9 10 1 (12 |13

17. 357 =91 & T&T SHuael SemEi-07 ®, w7 S&T 5 % T9ATq, HIL0(1 % ST 9¢ A roriad qreoft
TET SO, ST~

“F. | FE| AT | W gfaffag | fieum | w2 TS | amfEq | fre | e | T
. a7 Fafer o (J=T
TH T
=IT)

—_—
N
w
N
(@]
»
\l
o
©

10 11 12 13
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HTLT =T TSI AT

18. 37T IwT F YT SHuael SAEi-08 |, FF HE&AT 7 F TIATY, AU % ST q¢ A feriad it
TET STOAA, 377~
“F. | F A | @S | W gfafam | dramme | &2 s | fRa | BE | e | T
. a7 Fafer o (=TT |

REd 1)
1 2 3 4 5|6 7 8 9 10 11 12 13
T

19. I AIHT % T=T STUHET SEt-09 H, AT & T 9% Aeafertera |l T@r ST, sreid:-

FL/ITRL

EIE

grTiee

Bk

S

T

2

3

4

5

6

7

20. 3Fq FFHT % T&T SHUHET STAH-24 H, T & T 9¢ e torad qreott Tl ST, -

EICITer T =S | aTfeq | R | e F FTHRTAT
e

1 2 3 4 5 6 7

EFIRIC S

T[T & T

TR Y

STFT

21. IFq FAT % T SHUHET STAET-25 H, FI & T 9¢ Aol ed Jreott Tl STusr, -

EICITer T S | aTfeq | | e F FTHRAT
orre

1 2 3 4 5 6 7

ER-RIEDS
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THRTFT AT

[®. 9. &Y ff £ #1-20/06/09/2019-5ft 17 ]
THIE AT, e

feroqur . e fRem, W & T, STETEn, 9 0l 9@ 3, 3U-ET (i) § AeR=Er €. 3/2017-440 #W,
A 19 S, 2017 T 9%, &, 610(3T) ari@E 19 S, 2017 FRT THIT 6T TT o 3T
T SFTAH Ferrae Srferg=ET 7. 72/2020-447 F¥ arrg 30 Faaw, 2020, ST 9T F TS0,
FETYTIOT, AW 11, E@F 3, 37-8¢ (i) § 9r.F1.4. 9. 603(3r) arire 30 fodaw, 2020 § wahriera &
TS off, g foraT T

NOTIFICATION
New Delhi, the 15th October, 2020
No. 79/2020—Central Tax

G.S.R. 639(E).—In exercise of the powers conferred by section 164 of the Central Goods and Services Tax
Act, 2017 (12 of 2017), the Central Government, on recommendations of the Council, hereby makes the following
rules further to amend the Central Goods and Services Tax Rules, 2017, namely: -

1. Short title and commencement. - (1) These rules may be called the Central Goods and Services Tax
(Twelveth Amendment) Rules, 2020.

(2) Save as otherwise provided in these rules, they shall come into force on the date of their publication in the
Official Gazette.

2. In the Central Goods and Services Tax Rules, 2017 (hereinafter referred to as the said rules), in rule 46,
for the first proviso, the following proviso shall be substituted, namely: -

“Provided that the Board may, on the recommendations of the Council, by notification, specify-

(i) the number of digits of Harmonised System of Nomenclature code for goods or services that a class of
registered persons shall be required to mention; or

(i1) a class of supply of goods or services for which specified number of digits of Harmonised System of
Nomenclature code shall be required to be mentioned by all registered taxpayers; and

(iii) the class of registered persons that would not be required to mention the Harmonised System of
Nomenclature code for goods or services:”.

3. In the said rules, for rule 67A, the following rule shall be substituted, namely: -

“67A. Manner of furnishing of return or details of outward supplies by short messaging service
facility.- Notwithstanding anything contained in this Chapter, for a registered person who is required to furnish a Nil
return under section 39 in FORM GSTR-3B or a Nil details of outward supplies under section 37 in FORM GSTR-1
or a Nil statement in FORM GST CMP-08 for a tax period, any reference to electronic furnishing shall include
furnishing of the said return or the details of outward supplies or statement through a short messaging service using
the registered mobile number and the said return or the details of outward supplies or statement shall be verified by a
registered mobile number based One Time Password facility.

Explanation. - For the purpose of this rule, a Nil return or Nil details of outward supplies or Nil statement
shall mean a return under section 39 or details of outward supplies under section 37 or statement under rule 62, for a
tax period that has nil or no entry in all the Tables in FORM GSTR-3B or FORM GSTR-1 or FORM GST
CMP-08, as the case may be.”.

4. In the said rules, in rule 80, in sub-rule (3), for the proviso, the following proviso shall be substituted,
namely: -




[WTT [I—=0E 3(i)] HTL T (ST TETLTI0T 23

“Provided that for the financial year 2018-2019 and 2019-2020, every registered person whose aggregate
turnover exceeds five crore rupees shall get his accounts audited as specified under sub-section (5) of section 35 and
he shall furnish a copy of audited annual accounts and a reconciliation statement, duly certified, in FORM GSTR-9C
for the said financial year, electronically through the common portal either directly or through a Facilitation Centre
notified by the Commissioner.”.

5. In the said rules, with effect from the 20" day of March, 2020, in rule 138E, after the third proviso, the
following proviso shall be inserted, namely: -

“Provided also that the said restriction shall not apply during the period from the 20" day of March, 2020 till
the 15™ day of October, 2020 in case where the return in FORM GSTR-3B or the statement of outward supplies in
FORM GSTR-1 or the statement in FORM GST CMP-08, as the case may be, has not been furnished for the period
February, 2020 to August, 2020.”.

6. In the said rules, in rule 142, in sub-rule (1A), -
(i) for the words “proper officer shall”, the words “proper officer may” shall be substituted;
(i1) for the words “shall communicate”, the word “communicate” shall be substituted.

7. In the said rules, in FORM GSTR-1, against serial number 12, in the Table, in column 6, in the heading,
for the words “Total value”, the words “Rate of Tax” shall be substituted.

8. In the said rules, for FORM GSTR-2A, the following form shall be substituted, namely: -

“FORM GSTR-2A
[See rule 60(1)]
Details of auto drafted supplies

(From GSTR 1, GSTR 5, GSTR-6, GSTR-7, GSTR-8, import of goods and inward supplies of goods received from SEZ
units / developers)

Year

Month

1. | GSTIN

2. | (a) | Legal name of the registered person

(b) | Trade name, if any

PART A
(Amount in Rs. all Tables)

3. Inward supplies received from a registered person including supplies attracting reverse charge

GSTIN of |Trade/ Legal Invoice details Rate| Taxable Amount of tax Place of Supply |GSTR-| GSTR- |GSTR-3B| Amendment Tax Effective
supplier name (%)| value supply | attracting | 1/5 1/5 filing | made, if any |period in| date of
reverse | period status (GSTIN, which |cancellation,
(Name of | charge ffiling date| (Yes/ No)| ~ Others) |amended if any
Y/N
No[Type|Date| Value Integrated |Central |State/[Cess | State/ UT) o
tax tax uT

tax

1 2 3 1 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20
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4. Amendment to Inward supplies received from a registered person including supplies attracting reverse
charge (Amendment to 3)

Details of Revised details Rate |Taxable Amount of tax Place of | Supply [ GSTR- | GSTR- | GSTR- |Amendment] Tax | Effective
original supply [attracting| 1/5 1/5 |3Bfiling| made period | date of
Document (%) | value (Name of| reverse | period . status of  [cancellatio:
State/ | charge filing | (Yes/ | (GSTIN, |original| ifany,
UT) (Y/N) date No) Others) | record
No. | Date | GSTIN | Trade| No.| Type|Date| Value IntegratedCentral| State/ | Cess
/ Legal tax tax |UT tax|
name
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20 21 22

5. Debit / Credit notes received during current tax period

GSTIN |[Trade/ Credit / Debit Note Details IRate [Taxable Amount of tax IPlace of [Supply |GSTR- [GSTR-1|GSTR- |Amendment{Tax period in [Effective

of ILegal (%) [value supply [attracting|1/5 5 3B filingjmade, if hich date of

supplier [name reverse [period status  fany lamended cancellation,
(Name of [charge filing  |(Yes/ |(GSTIN, if any

(Y/N) date 0) Others)
State/UT)
No. [Note [Note [Date | Value IntegratedCentralState/ [Cess
supply [tax ax  [UT tax
type  [type
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16 17 18 19 20 21

6. Amendment to Debit / Credit notes (Amendment to 5)

Details of Revised details Rate|Taxable Amount of tax Place| Supply [GSTR-{GSTR-|GSTR-{ Amendment| Tax Effective
original of |attracting| 1/5 1/5 3B made period date of
document (%) | value reverse |period | filing of |cancellation
supply | charge filing | status | (GSTIN, |original| ifany
(Y/N) date | (Yes/| Others) | record
(Name No)
Type|No.|Date|GSTIN of| Trade| No.| Note| Note [Date|Value Integrated |Central |State/|Cess of
Supplier | / Legal type | supply tax tax | UT State/
name type tax um)
1 R B 4 5 6 7 8 o 10 11 (12 13 14 15 16 |17 18 19 20 21 22 23 24
PART B
7. ISD credit received
GSTIN of |Trade/ Legall ISD ISD invoice details ITC amount involved GSTR-6 Period GSTR-6 Amendment |Tax Period in ITC
ISD name document | (for ISD credit note filing date | made, if any which Eligibility
details only) amended
Type [No.| Date [ No. | Date |Integrated] Central| State/ UT Cess
tax tax
tax
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16

8. Amendments to ISD credit details

Original ISD Revised details Original ISD invoice ITC amount involved ISD ISD Amendment | Tax period ITC
Document Details details (for ISD credit GSTR-6 | GSTR-6 made of original |Eligibility
note only) Period |filing date record
Type |No. | Date | GSTIN | Trade/ | Type | No. [ Date No. Date Integrated Central | State/ Cess
of ISD Legal Tax Tax uT
name Tax
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PART-C
9. TDS and TCS Credit (including amendments thereof) received
GSTIN of Deductor Tax period | Amount Value of Net amount Amount (Original / Revised)
Name/E- | of GSTR-7 /| received / | supplies liable for TCS
Deductor / Commerce | GSTR-8 Gross returned Integrated | Central | State /UT tax
O t tax tax
GSTIN of E- sz;: o (Original / value
Commerce Operator Amended) (Original /
Revised)
1 2 3 4 5 6 7 8 9
9A. TDS
9B. TCS

PART-D
10. Import of goods from overseas on bill of entry (including amendments thereof)
ICEGATE Reference Bill of entry details Amount of tax Amended (Yes/ No)
date
Port code No. | Date [Value Integrated tax Cess
1 2 3 4 5 6 7 8

11. Inward supplies of goods received from SEZ units / developers on bill of entry (including amendments
thereof)

IGSTIN of the [Trade/ Legal I[CEGATE Bill of Entry details Amount of tax Amended
Supplier (SEZ)name Reference
date (Yes/ No)
Port code No. Date Value Integrated tax Cess
1 2 3 4 5 6 7 8 9 10
Instructions:
1. Terms Used :-

a. ITC - Input tax credit
b. ISD — Input Service Distributor

2.  Important Advisory: FORM GSTR-2A is statement which has been generated on the basis of the
information furnished by your suppliers in their respective FORMS GSTR-1,5,6,7 and 8. It is a dynamic
statement and is updated on new addition/amendment made by your supplier in near real time. The details
added by supplier would reflect in corresponding FORM GSTR-2A of the recipient irrespective of supplier’s
date of filing.

3. There may be scenarios where a percentage of the applicable rate of tax rate may be notified by the
Government. A separate column will be provided for invoices / documents where such rate is applicable.

4. Table wise instructions:
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Table No. and
Heading

Instructions

3

Inward
received
registered
including
attracting
charge

supplies
from a
person
supplies
reverse

1i.

iil.

iv.

V1.

The table consists of all the invoices (including invoices on which reverse charge
is applicable) which have been saved / filed by your suppliers in their FORM
GSTR-1 and 5.

Invoice type :
a. R- Regular (Other than SEZ supplies and Deemed exports)
b. SEZWP- SEZ supplies with payment of tax
c. SEZWOP- SEZ supplies without payment of tax
d. DE- Deemed exports
e. CBW - Intra-State supplies attracting IGST

For every invoice, the period and date of FORM GSTR-1/5 in which such invoice
has been declared and filed is being provided. It may be noted that the details
added by supplier would reflect in corresponding FORM GSTR-2A of the
recipient irrespective of supplier’s date of filing. For example, if a supplier files
his invoice INV-1 dated 10™ November 2019 in his FORM GSTR-1 of March
2020, the invoice will be reflected in FORM GSTR-2A of March, 2020 only.
Similarly, if the supplier files his FORM GSTR-1 for the month of November on
5™ March 2020, the invoice will be reflected in FORM GSTR-2A of November
2019 for the recipient.

The status of filing of corresponding FORM GSTR-3B for FORM GSTR-1 will
also be provided.

The table also shows if the invoice or debit note was amended by the supplier and
if yes, then the tax period in which such invoice was amended, declared and filed.
For example, if a supplier has filed his invoice INV-1 dated 10™ November 2019
in his FORM GSTR-1 of November 2019, the invoice will be reflected in FORM
GSTR-2A of November, 2019. If the supplier amends this invoice in FORM
GSTR-1 of December 2019, the amended invoice will be made available in Table
4 of FORM GSTR-2A of December 2019. The original record present in Table 3
of FORM GSTR-2A of November 2019 for the recipient will now have updated
columns of amendment made (GSTIN, others) and tax period of amendment as
December 2019.

In case, the supplier has cancelled his registration, the effective date of
cancellation will be provided.

4

Amendment to Inward
supplies received from
a registered person
including supplies
attracting reverse
charge (Amendment to
table 3)

i.

il.

The table consists of amendment to invoices (including invoice on which reverse
charge is applicable) which have been saved/filed by your suppliers in their FORM
GSTR-1 and 5.

Tax period in which the invoice was reported originally and type of amendment will
also be provided. For example, if a supplier has filed his invoice INV-1 dated 10"
November 2019 in his FORM GSTR-1 of November 2019, the invoice will be
reflected in FORM GSTR-2A of November, 2019. If the supplier amends this invoice
in FORM GSTR-1 of December 2019, the amended invoice will be made available in
Table 4 of FORM GSTR-2A of December 2019. The original record present in Table 3
of FORM GSTR-2A of November 2019 for the recipient will now have updated
columns of amendment made (GSTIN, others) and tax period of amendment as
December 2019.

5

Debit / Credit notes
received during current
tax period

1i.

iii.

The table consists of the credit and debit notes (including credit/debit notes relating to
transactions on which reverse charge is applicable) which have been saved/filed by
your suppliers in their FORM GSTR-1 and 5.

If the credit/debit note has been amended subsequently, tax period in which the note
has been amended will also be provided.

Note Type:
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o Credit Note
o Debit Note
iv. Note supply type:
o R-Regular (Other than SEZ supplies and Deemed exports)
o SEZWP- SEZ supplies with payment of tax
o SEZWOP- SEZ supplies without payment of tax
o  DE- Deemed exports
o  CBW - Intra-State supplies attracting IGST

v. For every credit or debit note, the period and date of FORM GSTR-1/5 in which such
credit or debit note has been declared and filed is being provided. It may be noted that
the details added by supplier would reflect in corresponding FORM GSTR-2A of the
recipient irrespective of supplier’s filing of FORM GSTR-1. For example, if a supplier
files his credit note CN-1 dated 10" November 2019 in his FORM GSTR-1 of March
2020, the credit note will be reflected in FORM GSTR-2A of March, 2020 only.
Similarly, if the supplier files his FORM GSTR-1 for the month of November on 5"
March 2020, the credit note will be reflected in FORM GSTR-2A of November 2019
for the recipient.

vi. The status of filing of corresponding FORM GSTR-3B of suppliers will also be
provided.

vii. The table also shows if the credit note or debit note has been amended subsequently
and if yes, then the tax period in which such credit note or debit note was amended,
declared and filed.

viii. In case, the supplier has cancelled his registration, the effective date of cancellation
will be displayed.

6
Amendment to
Debit/Credit
notes(Amendment to 5)

i. The table consists of the amendments to credit and debit notes (including credit/debit
notes on which reverse charge is applicable) which have been saved/filed by your
suppliers in their FORM GSTR-1 and 5.

ii. Tax period in which the note was reported originally will also be provided.

7

ISD credit received

1. The table consists of the details of the ISD invoices and ISD credit notes which have
been saved/filed by an input service distributor in their FORM GSTR-6.

ii. Document Type :
o ISD Invoice
o ISD Credit Note

iii. If ISD credit note is issued subsequent to issue of ISD invoice, original invoice number
and date will also be shown against such credit note. In case document type is ISD
Invoice these columns would be blank

iv. For every ISD invoice or ISD credit note, the period and date of FORM GSTR-6 in
which such respective invoice or credit note has been declared and filed is being
provided.

v. The status of eligibility of ITC on ISD invoices as declared in FORM GSTR-6 will be
provided.

vi. The status of eligibility of ITC on ISD credit notes will be provided.

8

Amendment to ISD
credit received

1. The table consists of the details of the amendments to details of the ISD invoices and
ISD credit notes which have been saved/filed by an input service distributor in their
FORM GSTR-6.

9

TDS / TCS credit
received

i. The table consists of the details of TDS and TCS credit from FORM GSTR-7 and
FORM GSTR-8 and its amendments in a tax period..

ii. A separate facility will be provided on the common portal to accept/ reject TDS and
TCS credit.
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10 & 11 i. The table consists of details of IGST paid on imports of goods from overseas and SEZ

Details of Tmport of units / developers on bill of entry and amendment thereof.

goods from overseas on | ii. The ICEGATE reference date is the date from which the recipient is eligible to take
bill of entry and from input tax credit.

SEZ units and
developers and their
respective amendments |iv. Information is provided in the tables based on data received from ICEGATE.
Information on certain imports such as courier imports may not be available.

iii. The table also provides if the Bill of entry was amended.

2

9. In the said rules, in FORM GSTR-5, -
(1). in the table, -

(a) in serial number 2, after entry (c), the following entries shall be inserted, namely: -

“(d) ARN Auto Populated

(e) Date of ARN Auto Populated.”;

(b) in serial number 10, -

(A) in the heading, after the words, “Total tax liability”, the brackets and words “(including reverse charge liability, if
any)”, shall be inserted;

(B) after serial number 10B and the entry relating thereto, the following serial number and entry shall be inserted,
namely, -

“10C. On account of inward supplies liable to reverse charge

(i) in the instructions, -
(a) for paragraph 7, the following paragraph shall be substituted, namely: -
“7. Invoice-level information, rate-wise, pertaining to the tax period should be reported as under:

(i.)  for all B to B supplies (whether inter-State or intra-State), invoice level details should be uploaded in
Table 5;

(ii.)  for all inter-state B to C supplies, where invoice value is more than Rs. 2,50,000/- (B to C Large)
invoice level detail to be provided in Table 6; and

(iii.) for all B to C supplies, other than those reported in table 6, shall be reported in Table 7 providing
State-wise summary of such supplies.”;

(b) in paragraph 8, in clause (ii), after the words, “invoice value is more than”, the word “rupees”, shall be
inserted;

(c) for paragraph 10, the following paragraph shall be substituted, namely: -

“10. Table 10 consists of tax liability on account of outward supplies declared in the current tax period and
negative ITC on account of amendment to import of goods in the current tax period. Inward supplies
attracting reverse charge shall be reported in Part C of the table.”.

10. In the said rules, in FORM GSTR-5A, -
(1) against serial number 4 and entries relating thereto, the following entries shall be inserted, namely: -
“4(a) ARN:
4(b) Date of ARN:”;
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(ii) for serial number 6, the following shall be substituted, namely: -
“6. Calculation of interest, or any other amount

(Amount in Rupees)

Sr. No. Description Place of supply Amount due (Interest/ Other)
(State/UT)
Integrated tax Cess
1 2 3 4 5
1. Interest
2. Others
Total

(iii). for serial number 7, the following shall be substituted, namely: -

“7. Tax, interest and any other amount payable and paid

(Amount in Rupees)

Sr. No. Description Amount payable Debit Amount paid
Integrated tax Cess entry no. | Integrated tax Cess
1 2 3 4 5 6 7
1. Tax Liability

(based on Table 5 & 5A)

2. Interest

(based on Table 6)

3. Others (based on Table 6)

11. In the said rules, in FORM GSTR-9, -
(i) in the Table, -

(a) against serial number 8C, in column 2, for the entry, the following entry shall be substituted,
namely: -

“ITC on inward supplies (other than imports and inward supplies liable to reverse charge but includes
services received from SEZs) received during the financial year but availed in the next financial year up
to specified period”;

(b) against Pt. V, for the heading, the following heading shall be substituted, namely: -

“Particulars of the transactions for the financial year declared in returns of the next financial year till
the specified period.”;

(ii) in the instructions, -
(a) after paragraph 2, the following entry shall be inserted, namely,-

“2A. In the Table, against serial numbers 4, 5, 6 and 7, the taxpayers shall report the values pertaining to the
financial year only. The value pertaining to the preceding financial year shall not be reported here.”

(b) in paragraph 4, -

(A) after the words, letters and figures, “that additional liability for the FY 2017-18 or FY
2018-19”, the word, letters and figures “or FY 2019-20” shall be inserted;
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(B)

in the Table, in second column, for the letters, figures and word “FY 2017-18 and 2018-19”
wherever they occur, the letters, figures and word “FY 2017-18, 2018-19 and 2019-20”
shall be substituted;

(c) in paragraph 5, in the Table, in second column, -

(A)

against serial number 6B, after the entries, the following entry shall be inserted, namely: -

“For FY 2019-20, the registered person shall report the breakup of input tax credit as
capital goods and have an option to either report the breakup of the remaining amount as
inputs and input services or report the entire remaining amount under the “inputs” row
only.”;

(B) against serial number 6C and serial number 6D, -

©

(D)

(E)

(F)

(1) after the entry ending with the words “entire input tax credit under the “inputs” row
only.”, the following entry shall be inserted, namely: -

“For FY 2019-20, the registered person shall report the breakup of input tax credit as
capital goods and have an option to either report the breakup of the remaining amount
as inputs and input services or report the entire remaining amount under the “inputs”
row only.”;

(ii) in the entry ending with the words, figures and letters “Table 6C and 6D in Table
6D only.”, for the letters, figures and word “FY 2017-18 and 2018-19”, the letters,
figures and word “FY 2017-18, 2018-19 and 2019-20” shall be substituted;

against serial number 6E, after the entry, the following entry shall be inserted, namely: -

“For FY 2019-20, the registered person shall report the breakup of input tax credit as
capital goods and have an option to either report the breakup of the remaining amount as
inputs and input services or report the entire remaining amount under the “inputs” row
only.”;

against serial number 7A, 7B, 7C, 7D, 7E, 7F, 7G and 7H, in the entry, for the letters,
figures and word “FY 2017-18 and 2018-19”, the letters, figures and word “FY 2017-18,
2018-19 and 2019-20” shall be substituted.;

against serial number 8A, after the entry, the following entry shall be inserted, namely: -

“For FY 2019-20, it may be noted that the details from FORM GSTR-2A generated as on
the 1st November, 2020 shall be auto-populated in this table.”;

against serial number 8C, for the entries, the following entry shall be substituted, namely:-

“Aggregate value of input tax credit availed on all inward supplies (except those on which
tax is payable on reverse charge basis but includes supply of services received from SEZs)
received during the financial year for which the annual return is being filed for but credit
on which was availed in the next financial year within the period specified under Section
16(4) of the CGST Act, 2017.”;

(d) in paragraph 7, —

(A)

(B)
@

after the words and figures “April 2019 to September 2019.”, the following shall be
inserted, namely: -

“For FY 2019-20, Part V consists of particulars of transactions for the previous financial
year but paid in the FORM GSTR-3B between April 2020 to September 2020.”;

in the Table, in second column, -

against serial number 10 & 11, after the entries, the following entry shall be inserted,
namely: -

“For FY 2019-20, Details of additions or amendments to any of the supplies already
declared in the returns of the previous financial year but such amendments were furnished
in Table 9A, Table 9B and Table 9C of FORM GSTR-1 of April 2020 to September 2020
shall be declared here.”;
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(IT) against serial number 12, -

(1) in the entry beginning with the word, letters and figures “For FY 2018-19” after
the words “for filling up these details.”, the following entry shall be inserted,
namely: -

“For FY 2019-20, Aggregate value of reversal of ITC which was availed in the
previous financial year but reversed in returns filed for the months of April 2020
to September 2020 shall be declared here. Table 4(B) of FORM GSTR-3B may
be used for filling up these details. For FY 2019-20, the registered person shall
have an option to not fill this table.”;

(2) in the entry beginning with the word, letters and figures “For FY 2017-18 and
ending with the words “an option to not fill this table.”, for the letters, figures
and word “FY 2017-18 and 2018-19”, the letters, figures and word “FY 2017-18,
2018-19 and 2019-20” shall be substituted;

(IIT) against serial number 13, —

(1) in the entry beginning with the word, letters and figures “For FY 2018-19” after
the words, letters and figures “in the annual return for FY 2019-20.”, the
following entry shall be inserted, namely: -

“For FY 2019-20, Details of ITC for goods or services received in the previous
financial year but ITC for the same was availed in returns filed for the months of
April 2020 to September 2020 shall be declared here. Table 4(A) of FORM
GSTR-3B may be used for filling up these details. However, any ITC which was
reversed in the FY 2019-20 as per second proviso to sub-section (2) of section 16
but was reclaimed in FY 2020-21, the details of such ITC reclaimed shall be
furnished in the annual return for FY 2020-21.”;

(2) in the entry beginning with the word, letters and figures “For FY 2017-18” and
ending with the words “an option to not fill this table.”, for the letters, figures and
word “FY 2017-18 and 2018-19”, the letters, figures and word “FY 2017-18,
2018-19 and 2019-20” shall be substituted;

(e) in paragraph 8, in the Table, in second column, for the letters, figures and word “FY 2017-18 and
2018-19” wherever they occur, the letters, figures and word “FY 2017-18, 2018-19 and 2019-20”
shall be substituted.

12. In the said rules, in FORM GSTR-9C, in the instructions, -

(i) in paragraph 4, in the Table, in second column, for the letters, figures and word “FY 2017-18 and 2018-
19” wherever they occur, the letters, figures and word “FY 2017-18, 2018-19 and 2019-20” shall be
substituted;

(i1) in paragraph 6, in the Table, in second column, for the letters, figures and word “FY 2017-18 and 2018-
19” wherever they occur, the letters, figures and word “FY 2017-18, 2018-19 and 2019-20” shall be
substituted.

13. In the said rules, in FORM GST RFD-01, in Annexure-1, in Statement-2, in the heading the brackets, word and
letters “(accumulated ITC)”, shall be omitted.

14. In the said rules, in FORM GST ASMT-16, for the table, the following table shall be substituted, namely: -

“Sr. No.|Tax Rate[Turnover Tax Period Act  |POS Tax Interest Penalty Fee Others Total
From To (Place of
Supply)
1 2 3 4 5 6 7 8 9 10 11 12 13

Total
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15. In the said rules, in FORM GST DRC-01, after entry (c), for the table, the following table shall be substituted,
namely: -

“Sr. Tax | Turnover Tax Act | POS Tax | Interest | Penalty Fee | Others | Total
No. rate Period (Place of
Supply)

From To

Total

16. In the said rules, in FORM GST DRC-02, after entry (c), for the table, the following table shall be substituted,
namely: -

“Sr. Tax | Turnover Tax Act | POS Tax | Interest| Penalty Fee | Others| Total
No. rate Period (Place of
Supply)
From To
1 2 3 4 5 |6 7 8 9 10 11 12 13
Total »,

17. In the said rules, in FORM GST DRC-07, after serial number 5, for the table, the following table shall be
substituted, namely: -

“Sr. [Tax  [Turnover [Tax Period |Act [POS Tax |Interest [Penalty |Fee |Others [Total
INo. |Rate v T (Place of
rom 0
Supply)
1 2 3 4 5 6 7 8 9 10 11 12 13
Total ».

18. In the said rules, in FORM GST DRC-08, after serial number 7, for the table, the following table shall be
substituted, namely: -

“Sr. [Tax Turnover |Tax Period Act  [POS Tax |Interest |Penalty |[Fee |[Others |Total
INo. |[Rate From o (Plac+te of
Supply)
1 2 3 4 5 6 7 8 9 10 11 12 13

Total ”.
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19. In the said rules, in FORM GST DRC-09, for the table, the following table shall be substituted, namely: -

“Act Tax/Cess Interest Penalty Fee Others Total

1 2 3 4 5 6 7

Integrated tax

Central tax

State/UT tax

Cess

Total .

20. In the said rules, in FORM GST DRC-24, for the table, the following table shall be substituted, namely: -

“Act Tax Interest Penalty Fee Other Dues Total
Arrears
1 2 3 4 5 6 7
Central tax
State / UT tax
Integrated tax
Cess “

21. In the said rules, in FORM GST DRC-25, for the table, the following table shall be substituted, namely: -

“Act Tax Interest Penalty Fee Other Dues Total
Arrears
1 2 3 4 5 6 7

Central tax

State / UT tax

Integrated tax

’

Cess

113

[F. No. CBEC-20/06/09/2019-GST]
PRAMOD KUMAR, Director

Note: The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i),
vide notification No. 3/2017-Central Tax, dated the 19 June, 2017, published vide number G.S.R. 610 (E),
dated the 19™ June, 2017 and last amended vide notification No. 72/2020-Central Tax, dated the 300
September, 2020, published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i), vide
number G.S.R. 603(E), dated the 30th September, 2020.
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EIEECE
7% faoett, 15 sFqa, 2020

. 06/2020-THiFa

AT.FLA. 640(T).— FrllT TeTe F¥ 307 19T T, ATSE=aT deai® 4/2017-hd F:7, e 28
S, 2017 3 HTT G e AT A AT A 2017 % e 46 % wEer 0 g gaw AR w7 S w5
T, ahvug &t el o qa % TSI, SEhr, 9 0, 99 3, 3Es (i) § A41.#.4. 7. 697(3), e 28 94,
2017 ZTT YHTAT 9 q¥aTe & o §ares (Terea ) it srfegmear @i 5/2017-uhigd &2, e 28
S, 2017 # At Heras F3dT &, i -

I ATIG=AT H, 1 39, 2021 & TATAT, AT F forw, Feferfaa gfaeamaa grm, s -

eToft
w T et i ad & et st | AT g HRAT ¥ A qoret 3 s i we
(T TH U FTS)
(1) 2) (3)
1. EIE AR LU E 4
2. = FUE 70 F ATTF 6

FTT HIS TSEE T SAT<h, SHHT T Aad qaad! @id a9 § T FUE TI0 TF ¢, I [+AAT 6 T 396 g1
ST et (srerediaa =frat #iT egia &) FT dise § S 9ol & wa9 (3) F Joeamt wiafe #§ 7o s
TAUHUS HIE & Hah| ol HEAT FT IoAd FLA & [T 1T Aal gl*

[®T. 7. € ot T #1-20/06/09/2019-5f wH &]

THIE AT, Aaeas

feoqur . g srfegEET SeatE 5/2017-UTHET #Y, A 28 4, 2017 9= & TS, FTETR, 90 11, ET 3,
IUEE (i), AT, FeaE 697(3r) AT, 28 §, 2017 FTT TR FiT T o |

NOTIFICATION
New Delhi, the 15th October, 2020
No. 06/2020-Integrated Tax

G.S.R. 640(E).— In exercise of the powers conferred by the first proviso to rule 46 of the Central Goods and
Services Tax Rules, 2017, read with notification No. 4/2017-Integrated Tax, dated the 28th June, 2017, the Central
Board of Indirect Taxes and Customs, on the recommendations of the Council, hereby makes the following
amendment in notification of the Government of India in the Ministry of Finance (Department of Revenue),
No0.5/2017 — Integrated Tax, dated the 28" June, 2017, published in the Gazette of India, Extraordinary, Part II,
Section 3, Sub-section (i) vide number G.S.R. 697(E), dated the 28" June, 2017, namely:—

In the said notification, with effect from the 01% day of April, 2021, for the Table, the following shall be

substituted, namely, -
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“TABLE
Serial Number Aggregate Turnover in the preceding Number of Digits of Harmonised System
) Financial Year of Nomenclature Code (HSN Code)
2 (©))
1. Up to rupees five crores 4
2. more than rupees five crores 6

Provided that a registered person having aggregate turnover up to five crores rupees in the previous financial
year may not mention the number of digits of HSN Code, as specified in the corresponding entry in column (3) of the
said Table in a tax invoice issued by him under the said rules in respect of supplies made to unregistered persons.”.

[F. No. CBEC-20/06/09/2019-GST]
PRAMOD KUMAR, Director

Note: The principal notification number 5/2017 — Integrated Tax, dated the 28" June, 2017, published in the Gazette

of India, Extraordinary, Part II, Section 3, Sub-section (i) vide number G.S.R. 697(E), dated the
28" June, 2017.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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¥. 555] 7% Taeeft, qEaAT, 9@ 28, 2020/ FTfde 6, 1942
No. 555] NEW DELHI, WEDNESDAY, OCTOBER 28, 2020/KARTIKA 6, 1942

IEREEIEDR]
(T 3T
(FET T FT AT H AT o A1)
EIPEEEI

< faeet, 28 sqav, 2020

. 80/2020-51 FT

LT[, 679(37).—=<h, F1T AT 3T qaATHRT ATA=aw, 2017 (2017 F7 12) F 91T
44 F ITYTIT (1) F T 5T Fo T AT A ¥a7 F 777 F F799 80 g7 o orfxeai &1
TN F g0, TRug @ e ww, wra v, G w@erew, e fGanr i stteegEer
T 41/2020- 55 F%, a8 5 WS, 2020, frér av.#7./. 275(), i 5 7, 2020 F qwd
AT o ST, T, & 907 11, @ve 3, 3uEe (i) § wariera forar o, fefeta s
HLTE AT &, AT -

5238 G1/2020 @)



2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(i)]

I STTER=ET H, "31 raeaT 2020" st Sfi¥ 9real F T 9w "31 f’Rmwew, 2020" 0 X
oreg =T FiaeTioa fraT sroem)

[T, & " e<e- 20/06/09/2019 —SHTaT]
THIE T, e

AT g AU & 41/2020- Frw w7, AR 05 7 2020 , ATALA. 275(3) ReAiF 05
AT 2020 , % TET AT F TSI, FATTO 91T |, &2 (i) § wehriera & o o7 sfiw
SEERT STAH Ferrae, STtee=T & 69/ 2020 Frxi7 F, o 30 fAdaw 2020, ST 9% +
TSI, FETYTOT AT 11, @< 3, 3us< (i) § ar.7.574. 595(31) femr+ 30 frdaw, 2020, %
ST TRTT9TT ot 12 ofT, g o s o |

MINISTRY OF FINANCE
(Department of Revenue)
(CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS)
NOTIFICATION
New Delhi, the 28th October, 2020
No. 80 /2020 — Central Tax

G.S.R. 679(E).—In exercise of the powers conferred by sub-section (1) of section 44 of the Central Goods
and Services Tax Act, 2017 (12 of 2017), read with rule 80 of the Central Goods and Services Tax Rules, 2017, the
Commissioner, on the recommendations of the Council, hereby makes the following further amendment in the
notification of the Government of India in the Ministry of Finance (Department of Revenue), No. 41/2020 - Central
Tax, dated the 5™ May, 2020 published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i), vide
number G.S.R. 275(E), dated the 5th May, 2020, namely:-

In the said notification, for the figures, letters and word “31° October, 2020”, the figures, letters and word
«31% December, 2020 shall be substituted.

[F. No. CBEC-20/06/09/2019-GST]
PRAMOD KUMAR, Director

Note:  The principal notification No. 41/2020 - Central Tax, dated the 5th May, 2020, was published in the Gazette
of India, Extraordinary, vide number G.S.R. 275(E), dated the 5th May, 2020 and was last amended vide
notification No. 69/2020 — Central Tax dated the 30th September, 2020, published vide number
G.S.R. 595 (E), dated the 30th September, 2020.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi- 110064
and Published by the Controller of Publications, Delhi-110054, KUMERCHAND ¢
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[T /. |1.37.2. 5. 20/13/07/2019-ST0HdT]
THIZ FATY, Fae®

qe: g ATSH=AT H=AT 35/2020- Few i T, A 03 T4 2020 T AT o TSI, FTHTETI & AR
I, 9ve 3, IUEvE (i) ¥ T ar.&1.f=. 235 (31), ar@ 03 o151, 2020 F qga Tehrierd =T =
AT T AT F T, AATLTCOT § F&aiaw qr.F1.. 542 (31) arirg 01 ey, 2020 g THrfera
ATELAT HEATF 65/2020-F17 X, T 01 B, 2020 g7 sifaw derream B = =m)

MINISTRY OF FINANCE
(Department of Revenue)
(CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS)
NOTIFICATION
New Delhi, the 14th December, 2020
No. 91/2020 — Central Tax

G.S.R. 759(E).—In exercise of the powers conferred by section 168A of the Central Goods and Services Tax
Act, 2017 (12 of 2017), read with section 20 of the Integrated Goods and Services Tax Act, 2017 (13 of 2017), and
section 21 of the Union Territory Goods and Services Tax Act, 2017 (14 of 2017), the Government, on the
recommendations of the Council, hereby makes the following further amendment in the notification of the
Government of India in the Ministry of Finance (Department of Revenue), No. 35/2020-Central Tax, dated the 3™
April, 2020, published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i), vide number G.S.R.
235(E), dated the 3™ April, 2020, namely:-

In the said notification, in the first paragraph, in the proviso to clause (i),

(i) for the words, figures and letters “29™ day of November, 2020, the words, figures and letters “30™ day
of March, 2021” shall be substituted.

(ii) for the words, figures and letters “30"™ day of November, 20207, the words, figures and letters “31* day
of March, 2021” shall be substituted.

2. This notification shall be deemed to have come into force with effect from 1* day of December, 2020.
[F.No. 20/13/07/2019-GST]
PRAMOD KUMAR, Director

Note:  The principal notification No. 35/2020-Central Tax, dated the 3rd April, 2020 was published in the Gazette
of India, Extraordinary, Part II, Section 3, Sub-section (i) vide number G.S.R. 235(E), dated the 3rd April,
2020 and was last amended by notification No. 65/2020 — Central Tax, dated the 1st September, 2020,
published in the Gazette of India, Extraordinary vide number G.S.R. 542(E), dated the 1st September, 2020.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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qe: g Afeg=AT Hear 73/2017-F=7 w famiw 29 fewaw, 2017 #r ananf. 1600(s), &=
29 fRFav, 2017 ¥ q2q 9T F TSI, SETTT, § WR1iea FFam amm o, o o sifaw aw
T STTEg=AT §E&aT 67/2020- Feia &, faqr® 21 fdaw 2020, T av.ar.[. 572(3), &7
21 fArde< 2020 F Tgd 9Tea o TSI, STETLTT § TR Fham 1= =, & gy e a8

MINISTRY OF FINANCE
(Department of Revenue)
(CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS)
NOTIFICATION
New Delhi, the 22nd December, 2020
No. 93/2020-Central Tax

G.S.R. 785(E).—In exercise of the powers conferred by section 128 of the Central Goods and
Services Tax Act, 2017 (12 of 2017) (hereafter in this notification referred to as the said Act), read with
section 148 of the said Act, the Government, on the recommendations of the Council, hereby makes the
following further amendments in the notification of the Government of India in the Ministry of Finance
(Department of Revenue), No. 73/2017— Central Tax, dated the 29th December, 2017, published in the
Gazette of India, Extraordinary, Part II, Section 3, Sub- section (i) vide number G.S.R. 1600(E), dated the
29th December, 2017, namely :—

In the said notification, after the third proviso, the following proviso shall be inserted, namely: —

“Provided also that the late fee payable for delay in furnishing of FORM GSTR-4 for the Financial
Year 2019-20 under section 47 of the said Act, from the 1% day of November, 2020 till the 31* day
of December, 2020 shall stand waived for the registered person whose principal place of business is
in the Union Territory of Ladakh.”.

[F. No. CBEC-20/06/04/2020-GST]
PRAMOD KUMAR, Director

Note : The principal notification No. 73/2017-Central Tax, dated 29th December, 2017 was published in
the Gazette of India, Extraordinary, vide number G.S.R. 1600(E), dated the 29th December, 2017
and was last amended vide notification number 67/2020—Central Tax, dated the 21st September,
2020, published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i) vide
number G.S.R 572(E), dated the 21st September, 2020.

Ffeg=T
TE faeett, 22 fewwaw, 2020
T. 94/2020-F1T FT

T, 786(37).—Fr=1T TALHT, FealT WA AT qaT FT FA=TH, 2017 (2017 F1 12) H¥
T 164  GIT T&T TRAT T TANT Fd g0, TUE ol R 9%, Feaid 71 ¥ HaT w2 (499,
2017 T T FATET FT & o0 Meferfaa [aw st g, s -

1. ST AT 3R ITN- (1) =9 fAwT &7 |ferT a1 e 9T sfiY #44T Y (Ategat genad) e, 2020
gl
(2) ST IETeT F A, T s 5T § I TH19 A g F Igd g

2. el /I ST qa1 w2 2w, 2017 (58 =896 396 T7q I 3w &gl @0 2), & [F9w 8 #, sufaaw
(47%) 3 TITH X, ATALAAT 0l AT | TATAT g1 % 919, Mg Sufaas &1 giaertod fwar s,
_IATT -
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“(4%) T (4) & =1efi=r R ST aTer Yo e & W, ATAS FT gl Saah s Ak g AqaT Tl
AEAEF Al ARE Aol o qal &7 25 i ITLUTT (6F) (v AAT-ATAH =T SATH & dad | 3 ATl
U ARAT F1-
(F) ITATHTEF AT LT TATIA AT RBIETE fordT STus, afs 39 & 25 &t ITLTT (6%)
& ST e YT 7 31 3% TS IAT (I AT HEAT o ATHAHTIA 7 [asheq 47 &1 a1 AT
(@) TAT-ATeg=T aTAHEw GAAT, BEMTE b7 SO i UH 7 FarsHl Hursdl a0
TqeaTae FRaT SO, 7T 37 9 25 FY ST (69) F AT P ITH T g7 ST AT IHA AT AT
ATITHTO &7 fFsed 51 o7 &,
T AT T Sfugdr S -01 F U 1w srAeT F Ay avetre fhu u awqrasit i g it &,
TH IUAT & TSI 6 10 S<h & 51T Ategi=a et giegr Fes #, g war o =i oy
TS I THT T HET STOAT & 36 IAAAH 6 refie [Feaiia sionar 0 gr St g1
3. s A &, Ry 9w -
(F) Ia=TT (1) 7 -
(i) “STaE AT ATALT TET HLT ol ARG §” 908a1 & TATT “TA” e 6 € I “AIq” a8 Hl
gt BT s,

(ii) TEqF F T X, Meferiad T & Fiaearad BT ST, T -
(F) I ARG, ST 6 g7 25 FT ITART (69) * el sAfeg=~ra =ai~r & {3 g1, 7=+ 8 & suf=aw
(4%) H AT TATEE ST H=AT % HATIT | oF ST S AT AT HEAT % T 7 fohed 7 =2

TEl FAT 8; AT

(@) TR AT, S & g0 T et UH SATERET & SAqaiad & St 6 agras g § 9
T T A T, FILGTE 6 T AT T A& FATIT FHLAT AT Itod THAdT g ar,

w25 F erefi= < 2 T 7, S =AT~E i IURATT § FTETT F AT 7 ToFeT TeATIq F0F A9 F
TETT TAT STET 3o q ATTRET =T 0 UH FESIAT T FATIA 60 ST 6 THT, AEEA il T o0
ST T aTE | A1 foA o i TR v R st

(@) 3afA=H (2) ¥,
(i) “Hr" erez F T 4T “HTQ” ore T FfaeTiod T ST,
(ii) T F T 9T REtered aiqa A Taeniod AT STosm, o711 -
e -
(F) T =AH, ST T 9T 25 T ITTRT (6%) F (el Afegi=~a = & f4=r g1, 777 8 %

YT (4%F) § TATEAATEE e §&a1 F7 G199 F =9 STa7 ¢ T LT FE&AT 6 qeATaT 6l
fasheT T =9 A8l Far g AT

(@) AT SATEHRTL, ST 6 GIT TTTEd et UH SIS o SAHIGT & ST [ Jgae g<h o
9% 92 &1 9 g, FETE & T FT THe TATIT HLAT SITHT ST THATT g T,

T e & Joqd Fhe o &t arde & srfaeraw e 21 % e = Sfoadt smesst -03 &
BUEGESIRRER ISR e

(1) ST (5) F T 9T, Mefertead sufaas &t staerfoa B Sos, st -
“(5) == T ATERTLT e FTHATEN FTA & =[F ST -
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(F) TR T & o ST T A | 97d w13 f@aw 6 qafdr & Jae 39 7 § Jai &
UHT SATh ITTHAH (1) T TEqF 6 A qgl ar g ar; AT
(@) A= &1 e o6 S i ari | g oAt i safyr & fiqe gt var sate e
(1) & 9 o SAaid Qv ar ar ; a1
(1) SITHTH (2) F AT ATAEH o6 GIT Teqd (T TT TTSTHRI, SATAHILN AT TEqTaST -l T
1 T T 19T w1 faw F srafy F fiqear,
TISTELIH0T TG [T ST o STAae i STAAIad gl aHaAT STuiT”
4. 3w FEw d, FEw 21§ -
(F) @< (@) H, “HT IT AATH” 9767 F TATT “AT AT 9768 T 3 TATIOa Fham Sroa;
(@) @ () F v, Feera @t v sia: e BT S, st -
“(F) FTRT 16 T THH AT FATU T HTHT % I 6 ATTHAT | TAYS FT T FT ATH ITH
FAT g; AT
(F) 9T 37 F Ffi TET SHTHERM- 1 | TF A7 UF H AfeF w7 qafy & forw y&=qa v 710 e+
TR % A I T Hareed HT AATIAT 6 0 geT 39 F refi weqa &t T2 ey et #
=i T T St Y= F sAe & e g A
(®) o 86@  TTALTAT FT Joara FHLdT gl
5. 3 A ®, A 217 ¥, -
(F) ST (2) ¥, “ITH AT &l GAATS T TATT AGHL & SATH & TATT” ASRT Bl AT FL QAT ST,
(@) IutaH (2) % gara, Feforfaa ufag #1 sia: oo B s -
“(2%F) STeT, ameT 39 F e Feft Tredha aarfch T Teqa st WAt feE= ot i e
(F) TEY SHTEE-1 | T 0 TT ST T&7 o 31 AT
(@) IEF SLARAT & FIT 376 T€T SHTAEAR-1 H T o7 T ST T&TAT % 41L 6 AT T
BEIEEEIEER HRIE R I
T U e Terereroor, ST afvug it FrRriert 9% B ST 996, 9 9% g T4 Jqdr a1 o UHT Ageaqor
AT AT FAEaTiaat g S AT o % U=l A7 TF aid aATy U ST Ioera wf 9T g, e
ITH AT AT TAOTELIHLT TF TRIT ST TR 8T, a7 IHeh TIOTEE o0l ol Aot e f&a Soar sfiw uey
= &I, I ¥ Y Wit 1 39fq gu, 9| 918 U¥, ToaeiE ATeaH ¥, &9 St
AES-31 H A7 TR0 % a9 U 0 -9 uq, A7 q9A-H9T 9T ST 9 9T, THE I H

g w2 g7 ST e 39 19 &A1 F Fa7 78 T F3 F 0 Hwigr S 7 39 T A
TZ #9717 T s
() Iufe=w (3) ®, “97 IUMHT (2)” 957, FITF AT T & TATT “IT ITHIT (2F)” 5%, HITF, 3 3T
FETT AT 3 FATHOT 36T ST,
(%) It (3) & TeTa Mefertera Sufeaw &1 o st BT Srosm, sria -

“(3F) T ot Toeda e &, e TR IUMEH (2) 31 ITFIH (2F) F qedi= [Aefaa #7
T&T g1, 3R TR F Retad e o Sratd o S, AT 54 efie e off sidarr wg R
ST,

(¥) IUaw (4) ¥, -
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(i) “aT IUATT (2)” 9Tex, FYF AT F F TETT “AT IURAA (2%F)” 9Te8, FIYH, 3F [T AT FT I
RUEERERIES 1L
(if) Frrferfera wiqe it ora: womfug o s, st -
‘i =8 AW & el Toedrer % Aot # gt Aty Tfasgeor F q9aT §, TR
FT TTRAT o s fed T+ & arad et ff 997 afe 98 3t=a aw=rar g an’.
6. 3 A ®, Ay 22 4 -
(F) Suf==w (3) &, “Sufawa (1) F refi ST 3T T3 1T aarst qifed” 9es, FEF AT FF 5
T “AT A 215 F IuAEw (2%F) F e ores, g, 3k f¥ AT w7 a: wATOq AT
ST,
(@) IUFRFH (4) ®, “STFTT (2) * TfT ¥ AT AT I 951, FHISF AT i F TATT AT
o 217 F Iufaaw (2F) F efie S Tifew F I9% B 9eg, g, oF AT AT FT I
zTioa T STom
7. 3 Faw ®, e 36 ), sufqaw (4) ®, 01 ST+&<t, 2021 F THT4ET, -

(F) AT g Tgi-STgl AT “AIATSES” 95 FT ITANT aNl § Agi-agl THh T U “Yeqa’ a58 &l
gt BT s,
(@) =T ST SRl 9T S@i-Stal “amer 37 il ITITT (1) Tl TarIaha sl & T 058 HlgH ¥
31 T ITANT AT & AR(-TgT 3 TATT “T&T SHTHERR-1 | AT AT T8 T FA 6l graem
T ST X gU” LT68, &L AT 35 H1 3(q: TATAT FHAT ST,
(M) “10 TTqera” o ¥ 9Ie7 o TTF 92 “5 TA9ra” oia ST oea &l TaeqTrad a1 S
8. 3 M , farw 59 ¥, sufa=w (4) F wera, Mo suftaw wr sfaeefoa e s, st -
“(5) == A= & fareT oft aa & 2ra gu o7 -
(%) Tt et TR =ae 7 g &7 9gi & o7 I SHuadis- 3@ # Faefl yeqa Tgt
F § AT 39 a7 37 F AT T SHUAEA-1 | 19 AT AT FATH AT FAT 0T AT YAt 6 s31€
TEQT A Al SATHIT A5l g
(@) T et TRregisa =t &, 5 =T 39 T ITEmT (1) F Tqs & el g faumar &1 Red
AYAT ST BT, 8T 37 % aid T&7 SHUAER-1 | a7 dA5F Teqd HLd 1 GrareT HT STAN FLah 70
AT AT AT AT TAT hT ST AT(AAT oh AT T F hl STAHTT Al g, Tfe 389 et #:7 smafer
F forT =T SHuadse- 3@ # et J&qa agi =l & |
@) U et Toa safxn &, e e 86w F srdiw a7 wiaeer g1 & 99% & stfers a7
T FHT AT A o [T g AT TAFEI T ool H ITeAsd T T ITAN Al HT qhal g, T 37 F
FAT TET STTCHNA-1 H T o1 TEqT FA il GG FHT START Fleh A HIA AT HATHA AT IIAT T
ST ATIAAT o SATY g e il ATATT Al g, AT 39 et F:T sater & o g7 Sadem-
3g ¥ fFaeeft yeqa 7al #1 2 |
9. 3<% 99 ¥ 86%F F Tt 01 Sa<t, 2021 & Awfertaa e = sra: wuanfug B srosm, staia-

“86@. TAFIIME o H IqASY H & IYANT I Yiaae.- =4 Faei & &l off ara & ga gu o,
TIorEETa ATk 39 "THAT § UHT FOEFar & 99% F (e a1 F¥ & o7 T a7aT & Hearae gq
TAFEI W hISe Aol H JuTee T T TEAHTT A5l BT ST e ATgId qAT T T ATAT s o 9
FGT AT T T U A1 | TATH ATF €97 F ATIF 2

T 3 e A T T -
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(F) FoTRIfY I<F =AT<F ToaT TATHT T2aT Fdl AAAT Fa AQer 7oar e <7 9refierl § ¥ s
T, TUIhTToreh [Ha9rsh, FHl &l Sae i & 926 94T are AT, 7 o ar o<y aut § &
T § AHT ATATTH, 1961 (1961 FT 43) F N 3T F &7 § UF AT &IT F ATeF FT
T T g s oo s aferfaae i amer 139 it IqemT (1) % qdi= sy et
TS T *hT JHT H AT THTH 2 T 25 SroraT

(=) ToEdFa =fRE T G 54 T ST (3) F TIH TqH & @UE (i) F T TIh T FT TAT
F e foeger fasftr a & sfoerr wa U o €03 & Sfaes g i 8 srear

() TR =R 7 & 54 it ITATT (3) F TIH TLTF © @UE (ji) K AL FTIIH IAIE FL TAT
F e foeger fashtr a & sfoerr wFa U o €07 & Sfaen a8 sreEr

(1) TRrEdFT =fte 7 39 W & o Zoreeiae T9e o9 o 9TeH F IS FE 6 I STaAT a7ar
T Mag T & ST =1 A< a9 & 3<% 918 d% 9947 &9 F T T A3eIe FT aaTl & 1%
EEIEEEAERE
(%) Thredrga =afte grar 8-
(RS IRREEILHER
(i) HTASTA &3 T IUH; ToAT
(AR UCETLHERE
(iv) #ifafae e
i A2 AT T A stera IHA T/ T wre ATAFEY UH "eAraw a°qr vH et S
g 3= T, & IULT 3 ATda e Hl gl Tahal gl”
10. 3<% A ¥, R 138 &, sufaaw (10) ®, 01 ST=a<t, 2021 & TATET -

(F) TTITT o &0 2 § %0 §. 1 % 19 9058 qAT 3% “100 FRHT.” o TI19 9¥ 91e7 qo7 1eA< “200fH.”
1 giaeerfoa BT s,

() ATTrT o TGH 2 H /7 . 2 % TIAT 058 qA7T 3 “100 . o T 9T 9re8 q97 947 “200 et
T TaeaTioa T s,

11. 3 F=w & A9 1385 9 -
(F) @vE (@) |, “T /I 951 F T T, “&7 FT A9 9re &1 Ffqearioa o s,
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NOTIFICATION
New Delhi, the 22nd December, 2020
No. 94/2020-Central Tax

G.S.R. 786(E).—In exercise of the powers conferred by section 164 of the Central Goods and
Services Tax Act, 2017 (12 of 2017), the Central Government, on the recommendations of the Council,
hereby makes the following rules further to amend the Central Goods and Services Tax Rules, 2017,
namely:—

1. Short title and commencement. - (1) These rules may be called the Central Goods and Services Tax
(Fourteenth Amendment) Rules, 2020.

(2) Save as otherwise provided in these rules, they shall come into force on the date of their publication in
the Official Gazette.

2. In the Central Goods and Services Tax Rules, 2017 (hereinafter referred to as the said rules), in rule 8,
for sub-rule (4A), with effect from a date to be notified, the following sub-rule shall be substituted,
namely: -

“(4A)Every application made under rule (4) shall be followed by—

(a) biometric-based Aadhaar authentication and taking photograph, unless exempted under sub-
section (6D) of section 25, if he has opted for authentication of Aadhaar number; or

(b) taking biometric information, photograph and verification of such other KYC documents, as
notified, unless the applicant is exempted under sub-section (6D) of section 25, if he has opted not
to get Aadhaar authentication done,

of the applicant where the applicant is an individual or of such individuals in relation to the applicant as
notified under sub-section (6C) of section 25 where the applicant is not an individual, along with the
verification of the original copy of the documents uploaded with the application in FORM GST REG-01
at one of the Facilitation Centres notified by the Commissioner for the purpose of this sub-rule and the
application shall be deemed to be complete only after completion of the process laid down under this sub-
rule.”.

3. In the said rules, in rule 9,-
(a) in sub-rule (1), -

(i) after the words “applicant within a period of”, for the word “three”, the word “seven” shall be
substituted;

(i1) for the proviso, the following proviso shall be substituted, namely: -
“Provided that where-

(a) a person, other than a person notified under sub-section (6D) of section 25, fails to undergo
authentication of Aadhaar number as specified in sub-rule (4A) of rule 8 or does not opt for
authentication of Aadhaar number; or

(b) the proper officer, with the approval of an officer authorised by the Commissioner not
below the rank of Assistant Commissioner, deems it fit to carry out physical verification of
places of business,

the registration shall be granted within thirty days of submission of application, after physical
verification of the place of business in the presence of the said person, in the manner provided
under rule 25 and verification of such documents as the proper officer may deem fit.”;

(b) in sub-rule (2), -
(1) for the word “three”, the word “seven” shall be substituted,
(i1)for the proviso, the following proviso shall be substituted, namely: -

“Provided that where-
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(a) a person, other than a person notified under sub-section (6D) of section 25, fails to
undergo authentication of Aadhaar number as specified in sub-rule (4A) of rule 8 or
does not opt for authentication of Aadhaar number; or

(b) the proper officer, with the approval of an officer authorised by the Commissioner not
below the rank of Assistant Commissioner, deems it fit to carry out physical
verification of places of business,

the notice in FORM GST REG-03 may be issued not later than thirty days from the date of
submission of the application.”;

(c) for sub-rule (5), the following sub-rule shall be substituted, namely: -
“(5) If the proper officer fails to take any action, -

(a) within a period of seven working days from the date of submission of the application in
cases where the person is not covered under proviso to sub-rule (1); or

(b) within a period of thirty days from the date of submission of the application in cases where
a person is covered under proviso to sub-rule (1); or

(c) within a period of seven working days from the date of the receipt of the clarification,
information or documents furnished by the applicant under sub-rule (2),

the application for grant of registration shall be deemed to have been approved.”.
4. In the said rules, in rule 21,-
(a) in clause (b), after the words “goods or services”, the words “or both” shall be inserted,
(b) after clause (d), the following clauses shall be inserted, namely:-

“(e) avails input tax credit in violation of the provisions of section 16 of the Act or the rules made
thereunder; or

(f) furnishes the details of outward supplies in FORM GSTR-1 under section 37 for one or more
tax periods which is in excess of the outward supplies declared by him in his valid return under
section 39 for the said tax periods; or

(g) violates the provision of rule 86B.”.
5. In the said rules, in rule 21A,-

(a) in sub-rule (2), the words “,after affording the said person a reasonable opportunity of being heard,”
shall be omitted;

(b) after sub-rule (2), the following sub-rule shall be inserted, namely: -
“(2A) Where, a comparison of the returns furnished by a registered person under section 39 with
(a) the details of outward supplies furnished in FORM GSTR-1; or

(b) the details of inward supplies derived based on the details of outward supplies furnished
by his suppliers in their FORM GSTR-1,

or such other analysis, as may be carried out on the recommendations of the Council, show that
there are significant differences or anomalies indicating contravention of the provisions of the Act
or the rules made thereunder, leading to cancellation of registration of the said person, his
registration shall be suspended and the said person shall be intimated in FORM GST REG-31,
electronically, on the common portal, or by sending a communication to his e-mail address
provided at the time of registration or as amended from time to time, highlighting the said
differences and anomalies and asking him to explain, within a period of thirty days, as to why his
registration shall not be cancelled.”;

(c) in sub-rule (3), after the words, brackets and figure “or sub-rule (2)”, the words, brackets, figure
and letter “or sub-rule (2A)” shall be inserted;

(d) after sub-rule (3), the following sub-rule shall be inserted, namely: -

“(3A) A registered person, whose registration has been suspended under sub-rule (2) or sub-rule
(2A), shall not be granted any refund under section 54, during the period of suspension of his
registration.”;
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(e) in sub-rule (4), -

(i) after the words, brackets and figure “or sub-rule (2)”, the words, brackets, figure and letter “or
sub-rule (2A)” shall be inserted;

(i) the following proviso shall be inserted, namely: -

“Provided that the suspension of registration under this rule may be revoked by the proper officer,
anytime during the pendency of the proceedings for cancellation, if he deems fit.”.

6. In the said rules, in rule 22,-

(a) insub-rule (3), after the words, brackets and figure “the show cause issued under sub-rule (1)”, the
words, brackets, figures and letters “or under sub-rule (2A) of rule 21 A” shall be inserted;

(b) in sub-rule (4), after the words, brackets and figure “reply furnished under sub-rule (2)”, the

words, brackets, figures and letters “or in response to the notice issued under sub-rule (2A) of rule
21A” shall be inserted.

7. In the said rules, in rule 36, in sub-rule (4), with effect from the 1* day of January, 2021,-

(a) for the word “uploaded”, at both the places where it occurs, the word “furnished” shall be
substituted;

(b) after the words, brackets and figures “by the suppliers under sub-section (1) of section 377, at
both the places where they occur, the words, letters and figure “in FORM GSTR-1 or using the
invoice furnishing facility” shall be inserted;

(c) for the figures and words “10 per cent.”, the figure and words “5 per cent.” shall be substituted.
8. In the said rules, in rule 59, after sub-rule (4), the following sub-rule shall be inserted, namely: -
“(5) Notwithstanding anything contained in this rule, -

(a) a registered person shall not be allowed to furnish the details of outward supplies of goods or
services or both under section 37 in FORM GSTR-1, if he has not furnished the return in
FORM GSTR-3B for preceding two months;

(b) a registered person, required to furnish return for every quarter under the proviso to sub-section
(1) of section 39, shall not be allowed to furnish the details of outward supplies of goods or
services or both under section 37 in FORM GSTR-1 or using the invoice furnishing facility, if
he has not furnished the return in FORM GSTR-3B for preceding tax period;

(c) aregistered person, who is restricted from using the amount available in electronic credit ledger
to discharge his liability towards tax in excess of ninety-nine per cent. of such tax liability under
rule 86B, shall not be allowed to furnish the details of outward supplies of goods or services or
both under section 37 in FORM GSTR-1 or using the invoice furnishing facility, if he has not
furnished the return in FORM GSTR-3B for preceding tax period.”.

9. In the said rules, after rule 86A, with effect from the 1* day of January, 2021, the following rule shall be
inserted, namely: -

“86B. Restrictions on use of amount available in electronic credit ledger.-Notwithstanding anything
contained in these rules, the registered person shall not use the amount available in electronic credit ledger
to discharge his liability towards output tax in excess of ninety-nine per cent. of such tax liability, in cases
where the value of taxable supply other than exempt supply and zero-rated supply, in a month exceeds fifty
lakh rupees:

Provided that the said restriction shall not apply where —

(a) the said person or the proprietor or karta or the managing director or any of its two partners,
whole-time Directors, Members of Managing Committee of Associations or Board of Trustees, as
the case may be, have paid more than one lakh rupees as income tax under the Income-tax Act,
1961(43 of 1961) in each of the last two financial years for which the time limit to file return of
income under subsection (1) of section 139 of the said Act has expired; or
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(b) the registered person has received a refund amount of more than one lakh rupees in the preceding
financial year on account of unutilised input tax credit under clause (i) of first proviso of sub-
section (3) of section 54; or

(c) the registered person has received a refund amount of more than one lakh rupees in the preceding
financial year on account of unutilised input tax credit under clause (ii) of first proviso of sub-
section (3) of section 54; or

(d) the registered person has discharged his liability towards output tax through the electronic cash
ledger for an amount which is in excess of 1% of the total output tax liability, applied
cumulatively, upto the said month in the current financial year; or

(e) the registered person is —
(i) Government Department; or
(ii)) a Public Sector Undertaking; or
(iii) a local authority;or
(iv) a statutory body:

Provided further that the Commissioner or an officer authorised by him in this behalf may remove the said
restriction after such verifications and such safeguards as he may deem fit.”.

10. In the said rules, in rule 138, in sub-rule (10), with effect from the 1* day of January, 2021 .-

(1) in the Table, against serial number 1, in column 2, for the figures and letters “100 km.”, the figures
and letters “200 km.” shall be substituted;

(ii) in the Table, against serial number 2, in column 2, for the figures and letters “100 km.”, the figures
and letters “200 km.” shall be substituted.

11. In the said rules, in rule 138E, -
(a) in clause (b), for the words “two months”, the words “two tax periods” shall be substituted;
(b) after clause (c),the following clause shall be inserted, namely:-

“(d) being a person, whose registration has been suspended under the provisions of sub-rule (1) or sub-
rule (2) or sub-rule (2A) of rule 21A.”.

12. In the said rules, after FORM GST REG-30, the following FORM shall be inserted, namely-

“FORM GST REG - 31

[See rule 21A4]
Reference No. Date: <DD><MM><YYYY>
To,
GSTIN
Name:
Address:

Intimation for suspension and notice for cancellation of registration
In a comparison of the following, namely,
(1) returns furnished by you under section 39 of the Central Goods and Services Tax Act, 2017;
(i) outwards supplies details furnished by you in FORM GSTR-1;
(iii) auto-generated details of your inwards supplies

for the period to ;

(V) e (specify)
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and other available information, the following discrepancies/ anomalies have been revealed:
o  Observation 1
o  Observation 2
o  Observation 3
(details to be filled based on the criteria relevant for the taxpayer).

2. These discrepancies/anomalies prima facie indicate contravention of the provisions of the Central
Goods and Services Tax Act, 2017 and the rules made thereunder, such that if not explained satisfactorily,
shall make your registration liable to be cancelled.

3. Considering that the above discrepancies/anomalies are grave and pose a serious threat to interest
of revenue, as an immediate measure, your registration stands suspended, with effect from the date of this
communication, in terms of sub-rule (2A) of rule 21 A.

4. You are requested to submit a reply to the jurisdictional tax officer within seven working days from
the receipt of this notice, providing explanation to the above stated discrepancy/ anomaly. Any possible
misuse of your credentials on GST common portal, by any person, in any manner, may also be specifically
brought to the notice of jurisdictional officer.

5. The suspension of registration shall be lifted on satisfaction of the jurisdictional officer with the
reply along with documents furnished by you, and any further verification as jurisdictional officer considers
necessary.

6. You may please note that your registration may be cancelled in case you fail to furnish a reply
within the prescribed period or do not furnish a satisfactory reply.

Name:

Designation:

NB : This is a system generated notice and does not require signature by the issuing authority.”.
[F. No. CBEC-20/06/04/2020-GST]
PRAMOD KUMAR, Director

Note : The principal rules were published in the Gazette of India, Extraordinary, Part II, Section 3,
Sub-section (i), vide notification No. 3/2017-Central Tax, dated the 19" June, 2017, published vide
number G.S.R. 610 (E), dated the 19" June, 2017 and last amended vide notification No. 82/2020-
Central Tax, dated the 10™ November, 2020, published in the Gazette of India, Extraordinary,
Part II, Section 3, Sub-section (i), vide number G.S.R. 698(E), dated the 10" November, 2020.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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MINISTRY OF FINANCE
(Department of Revenue)
(CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS)
NOTIFICATION
New Delhi, the 29th November, 2020
No. 89/2020—Central Tax

G.S.R. 745(E).—In exercise of the powers conferred by section 128 of the Central Goods and Services Tax

Act, 2017 (12 of 2017) (hereafter in this notification referred to as the said Act), the Government, on the

recommendations of the Council, hereby waives the amount of penalty payable by any registered person under section

125 of the said Act for non-compliance of the provisions of notification No.14/2020—Central Tax, dated the 21st

March, 2020, published in the Gazette of India, Extraordinary, Part Il, Section 3, Sub-section (i), vide number G.S.R.

197(E), dated the 21st March, 2020, between the period from the 01% day of December, 2020 to the 31* day of March,

2021, subject to the condition that the said person complies with the provisions of the said notification from the 01
day of April, 2021.

[F. No. CBEC-20/16/38/2020-GST]

PRAMOD KUMAR, Director

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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MINISTRY OF FINANCE
(Department of Revenue)
(CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS)
NOTIFICATION
New Delhi, the 30th December, 2020
No. 95/2020-Central Tax

G.S.R. 809(E).—In exercise of the powers conferred by sub-section (1) of section 44 of the Central
Goods and Services Tax Act, 2017 (12 of 2017) (hereafter in this notification referred to as the said Act),
read with rule 80 of the Central Goods and Services Tax Rules, 2017 (hereafter in this notification referred
to as the said rules), the Commissioner, on the recommendations of the Council, hereby extends the time
limit for furnishing of the annual return specified under section 44 of the said Act read with rule 80 of the
said rules, electronically through the common portal, for the financial year 2019-20 till 28.02.2021.

[F. No. CBEC-20/06/13/2020-GST]
PRAMOD KUMAR, Director

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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MINISTRY OF FINANCE
(Department of Revenue)
(CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS)
NOTIFICATION
New Delhi, the 23rd February,2021
No 03/2021-Central Tax

G.S.R. 132(E).—In exercise of the powers conferred by sub-section (6D) of section 25 of the
Central Goods and Services Tax Act, 2017 (12 of 2017) (hereafter in this notification referred to as the said
Act), the Government, on the recommendations of the Council and in supersession of the notification of the
Government of India in the Ministry of Finance (Department of Revenue) No. 17/2020-Central Tax, dated
the 23™ March, 2020, published in the Gazette of India, Extraordinary, vide number G.S.R. 200(E), dated
the 23™ March, 2020, except as respects things done or omitted to be done before such supersession, hereby
notifies that the provisions of sub-section (6B) or sub-section (6C) of section 25 of the said Act shall not
apply to a person who is, —

(a) not a citizen of India; or

(b) a Department or establishment of the Central Government or State Government; or
(c) a local authority; or

(d) a statutory body; or

(e) a Public Sector Undertaking; or

(f) a person applying for registration under the provisions of sub-section (9) of section 25 of the
said Act.

[F. No. CBEC-20/06/02/2020-GST]
RAJEEV RANJAN, Under Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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MINISTRY OF FINANCE
Department of Revenue
(CENTRAL BOARD OF INDIRECT TAXES AND CUSTOMS)
NOTIFICATION
New Delhi, the 30th March, 2021
No. 06/2021-Central Tax

G.S.R. 223(E).—In exercise of the powers conferred by section 128 of the Central Goods and
Services Tax Act, 2017 (12 of 2017), the Government, on the recommendations of the Council, hereby
makes the following amendments in notification of the Government of India in the Ministry of Finance
(Department of Revenue), No. 89/2020 — Central Tax, dated the 29" November, 2020, published in the
Gazette of India, Extraordinary, Part Il, Section 3, Subsection (i), vide number G.S.R. 745(E), dated the
29™ November, 2020, namely:—

In the said notification, —

(i) in the first paragraph, for the figures, letters and words, “31% day of March”, the figures, letters
and words “30™ day of June”, shall be substituted,

(i) in the first paragraph, for the figures, letters and words, “01* day of April”, the figures, letters
and words “1% day of July”, shall be substituted.

[F. No. CBEC-20/16/38/2020-GST]
RAJEEV RANJAN, Under Secy.

Note : The principal notification was published in the Gazette of India, Extraordinary, Part Il, Section 3,
Sub-section (i) vide notification No. 89/2020-Central Tax, dated the 29" November, 2020,
published vide number G.S.R. 745(E), dated the 29" November, 2020.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.



